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 LOK  SABHA

 Wednesday,  llth  December,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Spracrr  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Central  Health  Service

 +

 (  Shri  Bilbhutt  Mishra:

 “OBS.  Shri  Viswanatha  Reddy:

 t  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No,  294  on  the  29th
 August,  957  and  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  has  taken  in
 hand  the  Constitution  of  Central
 Health  Service;  and

 (b)  af  so,  the  procedure  of  selection
 by  the  authority  which  has  been
 authorised  to  do  it?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes.

 (b)  The  selection  of  officers  for
 appointment  to  each  grade  of  the
 Central  Health  Service  at  the  initial
 constitution  of  the  Service  is  to  be
 made  by  a  Committee  presided  over
 by  a  member  of  the  Union  Public  Ser-
 vice  Commission  and  consisting  of
 representatives  of  the  participating
 Ministries.  The  list  of  officers  drawn
 up  by  this  Committee  is  to  be  finally
 approved  by  the  Union  Pubiic  Service
 Commission.

 ft  बिभूति  लि :  में  यह  जानना

 चाहता  हूं  कि  इस  में  हर  एक  सूद  से  प्रांतीय

 कहर  के  लोग  लिए  जायेंगे  या  सरकार  लोगों

 को  इंडिपेंडेंट्ली  एपाएंट  करेगो

 st  करमरक्र  :  मैं  इस  प्रशन  को  समझ

 नही  पाया  हूं  ।

 Shri  Bibhoti  Mishra:  For  constitut-
 ing  this  service,  may  I  know  whether
 the  medical  officers  serving  in  the
 various  States  will  be  taken  or
 independent  appointments  will  be
 made?

 Shri  Karmarkar:  No.  This  service
 is  being  constituted  with  the  officers
 already  serving  under  the  Government
 af  India.

 Shri  Viswanatha  Reddy:  In  view  of
 the  fact  that  the  administration  of
 Public  Health  is  primary  the  respon-
 sibility  of  the  State  Governments  and,
 to  some  extent,  of  municipalities  also
 in  urban  areas,  may  I  know  whether
 the  officers  serving  in  the  State  Gov-
 ernments  under  the  big  municipalities
 and  Corporations  will  be  taken  in  this
 service?

 Shri  Karmarkar:  We  shall  welcome
 their  coming.  We  did  make  an  offer
 to  the  States  asking  them  to  participate
 in  the  scheme.  But  for  their  own
 reasons  the  States  were  not  prepared
 to  do  so.  I  would  be  very  happy
 indeed  if  the  States  participate  in  the
 service,  as  it  will  give  their  services  a
 chance  to  the  highest  possible  grades.

 Shri  चा  है  Nayar:  May  I  know
 whether  this  service  will  be  confined
 to  health  services  or  will  include
 medical  services  also?

 Shri  Karmarkar:  It  includes  the
 medica]  personnel.  Whether  it  should
 include  the  teaching  personnel  also
 later  on  is  under  consideration.
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 Shri  Viswanatha  Reddy:  May  I  know
 whether  all  the  States  have  refused  to
 participate  in  thia  programrne  or  only
 a  few  States  have  refused?

 Shri  Karmarkar:  I  am  afraid  most
 of  them.

 Shri  B.  s.  Murthy:  What  are  the
 main  reasons  for  the  States  not
 co-operating  with  the  scheme  of  the
 Centre?

 Shri  Karmarkar:  I  should  not  like  to
 divine  their  minds,  but  possibly  one
 of  the  reasons  is  that  it  partly  takes
 away  their  patronage,  because  a  cer-
 tain  proportion  of  posts  in  the  States
 will  have  to  be  filled  by  those  in  the
 Central  Service;  whereas  a  collateral
 advantage  to  the  State  will  be—take
 the  post  of  Director-General,  it  will
 continue  to  be  only  open  to  those  in
 the  Central  Service  and  not  open  to
 any  competent  man  in  the  State,  which
 it  would  otherwise  be  if  the  States
 offer  to  co-operate  in  the  matter.  It
 helps  them  very  much,  I  should  say.

 Co-operative  Farming

 495
 ¢  Shri  Shree  Narayan  Das:

 om.
 Shri  Radha  Raman:
 Shri  Balarama  Krishnaiah:
 Shri  Thimmaiah:

 Will  the  Minister  of  Food  and  Agri-
 eultare  be  pleased  to  state:

 (a)  the  extent  to  which  various
 State  Governments  have  accepted  the
 policy  regarding  introduction  of  co-
 operative  farming  framed  by  the
 Planning  Commission;  and

 ६9)  the  steps  taken  by  them  to  give
 effect  to  this  policy?

 The  Minister  of  Co-operation  (Dr.
 P.  8.  Deshmukh):  (a)  and  (b).  A
 statement  is  placed  on  the  Table  of
 the  Lok  Sabha.  (See  Appendix  ITI,
 annexure  No.  120.)

 Shri  Shree  Narayan  Das:  From  the
 statement  it  appears  that  certain  deci-
 sions  were  taken  by  the  Standing  Com-
 mittee  of  the  National  Development
 Ceuncil.  I  would  like  to  know  whe-
 ther  the  State  Governments  have
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 decided  to  implement  those  resolutions
 at  an  early  date  and,  if  so,  whether
 any  progress  report  in  this  respect  has
 been  received  by  the  Centre?

 Dr.  P.  8.  Deshmukh:  The  decision
 was  taken  as  late  as  ]4th  and  ३50
 September.  The  recommendations
 have  been  sent  to  the  State  Govern-
 ments.  Since  it  was  a  decision  by  the
 National  Development  Standing  Com-
 mittee,  I  am  sure  the  matters  would
 be  implemented.  But  we  have  not
 received  any  reports  so  far.

 Shri  Shree  Narayan  Das:  In  order
 that  the  various  State  Governments
 may  be  in  a  position  to  implement  the
 decisions,  are  any  incentives  going  to
 be  provided  by  the  Central  Govern-
 ment;  if  so,  what  is  the  nature  of  those
 incentives?

 Dr.  P.  8.  Deshmukh:  No  fresh  incen-
 tives  in  addition  to  what  have  been
 provided  in  the  Second  Five  Year  Plan
 are  contemplated  for  the  present.

 Shri  Dasappa:  Pending  the  establish-
 ment  of  these  800  co-operative  farm-
 ing  societies,  why  is  it  that  the  Gov-
 ernment  have  not  undertaken  the  ser-
 vice  co-operatives  all  over  India?

 Dr.  P.  5.  Deshmukh:  It  is  not  for
 Government  to  undertake;  as  a  matter
 of  fact,  service  co-operatives  are  being
 progressively  resorted  to  in  the  whole
 of  India.  This  is  a  plan  of  co-opera-
 tive  farming  for  which  there  is  a
 definite  target,  a  detinite  scheme  that
 we  are  trying  to  implement.

 Shri  Thimmalah:  The  Planning  Com-
 mission  propose  to  bring  the  small
 holdings  under  co-operative  farming.
 May  I  know  how  far  the  farmers  are
 co-operating  with  the  scheme?

 Dr.  ह  8.  Deshmukh:  There  is  no
 intention,  I  told  my  friend  once  before,
 or  forcing  any  small  holders  to  come.
 We  are  trying  to  ‘preach  to  them  that
 it  is  beneficial  for  small  holders  to
 come  into  the  co-operative  farming,
 thus  getting  more  advantage  than  they
 could  get  individually.

 Shri  Goray:  What  is  the  all-India
 target?
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 Dr.  P.  8.  Deshmukh:  3,000  co-cpera-
 tive  farming  experiments  in  the  course
 of  the  next  three  years,  that  is  by  the
 end  of  the  Plan  period.

 Shri  B.  K.  Gaikwad:  May  I  know
 whether  is  it  a  fact  that  joint  farming
 societies  are  not  successful  at  many
 places  and,  if  so,  what  is  the  reason?

 Dre.  है  8.  Deshmukh:  There  are  places
 where  they  have  not  worked  very
 satisfactorily;  on  the  other  hand  there
 are  places  where  they  are  working
 very  satisfactorily.

 Shri  B.  K.  Gaikwad:  May  I  know
 the  reason  why  the  results  are  not
 satisfactory.

 Shri  Panigrahi:  May  |  know  in  which
 States  co-operative  farming  has  made
 comparatively  satisfactory  progress?

 Shri  Ranga:  In  none  of  them.

 Dr.  P.  8,  Deshmukh:  It  is  rather
 difficult  to  compare.  There  are  quite  a
 few  experiments  in  U.P.  as  well  as
 Bombay,  and  some  of  them  876
 successful.

 Shri  Viswanath  Reddy:  May  I  know
 whether  the  scheme  drawn  up  by  the
 Planning  Commission  is  intended  to
 be  a  directive  to  the  State  Govern-
 ments  or  it  is  only  a  model  scheme
 left  to  the  option  of  the  State  Gov-
 ernments  to  implement  or  not?

 Dr.  P.  8.  Deshmukh:  There  is  no
 directive.  This  was  an  agreed  deci-
 sion  by  all  the  Chief  Ministers  of
 States,  and  therefore  the  State  Gov-
 ernments  are  committed  to  this  pro-
 gramme.

 Shri  Basappa:  May  I  know  whether
 any  co-operative  farms  have  been
 farmed  on  the  Bhoodan  lines?

 Dr.  P.  8.  Deshmukh:  The  intention
 is  to  utilise  Bhoodan  and  Gramdan  for
 this  purpose  wherever  possible,  by
 mutual  agreement.
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 Ferry  Service  between  Buxar  and
 Bailia

 Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (8)  whether  there  is  any  proposal
 to  launch  an  experimental  ferry  ser-
 vice  between  Buxar  (Bihar)  and
 Ballia  (U.P.)  by  the  Ganga-Brahma-
 putra  Inland  Water  Transport  Board
 as  recommended  by  the  E.C.AF.E,;

 (b)  if  so,  the  chief  features  of  that
 proposal;  and

 (९)  the  strength  of  the  fleet  that
 will  operate  there?

 The  Minister  of  Transport  and  Com-
 rounications  (Shri  Lal  Bahadur
 Shastri):  (a}  to  (c).  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  III,  annexure  No.  121.)

 Dr.  Bam  Subhag  Singh:  Are  Gov-
 ernment  aware  that  the  Joint  Stea-
 mer  Company  have  decided  to  close
 down  their  steamer  services  plying
 in  Bihar  with  effect  from  3lst  Decem-
 ber,  9577

 Shri  Lal  Bahadur  Shastri:  That  is
 our  information.

 Dr.  Ram  Subhag  Singh:  In  veiw
 of  the  fact  that  the  plying  of  steamer
 service  in  Bihar  is  going  to  be  closed
 down  from  3lst  December,  may  I
 know  what  effect  this  will  create
 in  that  area,  between  Buxar  and
 Ballia?

 Shri  Lal  Bahadur  Shastri:  It  will
 obviously  create  difficulties  in  that
 area,  no  doubt.  I  am  not  quite  sure,
 but  a  meeting  is  being  held  at  Patna,
 and  perhaps  it  may  be  held  within  a
 day  or  two.  The  matter  is  under  the
 consideration  of  the  State  Govern-
 ment  as  well  as  our  Government.
 Only  day  before  yesterday  I  made
 an  appeal  to  the  industrialists  and
 others  who  are  interested  in  this
 kind  of  transport  to  take  interest  in
 it  and  operate  a  service  between
 Patna,  Buxar  and  Baliia  etc.  I  have
 some  hope  that  some  party  or-  the
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 other  would  take  up  the  operation  of
 this  service.

 ft  चिमूति  मिश्र  :  मंत्री  जी  ने  बताया

 है  कि  इस  सम्बन्ध  में  एक  दो  रोज  में  कफस

 होने  जा  रही  है  1  में  यह  जानना  चाहता  हूं
 कि  झगर  इस  सविस  को  सरकार  खुद  लेकर

 अपनी  तरफ  से  चलाए,  जैसा  कि  रेलवेज

 वगैरह  व्वलाती  हैं,  तो  इसमें  क्‍या  दिनवकत

 है?

 भी  लाल  बाबुर  पक्षास्‍्त्री  :  जी  हां,
 सरकार  चला  सकती  है,  लेकिन  सरकार  को

 इसका  इन्तजाम  करने  में  काफी  वक्‍त  लगेगा  |

 उसको  नए  स्टीमर्ज  खरीदने  पड़ेंगे,  जिसमें

 वक्‍त  लगेगा  ।  साथ  ही  साथ  जब  इसमें  घाटा

 होगा,  तो  माननीय  सदस्य  सवाल  करेंगे  कि

 सरकारी  कम्पनी  में  घाटा  क्यों  हो  रहा  है,
 जब  कि  इस  समय  प्राईबेट  कम्पनी  को  घाटा

 हो  रहा  है,  लेकिन  उस  पर  कोई  खास  सवाल

 नहीं  किया  गया  है।  यह  बात  बहुत  जरूरी  है
 कि  जैसी  फाइनेंशियल  पोजीशन  इस  समय

 हमारी  है,  उसमें  हम  यह  पसन्द  करते  हे  कि

 झगर  दूसरे  लोग  इस  काम  को  करने  के  लिए

 तैयार  हैं,  तो उनको  करने  दिया  जाय  |

 Shri  Gajendra  Prasad  Stnha:  May
 I  know  whether  the  Government  is
 aware  that  there  has  been  an  _in-
 crease  in  the  steamer  accidents  in
 Bihar  recently?  May  1  know  whe-
 ther  the  Government  has  ascertained
 the  reasons  for  this?

 Shri  Lal  Bahadur  Shastri:  Perhaps,
 the  hon.  Member  is  referring  to  acci-
 dents  in  the  steamers  on  =  railways.
 We  are  not  concerned  with  those
 steamers.

 Dr.  Ram  Sebhag  Singh:  May  !
 know  whether  the  Government  are
 aware  of  a  non-official  resolution
 which  was  unanimously  adopted  by
 the  Bihar  Legislative  Council  and
 whether  that  resolution  also  will  be
 taken  into  consideration  in  the  Patna
 conference  to  which  the  hon.  Minis-
 ter  referred?
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 Shri  Lal  Bahadur  Shastri:  I  can-
 not  say  anything  about  it  definitely.
 I  know  the  feelings  of  hon.  Members
 of  this  House  who  come  from  Bihar.
 As  I  said  before,  I  can  assure  the
 hon.  Member  that  we  will  try  to  do
 our  best  to  see  to  it  that  the  service
 does  not  stop.  Even  if  the  present
 steamer  company  will  stop  the  ser-
 vice,  we  will  somehow  see  that  the
 service  is  operated  in  the  future.

 & ?.  तथा  तार  चिराग  में  अतिरिक्त
 जिया,य  स्था-नाओं  के  लिये  समिति

 +
 श्जी  भक्‍त  बहीस :
 शनी  Wo  य०  बनजी  :

 क्या  परिथ  a  लथा  संचार  मंत्रों  यह
 बताने  की  कृपा  करेंगे  कि  डाक  तथा  तार
 विभाग  की  भतिरिक्‍त  विभागीय  प्रणाली  की
 जांच  करने  के  लिये  जो  समिति  नियुक्त  की
 गई  थी,  उसने  ब  तक  भअपने  कार्य  में  क्या  प्रगति
 की  है  ?

 परिय  मे  सथा  संखार  मंत्री  श्री  लाल

 बहादुर  दवास्‍्त्रो)  इस  समिति  के  द्वारा
 प्राप्त  की  गयी  प्रगति  को  दर्शानें  वाला  एक
 विवरण  पत्र  समा  पटल  पर  रक्‍्खा  गया  है  1

 [दिखिये  ८रिशिष्ट  ३,  ह ि  संकया  १२२]

 *ery

 श्री  भक्‍त  बन  :  श्रीमानू,  इस  विवरण
 से  ज्ञात  होता  है  कि  तीन  महीने  के  बाद  अब
 जाकर  प्रइनावली  तैयार  की  गई  है,  क्‍या  में
 जान  सकता  हूं  कि  माननीय  मंत्री  को  झाशा

 है  कि  छे:  महीने  के  भ्रन्दर  यह  समिति  जिस
 रफ्तार  से  यह  काम  हो  रहा  है,  झपनी
 रिपोर्ट  दे  सकंगी  ?

 क्री  साल  अयधुर  झाश्त्री  :  माननीय
 सदस्य  का  यह  पूछना  ठीक  है  कि  कुछ  देर  हुई
 ेकिन  हर  देर  में  हमारी  नीयत  पर  हमला
 करना  कोई  सही  नहीं  हुआ  करता  भौर  wer

 इसको  कि  वहू  उस  पर  प्रश्मावसि  निकालते,

 उन्होंने  कई  जयहू  जाकर  बातें  की  है,  भ्रफसरों
 से  और  डिपार्टेमेंट्स  से  बात  की  है  झौर

 सारी  बातों  की  जानकारी  करने  के  बाद  ही  बह
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 एक  प्रदनावलि  विकाल  सकते  हैं,  इसी  कारण

 उन्होंने  समय  लिया  है।  बहू  समिति  काफी
 तेजी  से  काम  कर  रही  है  लेकिन  सम्भव  हैं  कि
 माज  से  पहले  उसकी  रिपोर्ट  न  झा  सके  |

 ्रो  भक्त  दर्तत  :  इस  विवरण  से  ज्ञात

 होता  हैं  कि  इस  समिति  क॑  अध्यक्ष  तथा  मंत्री
 से  हिमाचल  प्रदेश  झौर  राजस्थान  क्षेत्रों
 के  कुछ  कार्यालयों  का  दौरा  किया  तो  क्‍या  यहदू
 सभिति  उत्तर  प्रदेश  क॑  पवंतीय  जिलों  तथा

 दूसरे  इलाकों  में  भी  जाने  का  प्रयत्न  करेगी  ?

 चढी  खास  बादुर  दुस्तर :  जी  हा  झर्र
 श्री  मक्‍्त  दर्शन  दावत  देंगे  तो  बहू  जरूर

 जायेगी  ।

 Shri  5.  M.  Banerjee:  May  I  know
 the  reasons  why  a  representation  of
 the  National  Federation  of  Posts  and
 Telegraphs  could  not  be  included  in
 the  Committee?

 Shri  Lal  Bahadur  Shastri:  I  am
 amazed  that  the  hon.  Member  should
 raise  that  objection,  when  the  Fede-
 ration  has  never  raised  any  such
 objection,

 Shri  M.  Banerjee:  No  objection.
 I  want  to  know  why  he  has  not  been
 included.

 Mr.  Speaker:  Because  they  did  not
 want.

 bri  Lal  Bahadur  Shastri:  The
 Federation  accepted  a  one  man
 committee.

 Shri  8.  8.  Murthy:  May  I  know
 whether  the  commuttee  will  tour  the
 country  to  gather  information?

 Shri  Lai  Bahadur  Shastri:  They
 will  go  to  the  different  States  and
 different  places.

 Bharatpur  Wagon  Factory

 Shri  A.  8.  Saigal:  Will  the
 Minister  of  Kailways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  fac-
 tory  is  springing  up  at  Bharatpur  for
 manufacturing  goods  wagons;
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 (b)  if  so,  whether  it  is  a  Govern-
 ment-owned  or  given  on  a  contract
 basis  to  some  private  firm;

 (c)  on  what  cost  it  will  be  complet-
 ed;

 (d)  when  it  will  be  ready  for  pro-
 duction;  and

 (e)  what  will  be  the  average  target
 for  production  of  wagons  per  day  at
 this  factory?  i

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  Private.
 (०)  Not  known.
 (d)  Expected,  Next  year.
 (e)  000  per  annum.

 at  wo  खि  सहगल  :  क्या  में  जान
 सकता  हूं  कि  इस  कारखाने  के  द्वारा  जो  माल  के
 डिब्बों  का  उत्पादन  होगा  उससे  माल  के
 डिब्बों  की  कमी  पूरो  हो  सकेगी  भोर  यदि  नहीं
 हूं  सकंगी  तो  उस  कमी  को  पूरा  करने  के  लिए
 झौर  कौन  कौन  उपाय  काम  में  लाये  जायेंगे?

 ली  दाहमनबाओ  का  :  एक  हजार
 डिब्यों  सक  जितना  यह  फैक्टरी  कर  सकती

 है  वह  करेंगी  ।  उसके  असावा  बाकी  और

 बहुत  सी  फंक्‍्टरियां  हैँ  जो  करेंगी  ।

 श्भी  Wo  सिं०  सहगल  :  इससे  माल  के
 डिब्बों  को  जो  कमी  पड़ती  है  बहू  क्‍या

 दूसरी  पंचवर्षीय  योजना  काल  के  अन्दर

 पूरी  हो  जायेगी  ?

 शबी  झाहनबाजअ दो  :  जो  हां,  यह  जो

 दूसरी  पंचवर्षीय  योजना  चल  रही  हूँ  उसके

 धाखिर  तक  ३६  हजार  डिब्बे  जो  हूमें  हर
 साल  चाहिये,  उनका  बन्दोबस्त  हमने  किया

 है।

 Shri  Hasliwal:  May  I  know  whe-
 ther  this  factory  wilk  manufacture
 broad  gauge  or  metre  gauge  wagonst

 Shri  Shahnawas  Khan:  I¢  will  be
 capable  of  manufacturing  both.
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 Shri  M.  BR.  Krishna:  May  I  know
 what  financial  assistance  the  Govern-
 ment  has  given  to  this  factory?

 Shri  Shahnawaz  Khan:  None.

 Syrian  Wireless  System
 +

 991
 Shri  Raghunath  Singh: °  Shri  Wodeyar:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 initiative  of  U.N.  Technical  Assistance
 Administration  Indian  personne]  will
 organise  Syrian  wireless  system;  and

 (b)  if  so,  the  number  of  Indian  ex-
 perts  sent  for  this  purpose?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  (a)  Yes.

 (b)  Two  Engineers  from  the  Posts
 and  Telegraphs  Department  have  been
 selected.

 Shri  Raghnnath  Singh:  Who  will
 meet  the  expenses?  May  I  know  whe-
 ther  the  work  has  been  started  or  not?

 Shri  Lal  Bahader  Shastri:  The
 expenses  would  be  met  by  the  country
 concerned  where  they  are  going.  One
 of  the  officers  was  released  only  on
 l4th  of  October  and  the  other  would
 be  released  very  soon.  When  they
 have  arrived  there,  then  alone,  the
 work  will  be  started.

 Shri  Wodeyar:  May  I  know  what  is
 the  progress  made  by  the  experts  who
 have  organised  the  Syrian  Wireless
 system?  Till  what  period  will  they
 be  in  that  country?

 Shri  Lal  Bahadur  Shastri:  One  of
 them,  as  I  said  was  released  in  October
 last.  The  other  also  will  be  released
 and  when  they  have  arrived  there,
 then,  the  work  would  be  started.  The
 question  of  progress  doés  not  therefore
 arise  just  at  present.  As  regards
 their  stay,  I  think  they  will  be  there
 for  six  months  to  begin  with.
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 Railway  Bridges

 Shri  Basumatari:  Will  the  Min-
 ister  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  programmed  to
 strengthen  the  bridges  on  the  Ran-
 giya-Tezpur  line;  and

 (b)  if  so,  the  details  of  the  pro-
 gramme.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  This  work  consists  of:

 (i)  Rebuilding  of  pile  and  other
 weak  bridges.

 (ii)  Renewal  of  under-strength
 girders  with  standard  B.L.
 Girders.

 (ii)  Out  of  65  pile  bridges,  39
 bridges  have  already  been
 rebuilt.  46  more  are  in  pro-
 gress,  and  are  expected  to  be
 completed  by  the  end  of  this
 financial  year.  The  remaining
 0  will  be  taken  in  hand  dur-
 ing  the  next  year.  0  weak
 masonry  bridges  are  also  being
 rebuilt  to  B.L.  Standard  this
 year.  The  girders  of  these
 bridges  will  be  replaced  by
 R.C.  Slabs.

 (iv)  64  weak  spans  on  33  bridges
 have  been  programmed  for
 replacement  by  Standard  B.L.
 Girders.  3-50’  spans  and
 one  40  span  on  Dhansari
 Bridge  are  already  being
 replaced.

 hri  Basumatari:  May  I  know  whe-
 ther  the  hon.  Deputy  Minister  visited
 that  line  when  he  visited  Assam
 recently?

 Shri  Shahnawas  Khan:  I  went  as  far
 as  Rangiya.  I  did  not  go  beyond
 Rangiya.

 Development  ef  Inland  Waterways
 and  Transport  in  Kerala  State

 J  Shri  Narayanankstty  Menen:
 “oe.  Shri  Warter:

 Will  the  Minister  of  Tramspert  and
 Communications  be  pleased  to  state:

 (a)  the  amount  allotted  for  develop-
 Tent  of  Inland  Waterways  and
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 Transport  in  the  Kerala  State  during
 the  Second  Five  Year  Plan;  and

 (७)  the  names  of  the  proposed
 schemes  under  the  Second  Five  Year
 Plan  for  the  development  of  Inland
 Waterways  and  Transport  in  the
 Kerala  State?

 The  Minister  of  Transport  and  Com-
 Munications  (Shri  Lal  Bahadur
 Shastri):  (a)  Rs.  43  lakhs.

 (b)  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  III,  annexure  No,  123.)

 Corruption  in  Howrah  Goods
 Acoounts  Office

 °985.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  726  on  the
 i7th  August,  957  and  state:

 (a)  whether  the  enquiry  into  cor-
 ruption  in  Howrah  Goods  Accounts
 Office  has  been  completed;

 (b)  whether  evidence  in  connection
 with  these  cases  had  been  invited
 from  all;  and

 (८)  the  resuit  of  the  enquiry?

 The  Deputy  Minister  of  Rallways
 \Shri  Shahnawaz  Khan):  (a)  The
 inquiries  are  still  proceeding.

 (b)  No  public  invitation  was  issued,
 but  evidence,  documentary  and  oral,
 relevant  to  the  cases  is  being  obtained
 by  the  committee.

 (८)  The  inquiries  are  expected  to  be
 finsliszed  by  the  end  of  December,  1957.

 Shrimati  Renu  Chakravartty:  Is  it  a
 fact  that  a  depertmenta!l  enquiry  has
 also  been  instituted  besides  the  enquiry
 by  the  Central  Government  .  and
 whether  it  is  a  fact  that  employees
 who  have  actually  given  evidence  of
 corruption  have  now  been  charge-
 sheeted  immediately  after  the  giving
 of  the  evidence?

 Bhri  Shaheawas  Khan:  No,  Sir.  !
 am  not  aware  of  that.
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 Shrimati  Renu  Chakravartty:  Will
 the  hon.  Minister  enquire  and  see  that
 those  who  are  actually  giving  evidence
 in  the  corruption  cases  are  not  victi-
 mised  in  this  manner?

 Shri  Shahnawaz  Ehan:  Certainly.

 Tourism

 Shri  ¥.  5S.  Parmar:  Will  the
 Minister  of  Transport  and  Commuoun!-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 Himachal  Pradesh  ai  tourist  gets
 permission  to  stay  in  a  Rest  House
 subject  to  the  condition  that  he  shall
 have  to  vacate  in  case  a  Government
 officer  comes  to  the  Rest  House  on
 duty;  and

 (b)  if  so,  the  reasons  thereof?

 The  Minister  of  Transport  and  Com.
 munications  (Shri  Lal  Bahadar
 Shastri):  (a)  No,  Sir,  except  in  the
 case  of  Forest  Rest  Houses.  In  the
 case  of  all  P.W.D.  Rest  Houses,  the
 Himachal  Pradesh  Administration
 have  allocated  only  one  set  of  rooms
 as  Inspection  Bungalow  while  the  re~
 maining  sets  named  Dak  Bungalows
 are  open  to  all  tourists.

 (b)  Does  not  arise.

 Shri  ¥Y.  8.  Parmar:  May  I  know
 whether  in  September,  1957,  in  the
 case  of  the  Forest  rest  house  at  Sangla,
 Mahasu  district,  a  respectable  doctor
 from  Simia,  who  had  gone  there  with
 permussion  to  stay  in  the  rest  house
 was  treated  shabbily  by  two  officers
 of  the  Himachal  Pradesh  Administra-
 tion  and  asked  to  quit  the  rest  house?

 Shri  La!  Bahader  Shastri:  |  am  not
 aware  of  the  particular  case.  If  the
 hon.  Member  can  write  to  me,  I  can
 make  enquiries.

 Shri  Y.  S.  Parmar:  May  I!  know
 whether  any  representation  was  made
 to  the  Himachal  Pradesh  Administra
 tion  end  whether  any  action  has  been
 taken  thereon?

 Shri  Lal  Saksdur  Shastri:  |  am  not
 aware  of  that,  Sir.
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 Freit  Preeervers  Licence

 Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  all  the
 smal]  scale  fruit  preservers  had
 stopped  their  business  owing  to  the
 unreasonable  licence  fee;

 (b)  whether  the  licence  fee  from
 the  whole-sale  dealers  and  the  smal)
 scale  dealers  is  the  same;  and

 (९)  if  so,  what  action  Government
 propose  to  take  in  this  matter?

 The  Minister  of  Co-operation  (Dr.
 ॥  &  Deshmukh):  (a)  No,  Sir.  On
 the  other  hand,  the  number  of  licences
 of  small  scale  fruit  preservers  is  on
 the  increase.

 (b)  Yes,  because  under  the  present
 system,  the  licence  fee  i8  charged  item-
 wise  and  the  fees  which  a  i:cencee
 has  to  pay  depends  on  the  number  of
 items  produced  by  him.

 (e)  The  question  of  revision  of  the
 rates  is  under  consideration  of  Govern-
 ment,

 Shri  Daljit  Singh:  May  I  know
 whether  any  representation  has  been
 made  for  the  revision  of  these  rates
 and  the  action  taken  thereon?

 Dr.  ह  8.  Deshmukh:  Yes,  Sir;  I
 believe  a  revision  is  contemplated
 as  a  result  of  the  representation.

 Shri  Dasappa:  May  I  know  what
 the  licence  fee  is?

 Dr.  है  8.  Deshmukh:  हि)  8  on  a
 table.  It  is  not  separate  for  each  State.
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 otherhand,  the  Finance  Ministry  asks
 us  to  make  it  self-supporting,  which
 we  find  very  difficult  to  do.

 aft  wo  सि०  स.धल  :  क्‍या  में  जान  सकता

 हैं  कि  फूट  जूसेज  को  निकालने  के  लये  पौर

 शुद्ध  फूट  जूसेज  को  बाटल  करने  के  लिए  कोई

 ऐसी  व्यवस्था  की  जा  रही  है  या  किसी
 कम्पनी  को  इस  प्रकार  की  मदद  दी  जा  रही
 है?

 डा०  Go  झा०  देझमुख  :  जहां  जहां
 भी  ऐसे  फल  तैयार  होते  हैं,  हमारी  कोशिश

 है  कि  वहां  हम  कुछ  मदद  दें,  कुछ  लोस्स

 बगेरह  दें  झौर  प्रगर  कोझ्ापरेटिय  बगेरह

 हो  सके  तो  वह  भी  करें  ।  यह  सब  प्लेन  में

 मौजूद  है  ।

 Shri  Dasappa:  May  I  know  how  the
 question  of  self-supporting  arises
 when  it  is  merely  question  of  Licence
 fees?

 Dr.  P.  8.  Deshmukh:  The  adminis-
 tration  of  the  whole  fruit  preserva-
 tion  scheme  requires  a  certain  amount
 of  staff  and  a  certain  amount  of  peo-
 ple  to  look  after.  That  costs  us  about
 Rs.  2  lakhs  and  our  intake  is  ebout
 Rs.  1,20,000.

 Construction  of  National  Highways

 Shri  Jhuian  Sinha:  Wi!  the
 Minister  of  Transport  and  Communi.
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 portion  of  one  of  the  proposed
 National  Highways  is  to  pass  from
 Salamgarh  in  the  Devria  District
 (U.P.)  through  the  North  Western
 portion  of  Saran  District  (Bihar):

 (b)  if  so,  the  broad  outline  of  the
 route  from  the  place  of  origin  to
 the  place  of  termination;  and

 (९)  the  progress  made  in  the  execu-
 tion  of  the  scheme  so  far?

 The  Minister  of  Transport  and  Com-
 wounications  (Shri  Lal  Bahadur
 Shastri):  (a)  to  (c).  A  statement  is
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 laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  IT],  annexure  No.  124.)

 Shri  Jhulan  Sinba:  Will  the  hon.
 Minister  refer  to  the  statement,  para.
 c(i)  and  let  me  know  if  it  is  still
 possible  for  us  to  offer  suggestions  for
 the  final  alignment  of  the  road?

 Shri  Lal  Bahadur  Shastri:  I  do  not
 know  whether  the  people  will  get  an
 opportunity  to  do  so.  But,  anyhow,
 the  hon.  Member  is  most  welcome  to
 make  any  suggestion  he  likes.

 दिसालल  प्रदेश  में  सड़  हें  का  निर्माण

 $१०००.  हरी  ८दूसदेव  :  क्‍या  परिय,न
 ला  संचांर  मंत्रो  यह  बताने  को  कृपा  करेंगे:

 (क)  क्या  यह  सच  है  कि  हिमाचल
 ब्रदेश  में  सड़कें  बनाने  का  कार्य  बहुत  कठिन

 है;

 (ख)  क्या  यह  भी  सच  है  कि  गत  कुछ
 यर्षों  में  इस  काम  पर  लगे  हुए  बहुत  से  मजदूर

 पंगु  हो  गये  है  और  झब  वे  बहुत  ही  कष्टमय

 जीयन  बिता  रहें  हे;  और

 (ग)  इन  पंगु  व्यक्तियों  के  जीविको-

 पार्जज  की  व्यवस्था  के  लिये  और  जो  मजदूर
 मर  गये  हूँ  उनके  परिवारों  को  दिये  जाने  वाले

 प्रतिकर  की  राहि  को  बढ़ाने  के  लिये  क्‍या

 कोई  प्रस्ताव  है  ?

 वबरिच न ष  तथा  संचार  मंजो  (लो  लाल

 बटावुर  श्ाश्जं।) :  (क)  जी  हां  ।

 (ख)  पिछले  सात  सालों  में  लगमग

 Yoo  मजदूर  बेकार  हो  गये  हें

 (ग)  जहां  तक  सम्भव  है  इन  मजदूरों
 को  हल्के  कामों  पर  लगाया  जाता  है।
 अमिक  सहायता  भ्धिनियम,  १६२३  के

 झनुसार  उन्हें  मुआवजा  दिया  गया  है।  मृत

 मजदूरों  के  परिवारों  को  मुआवजे  की  रकम

 बढ़ाने  का  कोई  प्रस्ताव  भहीं  है  ।

 May  I  read  it  in  English  also?

 Bx.  Speaker:  Yes.
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 Shri  Lal  Bahadur  Shastri:  (a)  Yes.

 (b)  About  400  workers  were  dis-
 abled  during  the  last  7  years.

 (eo)  As  far  as  possible,  the  disabled
 workers  are  employed  on  lighter  jobs.
 They  have  been  paid  compensation
 under  the  provisions  of  the  Work-
 men's  Compensation  Act,  1923.  There
 is  no  proposal  to  increase  the  amount
 of  compensation  to  the  families  of
 workers  who  lose  their  lives.

 Shri  ¥Y.  S.  Parmar:  May  I  know  the
 number  of  deaths  mentioned  in  the
 Table?  The  Minister  has  mentioned
 only  disabled  and  not  dead.

 Shri  Lal  Bahadur  Shastri:  I  cannot
 give  the  exact  number.

 Shri  Y.  8.  Parmar:  May  I  know
 whether  it  is  a  fact  that  it  takes  very
 long  for  the  compensation  to  be  deter-
 mined  and  paid?

 Shri  Lal  Bahadur  Shastri:  It  may  be
 taking  a  long  time;  but,  unfortunately,
 we  are  not  directly  concerned.  It  is
 to  be  done  by  some  other  Ministry.

 Shri  Shree  Narayan  Das:  What
 efforts  have  been  made  to  minimise
 the  hazards  in  this  work?

 Shri  Lal  Bahadur  Shastri:  It  is  very
 difficult  to  take  any  steps  in  that
 direction  unless  the  whole  terrain  of
 Himachal  Pradesh  is  completely
 changed.

 Shrimati  Renu  Chakravartty:  When
 compensation  is  paid  on  the  basis  of
 the  schedule  in  the  Compensation  Act,
 may  I  know  whether  the  people  work-
 jing  in  Himachali  Pradesh  on  the  roads
 are  given  compensation  computed
 according  to  those  given  to  persons
 in  hazardous  jobs  or  employed  in
 ordinary  categories?

 Shri  Lal  Bahadur  Shastri:  I  cannot
 go  into  details.  But,  I  bope  the  com-
 pensation  is  being  paid  according  to
 law.  Uf  it  is  higher  for  hazardous
 jobs,  I  hope  they  are  getting  on  that
 basis.
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 bri  ¥.  Parmar:  May  I  know
 whether  the  Government  intend  to
 issue  any  instructions  that  compensa-
 tion  should  be  determined  and  peid
 early?

 Shri  Lal  Bahadur  Shastri:  Most
 certainly.  We  shall  write  to  the  Hima-
 cha!  Pradesh  Administration  or  the
 Labour  Organisation.

 Train  Derailment

 1002.  Shri  S.  M.  Banerjee:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  3  wagons  of  a  goods
 train  of  the  North  Eastern  Railway
 were  derailed  near  Panjipara  Railway
 Station  on  the  3rd  November,  1957;

 (७)  if  30,  the  reasons  for  the  derail-
 ment;  and

 {c)  whether  any  enquiry  was  con-
 ducted?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaszs  Khan):  (a)  Yes.

 (b)  and  (९).  A  departmental  en-
 quiry  by  the  Traffic  Inspector  of  the
 section  was  conducted  on  l2th  Novermn-
 ber,  ‘1957.  It  was  found  that  the  derail-
 ment  was  due  to  the  incorrect  setting
 of  the  points.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  hon.  Minister  proposes  to
 discuss  with  the  representatives  of  the
 Railwaymen’s  Federation  the  causes
 leading  to  so  many  accidents  to  ensure
 their  co-operation  in  the  matter  of
 effickency?

 My.  Speaker:  It  is  a  suggestion  for
 action.

 Shri  Shahnawaz  Khan:  it  is  a  sug-
 gestion  for  action.

 Shri  s.  M.  Banerjee:  May  I  know
 whether  the  committee  recently
 appointed  to  investigate  into  the
 Bombay-Caicutta  mail  accident  will
 also  consider  the  various  reports  sub-
 mitted  regarding  other  accidents?

 Mr.  Speaker:  Whether  it  will  con-
 sider  the  various  reports?
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 Shri  Shahnawas  Khan:  It  is  upto
 them  to  consider  any  thing  they  like.

 Shri  Dasappa:  May  I  know  whether
 the  responsibility  for  the  incorrect
 setting  of  points  has  been  located  and
 the  person  brought  to  book?

 Shri  Shahnawasz  Khan:  The  points-
 man  in  charge  of  shunting  is  heid
 responsible  because  he  signalled  to
 the  driver  to  pass  over  the  points
 which  were  wrongly  set.

 Shri  Goray:  What  is  the  rate  of
 accidents  per  month  in  the  Indian
 Railways?

 Mr,  Speaker:  This  is  derailment.

 Shri  Goray:  A!)  sorts  of  accidents.

 Mr.  Speaker:
 derailment?

 Shri  Shahnawazs  Khan:
 from  month  to  month.

 How  many  cases  of

 It  varies

 शनी  रघुनाथ  सिंह  :  क्‍या  में  जाते  सकता

 हैं  कि  सब  से  ज्यादा  ऐक्सिडेंट  नार्थ  ईस्टनें
 रेव  में  होते  दूँ  या  ईस्टर्न  रसवे  में;

 की  लाहनधाज  ह , अ  : वह  भो  बदलते

 रहते  हैं  ।

 सहकारो  समिति  को  सहायता

 *roov.  भी  प०  ला०  arenie  :  क्‍या

 रखने  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  रेल  विभाग  द्वारा  रेलवे  कम्जयूसस
 कोझापरेटिव  सोसाइटो  लिमिटेड,  बोकानेरा

 को  ह ह  तक  कितनी  वित्तीय  तय!  श्म्य  सहायत
 दी  गई  है;

 (ख)  क्या  सरकार  के  पास  सोसायटी

 के लाम  तग्मा  हानि  के  झब तक  के  ठीक  ठीक

 अकिड़ों  के  बारे  में  कोई  अधिकृत  जानकारी

 है;  भौर

 रंजे  उस्मंत्रो  ्थ्वी  काहनचा जू  ह | |  ):

 (=)  कंज्यूमर्स  को-आपरेटिय  योसाबंदी,
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 बीकानेर  ब  सक  ६२४८  रपये  ४

 गाने  ६  पाई  दिये  गये  हैं  ।

 (ण)  जी  नहीं

 (ग)  सवाल  नहीं  उठता  ।

 qo  जा०  बाकृपाल  :  क्‍या  मे  आन

 सकता  हूं  कि  झाज  तक  इस  सोसाइटी  को

 कितमा  लाभ  रहा  है  ?

 ष्मी  क्ाहमथान  ह | इ  :  उसको  कुछ  थोहा

 बहुत  लाम  तो  रहता  1.18  |

 ह; |  प०  ला०  बाकृपाल  :  क्‍या  यह  सही

 है  कि  इस  सोसाइटी  को  स्थानीय  प्रधिकारी

 जंग  करना  चाहते  हे,  इसलिए  कि  उनका

 आय  नादता  जो  पहले  मुफ्त  मिलता  था  वह

 सहकारी  सदस्यों.  द्वारा  बन्द  कर  दिया  गया

 है?

 शी  धाहमबाज  का :  यह  जो  कज्यू-
 मर्स  कोझ्रापरेटिव  सोसाइटी  बीकानेर  में  चल

 रही  है  उसके  बारे  में  कुछ  बदउनवानिया

 हमारे  पेद्  नजर  हे  और  उनको  देखा  जा

 रहा  है

 Shri  Panigrahi:  May  I  know  what
 is  the  amount  of  financial  aid  given
 by  the  Railway  Board  to  this  co-ope-
 rative  society?

 Shri  Shahnawasz  Khan:  The  assis-
 tance  given  to  them  is  Rs.  6258  and
 odd.

 Shri  Panigrahi:  What  is  the  profit
 they  have  given  to  the  Railway
 Board?

 Shri  Shahnawas  Khan:  No;  they
 do  not  give  it  to  the  Railway  Board.

 Leans  to  Jhumias  in  Tripura

 *]  bes.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Food  and  Agriculture
 be  pleared  to  state:

 (a)  whether  any  sum  was  given  to
 the  Jhumias  of  Belonia  in  Tripura  this
 year  as  loan;
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 (b)  whether  it  is  a  fact  that  every
 loanee  was  compulsorily  supplied  with
 30  seers  of  manure,  per  head  when  the
 loan  was  distributed,  and  the  cost  of
 such  manure  was  deducted  out  of  the
 sum  given  to  them  as  loan;  and

 (c)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  (a)  No,  Sur.

 (b}  and  (c).  Do  not  arise.

 Implementation  of  Master  Committee's
 Report

 *1009.  Shri  Biren  Roy:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  Government  propose  to
 implement  the  recommendations  of
 the  Master  Committee  on  Civil  Avia-
 tion;

 (b)  वा  so,  the  reasons  why  some
 minor  Committees  have  been  formed
 to  go  over  practically  the  same  points
 already  covered  by  the  Master  Com-
 mittee  in  detail;  and

 (९)  how  the  persannel  of  the  present
 Committees  compare  with  those  of  the
 Master  Committee?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  (a)  Most  of  the  recommen-
 dations  have  been  accepted  by  Govern-
 ment  and  are  being  implemented.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha,  [See
 Appendix  III,  annexure  No.  125.)

 Shri  Biren  Roy:  Is  it  a  fact  that  a
 minor  committee  is  now  going  into
 the  details  of  the  methods  of  training
 in  the  aeroclubs  of  India?

 Shri  Lal  Bahadur  Shastri:  Yes,  Sir.

 Shri  Biren  Roy:  What  was  the  reason
 for  having  this  minor  committee
 appointed  when  a  conference  of  the
 Flying  Clubs  is  being  held  on  the  20th
 December  of  this  year  under  the
 chairmanship  of  the  Aviation  Minister,
 where  it  could  have  been  thoroughly
 discussed?
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 Shri  Lal  Bahadur  Shastri:  As  far  as
 [  am  aware,  my  colleague  Shri
 Humayun  Kabir,  while  speaking  at
 the  time  of  the  budget  discussion,
 made  an  announcement  that  there
 were  certain  details  regarding  the
 course  and  method  of  training,  etc.,
 which  should  be  gone  into  again  and
 locked  into,  which  were  suggested  by
 many  Members  and  especially  by  Shri
 Jaipal  Singh,  and  on  the  basis  of  the
 Opinions  expressed  in  this  House,  the
 Minister  of  Civil  Aviation  thought  it
 desirable  to  appoint  qa  committee  to
 go  into  those  details.  The  conference
 under  the  chairmanship  of  the  Civil
 Aviation  Minster  is  not  going  to  help
 in  that  matter,  particularly  because
 those  details  could  not  be  gone  into
 during  the  discussions  at  the  confer-
 ence.  Hence  it  was  considered  neces-
 sary  to  appoint  a  committee  and  it
 was  done  only  with  a  view  to  satisfy
 the  opinions  expressed  by  the  Mem-
 bers  of  this  House.

 Shri  Biren  Eoy:  Who  is  the  techni-
 cal  person,  for  this  purpose  of  methods
 of  training,  that  has  been  taken  from
 the  fying  clubs  or  even  from.  the
 aeroclub  of  India  in  this  commuttee?

 Shri  Lal  Bahadur  Shastri:  The
 Chairman  himself  is  a_  technically
 qualified  person,  Mr.  K.  M.  Raha;  and
 there  is  one  director  of  training,  Aur
 Headquarters,  New  Delhi;  and  there
 is  the  Davisional  Operations  Manager
 of  the  Air  India  International,  There
 is  Mr.  Chitambar  also.  One  of  the
 representatives  of  the  Hind  Provincial
 Fiying  Ciub  is  also  there.

 Shri  Biren  Boy:  Were  any  of  these
 representatives  selected  from  the
 senior  most  Flying  Clubs  in  India  or
 even  from  the  aeroclub  of  India?

 Shri  Lal  Bahadur  Shastri:  No,  Sir.
 The  Government  was  to  nominate  and
 they  nominated  them.

 Indian  Central  Coconut  Commities

 +
 .  Shri  Warter:

 rele.  {sari
 A.  ॥ प  Gopalan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  plensed  to  state  the  niim-
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 ber  of  States  the  Agricultural  Assis-
 tant  of  the  Indian  Central  Coconut
 Committee  had  visited  during  the  last
 one  year  to  do  propaganda  work?

 The  Minister  of  Co-operation  (Dr.
 2.  8,  Deshmukh):  The  Agricultural
 Assistant  visited  three  States,  viz.,
 Kerala,  Mysore  and  Bombay,  during
 the  last  one  year  to  do  propaganda
 work.

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  Government  of  India  has
 received  reports  to  the  effect  that
 large  numbers  of  trees,  nearly  ten
 million,  are  affected  by  a  sort  of
 disease  and,  if  so,  what  steps  are  being
 taken  to  eradicate  that  disease?

 Dr.  डग,  S.  Deshmukh:  There  are  now
 and  again  diseases  affecting  these
 trees;  every  time  prompt  action  is
 taken.  But  in  every  case  it  is  not
 possible  to  counteract  the  effects  of
 the  disease  immediately.  But  the
 Coconut  Committee  and  other  expert
 officers  are  doing  the  job.

 Shri  B.  5.  Murthy:  May  I  know
 why  the  officer  has  not  visited  the
 coastal  belt  of  Andhra  where  there  is
 a  large  area  of  coconut  plantation?

 Dr.  P.  8S.  Deshmukh:  The  officer  has
 been  appointed  only  recently—from
 3rd  November,  ]956—-and  he  has  travel-
 led  for  64  days  altogether.  He  has
 had  to  familiarise  himself  by  a  visit
 to  the  research  centre  in  the  begin-
 ming  and  then  he  has  to  give  advice
 to  various  people  who  make  represen-
 tation.  I  think  within  the  time  at  his
 disposal  he  has  done  his  best.

 Shri  Basappa:  May  I  know  whether
 any  attempt  has  been  made  to  increase
 the  area  of  coconut  cultivation  during
 this  propaganda  and  may  I  also  know
 whether,  in  view  of  the  fine  quality
 of  coconut  grown  in  Mysore,  anything
 has  been  done  to  eradicate  the  disease
 in  certain  parts  of  Mysore  where  it
 is  destroying  a  large  number  of  trees?

 Dr.  P.  8.  Deshmukh:  I  should  like
 to  have  notice  of  the  question.

 Shri  85,  0.  Samanta:  May  I  know
 what  other  propaganda  work  is  done
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 by  the  Coconut  Committee  over  and
 above  this  visit  of  the  Assistant?

 Dr.  P.  S.  Deshmukh.  As  my  friend
 knows  better  than  any  other  Member,
 these  are  the  items  of  work:  spread  of
 disease-free  seedlings,  encouragement
 of  nurseries,  and  80  an.  These  are  the
 various  things  by  which  we  want  to
 encourage  coconut  cultivation.

 Mr.  Speaker:  Next  question.

 Shri  Warior:  This  is  an  important
 question.

 Mr.  Speaker:  He  kept  quiet  when  I
 called  him.  Otherwise,  I  would  have
 given  him  preference.

 Shri  Warior:  I  thought  I  could  put
 my  question  after  all  the  other  sup-
 plementaries.  It  is  a  very  important
 question.

 Mr.  Speaker:  Whenever  an  _  hon.
 Member  tables  a  question,  he  must  be
 listening  to  the  answer  and  then  put
 &  supplementary  question.  In  this  case,
 I  would  have  given  him  preference
 because  he  is  one  of  those  who  have
 tabled  the  question.  But  then  he  keeps
 quiet;  and  I  called  Shr:  Vasudevan
 Nair.  After  all  the  supplementaries  are
 over,  Shri  Warior  wants  to  put  his
 question,  when  I  have  called  the  next
 question.

 Shri  Warior:  I  want  to  put  only  one
 question.

 Mr.  Speaker:  Yes.

 Shri  Warior:  May  I  know  what  sort
 of  advice  this  officer  is  giving  regard-
 ing  the  method  to  be  adopted  by  the
 growers?

 Dr.  ह  8.  Deshmakh:  There  is  no
 particular  kind  of  advice.  The  main
 ingredients  for  the  improved  cultiva-
 tion  of  coconuts  are  wel]  known—the

 choice  of  the  seeds,  the  way  in  which
 the  nurseries  should  be  looked  after,
 and  the  way  in  which  it  should  be
 Planted,  and  so  on.  And  he  does  all
 that  is  expected  of  him.
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 Leprosy  In  Manipur  and  Tripura

 *9i4.  Shri  L.  Achaw  Singh:  Wil
 the  Minister  of  Health  be  pleased  to
 state;

 (a)  the  particuiar  control  measures
 adopted  to  check  the  spread  of  leprosy
 in  Manipur  and  Tripura;  and

 (b)  whether  there  are  leprosy
 colonies  for  isolation  of  the  leprosy
 patients?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b).  A  state-
 ment  is  placed  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  III,  an-
 nexure  No.  126.)

 i  would  like  to  add  that  in  addition
 to  the  existing  one  Leprosy  Pilot  Unit
 of  30  bedded  hospital  and  a  leprosy
 colony  run  by  A  8  Mission  at  Kang-
 poki,  opening  of  a  leprosy  colony  is
 under  consideration  of  the  Govern-
 ment  of  India.

 Shri  L.  Achaw  Singh:  May  I  know
 whether  it  is  a  fact  that  some  patients
 of  the  leprosy  hospital  at  Chingmeri-
 rong,  Imphal  have  been  turned  out
 because  of  great  rush  of  patients?

 Shri  Karmarkar:  Some  patients
 have  been  turned  out  of  the  hospital?

 Shri  L.  Achaw  Singh:  Yes,  Sir.

 Shri  Karmarkar:  I  do  not  know
 whether  anyone  has  been  wrongly
 turned  out  by  anybody.

 Sale  of  Viking  Aircrafts

 1015.  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state
 whether  it  is  a  fact  that  Indian  Air-
 lines  Corporation  have  decided  to
 dispose  of  all  the  Viking  aircrafts?

 Shastri):  It  has  been  decided  by  the
 Indian  Airlines  Corporation  to  dispose
 of  their  Viking  Aircraft  as  and  when
 it  is  possible  for  them  to  do  so.

 Shri  Gajendra  इंगला,  Sinha:  May
 I  know  the  reason  for  disposing  of
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 these  Viking  aircrafts?  May  I  also
 know  the  boak  price  and  the  expected
 sale  price  of  these  Vikings?

 Shri  Lal  Bahadur  Shastri:  The
 reason,  of  course,  is  obvious.  We  have
 got  new  Viscounts  and  the  Vikings
 are  now  fairly  old.  So,  it  would  be
 economical  to  dispose  of  them.  As
 regards  the  other  part  of  the  question,
 I  shall  require  notice.

 Shri  Gajendra  Prasad  Sinha:  May
 I  know  how  the  expected  purchasers
 of  these  Vikings  are  and  whether  the
 components  of  Viscounts  are  available
 in  this  country?

 Shri  Lal  Bahadur  Shastri:  It  is
 rather  premature  to  say  that.  I  can-
 not  give  any  information  just  now.

 Shri  Jaipal  Singh:  With  a  view  tc
 easing  the  currency  difficulty  that  we
 are  faced  with  now,  has  the  Corpora-
 tion  decided  that  they  will  sel]  them
 to  hard  currency  countries  only?

 Shri  Lal  Bahadur  Shastri:  We  will
 bear  that  in  mind.  As  I  said,  nothing
 has  been  decided  so  far.  It  is  in  a
 very  premature  stage.  Therefore,  1
 cannot  say  anything.

 Shri  Karni  Singhjl:  May  I  know
 whether  the  Government  will  con-
 sider  putting  Vikings  on  the  airlines
 on  which  Dakotas  are  run  at  present
 and  withdraw  the  Dakotas  instead?

 Shri  Lal  Bahadur  Shastri:  That
 depends  on  the  condition  of  the  air-
 craft.  Some  of  the  Dakotas  are  better
 than  Vikings.  In  any  case,  that  will
 also  be  borne  in  mind.

 Shri  BR.  Ramanathan  Chettiar:  Are
 the  Viking  aircrafts  older  than  the
 Dakota  Aircrafts?

 Shri  Lal  Bahadar  Shastri:  They  are
 both.  Some  of  the  dakotas  are  older
 than  Vikings.

 Shri  Bimal  Ghose:  At  the  time
 when  the  Vikings  were  purchased,  the
 fact  that  Viscounts  were  also  avail-
 able,  was  that  also  taken  into  con-
 sideration?

 Bbri  Lai  Bahedur  Shastri:  I  do  not
 follow  what  hon.  Member  said.
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 Shri  Bimal  Ghose:  At  the  time
 when  the  Vikings  were  purchased,  the
 Viscounts  were  still  available.

 Shri  Lal  Bahadur  Shastri:  That  is
 not  correct.

 Mr.  Speaker:  The  hon.  Member  will
 ascertain  the  position  from  his
 colleagues  and  then  put  the  question.

 Shri  Bimal  Ghose:  At  the  time  of
 the  purchase  of  Vikings  was  the  ques-
 tion  gone  into  as  to  whether  other
 types  of  aircrafts  were  available  or
 not?  Were  these  facts  taken  into  can-
 sideration  at  the  time  of  purchase  of
 Vikings?

 Mr.  Speaker:  It  will  always  be  done.
 Hon.  Member  has  lost  the  original
 question.

 ह... 11८. 6  में  अनाज  का  सप्ाहार

 #१०१६.  भी  मशुसूदन  गॉल :  क्‍या

 wa  तथा  क्च  मंत्री  यह  बताने  की  कृपा
 करेगे  कि:

 (क)  क्‍या  यह  सच  है  कि  झान  भ्रदेश

 में  केन्द्रीय  सरकार  द्वारा  नाज  का  समाहार
 किया  जा  रहा  है;

 (ख)  क्‍या  यह  काम  राज्य  सरकार  का

 नहों  @;  और

 (7)  यदि  हा,  तो  इस  विद्वेष  मामले

 में  केन्द्रीय  सरकार  द्वारा  इन  कार्यों  को  अपने

 हाथ  में  लेने  का  क्‍या  कारण  है  ?

 era  सथा  कृषि  खपमंत्री  (सी  ato  -०

 थामस  ):  (5)  जीहां।

 (ख)  झौर  (ग).  जब  झनाज  का  समाहार
 केन्द्रीय  सुरक्षित  भण्डार  के  सिये  किया  जाता

 है  तो  कंन्द्रीय  सरकार  या  तो  स्वयं  समाहार
 करती  है  या  झावदयक  हो  तो  इस  काम

 को  राज्य  सरकार  को  सौंप  देती  है  ।

 केन्द्रीय  सरकार  ने  दूसरे  राज्यों  में  भी  मिसो

 और  व्यापारियों  से  स्वयं  भझगाज  का  समाहार
 किया  है  जैसे,  उड़ीसा  से  चावल  ौर  राज-

 स्‍थान  से  चना  |
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 ली  वुसूदन  राज:  जान्घ  प्रदेश  में

 सेम्ट्रल  ग्व्नसेण्ट  में  जो  थारप  जमा  किया

 हैं,  उसको  बजह  से  हमारे  बाहर  से  धान्य

 अंगाने  के  सम्दस्ध  में  कया  सहायता  मिल;  है?

 Shri  A.  M.  Thomas:  If  the  hon.
 Member  kindly  puts  the  question  in
 English,  I  can  answer  that.

 Shri  Karmarkar:  Let  him  repent  the
 question.

 ली  लवुलूबन  राज  :  शभ्रान्प्र  प्रदेश  में

 सेंट्रल  गबर्मेमेंगट  मे  जो  धान्य  जमा  किया  है,
 उसकी  वजह  से  हमारे  बाहर  से  धन्य  मंगाने
 के  सम्बन्ध  में  क्या  सहापता  मिलो  हैं  ?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  In  Andhra
 the  surplus  is  expected  to  be  about
 6  to  8  lakh  tons.  This  year  we  expect
 a  normal  crop  and  so  the  =  surplus
 would  be  6  to  8  lakh  tons.  After
 meeting  the  demand  of  the  South
 Zone,  whatever  is  left  over  will  be
 taken  up  for  the  use  of  outsiders

 Shri  B.  5.  Marthy:  May  4  know
 what  assistance  was  given  by  the
 Andhra  State  in  procuring  rice  by  the
 officers?

 Shri  A.  M.  Thomas:  No  special
 assistance  was  asked  for.  Andhra
 Government  has  co-operated  with  us

 Shri  Ranga:  What  is  the  present
 position?  Now  that  the  new  crop  is
 coming  in,  Government  has  to
 announce  its  policy.  Have  they
 decided  on  the  quantities  that  they
 would  like  to  take  from  Andhra  and
 have  they  also  arranged  the  necessary
 wagons  in  a  phased  manner?

 Shri  A.  M.  Thomas:  We  have  pro-
 cured  as  on  8th  December  4957  73,000
 tons  of  rice  from  Andhra.  In  the  three
 delta  districts  we  are  now  procuring
 at  the  rate  of  controlled  prices  which,
 I  think,  the  hon.  Member  as  well  as
 the  House  know  well,  as  I  have  stated
 it  on  several  previous  occasions.

 With  regard  to  the  future  procure-
 ment  prices,  I  don’t  think  there  is  any
 difficulty.  The  Foodgrains  Enquiry
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 Committee  itself  has  reported  certain
 prices  to  be  adopted  for  the  current
 year,  und  that  price  is  not  in  con-
 siderable  variance  with  the  price  that
 we  are  at  present  paying.  So,  I  don't
 think  there  would  be  any  difficulty  in
 fixation  of  prices.

 Then,  with  regard  to  movement  and
 the  difficulty  just  now  mentioned  by
 the  hon.  Member,  there  is  at  present
 some  difficulty  about  movement.  But,
 all  the  same,  we  are  doing  everything
 and  the  Railway  Ministry  is  also  co-
 operating  with  us  to  move  as  much
 quantity  as  possible.  Out  of  73,000
 tons,  which  we  have  procured,  we
 have  been  able  to  move  about  ‘57,566
 tons.

 Shri  Ranga:  In  view  of  the  fact  that
 Government  have  not  yet  announced
 their  price  policy,  that  is,  the  price  to
 be  paid  here  and  now  for  the  crop,
 the  rice  millers  are  finding  it  difficult
 to  purchase  anything  from  the  pro-
 ducers  and  the  banks  are  also  unwil-
 ling  to  advance  any  money,  since  the
 millers  have  not  purchased  it  and
 advance  can  be  made  only  on  collate-
 ral  security.

 Shri  A.  M.  Thomas:  We  will  cer-
 tainly  be  taking  a  decision  on  the
 price  that  will  be  paid  for  the  crop
 that  is  coming  in.  That  will  also
 depend  on  the  decision  that  we  take
 on  the  recommendations  of  the  Food-
 grains  Enquiry  Committee.  This  is  a
 matter  which  cannot  be  delayed.  We
 realise  that.  We  would  be  fixing  the
 price  that  would  be  reasonable  in  the
 circumstances.

 Rice  in  Andhra

 *1017,  Kamari  M.  Vedakumari:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  policy  of  Government  in
 regard  to  clearing  off  the  old  stocks
 of  rice  in  Andhra,  when  the  new  crop
 has  started  arriving  in  the  market;
 and

 (b)  the  reasons  why  the  indents
 for  about  400  broad  gauge  wagons  and
 l04  metre-gauge  wagons  in  Andhra
 are  still  pending  compliance  with  the
 Railways?



 45547  Oral  Answers

 The  Deputy  Minister  of  Foed  and
 Agriculture  (Shri  A.  M.  Themas):  (a}
 Surplus  stocks  of  Andhra  rice  can
 freely  move  to  other  States  within  the
 Southern  Zone  where  there  is  consi-
 derable  demand  particularly  in
 Kerala.  The  Government  of  India
 are  also  purchasing  rice  in  the  three
 surplus  Districts  of  Krishna,  West
 Godavari  and  East  Godavari.

 {b)  Due  to  dislocation  of  the  ser-
 vices  caused  by  heavy  rains  followed
 by  the  breaches  on  the  Southern  Rail-
 way  in  the  first  week  of  November,
 the  movement  of  goods  was  seriously
 affected.  Although  through  running
 of  the  full  complement  of  trains  has
 not  yet  been  resumed,  movement  of
 rice  has  since  commenced  to  the  ful-
 lest  extent  possible.

 Kumari  M.  Vedakumari:  In  answer
 to  a  Supplementary  Question  put  by
 Mr.  Heda  on  28th  November  1957,  the
 hon.  Deputy  Minister  has  replied  that
 due  to  breaches,  which  occurred  in
 November,  they  could  not  supply  the
 wagons.  But  the  complaint  was
 registered  in  October,  that  is,  one
 month  before  the  breaches.  May  I
 know  the  reason  for  that?

 Shri  A.  M.  Thomas:  If  you  will  look
 into  the  outstanding  indents  for  the
 various  months,  you  will  find  that
 there  was  some  difficulty  in  October,
 when  compared  to  previous  months.
 For  example,  the  outstanding  indents
 on  1-7-57  was  2,900  and  2,448.  Next
 month  it  came  down  to  80  and  1,066.
 Then  the  figures  were  46  and  191.  Oa
 14-9-57,  it  was  63  and  16.  On  31-10-57,
 it  was  2322  and  2347.  In  the  previous
 month,  two  weeks  before  that,  it  was
 63  and  16.  The  inference  is  obvious
 that  trade  was  not  co-operating  to
 move  the  quantities  that  were  in  stock.

 Shri  Ranga:  Can  we  have  an  assur-
 ance  that  the  Government.  continue
 their  long-standing  policy  of  giving
 first  priority  for  the  movement  of
 foodgrains  in  view  of  the  continued
 difficulty  in  the  supply  of  foodgrains
 in  different  parts  of  the  country  and
 can  we  have  an  assurance  that  the
 Food  Ministry  has  been  taking  suffi-
 cient  steps  in  order  to  persuade  the
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 Railway  Ministry  to  place  the  neces-
 gary  wagons  at  their  disposal?

 Shri  A.  M.  Thomas:  In  this  particu-
 lar  case,  I  may  submit  for  the  infor-
 mation  of  the  House  that  the  Southern
 Railway  was  prepared  to  co-operate
 with  us  to  the  fullest  extent  possible.
 The  mistake  was  that  trade  was  not
 co-operating  properly  at  the  proper
 time,  and  there  was  so  much  loss  of
 capacity  on  account  of  that.  On  trade
 account,  we  have  moved  in  the  month
 of  August  374  broad  gauge  wagons
 and  1046  metre  gauge  wagons.  On
 Government  account,  66  broad  gauge
 wagons  and  22  metre  gauge  wagons.
 In  September,  36l  broad  gauge
 wagons  and  627  broad  gauge  wagons.
 On  Government  account,  39  broad
 broad  gauge  and  274  metre  gauge
 wagons.  In  October,  you  will  find
 that  we  have  moved  502  broad  gauge
 wagons  and  580  metre  gauge  wagons.

 Shri  Ranga:  Against  what  demand?
 This  does  not  help  the  House.

 Mr.  Speaker:  The  hon.  Member  is
 more  than  satisfied.

 Shri  Ranga:  I  want  to  make  one
 submission.  If  he  simply  gives  the
 figures,  it  does  not  help  the  House  to
 get  a  proper  picture  of  the  situation
 unless  we  are  given  comparative
 figures  and  against  what  demand  made
 by  the  Food  Ministry  were  these
 wagons  made  available  for  movement?

 Mr.  Speaker:  Are  we  going  into  a
 detailed  discussion?  The  hon.  Mem-
 ber  wanted  to  know  if  sufficient  num-
 ber  of  wagons  are  supplied.  The  hon.
 Minister  has  replied  and  given  some
 details  63,  6  and  so  on.  He  has  also
 said  that  it  was  due  not  to  deficinecy
 in  wagon  supply,  but  due  to  non-co-
 operation  of  trade  in  this  matter.  Are
 we  to  go  further?  Are  we  having  a
 detailed  statement  and  making  an
 enquiry  here?

 Shri  Ranga:  The  figures  should  not
 be  misleading.  .

 Shri  Ferose  Gandhi:  I  only  wanted
 to  inform  the  Minister  that  360  wagons
 meant  only  6  trains.

 Mr.  Speaker:  Hon.  Members  have
 got  many  methods  of  understanding.
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 Shri  Heda:  Is  the  hon.  Minister  in
 a  position  to  make  a  categorical  state-
 ment  that  whatever  surplus  rice  is
 available  in  Andhra,  they  will  be  in
 certain  markets,  and  whatever  rice
 goes  into  the  market,  they  will  pur-
 chase;  whether  the  mills  purchase  or
 not,  whether  they  co-operate  or  not  is
 not  the  point.  The  point  is  rice  with
 the  peasant.

 Shri  A.  M.  Thomas:  Whatever  sur-
 plus  rice  there  is  in  Andhra,  with
 the  stockists  or  producer  which  they
 hand  over  to  the  Government,  we  are
 prepared  to  take.

 Shri  B.  8.  Murthy:  May  I  know
 whether  the  idea  of  conveying  rice
 through  the  Buckingham  canal  _  to
 Madras  has  been  examined  by  the
 Government

 Shri  A.  M.  Thomas:  I  wish  to  have
 notice.

 Kakrapara  Project

 “1018.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  3t  is  a  fact  that  the
 Kakrapara  Project  will  require  more
 amount  to  complete  it;  and

 (b)  if  so,  how  much?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  The  original  estimate  amounted
 to  Rs.  6°27  crores  and  was  revised  to
 Rs.  °65  crores  in  1954,  It  is  under-
 stood  that,  on  account  of  the  construc-
 tion  of  some  essential  cross-drainage
 works  and  alterations  in  the  align-
 ment,  and  capacity  of  channels,  the
 actual  expenditure  will  exceed  the
 revised  estimate  and  may  come  to
 approximately  Rs.  47  crores.  The
 Bombay  Government  have  been  re-
 quested  to  acquaint  us  with  the  details
 and  the  estimated  revised  cost  of  the
 Project.

 Shri  Khadilkar:  May  I  know  how
 far  the  additional  expenses  are  due  to
 wrong  siting  of  the  project,  because,
 originally  it  was  meant  to  be  an  irri-
 gation  project?  There  were  no  buyers
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 for  the  water  in  the  area  because  it  is
 a  rainy  area  and  therefore,  this  addi-
 tional  expense  is  being  incurred.

 Shri  Hathi:  I  could  not  catch  the
 first  part  of  the  question.

 Shri  Khadilkar:  This  project  was
 intended  to  be  an  irrigation  project.
 Even  administrative  expenses  were
 not  borne  out,  or  received  from  the
 water  charge  from  the  agriculturists.
 Because  of  the  wrong  siting,  this  addi-
 tional  expense  is  being  incurred.  Ori-
 ginally  it  was  meant  as  an  irrigation
 project.

 Shri  Hathi:  Even  now,  it  is  meant
 as  an  irrigation  project.  It  is  not  a
 power  project  and  the  area  is  to  be
 irrigated  roundabout.

 Shri  Khaditkar:  Is  it  not  a  fact  that
 now  there  is  a  scheme  to  turn  it  into
 a  power  project?

 Shri  Hathi:  No;  not  at  all.  This  is
 not  a  project  which  is  being  convert-
 ed  into  a  power  project.  There  seems
 tao  be  sorne  confusion.  There  was  first
 8  project  which  was  to  be  an  irriga-
 tion  and  power  project,  a  multi-pur-
 pose  project.  But,  in  the  initial  stages,
 it  was  thought  that  we  might  first  take
 a  small  project  and  keep  it  pending
 for  a  multi-purpose  project.  That
 multi-purposes  project  is  now  includ-
 ed  in  the  Second  Five  Year  Plan.

 Shri  Jadhav:  May  I  know  how  much
 acreage  is  irrigated  now  and  when  the
 project  is  likely  to  be  completed?

 Shri  Hathi:  About  10,000  acres  are
 being  irrigated.

 Shri  Jadhav:  When  is  the  project
 likely  to  be  completed?

 Shri  Hathi:  The  weir  is  completed.
 One  side  channel  on  the  right  side.
 The  Left,  I  think,  is  progressing.  It
 will  take  a  couple  of  years.

 Shri  Dasappa:  Does  the  project  con-
 template  a  betterment  levy  in  view  of
 the  enhanced  expenditure?

 Shri  Hathi:  Generally,  that  is  done
 by  the  State  Government.
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 Shri  Dasappa:  Is  it  likely  to  be  en-
 hanced  in  view  of  the  additional  ex-
 penditure?

 Mr.  Speaker:  You  must  ask  the
 State  Government.

 Shri  Hathi:  That  is  the  answer.

 Community  Project  Administration

 1919.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Community
 Development  be  pleased  to  state:

 (a}  whether  Government  have
 taken  or  propose  to  take  any  steps  to
 democratise  the  Community  Project
 Administration  at  the  various  levels
 of  administration;  and

 (b)  whether  the  programme  of
 work  and  emphasis  on  developmental
 schemes  have  been  reorientated?

 The  Minister  of  Community  Deve-
 Jopment  (Shri  8.  K.  Dey):  (a)  and  (b).
 Presumably,  the  Hon'ble  Member  is
 referring  to  the  recommendations  in
 regard  to  “Democratic  Decentraliza-
 tion”  made  by  the  COPP  Study  Team
 on  Community  Projects  and  N.ES.
 The  report  of  the  Team  has  recently
 been  submitted  to  Government  and
 is  under  examination.  I  may  add,  that
 the  objective  and  effort  of  the  Gov-
 ernment  throughout  have  been  to-
 wards  the  transformation  of  the  Com-
 munity  Development  Programme  into

 people's  programme,  with  emphasis
 progressively  on  production.

 Shri  Harish  Chandra  Mathur:  May  I
 know  what  effective  measures  have
 been  taken  during  the  six  months  to
 democratise  this  administration  in
 view  of  the  report  and  in  view  of  the
 Minister's  feeling  that  he  has  failed
 to  enlist  popular  support?

 Shri  8.  K.  Dey:  Panchayats  have
 been  more  widely  represented  in  the
 Block  Advisory  Committees.  Almost
 in  every  State  informal  Consultative
 Committees  have  been  created  includ-
 ing  Members  of  the  State  legislature,
 also  Hon.  Members  of  Parliament  who
 are  members  of  the  Central  Consulta-
 tive  Committee.  In  the  same  way,
 State  Governments  are  taking  steps  to
 introduce  non-official  chairmanship  of
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 Block  Advisory  Committees.  In  the
 same  way,  State  Governments  are  try-
 ing  to  be  more  responsive  to  decisions
 taken  by  Block  Advisory  Committees
 on  the  budget  or  planning  of  the  pro-
 gramme.

 Shri  Raghubir  Sahal:  I  understand
 that  the  Balwantrai  Mehta  Committee
 to  which  reference  was  made  by  the
 hon.  Minister  has  made  recommenda-
 tions  on  the  Panchayat  level,  on  the
 Block  level  and  the  District  level  for
 democratisation  of  the  administration.
 I  wish  to  know  whether  all  the  recom-
 mendations  have  been  studied  by  the
 Government  and  any  decisions  have
 been  arrived  at  and  if  so,  when  they
 are  going  to  be  implemented.

 Shri  8.  K.  Dey:  Those  recommenda-
 tions  are  being  rapidly  studied  by  the
 various  agencies  both  in  the  Ministry
 of  Community  Development,  presum-
 ably  in  the  Planning  Commission  and
 also  in  the  other  Ministries  concerned
 with  the  Community  Development
 Programme  at  the  Centre.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Delhi  Transport  Service

 ORs.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  ameni-
 ties  provided  to  the  travelling  public
 by  the  Delhi  Transport  Service  during
 957  so  far?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lat  Bahadur
 Shastri):  A  statement  is  laid  on  the
 table  of  the  Lok  Sabha.  [See  Appen-
 dix  ITI,  annexure  No.  127.3

 Cash  Office,  Central  Railway

 *989.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Reserve  Bank  of
 India,  Bombay  have  expressed  their
 difficulty  to  deal  with  Rs.  l4  lakhs
 cash  daily  received  from  the  Cash
 Office,  Central  Railway,  Bombay;
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 (b)  whether  they  have  also  suggest-
 ed  that  the  Cash  Office  should  be
 split;  and

 (c)  if  so,  what  action  has  been  taken
 in  this  regard?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  Yes.  It  has  been  suggested  by
 the  Bank  that  the  earnings  of  various
 stations  mav  be  tendered  at  the  nearest
 Branch  of  the  Bank  acting  as  their
 Agents,  or,  as  an  alternative,  earnings
 of  stations  falling  within  particular
 regions  or  areas  may  be  deposited  in
 specific  Branches  of  the  Bank;

 (c)  A  proposal  from  the  Railway  to
 set  up  one  more  Regional  Cash  Office
 at  Jhansi  in  addition  to  the  existing
 two  Cash  Offices  at  Bombay  and
 Secunderabad  has  recently  been  =  ac-
 cepted  by  the  Railway  Board.

 Chilka  Lake

 *993.  Shri  Sanganna:  Will  =the
 Mimster  of  Fransport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 960  on  the  7th  August,  957  in
 Tespect  of  the  Chilka  lake  and  state:

 (a)  whether  any  progress  has  since
 been  made  in  this  behalf;  and

 (b)  if  so,  what?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  (a)  and  (b).  The  State
 Government  have  stated  that  for
 developing  the  lake  as  a  tourist  centre
 they  are  considering  the  question  of
 purchasing  the  Rambha  Palace  belong-
 ing  to  the  Raja  Bahadur  of  Khallikote
 which  is  situated  on  the  shores  of  the
 lake.

 Scheme  at  Hindustan  Shipyard  Ltd.

 °997.  Shri  Yadav:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  regular
 training  of  the  trainees  in  the  Techni-

 cal  Training  Scheme  at  the
 Hindustan  Shipyard  has  not  been
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 started  yet,  although  the  trainees
 have  been  receiving  stipends  from
 the  Government;

 (b)  whether  it  is  a  fact  that  some
 of  the  trainees  have  complained  about
 the  arrangements  for  their  training
 and  the  inadequacy  of  the  stipends
 being  paid  to  them;  and

 (c)  if  so,  what  action  has  been
 taken  on  these  complaints?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  (a)  No.  The  training  com-
 menced  in  January,  957  and  the  first
 batch  of  trainees  has  already  complet-
 ed  ten  months  in  a  course  of  eighteen
 months  duration.

 (b)  and  (०).  The  main  grievances
 of  the  trainees  relating  to  messing
 facilities  and  inadequacy  of  stipends
 have  already  been  examined.  Proper
 messing  facilities  have  now  been
 arranged  through  a  caterer.  As  regards
 stipends,  the  question  is  now  before
 Board  of  Directors.

 Enquiry  into  an  Aircraft  Accident

 *1001.  Shri  Matin;  Will  the  Minister
 of  Transport  and  Communicatians  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  386  on  the
 l5th  November,  957  and  state:

 (a)  whether  it  is  a  fact  that  the
 pilot  of  Aero-45  aircraft  which  crashed
 near  Bhiwand:  on  the  27th  September,
 957  had  no  pilot  licence;

 (b)  if  so,  the  circumstances  under
 which  he  was  allowed  to  take  off
 from  Bombay;

 (e}  whether  it  is  also  a  fact  that
 the  Certificate  of  Airworthiness  for
 this  aircraft  was  issued  6959  the
 strength  of  the  pilot’s  signature  after
 he  had  made  the  test  flights  as  per
 existing  regulations  though  he  was  not
 qualified  to  perform  these  tests;  and

 (d)  if  so,  the  circumstances  under
 which  he  was  allowed  to  do  these
 test  flights?

 The  Minister  of  Transpert  and  Com-
 munications  (Shri  Lal  Bahador
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 Shastri):  (a)  to  (d).  A  statement  Is
 Jaid  on  the  table  of  the  Lok  Sabha.
 (See  Appendix  III,  annexure  No.  128.)

 Agricultural  Production  in  Tripura

 1908,  Shyt  Bangthi  Thaker:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  production  in  Tripura  this
 year  is  not  at  ail  satisfactory  and  that
 sornewhere  it  is  less  than  50%,  some-
 where  35%  and  somewhere  259,  as
 eompared  to  the  previous  year;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  this  matter?

 The  Minister  of  Co-operation  (Dr.
 Py.  8.  Deshmukh):  (a)  Estimates  or
 production  of  crops  grown  in  Tripura
 territory  are  not  yet  available.  How-
 ever,  according  to  preliminary  esti-
 mates  relating  to  acreage,  it  is  esti-
 mated  that  the  area  under  cotton,
 jute  and  rice  during  the  current  year
 may  be  lower  by  about  5,  l  and  0
 per  cent  respectively  as  compared  to
 last  year.  Area  under  sugarcane  is,
 however,  expected  to  be  about  4  per
 cent.  higher  than  that  of  last  year.

 (bd)  Improved  seeds  have  been  distm-
 buted  to  the  cultivators  for  increasing
 agricultural  production.  Steps  have
 also  been  taken  to  put  the  maximum
 area  under  summer  paddy,  rab:  pulses
 and  other  rabi  crops.

 Diversion  of  Railway  Line

 ०००5
 ्‌

 Shri  Radha  Mohan  Singh:
 Shri  Sarju  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  any  diversion  of  the
 Railway  line  between  Suraimanpur
 and  Reoti  Stations  of  the  North  East-
 ern  Railway  has  been  proposed;

 (b)  if  so,  whether  the  U.P.  Govern-
 ment  have  been  consulted  in  the  mat-
 ter  as  promised  by  him;  and
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 (९)  whether  any  steps  have  been
 taken  or  are  proposed  to  be  taken  to
 prevent  the  erosion  by  the  River
 Ghogra  at  that  place?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawasx  Khan):  (a)  A  diver-
 sion  of  the  Railway  line  has  been
 proposed  between  Bakulha  and  Reotl
 Stations  and  not  between  Suraimanpur
 &  Reoti  Stations.

 (b)  Yes.

 (९)  The  site  of  erosion  was  jointry
 inspected  by  a  number  of  experu
 including  Chief  Engineer,  Irrigation,
 U.P.,  Cmef  Engineer,  Floods,  C.W.P.C.
 and  Chief  Engineer,  Railway  and
 Director,  C.W.P.C.,  Research  Station,
 Poona.  It  was  considered  that  १0  to
 2  spurs  should  be  constructed  on  this
 embayment  and  the  Railway  should
 for  the  present  get  back  to  a  retired
 alignment.

 Over-bridge  in  Delhi

 *1006.  Shri  Vajpayee:  Will  the
 Minister  of  Rallways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  699  on  the  3ist  May,
 957  and  state:

 (a)  whether  the  reconstruction  of
 the  rarlway  overbridge  at  Lahori
 Gate,  Delhi  has  since  been  completed;
 and

 tb)  if  not,  the  reasons  for  the
 delay?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and
 (b).  The  work  on  this  over-bridge  is
 being  done  jointly  by  the  Railway
 and  the  Road  Authorities.  The  Rail-
 way  portion  of  the  work  has  been
 completed.  A  part  of  the  work  of
 widening  the  road  surface  is  yet  to
 be  completed  by  the  P.W.D.,  as  also
 the  widening  of  the  approaches.  The
 work  of  the  P.W.D.  is  held  up  due  to
 certain  difficulties  in  obtaining  vacant
 Possession  of  the  iend  required  for
 widening.
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 Directors  of  Indian  Airlines
 Corporation

 *i007.  Shri  Arjun  Singh  Bhadaaria:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state
 how  many  of  the  Directors  of  Indian
 Airlines  Corporation  are  men  from
 the  aviation  industry  who  had  know-
 ledge  and  background  of  civil  aviation
 prior  to  their  appointments?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  One.

 we  के  किराये

 Fore.  भो  wo  भे०  मालखबीय  :  क्‍या

 परियरन  लया  संचार  मंत्री  १४  दिसम्बर,

 १६५६  के  अभ्तारांकिस  शप्रदन  संक््या  दे  के

 उत्तर  के  सम्बन्ध  में  सह  बताने  की  रूपा
 करेंगे  कि  क्या  दिल्‍ली  परिवहन  सेवा  के

 नियत  किरायों  में  सुधार  करने  अौर  डेढ़
 झाने  और  साढ़े  तीन  झाने  के  टिकट  जाल
 करने  का  कोई  प्रस्ताव  है  ?

 परिवहन  तथा  संचार  मंत्री  (लो  साल

 बहादुर  शास्त्री)  :  दिल्ली  परिवहन  सेवा

 में  ढेढ़  भागे  वाले  तथा  साढ़े  तीन  पाने  दाले

 टिकटों  को  चालू  करने  का  कोई  प्रस्ताव

 नहीं  है,  फिर  भी  मोजूदा  किरायों  की  दरों  में

 १  जनवरी,  १६४५८  से  ५  नये  पैसों  की  सम

 गुणन  प्रणाली  द्वारा  संशोधन  किया  जायगा  |

 Nationalization  of  Transport  Services

 °0)2.  Shri  Balarama  Krishnaiah:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  encourage  the  nationalisation  of
 bug  transport  in  all  the  States;

 (8)  if  so,  the  amount  of  loan  grant-
 ed  to  all  the  States  so  far  to  assist  the
 State  Governments  to  implement
 these  schemes  successfully;  and

 (c)  the  loan  granted  to  Andhra
 Pradesh  so  far?

 327  DECEMBER  2957  Written  Answers  4632

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  (a)  There  ig  no  such  pro-
 posal.  However,  schemes  of  the  State
 Governments  for  nationalisation  of
 passenger  road  transport  are  exa-
 mined  in  accordance  with  the  general
 policy  laid  down  by  the  Government
 of  India  in  this  behalf.

 (b)  and  (c).  Nil.

 Purchase  of  Ferry  Crafts

 #1013.  Shri  Amjad  Ali:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  reply
 given  to  Starred  Question  No.  42  on
 the  l2th  November,  957  and  state:

 (a)  which  Government,  of  the
 State  of  Assam  or  the  Government
 of  India  are  scrutinising  the  tenders
 for  the  purchase  of  the  ferry  crafts
 for  crossing  Brahmaputra  at  Jogighopa
 Panchratna  in  the  State  of  Assam;

 (b)  how  long  they  have  been  on
 the  anvil  of  scrutiny;

 (c)  when  they  are  likely  to  be
 completed;  and

 {d@)  when  the  two  crafts  are  likely
 to  be  put  into  operation?

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  (a)  The  Government  of
 India  in  consultation  with  the  Govy-
 ernment  of  Assam.

 (b)  Since  January  ‘1937.

 (ec)  Early  next  year.

 (d)  The  craft  are  likely  to  be  put
 into  operation  nearly  48  years  after
 a  firm  order  is  placed  for  their  manu-
 facture.

 Hydrographic  Survey

 °020.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Ceennuni-
 cations  be  pleased  to  state:

 (a)  whether  Government  have
 drawn  some  programme  for  the
 hydrographic  survey;  and



 4633  Written  Answers

 (b)  the  details  of  the  prograrnme
 for  this  year?

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  ITI,  annexure  No,  129]

 National  Projects  Construction
 Corporation

 *302l.  Shri  Ghosal:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a}  whether  the  Board  of  the  Na-
 tional  Projects  Construction  Corpo-
 ration  has  been  formed;  and

 (b)  if  so,  the  States  participating
 in  it?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  Bihar,  Jammu  and  Kashmir,
 Kerala,  Madhya  Pradesh  and  Rajas-
 than.

 Family  Planning  Training  and
 Research  Centre,  Bombay

 ©3622.  Shri  Snbbiah  Ambalam:  Will
 the  Minister  of  Health  be  pleased  to
 state  the  mumber  of  doctors  from
 Madras  State  who  have  so  far  receiv-
 ed  training  at  the  Family  Planning
 Training  and  Research  Centre,  Bom-
 bay?

 The  Minister  of  Health  (Shri  Kar-
 markar):  One  doctor  deputed  by  the
 Kasturba  Gandhi  Maternity  Home,
 Ma@aras,  received  training  in  the  first
 course  conducted  from  the  2nd  Sep-
 tember,  957  to  the  3lst  October,
 ‘1957,  at  the  Family  Planning  Training
 and  Research  Centre,  Bombay.

 बेमीप  सिचाई  तथा  विशन  बोड  का

 सम्मेलन

 $+१०२३.  थी  मोहन  स्वकृष  :  क्या

 सिलाई  और  बिछुत  मंत्री  यह  बताने  की  कृपा
 करोगे  कि  :

 (क)  क्या  केन्द्रीय  सिंचाई  झौर  विद्युत्‌
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 बोर्ड  का  २८वां  वाधिक  सम्मेलन  २५  नवम्बर,

 १६५७  से  दडकी  में  हुआ  था  ;  भौर

 (ख)  यदि  हां,  तो  क्या  सम्मेलन  द्वारा

 की  गई  सिफारिशों  का  विवरण  समान्यटण

 पर  रखा  जायेगा  ?

 सिचाई  ओर  चिस्ु तू  उपसंत्री  (भी

 हाथी)  :  (क)  जी,  हां  ।

 (ख)  एक  विवरण  समा  पटल  पर  रख

 दिया  है  |  [देलिये  परिकश्चिष्द  ३,  झनुबंध
 संख्या  १३०].

 C.P.W.D.  Roads  in  Rajasthan

 *1024,  Shri  Karni  Singhji:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  total
 amount  allotted  during  ‘1956-57  for
 the  construction  of  C.P.W.D.  roads  in
 Rajasthan?

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  Rs.  6:29  lakhs.

 Rajkharsawan-Gua  Line

 *1025.  Shri  5.  0.  Godsora:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 fa)  since  when  the  construction  of
 doubhing  of  railway  lines  from  Raj-
 kharsawan  to  Gua  is  going  on;  and

 (b)  the  compensation  already  given
 to  the  land-owners?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Doub-
 ling  works  started  fram  February  1956.

 (७)  Compensation  has  yet  to  be
 paid.

 arg  wat  पर  रेल  का  पुल

 #१०२७.  शी  wo  to  मिथ  :  क्‍या

 रेलये  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  थ्या  यह  सच  है  कि  सरयू  गंदी

 पर  ह्ायोध्या  के  पुल  को  स्थायी  बनाने  का

 ठेका  उस  के  सर्वेक्षण  के  पश्चात्‌  बहुत  पहले
 दिया  जा  चुका  है  ;  भोर
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 (w)  यदि  हां,  तो  शब  तक  काम

 धारम्भ  न  होने  के  क्या  कारण  हे  धौर  काम
 के  ॥  तक  झथारम्म  होने  की  संभावना  है  ?

 गेलये  उपमंत्री  (जी  झाहनबाज  ा)  :

 (क)  _ रेलवे  मे  इस  तरह  का  कोई  ठेका  नहीं
 दिया  है  t

 (a)  सवाल  नहीं  उठता  ॥

 Derailment  of  Goods  Train

 (  Shrimati  Via  Palchoudhari:

 “1e28
 Shri  Biren  Roy:
 Shri  N.  B.  Munisamy:
 Shri  Vajpayee:

 Will  the  Minister  of  Kallways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  goods
 train  of  the  Meter  Gauge  of  the
 Western  Railway  was  derailed  on  the
 Sith  November,  957  between  Nim-
 Ka-Thana  and  Kanwat  stations  on  the
 Ahmedabad-Delhi  route;

 (b)  if  so,  the  causes  therefor;  and

 (c)  the  number  of  casualties  and
 the  total  amount  of  loss  of  property,
 ह 14  any?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawazs  Khan):  (a)  Yes;
 at  about  33.5  hours  on  27th  Novem-
 her  1957,  while  No.  875  Up  Goods
 train,  ex  Rewari  to  Phulera  was
 passing  mile  128/21  between  Nim-ka-
 Thana  and  Kanwat  stations,  on  the
 Rewari-Phulera  Metre  Gauge  Chord
 line  of  the  Western  Railway,  the
 engine  tender  and  29  wagons  derailed,
 of  which  l  capsized.

 (b)  Prima  facie  the  derailment
 was  caused  by  the  breakage  of  right
 front  Axle  Guard  of  Wagon  No.  30i4),
 fourth  from  the  engine.

 (c)  Seven  persons  received  simple
 injuries.  The  approximate  cost  of
 damage  to  Railway  property  was
 Ra.  12,500  and  to  the  public  property
 about  Rs.  450.
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 Upgrading  of  ERallway  Legal  Staff

 1029  J  Shri  Shree  Narayan  Das:
 a  Shri  Radha  Raman:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  question  of  up.
 grading  of  pay  scales  and  promotion
 to  gazetted  rank  of  Law  Assistants
 Law  Inspectors,  Chief  Court  Inspec-
 tors  ete.  doing  legal  work  of  the
 Railways  have  been  considered.

 (b}  whether  any  representationg  in
 this  regard  have  been  received  and
 considered;

 (c)  if  so,  the  nature  of  the  decisions
 taken;  and

 (d)  the  nature  of  duties  and  the
 work  that  this  class  of  railway  em-
 ployees  perform?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (०).
 Representations  have  been  received
 from  Law  Assistants,  Law  Inspectors
 etc,  asking  for  higher  scales  of  pay
 and  promotion  to  gazetted  rank
 These  have  been  considered.  Their
 Pay  scales  are  considered  adequate  and
 they  are  already  eligible  for  promo-
 tion  to  Class  II  service.

 (d)  Their  duties  broadly  relate  to
 examination  of  claims  cases,  examina-
 tion  of  other  cases  having  legal)  impli-
 cations  and  assisting  the  Law  Officers
 and  the  Railway  Pleaders  in  the
 defence  of  such  cases.

 “Bad  Climate”  Allowance

 Dr.  Ram  Subhag  Singh: s
 1030,  Shri  H.  N.  Muokerjee:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  special
 pay  in  the  form  of  a  ‘bad  climate’
 allowance  has  been  granted  to  non-
 gazetted  employees  in  certgin
 stations  on  Western  and  South-
 eastern  Railways;

 (b)  what  are  the  salg  stations:
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 (९)  whether  similar  allowance  is  to
 be  provided  for  on  other  ‘bad  climate’
 stations;

 (d)  if  so,  whether  lists  of  such
 places  have  been  prepared  in  each
 Railway  zone;  and

 (e)  the  approximate  number  of
 such  places  in  each  zone?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawes  Khan):  (a)  Yes  Sir.

 (6b)  Western  Railway.

 Talala,  Chitravad,  Waghai,
 Netrang,  Unai,  Tanakhla.

 South-Eastern  Ratlway.

 Arjuni,  Khaparkheda,  Raipur,
 Salekasa,  Khapa,  Mohgaon,
 Bakal,  Khongsara,  Seoni,
 Bissumcut  lack.

 (c)  to  (e)  A  similar  allowance  has
 been  sanctioned  at  05  other  stations,
 of  which  54  are  on  the  North-Eastern,
 48  on  the  Southern,  2  on  the  Central
 and  !  on  the  Eastern  Railway.  The
 grant  of  such  an  allowance  at  4  more
 stations  on  the  Southern  and  3  more
 on  the  Central  ig  under  consideration.

 2.  A  statement  showing  the  names  of
 stations  where  special  pay  is  admissi-
 ble,  showing  also  the  rate  of  special
 pay  and  also  the  names  of  7  stations,
 for  which  the  grant  of  special  pay
 is  under  consideration,  is  placed  on
 the  Table  of  the  Lok  Sabha.  [See
 Appendix  III,  annexure  No.  3i].

 रथानीय  wrt  कत्सन  में  प्रतिक्षण  हो  भोअना

 +  १०२१.  थ्वी  मक्त  दर्शन  :  क्‍या  स्थारथ्य

 मंत्री  ११  दिमस्वर,  १६५६  के  तारांकित

 प्रषन  संख्या  १०७१  के  उत्तर  के  सम्बन्ध  में

 यह  बसाने  की  कृपा  करेसे  कि  :

 (क)  स्थानीय  स्वायत्त  शासन  में

 प्रशिक्षण  प्राप्त  करने  के  लिये  भारतीयों

 को  विदेधा  मेजने  की  जिस  योजना  पर  विचार

 किया  जा  रहा  था,  क्‍या  इस  ओच  उस  के

 बारे  में  झस्तिम  निर्णय  कर  लिया  गया  है  ;
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 (a)  यदि  हां,  तो  कुल  कितने  व्यक्त
 छांटे  गये  हैं  ;

 (7)  क्या  उन  के  साम,  पते,  योग्यता,
 किस  देश  में  कितने  दिन  की  ट्रेनिंग  लेंगे,
 उन्हें  भारत  सरकार  प्रादि  के  द्वारा  वित्तीय
 व  धन्य  प्रकार  की  सहायता  किस  परिमाण
 में  दी  जायेगी,  झादि  के  सम्बन्ध  में  एक
 विवरण  सभा-पटल  पर  र्स  जाएगा  ;

 (घ)  गदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो,  तो  विलम्ब  के  क्‍या

 कारण  हैं  ;  भौर

 (2)  देर  से  देर  कब  तक  निर्णय  हो
 जाने  की  झापा  की  जाती  है  ?

 स्वास्थ्य  मंत्री  (जी  करमरकर  )  :  (१)
 जी  हा  t

 (क्ष)  १४  व्यक्ति  छाटे  गये  थे  जिन  में

 से  इस  बीज  दो  व्यक्तियों  की  उम्मीदवारी

 सम्बद्ध  राज्य  सरकारो  ने  वापिस  ले  लो  है  ।

 (ग)  एक  विवरण  सभा  भेज  पर  रख

 दिया  गया  है|  [विशिये  ८रिदिध्ट  ३,

 झनुबन्थ  संस्था  १३२].

 (घ)  झौर  (ह)  ये  प्रदन  नहीं  उठते  a

 Deputation  of  Officer  to  Nepal  under
 FA.O.

 *i932.  Shri  Bibhutl  Mishra:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  it  is  a
 fac}  that  Government  of  India  have
 jient  the  services  of  a  Superintending
 Engineer  to  Nepal  Government  under
 F.AO.  to  draw  up  irrigation  schemes
 for  Terai  area’

 The  Minister  of  Co-operation  (Dr.
 P.  8,  Deshmokh):  A  Superintending
 Engineer  of  the  Government  of  Bihar
 has  been  assigned  to  the  F.A.O,  to
 assist  the  Government  of  Nepal  in  the
 selection,  design  and  construction  of
 irrigation  works.
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 Oonstraction  of  Bridges

 *i033.  Shri  Sanganna:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  answer  given  to  Un-
 starred  Question  No.  008  on  the  29th
 August,  1957,  in  respect  of  the
 Dicken’s  Formula  in  the  construction
 of  bridges  and  state:

 (a)  whether  the  investigation  by
 the  High  Level  Committee  has  been
 completed;  and

 (b)  if  so,  with  what  results?

 The  Deputy  Minister  of  Railwaye
 (Shri  Shahnawas  Khan):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Holding  up  of  Night  Air-mail  Piane

 °3034.  Shri  Raghwaath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  on  the
 night  of  2rd  or  24th  October,  957
 an  attempt  to  hold  up  the  night  air-
 mail  plane  leaving  Santacruz  (Bom-
 bay)  was  made  and  a  man  was
 injured;  and

 (b)  if  so,  what  is  the  fact  of  the
 case?

 The  Minbkster  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastrt):  (a)  हि ख  is  difficult  to  say  whe
 ther  it  was  a  delberate  attempt  to
 hold  up  the  aircraft  in  question.

 (bo)  A  statement  us  laid  on  the  table
 of  the  Lok  Sabha  (See  Appendix  Il],
 annexure  No.  138).

 Commities  on  Training  of  Civil  Pilots

 *1635.  Shri  Matin:  Will  the  Minis-
 ter  of  Transpert  and  Communications
 be  pleased  to  state:

 (a)  whether  it  is  2  fact  that  a  Com-
 mittee  on  Training  of  Civil  Pilote  has
 recently  been  constituted:

 (b)  Lf  so,  the  personnel  of  the  Com-
 mittee;

 {e)  whether  any  representatives
 trom  Indian  Commercial  Pilots
 Association  and  Indian  Pilots  guild
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 have  also  been  included  in  the  abcve
 Committee;  and

 (ad)  if  not,  the  reasons  therefor?

 The  Minister  of  Transport  and  Com-
 ominications  (Shri  Lal  Bahadur
 Shastri):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  table
 of  the  Lok  Sabha.  [See  Appendix  III,
 annexure  No.  134).

 (९)  No,  Sir.

 (d)  It  is  not  within  the  terms  of
 reference  of  this  Committee  to  go  into
 the  service  conditions  and  emoluments
 of  the  pilots.

 Cancellation  of  Road  Permits  in
 Manipur

 #1086.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Transport  and  Com-
 municationg  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Transport  Authority  im  Mani-
 pur  has  cancelled  the  road  permits
 for  all  vehicles  plying  from  Mao  to
 Manipur  Road;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  whether  it  is  a  fact  that  for.
 merly  permits  were  given  for  the
 whole  route  from  Imphal  to  Manipur
 Road  by  the  same  Authority?

 The  Minister  of  Transport  and
 Cemmunicadens  (Shri  Lal  Babader
 Shastri):  (a)  to  (८).  A  statement
 giving  the  information  required  is
 laid  on  the  table  of  the  Lok  Sabha.
 {See  Appendix  I,  annexure  No.  35]

 Section  Officers  tn  EKaillway  Board
 Office

 * 5037.  Shri  7.  B.  Vittal  Rao:  Will
 the  Minister  of  Rathways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Public  Service  Commission
 have  approved  of  penels  of  Section
 Officers  Grade  I]  and  IY  drawn  from
 the  Railway  Board’s  Secretariat  Ser-
 vice  in  its  initial  constitution;
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 (9)  whether  the  principle  of  fAxing
 the  seniority  of  those.  persons  on
 those  panels  was  based  on  their
 seniority  in  the  cadre  of  Assistants
 in  the  Railway  Board;  and

 (९)  whether  the  same  principle
 would  be  observed  in  the  subsequent
 panels  of  Section  Officers  Grade  III
 Prepared  by  the  Railway  Board?

 The  Deputy  Minister  of  KEallways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  No.

 (९)  Does  not  arise.

 Import  of  French  Noratlas  Com-
 mercial  Aeroplane

 Shri  Baswmatari:
 91038.  <  Shri  A.  Ss.  Saigal:

 {  Shri  Anijnd  Ali:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  a  French  Noratlas  Com-
 mercial  Aeroplane  F-BFRG  has  been
 imported  into  India;

 (०)  if  so,  by  whom  and  what  is  the
 financial  arrangement;

 (८)  whether  Government  have
 given  the  necessary  permission  to
 purchase  and  import  F.BFRG;

 (8)  whether  the  firm  that  intends
 to  import  the  Noratlas  F-BFRG  is  the
 same  firm  that  has  been  handed  over
 operations  in  Nepal  by  Indian  Air~
 lines  Corporation  subject  to  their
 being  an  Associate  of  Indian  Airlines
 Corporation  and  to  operate  with  the
 Corporation  staff  and  equipment  hav-
 ing  none  of  their  own;  and

 (e)  if  so,  whether  the  import  of  this
 type  of  aircraft  will  assist  or  aid
 Indian  Airlines  Corporation?

 The  Minister  of  Transport  and  Com-
 maunications  (Shri  Lal  Bahadur
 Shastri}:  (2)  Yes,  Sir.

 (b)  M/s.  Kalinga  Air  Lines,  Calcutta
 have  imported  this  aircraft  for  de-
 monstrational  operationg  for  a  period
 of  3  months.
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 (c)  No,  Sir.

 (d)  No,  Sir.

 (e)  Does  not  arise.

 हिनाजचल  प्रदेश  में  जिखुत  योजनायें

 #१०३६.  करी  पदम  |, ड  :  क्‍या  सिंचाई
 ओर  स्विच  मंत्री  यह  बताते  की  कृपा  करेंगे

 कि ः:

 (क)  हिमाचल  प्रदेश  के  जिला  च्ब्म्या

 में  तीसा  तथा  जिला  महासु  में  रोहडू  में

 चालू  की  गई  विद्युत्‌  योजनायें  कब  तक  पूरी
 दो  जायेंगी  ;

 (@)  इन  योजनाझों  के  बाल  होने  में

 बिलम्ब  के  क्‍या  कारण  हूँ  ;  भौर

 (ग)  इस  योजनाझों  पर  कितला  चन

 व्यय  हुआ  है  झौर  भ्रव  तक  कौन-कौन  से

 काम  सम्पादित  हो  चुके  हैं  ?

 सिलाई  लया  बिशुर्‌  उससंत्रो  (श्री

 हाथो)  :  (क)  से  (ग).  विवरण  सभा  पटल

 पर  ९ ६  दिया  है  |  [देखिये  परिशिष्य  ३,

 झानुबस्थ  संख्या  १३६).

 Growth  of  Desert  in  Punjab

 1046.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  the  Government  of
 Punjab  have  asked  the  Government  of
 India  for  financial  help  to  check  the
 growth  of  desert  in  that  state;  and

 (b)  if  so,  the  amount  asked  for  and
 the  amount  sanctioned?

 The  Minister  of  Co-operation  (Dr.
 P.  8.  Deshmukh):  (a)  Yes,  Sir.

 (b)  The  amount  asked  for  is  Rs.  7.03
 lakhs  and  that  sanctioned  is  Rs.  §.67
 lakhs.
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 Co-operative  Movement  in  West
 Benga]

 Shri  Ghosal: es  1040,
 3  Shri  ग  K.  Chaudhari:

 Wil]  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Government  of
 West  Bengal  have  approached  the
 Union  Government  for  a  loan  for  the
 expansion  of  Co-operative  movement
 in  West  Bengal;

 (b)  if  so,  whether  that  loan  has
 been  given;  and

 (९)  the  amount  thereof?

 The  Minister  of  Co-operation  (Dr.
 P.  8.  Deshmukh):  (a)  Yes,  Sir.

 (b)  and  (०).  During  the  year  1956-
 57,  a  loan  of  Rs.  5°06  lakhs  was  given
 to  the  West  Bengal  Government  for
 Co-operative  Development  Schemes.
 During  the  current  year  1957-58,  an
 amount  of  Rs.  3:86  lakhs  has  been  al-
 located  as  a  loan  to  West  Bengal  and
 the  State  Government  informed  ac-
 cordingly.

 Ex-Bikaner  Railways

 91042,  Shri  P.  L.  Barupal:  Will  the
 Minister  of  Railways  be  pleased  ६०
 refer  to  the  replies  given  to  Unstarred
 Question  No.  688  on  the  7th  August,
 957  and  Unstarreg  Question  No.  277
 on  the  28th  May,  957  regarding  the
 staff  of  ex-Bikéner  Railways  and
 state:

 (a)  the  latest  decision  taken  by
 Government  relating  to  the  fixation  of
 the  seniority  of  different  categories
 of  ex-Bikaner  Railway  employees  vis
 a  vis  the  staff  of  Delhi—Rewari—
 Fazilka  Section  of  the  ex-B.B.  &  CI.
 Railway;  and

 (b)  if  no  decision  has  yet  been
 taken  the  reasons  therefor?

 The  Depuly  Minister  of  Rafllways
 (Shri  Shahnawas  Khan):  (a)  A  state-
 ment  showing  the  decisions  taken  by
 the  Northern  Railway  administration
 In  consultation  with  their  recognized
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 Union  is  placed  on  the  Table  of  the
 Lok  Sabha.  (See  Appendix  [TI],  an-
 nexure  No.  137}.

 (४)  Doeg  not  arise.

 Foreign  Mall

 1043
 Shri  Vajpayee:
 Shri  Mohan  Swarup:

 Will  the  Minister  of  Transport  ana
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  pre-
 sent  arrangements  at  the  Foreign  Post
 Office  in  New  Delhi  are  entirely  in-
 adequate  to  cope  up  with  the  mass  of
 foreign  mail  received;  and

 (b)  if  so,  the  steps  Government  have
 taken  in  this  regard?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  II],  annexure  No.  33]

 Retrenchment  of  Workers  of  D.V.C.

 [  Shri  S.  M.  Banerjee:
 Shri  Tangamani:
 Shri  T.  EK.  Chaudhari:

 "1044.  <  Shri  Pramathanath  Banerjee:
 Shri  B.  Dasgupta:
 Shri  S.  Ghose:
 Shri  Ghosal:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  nearly
 10,000  workers  of  Damodar  Valley
 Corporation  are  to  be  discharged  by
 March,  1958,  and

 (b)  if  so,  what  steps  are  being
 taken  to  provide  them  with  alterna-
 tive  employment?

 The  Deputy  Minister  ef  Irrigation
 and  Power  (Shri  Hathi):  (a)  About
 six  to  seven  hundred  workers  are
 likely  to  be  declared  surplus  by
 March,  1958.
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 (0)  The  West  Benga)  and  Bihar
 Governments  and  the  Establishments
 under  the  Ministries  of  Steel,  Mines
 and  Fuel,  Commerce  and  Industry
 and  Railways  have  been  requested
 to  make  special  efforts  to  absorb  the
 surplus  Damodar  Valley  Corporation
 employees.  It  has  been  suggested
 to  them  that  recruitment  teams  from
 the  various  establishments  under
 their  control  may  be  asked  to  visit
 the  Damodar  Valley  Corporation  to
 select  suitable  candidates.

 The  Officer  on  Special  Duty  in  the
 Directorate  General  of  Resettlement
 and  Employment  was  recently  de-
 puted  to  visit  the  Damodar  Valley
 Corporation.  He  has  approached  ali
 important  employers  both  in  the  pri-
 vate  and  public  sectors  in  the  region
 to  secure  preference  for  the  surplus
 Damodar  Valley  Corporation  emplo-
 yees  in  recruitment.

 एपर  हृणष्डिया  इण्टरनोपामत

 (फ्लाइट  मं०  १०४)

 ि
 ि  राव  :

 °  री  पेरुलकर  :
 हर

 we  tt  तंगामसि  :

 [भी  Bo  Wo  बनओं  :

 क्या  ५रिच्च  लथा  संचार  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच्च  है  कि  एयर  इण्डिया

 इष्टरनेशनल  का  विमान  (फ्लाइट  नम्बर

 १०४),  जिसे  २५  भ्रक्‍तूबर,  १६५७  को

 बहुत  स्वरे  अम्बई  पहुंच  जाना  चाहिये  था,
 दिल्ली  की  शोर  रवाना  कर  दिया  गया,

 ताकि  मंजिमंडल  के  एक  मंत्री  दिल्ली  में

 एक  बैठक  में  शामिल  हो  सकें  ;

 (ल)  क्‍या  यह  भी  सच  है  कि  काहिरा
 से  चलने  के  पूर्व  विमान  के  रास्ते  को  बदलने

 के  कोई  कारण  यात्रियों  को  नहीं  बताये

 गये  ;  भौर

 (ग)  यदि  हां,  तो  कया  इससे  रुकने

 के  अगले  स्थान  के  बारे  में  सम्बन्धित  बाध्ियों
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 के  साथ  एयर  इंडिया  इंटरनेशनल  द्वारा
 किये  गये  समझौते  का  उल्लंघन  नहीं
 होता  ?

 परिथहन  सथा  संचार  मंत्रों  (भी  लाल

 बहाबुर  ारती)  :  (क)  वह  बिमान  जो  रे

 अक्तूबर  सन्‌  १६५७  को  दोपहर  के  एक  बज
 कर  ५  मिनट  पर  बंबई  पहुंचने  के  सिये  अनुसूचित
 था  एक  तो  इंजन  की  शराबी  की  बजह  से  झौर

 दूसरे  खराब  मौसम  होने  की  वजह  से  क्यूरिका
 पर  रुका  रहा  यह  मालुम  होने  पर  कि  1: ज

 विमान  के  बंबई  में  ¥-Lo-Kys  को  सगभग

 ५  बजे  सुबह  पहुंचने  की  झाषा  है  निगम  के  उच्च

 प्रबन्धकतभों  ने  झपनी  जिम्मेदारी  पर  उसे

 दिल्ली  होकर  बम्थई  ले  जाना  निष्चय  किया  |

 उन्होने  सोचा  कि  विमान  बंबई  लगभग  €  बजे

 पहुंच  जायगा  भोर  यात्रियों  को  ५  बजे  के  स्थान

 पर  €  बजे  पहुंचने  में  कोई  विशेष  भसुविज्ञा  न

 होगी  ।  जब  तक  कि  यह  मालूम  हुआ  कि  बिमान॑

 को  वहां  से  चलने  में  झौर  भषिक  देरी  होगी

 पहिले  निरक्षय  को  बदलने  के  लिये  पर्याप्त

 समय  नही  था  |

 (ख)  एयर  इंडिया  इंटरनेशनल  के  कैरो

 विसानपलन  के  डिस्ट्क्ट  मेनेजर  तथा  उनके

 कर्मचारियों  ने  ब्यक्तिगत  रूप  से  यात्रियों  को

 बता  दिया  था  कि  विमान,  चालन  सम्बन्धी

 का रणों  से,  दिस्‍्ली  की  शोर  मोड़ा  जा  रहा  है  1

 (ग)  एयर  इष्डिया  इष्टरनेशनल  यह

 नहीं  समझता  कि  इससे  यात्रियों  के  साथ  किये

 गये  समझौते  का  उल्लंघन  हुभा है  ।

 Study  in  Forestry

 =  3046
 Shri  Shree  Narayan  Das:

 "
 १  Shri  Eadha  Eaman:

 Will  the  Minister  of  Feod  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  any  Indian  team  of
 officers  hss  gone  to  Finland  to  study
 modern  methods  of  forestry  and
 better  utilisation  of  forest  products;
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 (b)  if  so,  for  how  long  they  will
 study  there;

 (c)  whether  any  Finish  experts
 have  come  to  India  to  study  and  exa-
 mine  the  possibilities  of  setting  up
 modern  forest  industries  in  the  coun-
 ty;

 (d)  whether  they  have  submitted
 any  reports;  and

 (e)  if  so,  the  nature  of  suggestions
 Made?

 The  Minister  of  Cooperation  (Dr.
 P.  8.  Deshmukh):  (a)  A  team  of  four
 Officers  has  been  deputed  to  Finland
 for  training  in  the  field  of  forestry.

 (b)  One  year.

 (९)  Yes.  Two  such  experts  are
 working  at  the  F.R.I.  Dehra  Dun.

 (d)  No.

 (e)  Does  not  arise.

 Seed  Potatoes

 1047.  Dr.  Ram  Subhag  Singh:  Wil!
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  against
 the  total  ban  on  import  of  seed  pota-
 toes  from  Burma;

 (b)  if  so,  the  action  taken  in  this
 regard;  and

 (c)  how  far  has  this  ban  adversely
 affected  potato  sowing  in  the  coun-
 try?

 The  Minister  of  Cooperation  (Dr.
 2,  8,  Deshmukh):  (a)  Yes,  Sir.

 {b)  These  representations  have
 been  examined  carefully  and  it  is
 considered  that  the  import  of  potato
 seed  from  Burma  is  not  indispensa-
 bie.

 (c)  Adequate  supplies  of  good  qua-
 lity  seed  potatoes  are  produced  in
 the  country  and  as  such  this  ban
 should  have  no  adverse  effect  on
 potato  sowing  In  the  country.
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 Oriya  Language
 *1048,  Shri  Sanganna:  Will  the

 Minister  of  Railways  be  pleased  ०
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2492  on  the  lith  Septem-
 ber,  957  regarding  the  use  of  Oriya
 language  on  South-Eastern  Railway
 and  state  the  further  progress,  if  any,
 made  in  this  behalf?

 The  Deputy  Minister  of  allways
 (Shri  Shahnawaz  Khan):  Oriya,  as
 regional  language,  is  used  on  the
 South  Eastern  Railway  for  the  purpos-
 es  mentioned  in  the  reply  to  Unstarred
 Question  No.  492  on  1-9-57,  No  other
 purpose  is  contemplated  at  present.

 Consultative  Committee  of  Overseas
 Shipping  Interests

 1649.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  whether  the  Consultative  Com-
 mittee  of  Overseas  Shipping  Interests
 met  recently;

 (b)  if  so,  the  suggestions  made  to
 improve  overseas  shipping  interest;
 and

 (c)  the  reactions  of
 thereto”

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tari):  (a)  to  (c)  The  Consultative
 Committee  of  Overseas  Shipping
 Interests  met  at  New  Delhi  on  the  9th
 October,  ‘1957,  mainly  to  review  the
 effect  of  the  measures  taken  earlier  to
 reduce  congestion  obtaining  in  various
 ports  in  India.  The  Conference  noted
 with  satisfaction  the  marked  improve-
 ment  in  the  srcuation.  No  other  item
 was  discussed  at  the  meeting.

 Sleeping  Coaches

 ‘  Shri  S.  M.  Banerjee:
 I05¢.  <  Shri  Tangamani:

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 have  sleeping  coaches  in  all  meil  and
 express  trains;  and

 Government
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 (b)  if  so,  when  a  decision  is  likely
 to  be  taken?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawasz  Khan):  (a)  and  (b).
 So  far  sleeping  accommodation  in  Ill
 Class  has  been  provided  as  an  experi-
 mental  measure  only  on  a  few  select-
 ed  trains.  Two  different  types  of
 coaches  are  on  trial.  The  type  of
 sleeper  coach  to  be  adopted  as  the
 standard  is  under  consideration,  and
 85  soon  as  a  decision  is  taken,  construc-
 tion  of  additional  coaches  of  that  type
 and  putting  them  on  trains  on  which
 the  services  is  not  now  available,  will
 be  taken  in  hand.

 Semaria  Ghat  Accident  Report

 *i05].  Shri  Bibhuti  Mishra  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to
 Unstarred  Question  No.  637  on  the  25th
 November,  957  regarding  sinking  of  a
 Railway  Barge  on  the  7th  September,
 3935  at  Semariaghat  and  state:

 (a)  whether  it  is  a  fact  that  a  Fact-
 Finding  Committee  was  appointed  by
 Government:

 (b)  if  so,  whether  the  report  of  the
 Committee  will  be  laid  on  the  Table;
 and

 (c)  who  was”  responsible  for  the
 accident?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 Sir.

 (b)  No,  Sir.

 (c)  Shri  Rasul  Serang  of  P.  5.
 Chupra.

 Procurement  of  Rice  tn  Manipur

 1052.  Shri  3.  Achaw  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  State  Trading
 Office  in  Manipur  will  continue  to  deal
 in  rice  export  business  in  that  terri-
 tory  in  view  of  the  fact  that  the  Mani-
 pur  Apex  Co-operative  Markiting
 Society  Ltd.  has  been  formed  for  mar-
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 keting  of  all  agricultural  produce  in
 Manipur;

 (b)  the  number  of  procuring  agents
 appointed  for  the  purpose  of  procure-
 ment  of  rice  and  paddy  for  the  whole
 territory;

 (c)  whether  their  services  will  be
 utilised  along  with  those  of  the  co-
 Operative  societies  for  purchase  of
 paddy  and  rice;

 (dad)  whether  there  is  any  proposal
 to  start  other  co-operative  marketing
 societies  in  other  village  centres  other
 than  at  Moirang;  and

 (e)  what  is  the  procurement  price
 of  rice  and  paddy  fixed  by  Govern-
 ment  according  to  the  decision  of  the
 recent  meeting  convened  by  the  Chief
 Commissioner?

 The  Minister  of  Cooperation  (Dr.
 P.  S.  Deshmukh):  (a)  to  (e).  The
 State  Trading  Organisation  would
 continue  to  function  and  purchases
 will  be  made  through  co-operative
 societies  wherever  suitable  societies
 exist.  In  other  places  purchases  will
 be  made  either  direct  from  cultivators
 or  through  selected  procuring  agents.
 The  question  of  revision  of  the  pro-
 curement  price  is  under  consideration.

 Cardamom  Experimental  Garden

 1461.  Shri  BR.  Narayanasamy:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  it  is  a
 fact  that  Government  propose  to  open
 a  Cardamom  Experimental  Garden  in
 Devicolam  Talug,  Kerala  State?

 The  Minister  of  Cooperation  (Dr.
 ह  Ss.  Deshmukh):  Yes.  The  Govern-
 ment  of  India  have  sanctioned  a
 scheme  for  the  establishment  of  a
 Cardamom  Research  Station  in  Kerala
 State.  The  site  of  the  station  has  not
 so  far  been  finally  decided  upon.

 Damage  to  Books

 1462.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Transport  and  Comusunications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  books
 and  magazines  imported  from  abroad
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 were  damaged  in  New  Delhi  Post
 Office  in  July,  957  as  they  were  left
 in  the  open  by  the  staff;

 (b)  if  so,  the  nature  and  extent  of
 damage  caused;  and

 {c)  the  amount  to  be  paid  as  com-
 pensation  to  the  booksellers?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas--
 tri):  (a)  On  15-7-57,  a  consignment  of
 28  bags  stored  under  a  tin  shed  was
 noticed  to  be  wet.

 (b)  Outer  covers  of  7  books  are
 reported  to  have  been  damaged.

 (९)  No  claim  has  been  preferred  nor
 is  any  compensation  admissible,  the
 articles  being  unregistered.

 Pyrethrum  Plants

 1463.  Shri  BR.  Narayanasamy:  W2!!
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  plant  Pyrethrum
 plants  in  the  slopes  of  the  Nilgris,
 Kodaikanal  and  Shevaroy  Hills:  and

 (b)  if  so,  the  steps  taken  thereon?

 The  Minister  of  Cooperation  (Dr.
 P,  Deshmukh):  (a)  No  Sir.  The
 Government  of  India  have  no  pro-
 posals  in  hand  for  planting  pyrethrum.
 It  has  been  ascertained  (where  the
 Madras  State  Government  (where  the
 localities  named  lie)  that  they  have
 no  such  proposals  either.  The  Deve-
 lopment  of  D.D.T.  has  put  pyrethrum
 out  of  the  field  of  antimalarnal  in-
 secticides  and  there  would  scarcely  be
 any  case  for  raising  it  in  plantations
 now.

 (b)  Does  not  arise.

 Post  Office  Savings  Bank  Accounts

 Shri  Hem  Raj:

 ree  {  Bhri  Padam  Dev:

 Will  the  Mimister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  all  the  Post  Office  Sav-
 ings  Bank  Accounts  of  the  displaced
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 persons  have  been  transferred  to
 lodis  from  Pakistan;  end

 (0)  the  amount  still  outstanding
 which  requires  adjustment  with  that
 Government?

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  (8)  No.

 (b)  Rs.  47,83,468  approximately.

 Assessment  of  Land  Revenue

 1465.  Shri  P.  G.  Deb:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  the  people  of  Deogarh
 Sub-division  of  Sambalpur  District  in
 Orissa  whose  lands  have  been  acquired
 for  the  National  Highway  No.  6  are
 being  assessed  usual  land  revenue  by
 the  State  Government  on  those  very
 lands  since  ‘1950;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  the  matter?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri):  (a)  Yes,  Sir.

 (b)  The  State  Government  have
 already  taken  up  the  question  of  the
 abatement  of  jJand  revenue  which  will
 he  applied  with  retrospective  effect.

 Doctors  and  Hospital  Beds  in  States

 1466.  Shri  Supakar:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  ratio  of  doctors  to  the
 total  population  in  each  State  after
 the  reorganisation  of  the  States:  and

 (b)  the  total  number  of  hospital
 beds  in  each  State?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  The  required
 information  is  being  collected  and
 will,  when  available,  be  placed  on  the
 Table  of  the  Lok  Sabha.

 Hospital  Beds

 1467.  Shri  Supakar:  Will  the
 Minister  of  Health  be  pleased  to  state
 the  number  of  hospital  beds  attached



 4653  Written  Answers

 to  various  Medical  Colleges  and
 Schools  in  each  State?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  requisite  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Lok  Sabha  in  due  course.

 Jammu  and  Kashmir

 2468.  Shri  Yajnik:  Will  the  Minister
 of  Community  Development  be
 pleased  to  state  the  total  amount
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 Biven  to  the  Jammu  and  Kashmir
 State  from  the  Ist  November,  1947
 to  the  3lst  March,  1987,  year-wise
 under  the  following  heads:

 (i)  The  Community  Projects;  and

 (i)  The  Nationa)  Extension  Ser-
 vice?

 The  Mintster  of  Community  Deve-
 ‘lopment  (Shri  5.  K.  Dey):

 (Figure  in  lakhs  of  Rs.)

 National  Extension  Service Year  Community  Projects

 7947-45  7०  1953-54
 7954-55  4-0
 1955-56  5.66
 7956-57  734

 5-0
 24.22

 Ald  to  Kashmir

 1463.  Shri  Yajnik:  Will  the  Minis-
 ter  of  Transport  and  Commanica-
 tions  be  pleased  to  state  the  total
 amount  given  to  Jammu  and  Kashmir
 State  from  lst  November,  1947  to
 3ist  March,  ‘1957,  each  year  under
 the  following  heads:—

 (1)  Roads  Development,

 (i)  Tunnels,

 (iii)  Bridges,

 (iv)  Repairs,  clearing  snow  and
 passes  from  the  reads,  and

 dv  Officers’  Quarters  and  collies’
 huts?

 The  Mialster  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri):  The  amounts  given  by  the  Minis-
 try  of  Transport  &  Communications  to
 the  Jammu  and  Kashmir  State  from
 1.4  November,  947  to  3lst  March,
 ‘1987,  each  year,  for  the  development
 and  maintenance  and  repeirs  of  roads
 and  tunnels,  are  given  in  the  state-
 ment  placed  on  the  Table  of  the  Lok
 Sabha.  [5९९  Appendix  IT],  annexure
 No.  139).

 Expenditure  on  bridges,  Officers’
 quarters,  and  coolies’  huts  is  included
 in  these  figures  and  cannot  be  sepa-
 rated  without  disproportionate  labour.

 Foot-bridge  sear  Gudivada  Station

 ‘1410.  Shri  M.  V.  Krishna  Rao:  Wilil
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  the  public  are  harassed  by  the
 constant  closure  of  the  railway  gate
 at  the  level  crossing  near  Gudivada
 Station  on  the  Gudivada-Masuli-
 patam  Road  in  Southern’  Railway;
 and

 (b)  whether  Government  propose
 to  construct  an  over-bridge  or  an
 under-bndge  to  relieve  the  traffic
 congestions  at  the  level  crossing?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahuawas  Khan}:  (a)  No.
 Sir.  Government  are  not  aware  of
 any  harassment  to  the  public.  The
 level  crossing  gates  have  to  be  closed
 whenever  there  is  either  a  train  pass-
 ing  or  shunting  is  in  progress.  This
 may  have  at  times  caused  certain  in-
 convenience  to  the  public.

 (०)  No,  Sir,  not  at  present  No  such
 proposal  has  been  received  from  the
 State  Government.  Replacement  of
 level  crossings  by  over  or  under-
 bridges  is  undertaken  on  the  specific
 recommendation  of  the  State  Govern-
 ment  concerned  end  on  their  accept-
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 ance  to  bear  their  portion  of  the  cost,
 as  per  extant  rules.

 Plant  Diseases

 447l.  Shri  Sugandhi:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  the  plant  diseases  that  caused
 heavy  loss  of  output  to  anticipated
 levels  of  productions  of  paddy,
 wheat,  jowar  and  bajra  for  the  years
 ‘1954-55,  1955-56  and  ‘1956-57  state-
 wise;

 (b)  whether  any  preventive  or
 curative  remedies  have  been  found
 out  by  the  research  institutions
 against  such  diseases;

 (c)  if  so,  whether  any  of  these
 remedial  measures  have  been  _  tried
 out  in  any  of  the  project  areas;  and

 (d)  if  so,  with  what  results?

 The  Minister  of  Cooperation  (Dr.
 ॥  8.  Deshmukh):  (a)  to  (d).  7२०  re-
 port  of  any  epidemic  of  unusual  seve-
 rity  was  received  in  respect  of  these
 crops  during  1954-55,  1955-56  and
 ‘1956-57,  except  in  the  case  of  wheat,
 which  was  severely  attacked  by  rust
 in  1955-56  in  the  Jabalpur  division  of
 Madhya  Pradesh  and  some  districts  of
 Bihar.  In  these  areas  the  losses  were
 aggravated  because  of  the  drought
 conditions.  A  statement  showing  the
 list  of  common  plant  diseases  which
 affect  these  crops,  their  state-wise
 distribution  and  remedial  or  curative
 methods  is  placed  on  the  Table  of  the
 Lok  Sabha[See  Appendix  mm,
 annexure  No.  140).  No  report  about
 the  trial  of  these  remedial  measures
 in  any  of  the  project  areas  has  been
 received  from  any  of  the  State  Gov-
 ernments  but  the  State  Plant  Pro-
 tection  Organisations  have  arranged
 for  extensive  demonstration  trials  for
 the  contro]  of  plant  diseases  by  pro-
 phyiectic  treatment  with  pesticides.
 Attempts  have  been  made  to  popula-
 rise  these  measures  and  methods
 through  publicity,  propaganda  and
 demonstration  in  the  National  Exten-
 sion  Service,  Community  Develop-
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 ment  and  other  areas.  The  disesses
 have  been  successfully  controlled
 wherever  known  remedial  measures
 have  been  adopted.

 Kurduwadi-Miraj  Line

 142.  Shri  Sugandhi:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  729  on  the  3ist  May,
 3957  regarding  the  survey  of  the
 narrow  gauge  line  on  the  Central
 Railway  between  Kurduwadi  and
 Miraj  Stations  and  state:

 (a)  the  present  daily  average
 number  of  passenger  traffic  in  this
 section;

 (b)  the  present  daily  average
 volume  of  goods  traffic;  and

 (ce)  the  estimated  cost  of  convert-
 ing  the  present  narrow  gauge  fine
 into  a  broad  gauge  line?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Ehban):  (a)  5785.

 (b)  280  tons  from  Kurduwadi_  to
 Miraj  and  80  tons  from  Miraj  9०
 Kurduwadi.

 (९)  The  cost  will  be  known  only
 after  the  survey  is  completed.

 Import  of  Foodgrains

 1473,  Shri  Yajnik:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  quantity  of  wheat  and
 Tice  which  were  imported  by  Gov-
 ernment  from  abroad  during  the  last
 five  years  ending  the  S3ilst  March,
 1957,  giving  separate  figures  of  the
 imports  of  wheat  and  rice  indicating
 the  names  of  the  countries  from
 which  the  same  were  imported;

 (b)  the  total  amount  of  the  freight-
 bill  or  charter  hire  which  was  paid
 en  these  imports;

 (c)  the  amount  of  such  freight  paid
 to  national  ships  and  to  foreign
 ships;
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 (a)  the  quantity  of  wheat-and  rice
 imported  as  a  result  of  the  arrange-
 ment  made  under  P.L.  480  from  the
 time  the  arrangement  was  made  upto
 the  3lst  October,  4957  and  the
 amount  of  freight  paid  on  such  im-
 ports,  (separate  figures  being  given
 for  the  amount  of  freight  paid  to
 national  ships  and  that  paid  to  the
 foreign  ships);  and

 (e)  the  programme  of  Govern-
 ment  for  the  import  of  wheat  =  and
 rice  for  the  remaining  portion  of  the
 current  years,  viz.,  957.58  and  for
 the  next  year,  viz,  1958-59,  giving
 separate  figures  for  the  quantity  of
 wheat  and  of  rice  which  Government
 have  planned  to  import  during  these
 periods?

 The  Minister  of  Cooperation  (Dr.
 P.  S.  Deshmukh):  (a)  to  (d).  A
 statement  giving  necessary  informa-
 tion  is  placed  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IT],  annex-
 ure  No.  call

 ६९)  The  future  programme  of  im-
 ports  has  not  yet  finalised.

 National  Highway  No.  6

 i474.  Shri  ह.  M.  Deb:  Will  =  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  whether
 there  is  a  proposal  to  widen  the
 hilly  road  between  Keonjhar  and
 Pal-lehara  which  is  a  part  of  National
 Highway  No  6?

 The  Minister  of  Transport  and  Com-
 maunications  (Shri  Lal  Bahadur  Shas-
 iyi):  The  hilly  section  of  National
 Highway  6,  between  Keonjhar  and
 Pal-lahara,  is  a  new  road  under  cons-
 teuction.  The  first  stage  work  is  in
 progress.  After  that  improvement  to
 National  Highway  standards,  includ-
 ing  widening,  wit!  be  undertaken.

 Bridge  ever  Subsarnarekha

 4415.  Shri  N.  M.  Deb:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  when  the
 bridge  over  Subarnarekha  on
 National  Highway  No.  6  will  be
 completed?
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 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri):  The  bridge  is  likely  to  be  com-
 pleted  by  the  middle  of  1989.

 अंपकानेर  में  तार  तथा  देजं'फीन  की

 सूचिबायें

 Vw  शी  च्७  Mo  बाकराल
 क्या  १रियहुन  तथा  संखार  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  राजस्थान  में  १६५६  में  कितसे
 तथा  कहा  कहा  तार  तथा  टेलीफोन  चर

 खोले  गये  ?

 परियतम  लया  संचार  मंत्री  (शी  लाश

 बहादुर  शास्त्री  )  इस  सम्बन्ध  में  एक  विवरण

 सभा  के  पटल  पर  रख  दिया  गया  है  |  [वेशखिये
 ५रिविष्ट  ३,  अनवस्य  संख्या  १४२]

 Delay  in  Postal  Deliveries

 7  JS  Shri  H.  चि,  Mukerjee:
 "y  Shri  M.  Ellas:

 Will  the  Minister  of  Transport  sand
 Communications  be  pleased  to  state:

 347

 (a)  whether  his  attention  has  been
 drawn  to  the  grievance  of  people
 residing  in  and  about  Dainhat  Muniei-
 pahty,  District  Burdwan,  West  Bengal
 that  money  orders,  letters  and  other
 postal  articles  are  not  delivered  on
 the  same  day  on  which  they  are
 received;  and

 (b)  if  so,  whether  such  restrictions
 will  be  removed?

 The  Minister  of  Transport  and  Com-
 maunications  (Shri  Lal  Bahadur  Shas-
 tri):  (a)  and  (b).  Money  orders,  let-
 ters  and  other  postal  articles  are  deli-
 vered  in  Dainhat  proper  on  the  day
 of  their  receipt.  Complaints  have
 however  been  received  of  delay  in
 dehvery  m  areas  around  Dainhat.
 These  delays  were  due  to  the  large
 increase  in  population  and  establish-
 ment  of  new  refugee  colonies.  Neces-
 sary  additional  staff  has  since  been
 sanctioned  for  Dainhat  Post  Office  to
 enable  delivery  of  mails  in  all  these
 contiguous  areas  on  the  day  of  re-
 ceipt.
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 Post  and  Telegraph  Offices  in  Andhra
 Pradesh

 14618,  Shri  Satyanarayana:  Will  the
 Minister  of  Transport  and  Commun!-
 vations  be  pleased  to  state:

 (a)  whether  Government  had  any
 plan  for  957  to  open  new  Post  and
 Telegraph  Offices  in  the  Tribal  Areas
 of  Andhra  Pradesh;

 (b)  if  so,  the  particulars  about  the
 new  Post  and  Telegraph  Offices  open-
 ed;

 Post  Offices

 Oy  Mondenikalu
 (Visakhap  stam)

 2  Konulova
 (East  Godavari)

 3  Pantepidl  (East  Godavart}
 4  Marriveedu  ¢  do  }
 5  Naraspuram  (  —Js5-

 (c)  None.
 (d)  Does  not  arsse.

 Construction  of  Tramways  in  Bihar

 f  Shri  Shree  Narayan  Das:
 1479.  4  Shri  Radha  Raman:

 |  Shri  Mohan  Swarup:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  any  Central  loan  to
 construct  tramways  in  factory  areas  of
 Bihar  has  been  granted  to  Bihar  Gov-
 crnment;

 (b)  whether  there  is  any  schemc  or
 progtamme  drawn-up  in  this  regard,

 (c)  if  so,  what  they  are;  and

 (8)  the  amount  of  loan  sanctioned
 and  given  so  far?

 The  Minister  of  Cooperation  (Dr.
 P.  8.  Deshmukh):  (a)  to  (d).  With  a
 view  to  enabling  the  sugar  factories
 in  Bihar  to  lay  down  tramways  in
 and  around  the  cane  bell  so  as  to  pro-
 vide  the  much  needed  transport  faci-
 lities  to  cane-growers  in  distant  areas,
 it  is  propesed  ta  give  intcrest  bear-
 ng  loans  repayable  in  five  equal
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 (c)  the  particulars  of  the  Post  and
 Telegraph  Offices  closed  during  1957;
 and

 (d)  the  reasens  for  closing  down
 these  affices?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri}:  (a)  Yes.

 (b)  Particulars  of  the  Offices  opened
 during  ‘1957.

 t  Addati  nola
 (East  Godavar:}

 2  Rampachodor  gram
 (East  Godavari)

 annual  instalments.  A  provision  of  Re
 50  lakhs  has  been  made  in  the  Second
 Five  Year  Plan  for  this  purpose.  The
 State  Government  has,  however,  asked
 for  a  loan  of  Rs.  5  lakhs  only  during
 the  year  1957-58

 Bridges  between  Nizamuddim  and
 Okhla

 1488.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rallways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Quest:on  No.  499  on  the  6th  August,
 i957  and  state  the  progress  since  made
 in  regard  to  the  construction  of  the
 two  over-bridges  on  the  railway  track
 between  the  Nizamuddin  and  Okhia
 railway  stations  in  Delhi?

 The  Deputy  Minister  of  Baliways
 (Shri  Shahnawaz  Khan):  The  pro-
 gress  made  by  the  Railway  and  also
 by  the  Road  Authorities  in  regard  to
 the  construction  of  the  two  over-
 bridges,  one  over  Safdarjung  Siding
 and  the  other  over  the  main  line  near
 Jangpura  level  crossing,  is  given  in
 the  statement  placed  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  पा,
 annexure  No.  1431.
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 Development  of  Visakhapatnam  Port

 48)  Shri  D.  C.  Sharma:
 १  Shri  Balarama  Krishnaiah:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  total  amount  allotted  for  the
 Visakhapatnam  port  during  the  First
 Five  Year  Plan  and  how  much  was
 spent  during  that  period;

 (b)  the  total  allotment  for  the  said
 port  during  the  Second  Five  Year
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 Plan  and  the  details  of  the  works  tea
 be  done;

 (c}  the  amount  allotted  for  the  cur-
 rent  year;  and

 (ad)  how  many  additional  men  will
 get  employment  in  these  works  to  be
 executed  during  the  Second  Five  Year
 Pian?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri):

 (2)  Total  amount  allotred  during
 the  First  Plan
 Amount  spent  during  that
 period

 (b)  Alfotment  durin
 Plan
 A  statement  show:

 Second

 Rs.  303.I0
 lakhs

 Rs.
 ae

 3

 Rs  350  Izkhs
 the  deriuils  of  the  works  to  be  done  is  placed  on  the  Table  of  the

 Lok  Sabha.  [See  Appendix  दह  ennexure  No  44]

 ©  Rs.  r04  lakhs.
 (५)  About  4.0  to  L000  persons  at  a  time

 Re-employment  of  retired  personnel

 1482.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  reasons  for  the  shortage  of
 suitable  officers  for  promotion  in  the
 Ministry  of  Transport  and  Commun
 cations  in  place  of  the  retired  ones.

 (b)  whether  any  representation  has
 been  made  that  re-employment  of
 retired  officers  is  injurious  to  the  in-
 terests  of  those  that  were  ripe  for
 promotion;  and

 (c)  the  extra  expenditure  involved
 by  the  re-employment  of  retired  offi-
 cers?

 The  Minister  of  Transport  and  Com-
 mpunications  (Shri  Lal  Bahadur  Shas-
 tri):  (a)  to  (c)  As  far  as  8  known.  no
 representation  has  been  received
 against  re-employment  of  retired  offi-
 cers  If  any  specific  instances  are
 mentioned,  the  extra  expenditure  in-
 volved  by  way  of  re-employment  of  a
 retired  officer  could  be  calculated  and
 teguisite  information  furnished.

 Traffic  at  Visakhapatnam  Fort
 1483.  Shri  D.  C.  Sharma:  Will  =  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  total  tonnage  of  imports  and
 exports  which  passed  through  the  port
 of  Visakhapatnam  during  =  ‘1954-55,
 1955-56,  1956-57  and  1957-58  (upto  the
 30th  November,  1957);  and

 (b}  the  names  of  important  commo-
 ditses  amported  and  exported  at  the
 port  during  the  same  period?

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  (a)

 1954-55  1,035,235,
 1955-56  1,323,054
 ‘1956-57  1,489,804
 1957-88

 (upto  30th  Nov)  1,681,540
 (approx).

 (b)  Imports  Exports

 Foodgrains  Coal
 Tron  &  Steel  Ores
 Machinery  &

 Parts  Myrabolams
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 I  2

 Railway  plant
 and  materials  Tobacco

 Mineral  Oils

 Manure.

 Foreign  Tourists

 Shri  D.  C.  Sharma:

 18
 Dr.  Ram  Subhag  Singh:
 Shri  Raghunath  Singh:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  number  of  tourists  who
 visited  India  during  4957  (upto  the
 30th  November,  1957);

 (b)  the  name  of  the  country  from
 which  tourists  came  in  the  largest
 number;  and

 (ec)  the  amount  of  foreign  exchange
 earned  on  this  account  in  4956  and
 957  so  far?

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  (a)  Complete  statistics  of
 tourists  who  visited  India  upto  the
 30th  November,  1957  are  not  yet
 available.  The  figures  for  the  first
 six  months  of  1957,  excluding  those
 who  came  from  Pakistan,  are  provi-
 sionally  e*timagted  at  34024,

 (b)  The  information  is  not  availa-
 ble.

 (c)  The  foreign  exchange  earnings
 trom  tourists  during  the  year  1956  as
 estimated  by  the  Reserve  Bank  of
 India  are  Rs.  45.45  crores.  The
 figures  for  957  are  not  yet.  availa-
 ble.

 Motor  Accidents  in  Delhi

 3683,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transpert  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  motor  accidents
 that  have  occurred  so  far  since  the
 administration  of  Delhi  was  taken
 over  by  the  Centre  and  the  number
 of  persons  killed  or  injured  as  a  re-
 sult  of  each  accident;  and
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 (०)  whether  any  enquiry  has  been
 held  into  the  causes  of  the  accidents?

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  (a)  The  information  re-
 quired  is  given  below:—

 Number  of  accidents....2235  (in-
 ‘luding  1169  accidents  in  which  no
 njury  was  caused)

 Number  of  persons  killed......  i42

 Number  of  persons  injured.  21104.

 (b)  Yes.

 Suez  Canal

 i486.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pieased  to  state:

 (a)  the  number  of  Indian  ships
 which  passed  through  the  Suez  Canal
 during  the  months  of  August,  Sep-
 tember,  October  and  November,
 1957;

 (b)  the  total  tonnage  involved;  and

 (c)  the  amount  of  toll  paid  to
 Egypt  on  account  of  these  ships?

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  (B)  to  (c).  A  statement
 giving  the  required  information  for
 the  months  of  August,  September,
 and  October,  ‘1957,  is  placed  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  III,  annexure  No.  145].
 The  information  for  the  month  of
 November,  1957,  35  being  collected
 and  will  be  furnished  in  due  course.

 Preservation  of  wild  life  in  Punjab

 sr
 Shri  D.  C.  Sharma:

 .
 at  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  any  grants  have  been
 sanctioned  to  the  Punjab  State  for
 the  preservation  of  wild  life  in  the
 State;  and

 (b)  if.  so,  to  what  extent?



 4855  Written  Answers

 The  Minister  of  Cooperation  §  (Dr.
 P.  Deshmukh):  (a)  No  Sir  The
 State  Government  have  not  come
 forward  with  any  requests  for  finan-
 eal  assistance  during  1956-87  and
 1957-58  on  this  account

 (b>)  Does  not  arise

 Wheat  Prodaction  in  Punjab

 1488,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state.

 (a)  the  annual  production  of  wheat
 in  Punjab  State  before  and  after  its
 reorganisation;  and

 (b)  the  quantity  of  wheat  supphed
 in  ‘1956-57  to  the  Central  Govern-
 ment  before  and  after  the  re-organi-
 sation  of  the  State’

 The  Minister  of  Cooperation  (Dr.
 P.  S.  Deshmukh):  (a)  The  produr-
 tron  of  wheat  during  1955-56,  te  be-
 fore  re-organisation  and  in  1956-57
 te  after  re-organisation  was  as  fol-
 lows

 (figures  in  ‘000  tans)

 1955-58  1956-57

 (before  re-organization)  (after  re-
 organization)

 Old  Punjab  i337

 Pepsu  ia  2I34

 श़ह्ा

 (b)  No  wheat  was  supphed  to  the
 Centre  by  the  Punjab  State  during
 1956-  57

 डाक  तब  तार  चिनाम  के  लिए  भमवत

 erce  की  ह । उ  बग '  कया  बरिचहन

 wer  were  मंत्री  २१  दिसम्बर,  १६५६  के

 झताराकित  प्रदन  संख्या  १३११  के  उत्तर

 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  परिमण्डल  के  झम्तर्गत

 डाक  तथा  तार  विभाग  के  भवनों  के  मिर्माण

 में  इस  बीच  क्या  प्रगति  हुई  हैं  ;
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 (लक)  सन्‌  eo-ts  के  दौरान  रचे
 उस  परिमण्ड्लख  में  हाक  तथा  तार  विभाग  के
 भवन  निर्माण  का  कौल  सा  कार्यक्रम  निश्चित
 किया  गया  हैं  ,

 (ग)  उन  भवनों  पर  झमुमानत:ः  कितना
 शब  होगा  ;  शौर

 (घ)  शेष  निर्माण  कार्य  को  यवाक्षीघ्र

 पूरा  करने  के  लिये  क्या  कदम  'उठाणे  जा  रहे

 हें
 7

 परिवहन  सथा  संचार  संगों  [आी  लाल

 बहादुर  दासत्री  )  (क)  से  (4)  इस  से

 सम्बन्धित  ब्योरा  सभा  के  पटल  पर  रखे  गये

 विवरण-पत्र  से  दिखाथा  रया  है  [बेखियें  परि-

 किट  ३,  अलुबग्य  संख्या  १४६]

 (ध)  निर्माण  कार्य  को  दीघ्  ही  पूरा
 करने  के  लिये  केन्द्रीय  सोक  निर्माण  विभाग

 (  CP.W.D,  )  के  पझ्रधिकारियों  को

 इस  बाल  की  सूचना  समय  समय  पर  दी  जाती

 है  ।

 Land  Acquisition  in  Delhi

 f  Shri  A.  8.  Saigal: H499.
 (  Shri  R.  s.  Tiwart:

 Will  the  Minster  of  Health  be
 Pleased  to  state

 (a)  the  total  area  of  the  land  al-
 ready  acquired  and  proposed  to  be
 acquired  since  ist  April,  ‘1951,  under
 the  land  Acquisition  Act,  and  the
 UP  Town  Improvement  Trust  Act,
 as  extended  to  the  State  of  Delhi;

 (b)  the’  number  and  names  of  the
 development  schemes  and  iay-out
 plans  approved  by  the  Delhi  Improve-
 ment  Trust.  D.DP.A.  and  other
 competent  authorities  m  this  respect
 during  the  above  period;

 (९)  the  actual  area  developed  by
 them,

 (a)  the  total  area  lying  undevelop-
 ed  and  since  when;
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 (e)  how  long  will  the  Government
 take  to  develop  the  entire  land  so
 acquired  under  the  various  notifica-
 tions;  and

 (f)  whether  Government  propose
 to  allow  the  development  of  these
 lands  by  any  private  company  other
 than  the  D.L.F.?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  total  area  of  land
 acquired  by  the  Government  since
 lst  April,  95l  is  as  under:—

 .

 (i)  Under  the  land  Acguisition  Act,
 894:—  App:  349]  acres.

 (ii)  Under  the  U.  P.  Town
 Improvement  Trust  Act:—448  acres

 है  is  also  proposed  to  acquire  3069-70
 acres  of  land.  Notification  under
 Section  4  of  the  Land  Acquisition
 Act  has  been  issued  in  respect  of
 306257  acres  and  under  the  Uttar
 Pradesh  Town  Improvement  Trust
 Act  in  respect  of  7.3  acres  of  land
 A  Statement  is  laid  on  the  Table  o?
 the  Lok  Sabha  {See  Appendix  HI.
 annexure  No  47)

 (b)  4)  Government  Housing
 Scheme:  1100-74  acres.

 (ai}.  Various  schemes  vide
 appendix:  2390  acres

 (iit)  Delhi  Ajymeri  Gate  Slum  Clea-
 rance  scheme:  4498  acres

 .c)  (i)  2390  acres  of  land  as  per
 appendix  has  already  been  acquired
 and  utilzed.

 (ii)  00°74  acres  of  land  for  Gov-
 ernment  Housing  Schemes  is  being
 developed.

 (d)  4°48  acres  in  the  Delhi  Ajmer
 Gate  Slum  Clearance  is  lying  un-
 developed.  This  land  was  acquired
 on  various  dates  since  1951.

 (९)  The  Deihi  Ajmeri  Gate  Scheme
 has  been  suspended  for  the  present.
 It  is  at  present  not  possible  to  indi-
 cate  the  time  that  will  be  taken  to
 develop  this  land.
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 (१)  The  development  of  land  ac-
 quired  for  Governmental  use  is  not
 entrusted  to  private  colonizers.

 we  कप

 eset.  जी  हु  Wo  wal:  क्‍या

 बलाद  लया  क्च  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  १६५७-५८  में  (अक्सूबर,  १६५७

 ~
 तक  )  राजस्थान  में  नल  कूपों  पर  कितना

 ग्ग्ख  हुआा  ?

 सहकार  संभी  (Wo  to  Me  येशनकस a
 दाजस्थान  में  १६५७-५८  के  लिये  सिचाई
 के  नल  कपों  को  बनाने  की  कोई  योजना  नहीं
 थी,  इसलिये  भप्नेल  से  अक्तूबर,  १६५७  तक  के

 समय  में  कोई  खच  नहीं  किया  गया  t

 Chiplen  Post  Office  Buliding

 1492,  Shri  Assar:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 amount  was  sanctioned  for  the  Post
 Office  building  at  Chiplun  District
 Ratnagiri  (Bombay  State)  four  years
 ago;

 (b)  if  so,  the  reason  for  the  delay
 in  construction;  and

 (e)  when  the  construction  of  the
 building  will  be  undertaken?

 The  Minister  of  Transport  and
 Cemmaunications  (Shri  Lal  Bahadur
 Shastri):  (9)  No.

 (०)  Does  not  arise.

 (c)  Land  has  been  selected  and
 Land  Acquisition  proceedings  are  in
 progress.  The  Construction  work
 will  start  as  soon  as  the  mte  is  ac-
 quired  and  the  requisite  prelimina-
 nes  pertaining  to  the  preparation  of
 plans,  estumates,  accordance  of  sanc-
 tion,  selection  of  contractor  etc.  arm
 completed.

 Behaviour  ef  a  Pestal  Official  at
 Mutafferpar

 1493,  Pandit  D.  N.  Tiwary:  Wil
 the  Minister  of  Tramspert  and  Com-
 munications  be  pleased  to  state:

 {a)  whether  the  attention  of  Goy-
 ernment  has  been  drawn  to  2  news



 4669  Written  Answers

 item  published  in  the  “Indian  Nation”
 Patna  edition  of  the  l9th  October,
 957  regarding  the  rude  and  undigni-
 fied  behaviour  of  a  Postal  Official  of

 areal
 with  a  Press  correspon-

 ent;

 {b)  whether  any  enquiry  has  been
 made  in  the  matter;  and

 (०)  if  so,  the  result  thereof?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Babadur
 Shastri):  (a)  Yes.

 (b)  Yea

 (c}  The  conversations  being  on  the
 Telephone,  it  is  difficult  to  establish
 the  nature  of  conversations  that  took
 place.  Action  is,  however,  being
 taken  against  those  responsible  for
 the  delay  to  traffic  and  for  not  deal-
 ing  with  the  correspondents  tactfully.

 Sale  of  Potatoes  in  Himachal  Pradesh

 1494,  Shri  Y.  S.  Parmar:  Will  the
 Minister  of  Pood  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 growers  of  seed  potatoes  in  Himachal
 Pradesh  who  had  sold  their  potatoes
 through  the  Co-operative  Societies  at
 fiat  rate  in  1954-55  and  1955-56  have
 not  yet  been  paid  the  balance;

 (b)  whether  it  is  a  fact  that  the
 Himachal  Pradesh  Administration  has
 not  paid  the  subsidy  to  the  Mahasu
 District  Co-operative  Association,
 sanctioned  by  the  Himachal  Pradesh
 Government;

 (¢)  whether  it  is  a  fact  that  the
 non-payment  of  money  concerning
 the  flat  rate  has  been  greatly  resent-
 ed  by  the  growers  and  they  have
 refused  to  sell  their  potatoes  through
 the  Co-operative  Societies;

 (ad)  whether  there  has  been  8  mark-
 ed  decrease  in  the  supply  of  seed
 potatoes  through  the  Co-operative
 Societies;  and
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 (९)  if  so,  the  sale  through  the  Co-
 operative  Societies  in  the  current
 year  as  compared  to  the  last  4  yearsT

 The  Minister  of  Cooperation  (Dr.
 x,  8.  Deshmukh):  (a)  No.  Sir.

 (b)  The  subsidy  has  not  been  paid
 as  it  was  sanctioned  by  the  late  Mi-
 nistry  of  Himachal  Pradesh  Adminis-
 tration  without  obtaining  the  prior
 approval  of  the  Central  Government.
 ‘The  relevant  papers  were  destroyed
 in  the  fire  in  the  Himachal  Pradesh
 Secretariat  and  the  Administration
 have  reconstructed  the  file  and  taken
 up  the  matter  with  the  Central  Gov-
 ernment.

 (c)  No  general  complaint  was  re-
 ceived  by  the  Administration  and
 the  Cooperative  Members  are  mar-
 keting  their  potatoes  through  the
 Cooperative  Societies.

 (da)  Yes,  Sir;  the  decrease  in  the
 supply  of  seed  potatoes  through  the
 Cooperative  Societies  has  been  due
 to:—

 {i}  the  non-enforcement  of  the
 Control  Order  during  955  and  1956;

 (ji)  unhealthy  competition  between
 the  Cooperatives  and  the  individual
 traders.

 The  latter  did  not  adhere  to  any
 standards  of  grading  and  varietal
 purity  and  as  such  soild  the  potatoes
 at  lower  rates  compared  with  the
 Cooperatives  who  insisted  on  main-
 taining  those  standards  and  suffered
 losses.

 (९)  The  sale  through  the  Coope-
 rative  Societies  in  the  current  year
 as  compared  to  the  last  4  years  is  as
 under:—

 I933  2140, 592  begs
 3954  (2,12,771  ॥...)

 9455  119,029  begs
 7956  346,420  1... क
 3957  §0,000.  cage
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 Rafl-read  Bepairs  on  the  Central
 Railways

 1495.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  rail-
 road  repairs  were  carried  on  the
 Central  Railway  in  the  months  of
 September  and  October,  1957;

 (b)  the  different  categories.  of
 workers  employed  and  their  number;

 Category

 P,  Way  Mates
 Khall.  sies
 Hd,  Mates
 Watchmen
 Trolleymen
 Carpeniers
 Blacksmith
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 (९)  what  were  thelr  daily  wages;

 (d)  the  total  amount  spent  so  far
 over  the  work;  and

 (९)  who  was  in  charge  of  the  work?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 Sir.

 (b)  and  (c).

 Rate  of  daily  wage

 Rs.  3.25  N.  P.
 Rs.  3.25  N.  P.
 Rs.  3.00  N.  P.
 Rs.  3.00  ३९.  P,

 (a)  The  total  amount  spent  Rs.  34,64,544  approximately  in  luding  cost  of  materials.
 (६.  .W.I.  Relaying:

 Lavatories  in  Railway  Bogtes

 ‘1496.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state

 (a)  the  reason  for  having  English
 style  of  lavatories  in  Railway  bogies
 and  Ramway  Stations  even  at  pre-
 sent;

 (b)  whether  if  s  a  fact  that  toilet
 papers  are  not  kept  wherever  there
 are  English  style  of  lavatories;

 (e)  whether  Government  propose
 to  replace  them  by  Indian  style  seats;
 and

 (d)  if  so,  when?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  There
 are  at  present  a  section  of  passengers
 including  foreign  tourists,  who  are
 accustomed  to  the  English  style  lava-
 tories.

 (b)  Yes;  except  in  the  ait-condi-
 tioned  coaches  and  the  waiting  rooms
 at  important  stations

 (c)  No.

 (d)  The  question  does  not  arise.

 Railway  I  idge  at  Nasik  Road  Station

 1497,  Shri  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state
 the  amount  spent  on  the  Railway
 crossing  Bridge  at  Nasik  Road  Sta-
 ticn?

 The  Deputy  Minister  of  Kallways
 (Shri  Shahnawar  Khan):  The
 amount  spent  on  the  Road  over
 Bridge  at  Nasik  Road  station  is  Rs.
 +4,72,990:..

 Wheat  Supply

 i498.  Sbri  Jadhav:  Will  the  Minis-
 ter  of  Food  and  Agricuitare  be  pleas-
 ed  to  state:

 (a)  the  quantity  of  Wheat  supplied
 to  wallace  flour  Mills,  Bombay  daily
 and  from  when;

 (b)  at  what  rate  the  wheat  is  sup-
 pled  to  the  concern;  and

 (c)  what  steps  are  taken  to  check
 that  the  whole  quantity  supplied  is
 mulled?

 The  Minister  of  Cooperation  (Dr.
 P.  8.  Deshmukh):  (a)  700  tons  from

 May,  ‘1957.



 4673  Written  Answers

 (b)  Rs.  14)-  per  maund.

 (c)  The  mills  are  inspected  fre-
 qently  under  the  provisions  of  the
 Roller  Flour  Mills  (Licensing  &  Con-
 trol)  Order,  i957.

 Punctuality  of  Trains

 1458.  Shri  Raghunath  Singh:  Wil)
 the  Minister  of  Railways  be  pleased
 to  state  how  many  cases  of  late  run-
 ning  of  trains  were  reported  on  ac-
 count  of  late  arrival  of  provincial
 ministers  at  various  Railway  Stations
 during  i956-57  and  1957-53  so  far?

 The  Deputy  Minister  of  KEailways
 (Shri  Shahnawas  Khan):  i4  cases—7?
 during  ‘1956-57  and  7  during  1957-58
 (up-to-date).

 Pilferage  of  Coal

 1500.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Railways  be  pleased  to
 atate:

 (a)  the  quantity  of  coal  pilferred
 during  the  years  1954,  955  and  3956
 from  Government  stock  meant  for
 engine  consumption  on  various  Rail-
 ways,  Zone-wise;

 {b)  the  action  taken  against  those
 found  involved  m  this  pilferage  in
 each  Zone;  and

 {c)  the  measures  taken  to  stop
 recurrence  of  the  crime?

 The  Deputy  Minister  of  Railways
 (Shri  Shahmawaz  Khan):  (a)  A
 statement  i5  laid  on  the  table  of  the
 Lok  Sabha.  (See  Appendix  II,  an-
 mexure  No.  48]

 {b)  Culprits  involved  in  cases  of
 theft  of  coal  are  made  over  to  police
 for  prosecution  and  if  they  happen
 to  be  Railway  servants  they  are  also
 dealt  with  severely  departmentally.

 (९)  The  measures  taken  to  stop  re-
 currence  of  the  crime  are:—

 Gi)  A  watch  js  kept  over  coal  stacks
 by  Railway  Protection  Force  Sainiks:
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 (ii)  At  times  when  situation  de-
 mands  armed  Sainiks  are  also  post-
 ed;

 (ai)  Special  raids  are  arranged  on
 affected  spots  by  special  parties  of
 Railway  Protection  Forge;

 (iv)  Plain  clothes  staff  are  detailed
 for  prevention  of  such  pilferages;

 (v)  Provision  of  proper  fencing  and
 adéquate  fighting  arrangements  at
 the  coal  stacking  areas.

 {vi}  Security  measures  at  yards
 and  sheds  have  been  tightened  up.

 (vu)  Nakaband:  is  arranged  around
 vulnerable  points  in  order  to  arrest
 culprits  red-handed

 Co-operative  Societies  in  Tripura
 i56).  Shri  Bangshi  Thaker:  Will

 the  Minister  of  Food  and  Agricuiture
 be  pleased  to  state:

 (a)  the  nmber  of  Cooperative
 Societies  whith  have  been  registered
 im  Tripura  upt:!]  now  and  how  many
 are  on  the  waiting  hst  to  be  regis-
 tered,

 (b)  how  many  among  them  have
 been  paid  financia)  help  as  Joan  and
 what  is  the  amount  paid  so  far,

 (c)  whether  it  is  a  fact  that  a
 number  of  cooperative  societies  are
 on  the  verge  of  jiquidation;  and

 (d)  sf  so,  the  number  of  such
 societie?  and  the  total  amount  of
 money  paid  to  those?

 The  Minister  of  Cooperation  §  (Dr.
 P.  8.  Deshmukh):  (a)  288  Co-opera-
 tive  Societies  have  been  registered
 so  far  and  10  Societies  are  under
 scrutiny,  waiting  for  registration.

 (b)  36]  Societies  have  been  paid
 Rs.  13,35,905.  85  np.  from  varipus
 departments  and  institutions.

 (c)  and  (a).  Only  one  is  in  the
 process  of  liquidation.  No  loan  was
 sanctioned  to  this  society.
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 Communications  in  Tripura

 ‘1562.  Shri  Bangehit  Thakur:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  it
 takes  4  days  for  letters  etc.  to  reach
 Dharmanagar  Division  of  Tripura
 from  Agartala  due  to  transport  diffi-
 culties;

 (b}  whether  any  proposal  to  cons-
 truct  a  link  road  from  Kailasahar
 to  Dharmanagar  via  Onakuti  Pahar
 (Onakuti  Pahar)  has  been  submitted
 by  the  Tripura  Administration  to  the
 Government  of  India;  and

 (6)  if  so,  why  the  work  has  not
 been  started  so  far?

 The  Minister  of  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  (a)  Yes.

 (b)  and  (c).  Survey  for  the  con-
 struction  of  the  link  road  has  been
 completed  and  the  detailed  plans  and
 estimate  are  under  preparation  with
 the  Tripura  Administration.  Work
 wiil  be  started  after  the  plans  and
 estimate  are  approved.

 Buildings  in  Delhi

 1503.  Pandit  Thakur  Das  Bhargava:
 Will  the  Minister  of  Heaith  be  picas-
 ed  to  state:

 ६8)  the  total  number  of  buildings,
 municipajity-wise,  in  Delhi  as  given
 on  the  assessment  lists  of  various
 Municipalities  for  the  year  1958;

 (७)  the  number  of  buildings  muni-
 cipality-wise  out  of  them  owned  by
 the  State  or  the  Central  Govern-
 ments,  the  muncipalities  and  private
 owners;
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 (c)  the  total  number  of  residential
 and  non-residential  tenanciés,  muni-
 cipality-wise,  in  each  one  of  the  cate-
 gories  of  the  buildings  ie.  the  State
 or  Central  Government-owned,  the
 municipality-owned  and  the  privately
 owned;  and

 (d)  the  separate  number  of  resi-
 dential  and  non-residential  tenancies,
 municipality-wise,  and  separately  for
 Government-owned,  Municipal-owned
 and  private-owned  buildings  assessed
 at  monthly  rentals

 LPO  Rs.  t0  Per  month
 from  Res.  3r0—-20  os

 7  Ra,  20-30  ”
 ”  Rs.  jo-4o  as
 =  Rs.  40-50  7
 हर  Rs.  ६०-6०  39
 ”  Rs.  60-70  ३.
 कक  Rs.  7o—80  द.
 3  Rs.  80-90  Py)
 ”  Rs.  gc  3770०  4]
 53  Rs.  L00—i25  क
 +  Rs.  £25~—5§0  55

 Rs.  I560-I75  9.
 as  Rs.  375—200  के
 ore  ह्९.  2cG-  300  ”
 ry  Rs.  (300 — 490  ”
 95  Rs.  400—§90  ?

 above  Rs,  ६८९  per  month  ?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  to  (c).  A  statement
 giving  the  required  information  is
 placed  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  II],  anexure  No.  149.}

 (d}  Government  have  no  informa-
 tion

 बोकामेर  रखने  @  बंक्ाप

 Bow.  थ्पी  To  Blo  ाकरास  :  क्‍या

 रेलब  मंत्री  यह  बतानेकी  कृपा  करेंगे  कि  :

 (क)  बोकानेर  रेलवे  वर्कशाप  में  झारा
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 गोदाम  छाप  पर  रात  की  ड्यूटी  पर  किता

 व्यक्ति  रखे  जाते  है  ;  झौर

 (ख)  उनमे  से  कितने  व्यक्ति  पिछले

 कई  महीनों  से  बराबर  रात  को  इयूटी  पर

 हे

 रखने  उपभंत्री  (ी  हाहनबाज  सां)  :

 (क)  ३५४  से  लेकर  ४०  तक  I

 (ख)  ३  झ्रादमी  जिन्होंने  इसके  लिए

 खुद  कहा  था  1

 Manufacture  of  Trucks

 1505.  Shri  Tangamani:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  whether  the  recent  State  Road
 Transport  Commussioners’  Conference
 at  Mussoorie  considered  the  question
 of  import  of  trucks  from  foreign  coun-
 tries,

 (b)  if  so,  how  many,  and

 (c)  what  alternate  arrangements  are
 made  here  for  the  manufacture  and
 construction  of  the  same?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  (a)  No.

 (b)  Does  not  arise

 ¢e)  A  statement  giving  the  informa-
 thon  required  ts  placed  on  the  Table
 of  the  Lok  Sabha  [See  Append:x  III,
 annexure  No.  350]

 बटराइच  में  हथाई  मड्डा

 १४०६  श्री  ह. &  Fo  सिन  :  क्‍या
 चरिय  म  सथया  सचार  मजी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बहराइच  में  हवाई  अड्डे
 बनाने  के  सब द  में  कोई  प्रस्तावना  है  ;  और
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 (ख)  यदि  हां,  तो  उसका  थ्योरा  #7

 है?

 परिथरम  तथा  सचार  मती  (थी  लाख

 बहादुर  हास्ती )  :  (क)  जी  नही

 (ख)  द्रदन  ही  नहीं  उठता  |

 बसों  में  ६  नयी  का  प्रयोग

 १५०७  शो क०  भे०  भमालदीय  :  क्‍या

 परिच  न  तथा  संचार  मत्र  यह  बताने  को  कृपा

 करेगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  दिल्‍ली  में

 चलने  वाली  डी०  टो०  एस०  की  बसों  पर

 गन्तव्य  स्थानों  के  नाम  व  उनके  नम्बर,
 कंवल  अग्रेजी  में  हो  लिखे  जात  है  ,  और

 (स्व)  यदि  हा,  तो  क्या  सरकार  का

 बसो  पर  स्थानों  के  नाम  तथा  नम्बरो  फो

 ह्न्दो  में  भी  लिखवाने  का  विचार  हु,  ताकि

 झग्रेजी  न  जानने  बाले  व्यक्तियों  को  कोई

 कठिनाई  न  हो
 ?

 पर्थिएन  तथा  संचार  अत्री  (जी  लाल

 बाबुर  शास्दो)  (क)  जो  नही  1

 (ख)  नमाम  बसो  में  गन्सव्य  स्थानों  की

 पिछली  पटिटया  और  नई  चालू  की  गई

 “शयल  टाईगर  वर्ड  मास्टर  को  साइड  प्लेटें

 (कक्ष  तख्तिया )  हिन्दों  (देवनागरी  लिपि)
 म  लिखी  गई  हे  ।  भ्रव  झागे  क्‍या  परिवर्तन

 होगे--इस  प्रदन  की  जाअ  हो  रहो  है  ।

 Despatch  of  Mall  Bags

 1588.  Shri  Ramakrishna  Reddy:  Will
 the  Munster  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  reasons  why  mail  bags  from
 the  town  of  Anantapur  to  Hyderabad
 are  sent  by  night  train  and  not  by  day
 train,

 (b)  whether  the  present  arrange-
 ment  of  sending  mail  bags  by  night
 trains  is  causing  lot  of  delay:
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 (c)  whether  by  changing  to  day
 train  @  delay  of  24  hours  can  be  avoid-
 ed;  and

 (d)  if  sc,  the  action  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  Transport  and  Com.
 munications  (Shri  Lal  Bahadur
 Shastri):  (a)  It  is  not  a  fact  that  mails
 from  Anantapur  to  Hyderabad  are
 sent  only  by  the  night  train.  Both  the
 day  and  night  train  services  are  uti-
 lised.  Letters,  postcards  and  surcharg-
 ed  book-packets  etc.  are  also  trans-
 mitted  after  the  departure  of  the  aftcr-
 noon  train  by  the  night  train  to  Banga-
 lore,  whence  they  are  given  air-lift
 the  next  morning  to  Hyderabad,
 thereby  ensuring  their  delivery  on  the
 afternoon  of  the  day  following  the
 day  of  posting.

 (b)  to  (d).  Do  not  arise.

 Travel  Agents

 1509,  Shri  Yajnik:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (8)  the  number  of  Travel  Agents
 and  agencies  appointed  by  the  Minis-
 try  to  sell  tickets  to  the  public;

 (b)  whether  any  security  deposits
 are  taken  from  al]  the  Travel  Agents
 and  whether  there  are  any  who  have
 not  furnished  the  necessary  security;

 (c)  whether  any  Travel  Agents
 have  failed  to  pay  the  sale  money  of
 the  tickets  by  due  dates;  and

 (d)  the  amount  left  as  arrears  in
 the  amount  payable  by  the  Travel
 Agents?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaz  Khan):  (a)  2b.

 (b)  Security  deposit  has  been  ob-
 tained  from  all  Travel  Agents.

 (९)  Yes.

 (ad)  Necessary  information  is  being
 obtained  and  will  be  leid  on  the  table
 of  the  House.
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 हिसाअल  प्रदेश  में  बीने  के  पामी

 कौ  व्यवस्या

 १५१०.  श्री  पब्म  देव  :  क्‍या  स्वास्थ्य

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  स्वास्थ्य
 विभाग  द्वारा  हिमाचल  प्रदेश  क॑  जिला  महासु  में

 कई,  अढ़ाल,  करासा  और  बसला  (तहसील

 रोढ़)  और  बाहली  दिंगला  (तहसील

 रामपुर)  में  पीने  के  पानी  की  व्यवस्था

 करने  की  कई  योजनायें  बहुत  पहले  से  स्वीकृत

 हो  चुकी  हैं  ;

 (ख)  क्या  इन  योजनाओं  को  चलाने
 के

 लिये  पाइपों  को  भी  व्यवस्था  की  जा  चुको
 3 ह

 (ग)  यदि  हां,  तो  इन  योजनाओं  को

 कॉर्यान्विति  में  देरी  के  क्या  कारण  हें  ;  शौर

 (घ)  ये  योजनायें  कब  तक  पूरी
 हो  जायेंगी  ?

 स्वपरच्य  संत्री  (भी  करमरकर  )  :  (क)  से

 (जे).  सूजना  एकत्र  को  जा  रहो  हे  आर्या  मलके

 पर  सभा  की  मेज  पर  रख  दी  जायगी  ।

 Opening  of  Hotels

 3523
 Shri  Hem  Raj: .  Shri  Padam  Dev:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  propose  to
 encourage  the  opening  of  hotels  for
 the  development  of  internal  tourism;
 and

 (9)  if  so,  the  steps  proposed  to  be
 taken  for  the  purpose?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lai  Bahader
 Shastri):  (a)  Yes.

 (b)  As  recommended  by  the  Esti-
 mates  Committee  the  Government  of
 India  have  already  approached  the
 State  Bank  of  India  and  the  Life  In-
 surance  Corporation  of  India  to  con-
 sider  requests  for  grant  of  loans  to



 (4681  Written  Answers

 hoteliers  on  easy  terms.  Further,  as  a
 result  of  the  Industrial  Finance  Cor-
 poration  amendment  Act  1957,  recen-
 tly  passed  by  this  house,  hotels  have
 been  given  recognition  as  an  industry
 within  the  meaning  of  Section  2  of
 Industrial  Finance  Corporation  Act,
 948  thereby  making  them  eligible
 for  grant  of  loans  by  the  Corporatimn.
 Apart  from  this,  requests  from  hotels
 for  building  materials  like  cement  and
 steel  are  sympathetically  considered
 subject  of  course  to  the  prior  claims
 of  other  projects  of  national  impor-
 tance.

 Conference  of  State  Transport  Under-
 takings

 B12.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state  the  main  decisions
 taken  at  the  Conference  of  State
 Transport  Undertakings  held  in  Octo-
 ber,  1957,  at  Chandigarh?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri}:  The  proceedings  of  the  Confer-
 ence  are  under  preparation  and  copies
 thereof  will  be  placed  on  the  Table
 of  the  House  very  shortly.

 Bale  or  Auction  of  Rice  and  other
 Cereals

 45l3.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pieased
 to  state:

 (a)  the  stock  of  rice,  paddy  and
 other  cereals  sold  or  auctioned  from
 the  Centra!  Godowns  in  the  years  956
 and  957  so  far:

 (b)  the  reasons  for  the  sale  or
 auction;  and

 {c)  the  rate  of  sale  or  auction  of
 different  types  of  cereals?

 The  Minister  ef  Coeperation  (Dr.
 PF.  8,  Deshmukh):  (a)  956

 Rice  8-  Jakh  tons

 Wheat  ]3'4  lakh  tons

 957
 (apto  November)

 Rice  69  lakh  tons

 Wheat  2°'3  lakh  tnne
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 (b)  The  sales  of  rice  and  wheat
 through  Fair  Price  Shops  were  mace
 to  help  the  consumers  to  get  food-
 grains  at  reasonable  prices.  The  sales
 through  auctions  ang  tenders  related
 to  the  disposal  of  stocks  which  could
 not  stand  further  storage.

 (c)  (3)  Rate  of  sale  from  Central
 Government  Godowns:

 Rice-Coarse.  Rs.  6  per  maund.
 "  Fine  Rs,  20  per  maund.

 Paddy  (Superfine)  Rs.  l]  per  maund.

 Wheat  Rs.  44  per  maund.
 (is)  Rate  of  sale  through  auction  and

 tender.

 Rice.  Rs.  8.00  to  Rs.  26.27  np.  per
 maund.

 Rs.  7.00  to  Rs.  2.00  np.  per
 maund

 Rallway  Porters

 i54  Shri  Jadhav:  Will  the  Munis-
 ter  of  Railways  be  pleased  to  state:

 Paddy

 (a)  what  is  the  licence  fee  charged
 from  the  licenced  porters:

 (b)  whether  it  is  a  fact  that  they
 are  not  treated  as  railway  employees,

 (c)  if  so,  the  reasons  why  they  are
 compelled  to  work  for  the  Railways;

 (d)  the  rate  of  payment  =  given  to
 them  per  hour  when  they  work  for
 the  Railways:

 (९)  whether  it  is  a  fact  that  they
 are  charged  licence  fees  even  though
 they  are  on  leave;

 (f)  whether  there  are  any  Rules  for
 punishing  the  porters  and  for  the
 withdrawal  of  their  badges:  and

 (g)  whether  it  is  a  fact  that  these
 porters  are  compelled  by  the  Railway
 Police  to  be  witnesses  in  Railway
 cases  even  though  they  are  not  in  the
 know  of  the  facts?

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawaz  (Khan):  (a)  A
 heence  fee  is  charged  from  licensed
 porters  at  those  stations  only  where
 8  supervisory  organisation  considered
 necessary  for  managing  their  work  is
 set  up  and  uniforms  are  also  supplied
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 to  the  licensed  porters  free  of  cost,
 the  intention  being  that  the  proceeds
 ef  licence  fee  should  cover  the  cost
 of  the  supervisory  organisation  and  of
 uniform  on  a  ‘no  profit  no  loss’  basis.

 The  rate  of  licence  fee  accordingly
 varies  at  different  stations—from  50
 naye  Paise  at  some  stations  to  Rs.  6°50
 per  month  at  certain  other  important
 stations;  at  some  stations,  the  licence
 fee  is  charged  on  a  daily  basis,  vary-
 ing  from  I2  naye  Paise  to  25  naye
 Paise  per  day.

 (b)  Yes.

 (c)  and  (d}.  At  certain  stations
 where  generally  the  licensed  porters
 are  not  fully  employed  in  the  work
 of  carrying  passengers’  luggage  and
 also  in  emergencies,  e.g.,  accidents,
 they  are  utilised  for  handhng  work
 on  behalf  of  the  Railways  for  which
 they  are  paid  at  rates  approximating
 to  the  rates  prevailing  in  the  locality
 The  rates  actually  being  paid  to  licens-
 ed  porters  for  railway  work  vary
 from  about  6  Naye  Paise  to  about  25
 Naye  Paise  per  hour

 (e)  The  practice  varies  on  different
 Railways;  but  most  of  the  Railways
 are  charging  licence  fee  for  leave
 period  also.

 As  licence  fee  is  levied  to  pay  for
 the  cost  of  supervision  and  uniforms
 supplied  to  licensed  porters,  it  can
 have  no  relation  toa  leave  periods
 availed  of  by  licensed  porters.

 (f)  No  separate  rules  as  such  have
 been  framed

 Suitable  action  is,  however,  taken  in
 the  case  of  any  misconduct  of  licensed
 porters,  e.g.  harassment  or  over-charg-
 ing  of  passengers.

 (g)  No.

 Representations  from  Workers

 25i5.  Shri  Vasudevan  Nair:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 construction  workers  on  Ernakulam-
 Quilon  Railway  have  represented  to
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 Government  that  they  may  be  absorb-
 ed  in  the  Railway  Services  as  gang-
 men  etc.  when  the  work  on  Kot-
 tayam-Quiion  link  is  completed;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  in  regard  thereto?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaszs  Khan):  (a)  Yes,  Sir.

 (9)  Selection  of  gangmen,  gatemen
 etc.  for  the  maintenance  gangs  on
 Kottayam-Quilon  Section  wilil  be  done
 on  the  basis  of  seniority-cum-suit-
 ability  from  the  staff  at  present
 engaged  on  the  construction  work.

 Wagon  Chasers

 35l6.  Shri  Yadav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 25%  posts  of  wagon  chasers  allotted
 to  office  clerks  of  the  operating  sec-
 tron  in  the  North  Eastern  Railway
 have  not  been  filled  as  yet  even
 after  the  expiry  of  more  than.  one
 year  after  the  General  Manager's
 agreeing  to  the  matter;  and

 (b)  4१  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Raliways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 Three  posts  fell  vacant  in  September
 4957  and  action  is  being  taken  to  fill
 them

 Post  Offices

 517,  Sardar  Iqbal  Singh:  Wu  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 ta)  the  number  of  post  offices  in
 Ferozepore  District  now  functioning
 in  private  rented  buildings;

 (9)  the  rents  paid  by  Government
 on  the  above  post  offices  from  950
 to  1956;

 (0)  whether  there  was  any  pro-
 posal  for  the  construction  of  bduild-
 ings  for  the  functioning  of  these  post
 offices;  and

 (a)  if  so,  how  many  =  are  under
 construction  and  the  amount  so  far

 spent?
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 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  (a)  27.

 (b)  Rs.  47,935.

 (ट)  and  (d).  Proposal  for  acquisi-
 tion  of  land  for  the  offices,  for  which
 suitable  rented  accommodation  is  not
 available,  is  under  consideration.

 National  Federation  of  Indian
 Raillwaymen

 Sardar  Iqbal  Singh:
 1518.  <  Shri  dD.  C.  Sbarma:

 Shri  Mohan  Swarup:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  meetings  held
 between  the  Railway  Board  =  and
 National  Federation  of  Indian  Rail-
 waymen  during  this  year;

 (b)  what  were  the  subjects  discus-
 sed;  and

 (९)  the  conclusions
 any?

 reached,  if

 The  Deputy  Minister  of  Raliways
 (Shri  Shahnawaz  Khan):  fa}  to  (c).
 Seven  meetings  were  held  in  all  viz.—

 (i)  one—for  discussing  the  pen-
 sion  scheme  for  railwaymen

 (ii)  one—as  a  quarterly  meeting
 under  the  Permanent  Negoti-
 ating  Machinery.

 dain)  Five—for  discussing  the  issues
 framed  under  Item  I  of  the
 Terms  of  Reference  to  the
 Tribunal.

 The  discussions  covered  a  wide
 range  of  issues  numbering  about  350.
 Agreement  was  reached  on  a  majority
 of  the  items  discussed.

 Sugar

 i59.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantity  of  sugar  produced
 in  1956-57  in  the  various  sugar  mills
 in  the  States  of  Punjab,  U.P.  and
 Rajasthan;  and
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 (b)  the  quantity  released  for  con-
 sumption  from  these  factories  during
 the  above  period?

 The  Minister  of  Cooperation  (Dr.
 P.  8.  Deshmukh):  (a)  and  (b).  A
 statement  giving  the  required  infor-
 mation  is  placed  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  III,
 annexure  No.  161]

 Tankers

 1820,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  given  to  the  supplementaries
 raised  on  Starred  Question  No.  1528,
 on  the  6th  September,  ‘1987,  and  state
 the  names  of  the  countries  from
 where  the  two  tankers  have  been  im-
 ported?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri):  The  tanker  ‘Jag  Jyoti’,  acquired
 by  the  Great  Eastern  Shipping  Com-
 pany,  Ltd,  Bombay,  was  purchased
 from  Norvegian  owners,  while  the
 “Desh  Sewak",  acquired  by  the  West-
 ern  Shipping  Corporation,  from
 Swedish  owners.

 Wool

 1521.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  number  of
 persons  who  earn  their  living  totally
 or  partially  on  wool  in  different
 States?

 The  Minister  of  Cooperation  (Dr.
 P.  8.  Deshmukh):  ०  estimate  is
 readily  available.  But,  it  can  be
 assumed  that  the  number  of  persons
 engaged  in  sheep  herding  and  earning
 their  living  on  this  vocation  is  a  little
 over  one  million.

 Steel  Purchasing  Mission

 1522,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Short
 Notice  Question  No,  22,  oan  the  &rd
 September,  1957,  and  state:

 (a)  the  names  of  foreign  countries
 visited  by  the  Steel  Purchasing
 Mission  of  the  Railway  Board;  and
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 (b)  in  which  countries  orders  have
 been  placed  and  the  value  of  each
 order?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  The
 Mission  visited  Austria,  Belgium,
 Czechoslovakia,  East  Germany,  France,
 Italy,  Luxemburg,  Poland,  Rumania,
 United  Kingdom,  West  Germany  and
 Yugoslavia.

 (b)  A  statement  is  placed  on  the
 table  of  the  Lok  Sabha  [See  Appendix
 III,  annexure  No.  52]

 Construction  of  a  Bridge  over  Sutlej
 River

 1523.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Communi.
 cations  be  pleased  to  state:

 (a)  whether  the  Government.  of
 Punjab  have  sought  any  financial
 assistance  for  the  construction  of
 8  bridge  across  the  river  Sutle}  near
 Hartke  on  Ferozepore-Jullundur
 Road;

 (b}  if  so,  the  amount  asked  for;

 (८)  whether  the  Central  Govern-
 ment  have  considered  the  same,  and

 (d)  3f  50,  the  decision  taken  there-
 on?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,  Sir.

 (9)  to  (d).  Do  not  arise.

 Quarters  for  ह.  &  T.  Employees

 ‘1624.  Shri  Rajendra  Singh:  W3il
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  amount  of  money  spent  on
 the  construction  of  quarters  for  the
 staff  of  Post  and  Telegraph  Depart-
 ment  in  (1956-57;

 {b)  the  money  spent  on  the  cons-
 truction  of  quarters  in  Delhi  circle
 during  the  same  period;  and

 {c)  the  budget  provision  for  these?

 The  Minister  of  Transport  and  Cem-
 munications  (Shri  Lal  Bshadar
 Shastri):  (a)  to  (c).  The  mformation
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 is  being  collected  and  will  be  placed
 on  the  Table  of  the  Sabha.

 Travelling  Ticket  Examiners

 1525,  Shri  P.  L.  Barapal:  Will  the
 Minister  of  Railways  be  pleased  to
 state  what  decision  has  been  taken
 for  paying  travelling  allowance  to
 Travelling  Ticket  Examiners  and
 Conductors  of  the  Northern  Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Travelling
 Ticket  Examiners  who  perform  tour-
 ing  duty  on  an  average  of  more  than
 20  days  in  a  month  draw  consolidated
 travelling  allowance  under  the  rules.
 Those  performing  less  than  20  days
 touring  are  paid  travelling  allowance
 on  trip  basis  Such  Travelling  Ticket
 Examiners  who  are  performing  less
 than  20  days  touring  m  a  month  but
 who  are  in  receipt  of  a  consolidated
 travelling  allowance  on  the  bas  of
 an  option  exercised  by  them  previous-
 jy  are  allowed  to  retain  the  same  at
 existing  rates,  if  they  so  prefer.  Con-
 ductors  draw  travelling  allowance
 under  the  normal  rules.

 Leave  to  Railway  Staff

 526  J  Shri  S.  M.  Banerjee:
 L  Shri  Tangamani:

 Will  the  Munister  of  Railways  be
 pleased  to  state:

 (a)  whether  employees  suffering
 from  Tuberculosis  are  given  leave  for
 48  months,  and

 (b)  if  so,  whether  half  pay  and
 allowance  are  paid  during  the  leave
 period?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  &  (b).
 No  Sir,  not  necessarily  for  48  months.
 In  addition  to  leave  with  pay  at  the
 eredit  of  the  employee,  leave  is
 granted  on  half  average  pay  in
 advance  of  its  being  earned  and  also
 extraordinary  leave  without  pay  for
 periods  varying  with  the  length  of
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 service  of  the  employee,  viz.,
 for  a  total  period  not  exceeding  5

 years,  inclusive  of  other  leave,  in  the
 case  of  permanent  employees  or
 temporary  employees  with  more  than
 5  years’  service:

 for  a  total  period  not  exceeding  8
 months  to  temporary  employees  with
 more  than  one  to  five  years’  service;
 and

 for  a  total  period  not  cxcecding  3
 months  to  temporary  employee,  with
 less  than  one  year's  service.

 Bikaner  Raiway  Workshop

 ‘1527,  Shri  Karn!  Singhji:  Wall  the
 Minister  of  Railways  be  pleased  to.
 state  the  strength  of  labour  employed
 in  Bikaner  Railway  Workshop  from
 the  Ist  April.  3950  to  the  3151  March.
 1957?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):

 Year  Strength  of  labour*

 1950-51  Not  avanabie
 1951-52  703
 1952-53,  75
 ‘1953-54  779
 1954-55  962
 1955-56  3339
 (1956-57  320

 Unskilled,  senu-ikilled  and  skilled

 Ticketiess  Travel

 ‘1528.  Shrimati  Mai  =  Palchoud'uri:
 Will  the  Minister  of  Rallvrys  dye
 pleased  to  state:

 (a)  the  number  of  ticketless  travil-
 lers  caught  on  the  following  =  Rail-
 ways  during  the  period  from  the
 lst  April  to  September,  1957:

 पह  Northern  Railway,
 (ii)  North-Eastern  Railway,

 (iti)  Eastern  Railway,
 (iv)  South-Eastern  Railway,
 (v)  Western  Railway,  and

 (vi)  Central  Railway:  and
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 (b)  the  total  amoumt  o:  fares  and
 fines,  ¥  any,  realised  by  each  of  the
 Railways  during  that  pericd?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Ehan):  (a)  and  (b).
 A  statement  is  placed  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  III,
 annexure  No,  153).

 Bikaner  Telephone  Exchange

 1529.  Shri  P.  L,  Barupal:  Will  the
 Minister  of  Transport  and  Commanil-
 cations  be  pleased  to  state:

 (a)  whether:  it  is  a  fact  that  the
 Telephone  Operators  at  Bikaner  Tele-
 phone  Exchange  can  overhear  the
 talk  which  the  two  parties  are  con-
 ducting  through  a  Trunk  Telephone
 Call  because  the  Swicth  Board  there
 is  of  an  old  design:

 (b)  if  so,  whether  there  ts  any  pro-
 posal  to  change  the  old  Switch  Board;
 and

 {c)  af  not,  the  reasons  therefor?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri):  (a)  The  Trunk  telephone  opera-
 tors  at  all  tclephone  exchanges  have  to
 monitor  the  trunk  call  conversation  At
 the  start  of  the  conversation  they  have
 to  verify  the  speech,  time  the  call  and
 again  at  the  expiry  of  every  3  minutes
 duration  they  have  to  come  on  the
 line  to  inform  the  calling  party  whe-
 ther  he  would  like  to  extend  the
 period.  The  design  of  the  trunk
 board  has  thus  no  bearing  on  the  as-
 pect  of  overhearing  by  the  trunk
 operator.

 १9)  The  present  trunk  board  is  to  be
 replaced  with  two  regular  trunk  posi-
 tions,  installation  of  which  will  be
 carried  out  in  the  new  building  which
 in  nearing  completion.  This  work  i<
 likely  to  take  about  6  to  8  months
 from  now.

 {e)  Does  not  arise.
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 रेस  के  डिक

 १४३०.  बी  wo  Wo  fet:  क्या

 केलर  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 ~
 (क)  पूर्वोत्तर  रेलवे  में  इस  समय

 द्वितीय  श्रेणी  के  कितने  डिब्बे  हैं  ;

 (ख)  क्‍या  यह  सच  है  कि  इस  रेलवे

 में  इण्टर  क्लास  के  सारे  डिब्बों  को  द्वितोय

 श्रेणी  के  डिब्बों  में बदल  दिया  गया  है  ;

 (ग)  क्‍या  सरकार  का  इस  रेलवे  में

 द्वितीय  श्रेणी  के  डिब्बों  की  संस्या  बढ़ाते  का

 विचार  है;  शौर

 (घ)  यदि  हा,  तो  किसने  शौर  कब  *

 «(द  उपमंत्रों  (श्री  शाह्यवाश  या)  :

 (क)  Be 2i-ys  का  दूसर  दर्ज  को  जगन

 वाले  ovo  fra  ।

 (स्व)  जी  ही  ।

 (ग)  जी  नहीं  ni

 (घ)  सवाल  नहीं  उठता  ।

 Amenities  for  Railway  Staff  at
 Gorakhpur

 53l.  Shri  है.  ह, ि  Pandey:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  ts  a  fact  that  the.
 wireless  operators  at  Gorakhpur
 North-Eastern  Railway  have  not  yet
 been  provided  with  the  facilities  of
 lavatory,  call-boy,  electric  heater,  and
 other  similar  amenities  as  the  staff
 working  in  the  Telephone  Exchange
 has  been  provided,

 (७)  if  so,  the  reasons  for  such  dis-
 crimination;

 (c)  whether  it  is  a  fact  that  only
 seven  out  of  every  23  have  been  pro-
 vided  with  quarters  and  that  also  at
 a  far  off  place;  and

 (d)  if  80,  why?
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 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawas  Khan):  (a)  No.
 Wireless  Operators  have  been  provid-
 ed  with  all  the  facilities  as  are  enjoy-
 ed  by  Telephone  Operators.

 (bd)  Does  not  arise.

 (c)  Yes;  seven  out  of  twenty  three
 have  been  provided  with  quarters  and
 these  quarters  are  within  the  Railway
 Colony.

 (da)  Being  ‘non-essential’  staff,  they
 are  provided  with  quarters  after  the
 requirements  of  the  ‘essential’  cate~
 gories  are  met.

 Cotton  Research  Station

 1532.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  the  number  of  cotton  research
 stations  in  the  country;

 (b)  whether  any  such  station  has
 Leen  established  in  Punjab;

 (९)  if  so,  since  when  and  where;
 and

 (d)  the  work  done  by  these  sta-
 tuons  in  1955,  956  and  ‘1957,  so  far?

 The  Minister  of  Co-operation  (Dr.
 P.  8.  Deshmukh):  (a)  There  are  29
 main  Cotton  Research  Stations  and  43
 Sub-Stations  spread  over  the  country.

 (b)  Yes.

 (c)  Name  of  Research  Stations/
 Sub-stations.

 Stations  When  atarted.

 i.  Hansi  March,  3945
 2.  Abchar  April,  4948

 3.  Jullundur  October,  948
 4.  Faridkot  April,  1952

 Sub-stations.

 5.  Rauni  February,  4952
 6.  Sirsa  April,  3957
 7.  Karnal  April,  957

 (a)  The  object  of  research  an  cotton
 is  to  improve  the  race  of  cotten  plant,
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 by  evolution  of  varieties  superior  to
 the  existing  ones  in  respect  of  quality
 and  yield.  The  Indian  Central  Cotten
 Committee  has  so  far  financed  785  re-
 search  schemas  of  which  87  terminat-
 ed  and  44  are  in  operation  at
 present.  Asai  result  of  research
 conducted  under  these  schemes,
 61  improved  strains  superior  to
 the  existing  varieties  were
 released  for  general  cultivation.  One
 improved  strain  each  has  been  releas-
 ed  in  7965  in  the  States  of  Bombay  and
 Madras.  In  956  three  strains  in  Pun-
 jab,  one  in  Rajasthan,  four  in  Bombay,
 two  in  Madras  and  one  in  Kerala  were
 tested  and  of  these  four  (two  in  Bom-
 bay,  one  in  Madras  and  one  in  Kerala)
 have  been  recommended  for  general
 cultivation  and  the  remaining  will,  in
 due  course,  be  released  after  the  Mill
 tests  on  these  have  been  obtained.  The
 cultivation  of  these  superior  strains  on
 an  extensive  svale,  has  resulted  in
 augmenting  the  production  of  cotton
 fn  the  country,  particularly  of  the
 long  staple  category  as  most  of  the
 varieties  evolved  were  of  long  staple.

 Opening  of  New  Post  Offices

 1533.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Commun!-
 eations  be  pleased  to  state:

 (a)  the  number  of  new  Post  Offices,
 Telegraph  Offices,  and  Public  Cail
 Offices  opened  by  Government  since
 the  inception  of  the  second  Five  Year
 Plan  in  Ferozpore  District;  and

 0)  the  names  of  such  places?

 The  Minister  of  Transport  and
 Cemmunications  (Shri  Lal  Bahadur
 Shastri):  (a)  and  (b)  A  statement  5
 laid  on  the  Table  of  the  Lok  Sabha
 {See  Appendix  III,  annexure  No.  54]

 Ceummuntty  Develepment  and  N.E.S.
 Blocks

 1534,  ह... 1 अ  Iqbal  Singh:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  the  number  of  National  Exten-
 alen  Service  and  Community  Develop-
 tWaent  Blocks  operating  at  present  in
 fee  Punjab  State,  district-wise;
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 (b)  the  number  of  Blocks  propesed
 to  be  opened  there  during  ‘1987-38;

 (c)  the  total  amount  spent  by  the
 Government  of  India  on  these  Blocks
 since  1982;  and

 (d)  the  amount  proposed  to  be  spent
 by  Government  during  the  year  1967-
 58?

 The  Minister  of  Community  Deve-
 lopment  (Shri  K.  Dey):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  III,  annexure
 No.  188}.

 (by  N.E.S.  Blocks  37

 Community
 Devch  pment
 Blocks  है  (By  conversion  from

 NES;

 (०)  Grants-  Rs,  237.04)  Payments  made  to
 in-aid  akhs  |  Stste  on  account  of

 $Central  share  at
 Loars  Re.  197,90

 |
 expenditure,

 lekhe.

 td}  Grants-  Rs.  64.04)  Budget  =  provision
 in-a@id  Iekhs.  f  ‘or  Centre]  share

 Sof  expenditure.
 Luans  Rs.  45.67

 ik  hy.

 Telephone  Service

 1535,  Sardar  Iqbal  Singh:  Wul  the
 Minister  of  Transport  and  Cémmani-
 cations  be  pleased  to  state:

 (a)  the  number  of  days  in  the
 months  of  September  and  October,
 1957,  when  Delhi-Ferozpore  and  Bha-
 tunda-Delhi  Trunk  Telephone  lines
 worked  without  reporting  ‘line  out  of
 order’;

 (b)  the  number  of  ordinary  calls
 which  were  booked  during  the  same
 period  and  how  many  of  them  were
 effective;  and

 (c)  the  number  of  complaints  re-
 ceived  about  the  defective  services
 during  the  same  period?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri):  (8)  to  (c).  A  statement  is  laid  on
 the  table  of  the  Lok  Sabha.  [See  Ap-
 pendix  II],  annexure  No.  106).



 95,  Written  Answers

 Peblic  Call  Offices

 15a.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Commauni-
 tions  be  pleased  fo  state:

 (a)  the  number  of  Public  Call
 Offices  opened  in  the  years  1954-55.
 and  1955-56  in  different  districts  of
 Punjab  State;  and

 (b)  the  name  of  such  places?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur  Shas-
 tri):  (a)  and  (b).  A  statement  is  laid
 on  the  Table  of  the  Lok  Sabha.  (See
 Appendix  II],  annexure  No.  187].

 Claims

 Shri  H.  N.  Mukerjee:
 Assi.  4  Shri  M.  Ellas:

 Will  the  Minister  of  Bailways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  representations  from  Cooch
 Behar  regarding  delay  in  disposal  of
 compensation  claims  has  been  held  up
 by  the  regional  administration  of  the
 North-Eastern  Railway  fora  _  long
 time;  and

 (b)  if  so,  what  action  is  being  taken
 in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.

 (७)  The  North-Eastern  Railway  us,
 however,  being  specially  asked  to  deal
 expeditiously  with  all  such  representa-
 tions.

 Passenger  Amenities

 i538.  Shri  8.  A.  Mehdi:  Will  the
 Minister  of  Raflways  be  pleased  tc
 state:

 (a)  the  number  of  new  sheds  cons
 tructed  during  the  period  952  to  I956
 and  in  987  so  far  on  platforms  of
 stations  on  Northern  Railway  and  on
 what  stations;

 (b)  the  number  of  sheds  extended
 ot  renovated  during  this  period;
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 (c)  the  number  of  new  sheds  sanc-
 tioned  for  the  next  year  and  on  what
 stations;  and

 (d)  the  criteria  on  which  the  Min-
 istry  sanctions  to  build  a  shed  on  a
 platform?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Ehan):  (a)  to  (d).
 The  information  is  being  collected  and
 a  statement  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 Indian  Central  Cotton  Ceommittes

 1538.  Shri  A.  K,  Gopalan;  Will  the
 Minister  of  Food  and  Agricnuiture  be
 pleased  to  state:

 (a)  the  number  of  posts  created  in
 the  Secrefariat  of  the  Indian  Central
 Cotton  Committee  during  the  last  two
 years,

 (b)  the  number  of  posts  fallen  vac-
 ant  during  the  same  period  due  to
 resignations  or  other  reasons;  and

 (c)  the  number  of  vacancies  filled
 up  by  promotion  of  members  from
 the  existing  staff?

 The  Minister  of  Cooperation  (Dr.  P.
 5.  Deshmukh):  (a)  Nine.

 (b)  Thirty-four.
 (c)  Exghteen.

 Indian  Central  Cotten  Committee

 "1540.  Shri  A.  हू,  Gopalan:  Will  the
 Monster  of  Food  and  Agriculture  be
 Pleased  to  state  the  amount  spent  by
 the  Indian  Central  Cotton  Committee
 for  the  period  ‘1852-53,  1958-54,  1954-
 55  and  955-56°

 The  Minister  of  Cooperation  (Dr.  ह
 S$.  Deshmukh):  The  amount  spent  by
 the  Indian  Centra!  Cotton  Committee
 for  the  period  1952-53  to  985-56—s  is
 given  below:—

 Re.
 1952-58  14,41,083

 1953-64  18,34,810

 1984-55  18,468,208

 1988-66  20,08,974
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 Overcrowding  on  Delhi-Ahmedabad
 Mall

 141  Shri  Damani:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state
 whether  it  is  a  fact  that  in  order  to
 lessen  overcrowding  on  Delhi-Ahme-
 dabad  Mail,  an  Air-conditioned  coach
 and  &  dining  car  have  been  dropped
 and  they  have  been  replaced  by  third
 class  coaches?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  No.  These
 trains  are,  however,  being  strengthen-
 ed  by  one  additional  third  class  coach
 with  effect  from  ist  January,  1958.

 Damages  to  Rolling  Stock

 ‘1542.  Shr]  Biren  Roy:  Wiil  the  Min-
 ister  of  RaNways  be  pieased  to  state:

 (a)  the  total  amount  of  loss  suffer-~-
 ed  by  damages  to  coaches,  wagons  and
 track  due  to  frequent  derailments  dur-
 ing  the  period  from  Ist  January  to
 36th  November  1957;

 (b)  the  reasons  why  these  could
 not  be  avoided;  and

 (c)  the  number  of  casualties,  fatal,
 serious  and  minor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (c).
 The  information  is  being  collected  and
 will  be  laid  on  the  table  of  the  Lok
 Sabha.

 Railway  Traffic

 Shri  8.  M.  Banerjee:
 Shri  Ghosal:

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  Railway  traffic  in  the
 country  has  fallen  considerably  since
 the  end  of  October,  1987;

 (२)  5  20,  to  what  extent;  and

 (०)  whether  this  fall  is  due  to  the
 imposition  of  passenger  tax  from  the
 8th  September,  19577

 The  Deputy  Minister  of  Rallways
 (@bri  Shahnawaz  Khan):,(2)  The  ap-
 proximate  ‘figures  available  so  far  do
 not’  Indigate  any  fall  in  Railway  traffic
 since  the  end  of  October,  1987.

 i543.
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 (b)  and  (c).  Do  not  arise.

 Field  Assistants  in  Manipur
 154,  Shri  L.  Achaw  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Field
 Assistants  in  Manipur  are  engaged  in
 the  sale  and  disposal  of  agricultural
 requisities  such  as  manure-mixture
 zinc  phosphate,  fruit  plants,  seeds  and
 cane  sets  and  fortnightly  targets  for
 sale  are  fixed  far  them;

 (b)  whether  it  is  a  fact  that  the
 Field  Assistants  under  the  Director
 of  Agriculture  have  been  receiving
 their  monthly  pay  in  the  reduced
 scale  for  the  last  six  months,  and
 deductions  are  made  for  withered
 Plants,  off-season  seeds,  and  cane
 sets  which  cannot  be  sold  or  disposed
 of  within  the  target  date  of  a  fort-
 rught;  and

 (०)  whether  it  is  a  fact  that  the
 Assistants  are  experiencing  great
 difficulty  due  to  the  above  action  of
 the  authorities?

 The  Minister  of  Cooperation  (Dr.  क्,
 Ss.  Deshmukh):  (a)  to  (c).  The  infor-
 mation  has  been  called  for  from  the
 Manipur  Administration  and  will  be
 laid  on  the  table  of  the  Sabha  in  due
 course

 38  hrs.

 PAPERS  LAID  ON  THE  TABLE

 APPROPRIATION  ACCOUNTS  OF  GOVERN-
 MENT  or  HIMACHAL  PraprsH,  1956-57

 anv  Avorr  Rerort,  3957

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari}:  I  beg  to  ley  on
 the  Table,  under  article  5(l)  of  the
 Constitution,  a  copy  of  the  Appropria-
 tion  Accounts  of  the  Government  of
 Himachal  Pradesh,  1986-87  (ist  April,
 3956  to  3ist  October,  7956)  and  -the

 Audit  ‘Report,  1987,

 lPlaced  in  Library.  See?  No.  LT-

 432/57).
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 STATEMENT  RE.  PURCHASE  OF  CERTAIN
 SHarzs  BY  THE  Lire  INSURANCE

 CORPORATION

 Shri  T.  T.  Krishnamachari.  7  beg  to
 lay  on  the  Table  a  statement  regard-
 ing  the  purchase  of  certain  shares  by
 the  Life  Insurance  Corporation  of
 India.  [See  Appendix  III,  Annexure
 No.  158).

 Shri  Biren  Roy  (Calcutta-South
 West}:  Will  that  statement  of  the  Life
 Insurance  Corporation’s  investments
 be  available  to  all  the  Members?

 Mr.  Speaker:  It  has  been  laid  on
 Table,  and  whichever  hon.  Member
 wants  a  copy  will  be  supplied  a  copy.

 Shri  Biren  Roy:  I  think
 Members  should  have  copies.

 all  the

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  I  would  submit  that  a  _  resolu-
 tion  has  been  given  notice  of  sceking
 a  discussion  on  this  May  we  know
 when  the  discussion  on  that  particu-
 lar  report  will  come  up  before  the
 House?

 Mr.  Speaker:  I  remember  to  have
 admitted  that  resolution  But  I  have
 not  yet  fixed  the  date

 Shri  Feroze  Gandhi  Rar  Barel.):
 The  date  was  to  be  fixed  by  tne
 Finance  Minister

 Mr.  Speaker:  I  shall  send  this  on  to
 him  and  ascertain  the  date.

 Shri  &.  A.  Dange  (Gombay  City—
 Central):  Could  the  Finance  Minister
 give  us  a  date  during  this  session  be-
 fore  it  closes?

 Mr.  Speaker:  |  shall  try.  The  hon.
 Minister  may  find  it  possible  to  have
 ४  discussion  on  this  as  eariy  as  possi-
 ble.

 Shri  पी,  T.  Krishnamachari:  I  have
 suggested,  if  it  suits  the  Chair,  that  I
 shall  be  quite  ready  for  the  discussion
 on  Monday  afternoun.

 A  Sal
 Bima}  Ghose...  (Ba  rrackpore)  द

 ore  that,”  I’  was‘  thinking  that  my
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 resolution  on  State  trading  would  be
 coming  up  on  Monday.

 Mr.  Speaker:  This  relates  to  insur-
 ance.

 Shri  T.  ह ए  Krishnamachari:  I  am
 completely  in  your  hands.  You  may
 fix  any  day,  Monday,  or  Tuesday  or
 Wednesday.  The  Chair  may  fix  any
 day.

 Dr.  Ram  Subhag  Singh  (Sasaram):
 Even  Sundav?

 Mr.  Speaker:  I  shall  try.  There  seem
 to  be  a  number  of  motions  outstand-
 ing

 Revort  of  ENQUIRY  INTO  DELAY  IN
 SETTING  UP  OF  PAPER  PLANT  at  Forest

 RESEARCH  INSTITUTE

 The  Minister  of  Co-operation  (Dr.
 P.  s.  Deshmukh):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  of  Enquiry
 into  the  delay  in  setting  up  a  Paper
 Plant  at  the  Forest  Research  Institute,
 Hechra  Dun,  together  with  a  copy  of
 the  statement  showing  the  action
 taken  by  Government  thereon.  [Plac-
 ed  in  Library.  See  No.  Lt-434/57].

 NOTIFICATIONS  UNDER  ESSENTIAL
 Commoortres  Acr

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  [
 beg  to  lay  on  the  Table,  under  sub-
 section  (6)  of  Section  3  of  the  Essen-
 tial  Commodities  Act,  1955,  a  copy  of
 each  of  the  following  Notifications:

 (l)  SR.O  No.  2464,  dated  the  27th
 Ju.y,  3957  making  certain
 amendments  to  the  Inter-
 Zonal  Wheat  Movement  Con-
 trol  Order,  957

 (2)  SRO  No  2466,  dated  the
 29th  July,  957

 (3)  S.RO.  No.  2580,  dated.  the
 9th  August,  1957,  containing
 the  Rajasthan  Gram  (Prohibi-
 tion  of  Export)  Order,  1957,

 (4)  5.8.0.  No.  2630.  dated  —  the
 14th  August,  957  .  making
 certain  *:  amendment  to  the
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 (5)

 (6)

 (7)

 (8)

 (9)

 (10)

 qi)

 (12)

 13)

 (24)

 (18)

 16)

 Inter-Zonal  Wheat  Movement
 Control  Order,  1987.
 S.R.0.  No.  2720,  dated  the
 26th  August,  ‘1957,  making
 certain  amendment  to  the
 Orissa  Rice  (Prohibition  of
 Export)  Order,  1957.
 S.R.0.  No.  2855,  dated  _  the
 4th  September,  ‘1957,  making
 certain  amendment  to  the
 Rice  (Southern  Zone)  Move-
 ment  Control  Order,  1957.
 S.R.0.  No,  2858,  dated  the
 6th  September,  1957.

 S.R.0.  No.  286i,  dated  the  9th
 September,  ‘1957,  containing
 the  Wheat  Roller  Flour  Mills
 (Licensing  and  Control)
 Order,  1957.

 S.R.O.  No.  2844-A,  dated  the
 २3407  September,  1957.

 S.R.O.  No.  3056,  dated  the  28th
 September,  1957,  making  cer-
 tain  amendment  to  the  Ra)-
 asthan  Gram  (Prohibition  of
 Export)  Order  ‘1957.

 S.R.0.  No.  3087,  dated  the  26th
 September,  ‘1957,  Cancelling
 the  Rajasthan  Gram  (Prohibi-
 tion  of  Export)  Order,  1957.

 S.R.0.  No.  (3136,  dated  the  30th
 September,  957,  containing
 the  Punjab  Rice  (Movement
 Control)  Order,  1957.

 S.R.0O.  No.  3277-A,  dated  the
 4th  October,  ‘1957,  making
 certain  amendment  to  the
 Orissa  Rice  (Prohibition  of
 Export)  Order,  1957.

 S.R.0.  No.  3522,  dated  the  2nd
 November,  ‘1987.

 S.R.O.  No.  3579,  dated  the  Sth
 November,  1957,  containing
 the  Amritsar  an@  Gurdaspur
 Districts  (Rice  Export  Con-
 trol)  Order,  1957.

 S.R.O.  No.  3589,  dated  the  6th
 November,  ‘1987,  making  cer-
 tain  amendment  to  the  Bom-

 (Amendment)  Bill

 bay  Wheat  (Movement  Con-
 trol)  Order,  1956,

 (ly  S.R.O.  No.  3677,  dated  the
 l3th  November,  ‘1957,  contain-
 ing  the  Rice  (Restrictions  on
 Rail-bookings)  Order,  1987.

 [Placed  in  Library,  See  No,  LT-435/
 57}.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha:—

 qa)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha
 I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 the  9th  December,  1957,  agre-
 ed  without  any  amendment  to
 the  Reserve  Bank  of  India
 (Second  Amendment)  Bill,
 ¥957  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  heid
 an  the  26th  November,  4957  os

 (an)  “In  accordance  with  the  pro-
 visions  of  rule  97  of
 the  Rules  of  Procedure  and
 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to
 enclose  a  copy  of  the  Indian
 Reserve  Forces  (Amendment)
 Bill,  ‘1957,  which  has  been
 passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  Sth
 December,  1957."

 INDIAN  RESERVE  FORCES
 (AMENDMENT)  BILL

 Law  ON  THE  TABLE  AS  PASSED  BY
 Rasya  Sapna

 Secretary:  Sir,  I  lay  on  the  Table  of
 the  House  the  Indian  Reserve  Forces
 (Amendment)  Bjll,  1987,  as  passed  by
 Rajya  BSaebha.
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 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Evzeventse  REerort

 Sardar  Hukam  Singh  (Bhatinda):  I
 beg  to  present  the  Eleventh  Report
 of  ,  the  Committee  on  Private  Mem-
 bers’  Bills  and  Resolutions.

 ——w

 BUSINESS  ADVISORY  COMMITTEE

 Firreenru  Reporr

 Sardar  Hukum  Singh  (Bhatinda)):  |
 beg  to  move:

 “That  this  House  agrees  with
 the  Fifteenth  Report  of  the  Busi-
 ness  Committee  presented  to  the
 House  on  the  3009  December,
 1957."

 Mr.  Speaker:  Motion  moved.

 ‘That  this  House  agrees  with
 the  Fifteenth  Report  of  the  Busi-
 ness  Committee  presented  to  the
 House  on  the  l0th  December,
 1957.”

 Shri  Naushir  Bharucha  (East
 Khandesh):  While  we  may  agree  to
 the  recommendations  made  by  the
 Business  Advisory  Committee,  name-
 ly  that  this  House  should  sit  one  hour
 longer  every  day  til  the  end  of  the
 session  and  it  should  also  on  Satur-
 days,  may  |  point  out  that  every  time,
 at  the  end  of  the  session,  there  is  rush,
 trying  to  save  time,  and  that  could  be
 very  well  avoided  if  Gov-
 ernment  hold  the  session
 a  week  earher  than  they  =  de-
 cided  to  start?  We  are  told  that  the
 next  session  will  commence  either
 from  l0th  February,  1958  or  i7th
 February,  1958.  In  order  to  avoid
 fighting  for  minutes  at  the  end  of  the
 session,  may  I  suggest  that  Govern-
 ment  should  take  note  of  the  fact
 that  we  should  start  the  session  a  week
 earlier?  If  Saturdays  are  taken  away,
 there  is  no  time  left  for  us  for  study.
 Moreover,  the  House  also  sits  from  37
 Aw.  to  6  Pa.  In  this  particular  case
 we  are  because  there  is  no
 cther  remedy.  But  I  do  want  Gov-
 ernment  to  take  inte  consideration

 Business  Advisory  4904
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 the  fact  that  people  must  have  time
 for  study.  If  we  sit  in  the  House
 from  nH  am.  till  6  pm,  where  is
 the  time  for  study?  If  the  Saturdays
 also  are  taken  away....

 Shri  Nath  Pai  (Rajapur):  Govern-
 ment  does  not  believe  in  study.

 Shri  Naushir  Bharucha:  It  may  be
 that  Government  may  not  believe  in
 study,  but  we  do.

 The  point  is  this.  After  all,  hon.
 Members  should  have  some  rest.  If
 we  have  to  devote  all  the  time  on
 Sundays  also  for  study,  what  is  going
 to  happen?  Surely,  there  should  be
 some  sort  of  Prevention  of  Cruelty  to
 M.P.’s  Act  passed  in,  this  House.

 Mr.  Speaker:  Very  well.  The  diff-
 culty  I  have  felt  is  that  in  the  earlier
 stages,  Government  themselves  are
 not  ready  with  a  number  of  Bills.  As
 heat  develops,  towards  the  end,  a
 number  of  items  are  placed  before
 the  House.  Therefore,  this  is  inescap-
 able.  Anyhow,  the  suggestion  will  be
 communicated  to  the  Minister  of  Par-
 liamentary  Affairs.

 Shri  Bimal  Ghose  (Barrackpore):
 May  I  know  whether  that  will  be
 effective?

 Mr.  Speaker:  I  shall  try  to  make
 it  effective  next  time.

 Shri  Bimal  Ghose:  I  am  asking
 about  sitting  till  six  of  the  clock.

 Mr.  Speaker:  We  shall  sit  till  six
 of  the  clock  from  today.  (Interrup-
 tions)  What  is  the  surprise?

 Shri  Naraynankutty  Menon  (Mukan-
 dapuram):  No  surprise.  Just  for  in.
 formation.  That  is  all.

 Mr.  Speaker:  2  shal!  now  put  the
 motion  to  vote.  The  question  is:

 “That  this  House  agrees  with
 the  Fifteenth  Report  of  the  Busi-
 ness  Advisory  Committee  present-
 ed  to  the  House  on  the  0th
 December,  1987.",

 The  motion  was  adopted.



 47०05  i]  DECEMBER  2957

 PAYMENT  OF  WAGES  (AMEND-
 MENT)  BILL

 Mr.  Speaker:  The  House  will  now
 resume  further  consideration  of  the
 following  motion  moved  by  Shri
 Abid  Ali  on  the  6th  December,  1957,
 namely:

 “That  the  Bill  further  to  amend
 the  Payment  of  Wages  Act,  1936,
 be  taken  into  consideration.”

 Out  of  4  hours  allotted  for  ali  the
 stages  of  the  Bill,  12  minutes  have
 already  been  availed  of,  and  3  hours
 and  48  hours  now  remain.

 Shri  Narayanankutty  Menon  may
 now  continue  his  speech.

 Shri  Narayanankutty  Menon  (Muk-
 undapuram):  While  speaking  on  this
 amending  Bill,  I  venture  to  make
 cartain  comments  upon  not  only  the
 amending  Bill  but  also  the  parent
 legislation  and  aiso  certam  other
 labour  legislations  which  are  inter-
 dependent  on  the  Payment  of  Wages
 Act.  Even  though  those  comments  may
 be  a  bit  critical,  I  may  make  it  clear
 that  so  far  as  the  provisions  of  the
 Bill  are  concerned,  we  quite  welcome
 them.  They  are  welcome  provisions
 even  though  there  has  been  a  bit  of
 delay  in  introducing  these  provisions
 so  as  to  make  them  form  part  of  the
 parent  legislation.

 Yesterday,  4  was  submitting  that  a
 sort  of  pernicious  malady  was  creep-
 ing  into  the  very  vitals  of  the  labour
 legislation  in  this  country  I  said  that
 with  specific  reference  to  the  Payment
 of  Wages  Act  and  also  the  other  inter-
 dependent  legislations  Luke  the  Indus-
 trial  Disputes  Act  and  the  Minimum
 Wages  Act.  There  are  powers  walking
 wm  this  country  which  almost  nullify
 the  beneficial  effects  of  almost  all
 legislation.  especially  the  Industrial
 Disputes  Act  and  the  Payment  of
 Wages  Act.

 In  the  state  of  economic  develop-
 Bient  in  which  we  are,{we  have.  got
 very  littie,Jaws  which  substantially
 define  the  Mghts  of  the  workers.  As
 the  law  stands  at  present,  the  rightr

 Peyment  of  Wages  4706
 (Amendment)  Bull

 of  the  workers  are  uncodified  into  the
 conception  of  social  justice.  This  sa-
 cial  justice  has  to  be  administered
 by  the  courts  of  law  in  our  country,
 and  certain  forums  and  certain  types
 of  courts  have  been  set  up  und

 er  the
 industrial  Disputes  Act  and  the  Pay-
 ment  of  Wages  Act  and  the  Mini-
 mum  Wages  Act,  to  define  and  codify
 the  conception  of  social  justice  as  it
 35  to  be  administered  so  far  as  the
 working  ¢lasses  are  concerned.

 But  we  find  today,  after  about
 seven  or  eight  years  of  working  of
 the  Industrial  Disputes  Act,  the  Pay-
 ment  of  Wages  Act  and  ail  other
 types  of  labour  legislation,  unlike  in
 many  other  countries  where  labour
 laws  do  exist,  that  the  highest  court
 of  the  land,  namely  the  Supreme
 Court,  is  now  sitting  in  judgment  to
 define  the  conception  of  social  justice.
 The  original  jurisdiction  granted  to
 the  lower  tribunals  to  define  =  social
 concept  has  been  taken  away  by  the
 Supreme  Court  As  383  result,  the
 worker  who  goes  to  an  authority
 under  the  Payment  of  Wares  Act  gets
 something:  as  an  award  by  that  au-
 thority,  but  the  next  moment  he  will
 find  that  under  article  226  of  the  Con-
 stitution,  the  High  Court  interferes
 and  quashes  the  award  If  that  is  not
 possible,  the  Supreme  Court  inter-
 feres  under  the  extraordinary  jurisdic-
 tion  of  article  336  and  quashes  the
 award  In  almost  all  cases,  a  few
 workmen  who  go  before  that  authonty
 in  a  State  to  get  the  wages  for  a
 week's  time  have  no  capacity  even  ta
 engage  a  lawyer  before  the  lower
 court,  while  the  almighty  employer
 moves  the  benevolent  jurisdiction  of
 the  Supreme  Court  in  Delhi.  The
 worker  ts  lost  in  a  quagmire  of  ignor-
 ance  even  about  the  laws  Therefore,
 whatever  little  benefit  that  you  are
 conferring  today  under  the  Payment
 of  Wages  Act,  whatever  authority
 that  you  give  to  these  tribunals,  {s  net
 at  all  beneficial  to  the  workmen  ctin-
 cerned.

 In  ‘the  begingaggg  of  labour  legisla-
 tion  in  this  conntry,  the  Supreme
 Court  used  to  take  a  very  different
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 view.  For  the  benefit  of  the  House,  I
 may  quote  an  early  decision:of  the
 Supreme  Court  in  962  when  the
 Court  was  so  allergic  to  interference
 with  awards  and  decisions  of  labour
 tribunals.  In  1952,  the  Court  said,  and
 very  rightly:

 “In  view  of  the  increasing  com-
 plexity  of  modern  life  and  the
 interdependence  of  the  various
 sectors  on  a  planned  national  eco-
 nomy,  it  is  obviously  in  the  inter-
 est  of  the  public  that  labour  dis-
 putes  should  be  peaceful  and
 quickly  settled  within  the  frame-
 work  of  labour  legislations  rather
 than  by  resort  to  direct  action,
 and  the  courts,  especially  the
 highest  courts,  should  be  askance
 to  discover  formal  defects  or
 technical  flaws  to  overthrow  such
 settlements”.

 Even  though  in  that  year,  the
 highest  court  of  the  land  defined  the
 law,  as  I  have  just  now  read  out,  in
 956  and  1957,  even  the  smallest  bene-
 fit  to  workmen  and  small  deductions
 for  a  week's  wages  were  very  easily
 and  quickly  unsettled  by  the  highest
 court  of  our  land.

 There  was  a  talk—there  were  Press
 reports  to  that  effect—that  the  Gov-
 emment  were  very  seriously  con-
 sidering  the  state  of  affairs  with
 regard  to  interference  by  the  High
 Courts  and  the  Supreme  Court.  Every.
 body  was  glad  and  workmen  through-
 out  India  welcomed  such  a  sugges-
 tion,  that  labour  disputes  and  claims
 should  be  settled  by  the  courts  intend_
 ed  by  this  House.  But  a  few  days  ear-
 lier,  the  hon.  Deputy  Minister  in
 answer  to  aéquestion,  said  that
 because  the  jurisdiction  of  the  High
 Courts  and  Supreme  Court  could  not
 be  taken  away  unless  the  Constitu-
 tion  was  amended,  they  were  not  at
 all  ready  to  do  I{t,  and  therefore,  the
 interference  with  awards  and  deci-
 sions  of  labour  tribunals  would  conti-
 nue  for  a  long  time.  That  is  to  say,
 the  near-anarchy

 बह  नकल
 that

 in  the  of  labour
 perioral  to  continue  for  some.
 time  more:
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 What  is  the  reason  for  this  change
 of  attitude  on  the  part  of  Govern-
 ment?  What  is  the  reason,  why  Gov-
 ernment  are  so  allergic  to  amending
 the  Constitution  30  that  Labour  dis-
 putes  could  be  settled  on  the  field
 by  the  authorities  prescribed
 by  the  Act?  Is  it  because  of  their
 unconditional,  absolute  faith  in  the
 fundamental  rights  of  private  enter-
 prise  and  private  capital  and  also  the
 contractual  rights  which  were  exis-
 tent  in  the  previous  days  in  India?  If
 it  is  so,  it  comes  to  this.  Wh  the
 Government  come  forward  with  cer-
 lain  types  of  legislation  and  when  we
 argue  and  beg  of  the  Government
 that  certain  safeguards  should  be  in.
 corporated  therein  in  the  interest  of
 national  security,  the  Government
 say  that  there  should  be  &  curtail-
 ment  of  fundamental  rights.  But  when
 it  comes  to  the  position  that  these
 disputes  should  be  settled  and  the
 benefit  that  is  intended  by  this  House
 by  the  legislation  should  be  made
 available  to  the  workmen  without  in-
 terference  by  these  courts  of  law,
 the  Government  say  that  fundament-
 al  rights  step  in,  and  the  conception
 of  Anglo-Saxon  jurisprudence  is  em-
 bedded  in  the  head  of  the  Govern.
 ment  at  the  time.

 I  am  quoting  an  authority  on  lab-
 our  legislation—-Mr.  Julian  Huxley—
 which  has  been  approved  by  the
 Madras  High  Court  in  a  case  in  which
 earlier  the  Court  had  stated  that  i
 would  not  be

 preper
 red  to  interfere

 with  this  type  of  cases.  The  Court
 has  discarded  its  jurisdiction  under
 article  226  and  it  has  given  a  Atting
 reply  to  those  people  who  take  these
 awards  to  the  highest  courts  of  the
 land.  The  Court  said:

 ‘Many  of  our  ideas  must  be  re-
 translated,  so  to  speak,  into  a
 new  language.  The  democratic
 idea  of  freedom,  for  instance,
 must  lose  its  19th  century  mean-
 ing  of  individual  liberty  in  the
 economic  sphere  and  become  ad.

 ३  justed  to  new?  conceptions  of  s0-
 -  clal'‘duties  ’and  responalbilities.
 +  Whenever  the  big  employer  in

 the  country  talks  about  democre
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 tic  rights,  of  individual  freedom,
 meaning  thereby  the  claim  to  so-
 cially  irresponsible  control  over
 huge  industrial  concerns  and
 over  the  lives  of  tens  of  thous-
 ands  of  workmen,  he  is  talking
 in  a  dying  language”.

 Now  we  find  that  this  dying  langu-
 age  has  been  accepted  by  the  Sup-
 reme  Court  as  a  living  language.

 What  is  the  remedy?  The  hon.
 Minister  comes  and  says:  ‘All  right.
 We  are  amending  the  Payment  of
 Wages  Act’.  What  is  the  use  of
 amending  the  Payment  of  Wages
 Act?.  How  is  the  workman  go-
 ing  to  benefit  under  this  Act?  Im-
 Mediately  the  workman  goes  to  the
 tribunal,  which  is  appointed  by  the
 State,  and  the  tribunal  gives  an  award
 of,  say,  Rs.  50  that  the  employer  did
 not  pay,  he  gets  a  registered  notice
 the  next  day  from  the  High  Court  or
 Supreme  Court,  and  he  is  not  in  a
 position  to  appear  before  the  highest
 court  of  the  land,  and  to  his  disad-
 vantage  the  decision  is  quashed  If
 that  is  the  state  of  affairs,  if  not  only
 the  Payment  of  Wages  Act  but  aii
 other  labour  legislation,  the  Minimum
 Wages  Act  and  also  the  Industrial
 Disputes  Act,  are  going  to  be  nulli-
 fied  by  interference  by  the  High
 Courts  and  the  Supreme  Court,  what
 is  the  remedy?

 Therefore,  if  the  Government  real.
 ly  intend  that  the  benefits  they  are
 conferring  by  these  pieces  of  legisla-
 tlon  should  go  to  the  worker  and  the
 worker  should  get  it  in  his  own  poc-
 ket,  they  should  seriously  consider
 the  question  of  amending  the  Consti-
 tution  so  that  these  small  things  are
 not  taken  away  by  the  highest  courts
 of  the  land,  to  the  disadvantage  of
 the  worker.  I  hope  because  of  their
 own  experience  in  respect  of  imple-
 menting  the  awards  and  _  decisions,
 they  will  not  delay  for  a  moment  to

 this  anarchic  state  of  affairs,  and
 a  see  to  it  that  ‘these  -disputes  are

 sattled  as  far  ag  possible  at  the  low-
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 As  regards  the  amendments,  they
 have  brought  today,  the  main  and  the
 most  important  thing  is  the  inclusion
 of  construction  workers  within  the
 purview  of  the  Payment  of  Wages
 Act.  I  congratulate  Government  on
 this,  because  about  a  million  work-
 men  who  were  employed  in  the  con-
 struction  projects  under  the  Second
 Plan  were  denied  these  rights.  They
 should  really  have  been  brought  with-
 in  the  purview  of  the  Act  earlier.  So
 I  congratulate  them  on  this  step.

 But  what  is  the  principle  that  the
 Government  are  accepting?  As  far
 as  the  Payment  of  Wages  Act  is  con-
 cerned,  it  is  not  applicable  today  to
 a  large  number  of  other  workmen.
 Why?  Because  the  Payment  of  wages
 Act  is  a  procedural  Act.  It  does  not
 itself  confer  any  substantive  right
 on  workmen.  it  is  only  describ-
 ing  the  procedure  whereby
 under  the  contract  or  any  other  ag-
 reement  for  the  time  being  in  force,
 if  the  employer  refuses  to  pay  the
 workmen  the  real  wages  due  to  him,
 the  workman  has  got  the  right  to  go
 to  the  tribunal  for  a  decisien.  But
 the  particular  law  docs  not  define  a
 substantive  right,  which  may  be  a
 question  of  policy.  When  it  is  only
 an  enabling  Act  which  enables  a  cer-
 tain  type  of  workers  to  get-their  wages
 to  which  they  are  entitled  under
 some  other  law,  what  is  the  objection
 for  Government  to  apply  this  Act  to
 all  other  industrial  establishments?
 The  Industrial  Disputes  Act  is  appil-
 cable  to  all  establishments,  and  esta-
 blishments  have  been  well  defined  by
 many  other  courts  of  law.  Govern-
 ment,  when  they  make  this  Act  ap-
 Plicabie  to  construction  workers,
 should  have  also  applied  it  to  all
 workmen  so  that  the  benefit  of  proce-~
 dure  is  given  to  other  types  of  work.
 ers  also.

 I  come  to  the  next  and  most  cru-
 clal  point.  Government  have  rede-
 fined  wages.  This  was  the  reason  for
 bringing  in  this  amendment,:  because
 there  are  some  difficulties  created:
 by  rulings  of  courts  of  law  as  to  what
 should  be  the  definition  of  wages.
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 Onder  the  redefinition,  I  find  that
 bonus,  which  is  available  to  the  work-
 men  other  than  on  contractual
 basis,  does  not  come  within  the  pur-
 view  of  the  Act.  I  do  not  submit  for
 the  time  being  that  it  would  have  been
 possible  to  bring  within  the  purview
 of  bonus  that  which  is  available  as  a
 share  of  profit.  But  what  is  the
 situation  in  the  country  today  as  far
 as  bonus  is  concerned?

 There  is  the  Minimum  Wages  Act
 which  fixes  the  minimum  wages.
 There  is  a  contractual  wage  rate
 which  is  prevailing  in  all  other  indus-
 tries.  So  far  as  bonus  is  concerned,
 what  is  the  law?  There  is  no  law  in
 the  country  to  determine  the  bonus  in
 a  particular  industry.  And  the  absence
 of  that  law  is  making  for  so  much
 industrial  disputes  in  the  country.
 The  total  number  of  man-days  lest  in
 the  country  is  the  highest  so  far  as
 bonus  is  concerned.  So  far  Govern-
 ment  has  not  brought  in  any  substan-
 tive  legislation  which  defines  the
 rights  of  the  working  classes  to  get
 bonus.  I  do  not  think  it  is  difficult  for
 Government,  in  the  state  of  our
 developing  economy  and  our  own  50-
 cial  concepts,  to  bring  any  substantive
 legislation  defining  bonus.  As  it  is,
 it  has  got  enough  material  by  means
 of  reports  of  enquiry  committees  etc.
 to  determine  at  least  the  minimum
 bonus  that  could  be  available  to  the
 working  classes  Why  should  there  be
 any  delay?  The  Government  itself  is
 convinced  that  a  number  of  labour  dis-
 putes  are  due  to  bonus  question,  that
 a  number  of  man-days  are  lost  every
 year  and  industrial  disputes  crop  up
 only  on  account  of  bonus.

 I  have  submitted  earler  that  the
 definition  of  banus  has  to  be  done  in
 relation  to  the  social  concepts  and
 should  not  be  left  completely  te  the
 courts  to  fix  it.  The  courts  of  law  in
 the  country  must  be  given  and  are
 given  the  right  to  interpret  the  law
 as  laid  down  by  the  Parliament.  But
 when  there  is  no  law  and  when  the
 conception  ftself  is  820  vague,  that  con-
 ception  should  originate  from  the
 views  of  this  House  alone—as  to  what
 should  be  there  in  defining  bonus.
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 It  is  very  dangerous  to  give  this  kind
 of  jurisdiction  to  the  courts  of  law  to
 define  the  conception  of  bonus.  That
 conception  should  be  defined  by  this
 House  alone.  The  Government  should
 bring  in  a  legislation  to  define  bonus,
 whether  it  is  proft-sharing  or  de-
 finite  wages—whatever  is  agreeable  to
 the  Government.  Until  then  there
 will  be  complete  anarchy  in  the
 Jabour  relationship  scheme  and  all
 the  disputes  will  be  mounting  from
 day  to  day,  year  in  and  year  but  and
 there  will  be  unnecessary  hampering
 of  production.

 I  will  conclude  by  referring  to  the
 machinery  by  which  this  Act  is  to  be
 implemented.  The  Act  gives  the
 right  to  the  State  Governments  to  ap-
 point  certain  authorities  to  decide
 about  disputes  in  regard  to  wages.  In
 certain  States  the  Civil  Court  judges
 are  appointed.  In  some  cases,  Col-
 lectors  are  eppointed.  And,  in  some
 other  cases,  magistrates  are  appointed.
 As  a  result,  when  a  magistrate  in  the
 State  of  Kerala  gives  an  interpretation
 to  a  provision  of  this  Act,  and  a  Civil
 Judge  who  is  superior  to  him,  the
 Nistrict  Judge  in  Madras,  gives  a  diffe-
 rent  interpretation  and  in  some  other
 place,  some  other  interpretation,  there
 is  conflict.  There  should  be  some  sort
 of  uniformity  in  appointing  these
 authorities.  The  Government  of  India
 should  arrive  at  some  uniformity
 either  in  consultation  with  the  Con-
 sultative  Machinery,  or  the  Labour
 Ministers  Conference  or  the  tripartite
 consultative  machinery  and  the  autho-
 ritics  under  the  Payment  of  Wages
 Act  im  ali  the  States  should  be  uni-
 form  so  that  the  rulings  given  by  these
 authoritics  can  have  some  binding
 force.

 There  is  the  Industrial  Disputes  Act
 which  gives  the  procedure  for  settling
 disputes  and  the  States  have  appoint-
 ed  State  Tribunals  and  the  Labour
 courts.  Instead  of  handing  over  the
 jurisdiction  of  defining  the  rights  of
 the  workmen  to  the  civil  judges  who
 are  versed  in  civil  law  why  not  give
 the  jurisdiction  to  decide  claims  under
 the  Payment  of  Wages  Act  to  the  In-
 dustrial  Tribunels?  The  claims  arising
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 in  a  particular  State  will  be  few  and
 far  between  and  the  Industrial  Tribu-
 nals  in  the  States  will  be  able  to  ad-
 minister  this  Act  in  a  far  better  man-
 ner  than  the  civil  courts  in  general.
 Therefore,  instead  of  giving  jurisdic-
 tion  to  the  civil  courts,  the  authorities
 appointed  under  the  Act,  the  Indus-
 trial  Tribunals  should  be  given  the
 jurisdiction,  so  that  these  Industrial
 Tribunals  which  are  accustomed  to
 administer  industrial  law  may  admin-
 ister  this  part  of  the  industrial  law
 which  is  completely  procedural  in
 character.

 About  other  minor  matters  I  shall
 take  the  leave  of  the  House  to  speak
 when  the  clause  by  clause  discussion
 comes.  I  will  make  a  _  final  appeal
 to  the  Deputy  Minister.  In  adminis-
 tering  of  this  Act  and  in  other  labour
 law,  there  is  a  very  great  danger  when
 all  these  are  left  to  the  civil  courts.
 I  would  once  again  appeal  to  the  Gov-
 ernment  to  consider  this.  It  is  not  a
 question  of  taking  away  the  rights  of
 somebody  else  It  is  only  to  see  that
 the  Government’s  policies  are  imple-
 mented  and  labour  disputes  are  set-
 tled  as  quickly  as  possible.  Therefore,
 the  jurisdiction  should  be  taken  away
 from  the  civil  courts

 T  would  conclude  by  quoting  another
 decision  of  another  court  which  direct-
 ly  relates  to  the  interference  in  these
 awards  and  also  the  decisions  of  these
 courts.  Fhe  court  has  observed  that
 article  226  of  the  Constitution  or  other
 articles  which  give  this  jurisdiction,
 to  interfere  in  appeals  is  no  charter  for
 the  preservation  of  all  India  concepts
 of  contractual  rights  in  the  field  of
 labour  relations  against  the  impact  of
 awards  which  are  liberal,  or  legisla-
 tion  which  is  progressive.  These  will
 have  to  be  maintained  because  our
 own  courts  at  one  time  or  other  have
 set  them  up  These  decisions  shall  re-
 tain  because  the  upsetting  of  these
 decisions  by  the  Supreme  Court  or
 the  High  Court  by  interfering  with
 every  piece  of  award  every  day  and
 every  morning  and  granting  stay  s0
 fhat  the  industrial  dispute  is  post-
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 poned  has  a  direct  regult  on  the  cant-
 res  of  profluction.  We  want  to  stop
 this  because  production  ahall  not  be
 impeded,  because  we  want  to  settle
 industrial  disputes  as  early  as  possi-
 ble.

 Therefore,  in  view  of  the  rulings  of
 this  court  and  others  given  earlier,  the
 Government  should  not  be  given  these
 extraordinary  powers  which  was  never
 intended  to  have  such  interference.  I
 hope  Government  will  take  steps  as
 soon  as  possible  to  remove  this  malady
 and  to  amend  the  Constitution  so  that
 all  these  claims,  all  these  disputes  will
 be  settled  by  the  authorities  in  the  way
 this  House  intends  the  law  to  be  ad-
 ministered.

 Shri  Rajendra’  Singh  (Chapra):
 Mr  Speaker,  I  wonder  whether  the
 Mover  of  the  Bill,  or,  for  the  matter
 of  that,  those  who  are  responsible  for
 bringing  this  amendment  bear  in  mind
 the  significance  of  a  piece  of  legisla-
 tion  or  an  enactment  of  Parliament.
 An  enactment  of  Parliament  or  any
 piece  of  legislation  passed  by  a  legis-
 lative  body  is  meant  to  answer  a  pro-
 blem  or  a  question  created  by  the
 conflicting  and  contending  elements
 and  constituents  of  a  society.  Judged
 from  this  viewpoint,  I  frankly  confess
 that  I  feel  disappointed  at  the  amend-
 ment  which  has  been  brought  in  by
 the  Deputy  Minister.

 Every  now  and  then  our  Prime
 Minister  35  indefatigably  preaching
 and  giving  sermons  that  we  are
 Passing  through  a  period  of  tre-
 mendous  change,  passing  through  a
 trme  which  is  moving  so  fast  that
 if  we  cannot  catch  up  with  the
 time,  we  would  be  left  far  behind.
 Now,  we  are  living  in  a  time  in  which
 7  is  essential  and  imperative  for  the
 development  of  our  country,  that  in-
 dustrial  development  should  go  ahead
 as  fast  as  it  can.  For  that  matter,  it
 is  essential  that  our  labourers  should
 be  given  not  simple  sermons,  good
 words  of  advice  and  homely  threat,
 but  they  should  be  given  concrete  In-
 centives  so  that  they  may  forge  ehead
 in  a  climate  of  goodwill  and  under-
 standing.
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 So  far  as  this  amendment  is  concern-
 ed,  it  does  not  answer  adequately  the
 needs  of  society  as  they  obtain  at  pre-
 sent.  As  we  know,  the  workers  have
 not  the  same  advantage  in  a  money-
 making  society  as  the  capitalist.  We
 know  the  Payment  of  Wages  Act  is
 there.  But  if  you  examine,  you  will
 find  that  in  most  cases,  it  is  capitalist
 or  the  emplover  who  often  fet  better
 of  the  workers  in  law  courts.

 If  you  want  to  do  geod  to  the  work-
 ers,  it  is  imperative  for  vou  to  bring
 legislation  which  would  benefit  them
 immediately.  I  wpuld  have  congra-
 tulated  the  Deputy  Minister  had  there
 been  at  least  an  adequate  provision  in
 regard  to  wrongful  deduction  But
 that  is  mot  there.  As  regards  other

 -matters,  this  enactment  was  brought
 out  many  years  before  when  the  Bri-
 tishers  were  there.  There  is  a  provi-
 sion  for  a  small  fine  of  Rs.  30  in  case
 the  emplover  is  found  to  have  coam-
 mitted  delay  in  payment  There
 should  have  been  an  amendment  to
 that  provision.  We  find  that  the  capr-
 talists  and  employers  are  frequently
 tampering  with  the  mehts  of  the  work-
 ers  They  always  want  to  crush  them
 If  only  Rs.  30  is  the  fine  in  case  of
 proved  failure,  how  can  the  emplover
 be  brought  back  to  his  sense?  |  think
 tt  is  necessary  to  bring  forward  legis-
 fation  which  could  mect  this  require-
 ment  squarely.

 There  is  a  provision  that  a  legal  ad-
 viser  or  a  lawyer  can  be  engaged
 Workers  do  not  have  money  and  they
 do  not  have  big  pockets  so  as  to  engage
 lawyers  in  the  court.  Who  would  take
 advantage  of  that  provision?  I  am
 sure  it  is  the  capitalist  and  the  em-
 ployer  who  would  he  bencfited  anid
 not  the  workers  because  the  workers
 cannot  afford  to  engage  lawyers  pay-
 ing  big  amounts  as  fees.  An  amend-
 ment  should  have  been  brought  for-
 ward  whereby  only  with  the  concur-
 rence  of  both  the  parties  a  lawyer
 could  have  been  engaged  as  it  obtains
 In  the  Industrial  Disputes  Act.

 Y  do  admit  and  I  feel  tempted  ta
 congratulate  the  Ministry  for  severa!
 good  provisions  in  this  amendment.
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 That  way,  it  is  a  distinct  improvement
 on  the  original  one.  But  anyway,
 judged  from  wider  perspective  it
 comes  far  short  of  our  requirements.
 Now,  as  regards  the  limit,  you  say
 that  those  who  were  getting  Rs.  200
 formerly  and  even  those  who  are  get-
 ting  Rs.  400  now  would  be  covered  by
 this  legislation.  In  the  Industrial  Dis-
 putes  Act  there  is  a  definition  of
 working  men.  Under  the  Industrial
 Disputes  Act,  even  a  supervisor  who
 receives  a  payment  of  less  than  Rs.  500

 ‘33  covered.  If  that  could  have  been
 equally  apphcable  here,  I  think  a  lar-
 ger  number  of  people  would  have  been
 benefited.  J  think  it  would  be  much
 better  if  the  Deputy  Minister  brings  in
 a  suitable  amendment.

 He  spoke  of  the  persons  who  are
 Itkely  to  be  benefited.  Workers  enga-
 ged  in  construction  work  and  also  in
 electrical  industries  are  to  be  brought
 under  the  purview  of  this  Bill.  The
 contract  workers  employed  by  the
 contractors  and  workers  engaged  in
 londing  and  unloading  have  yet  been
 kcpt  out  of  the  purview  of  this  amend-
 ment.  F  would  ask  the  Deputy  Minis-
 ter  to  take  note  of  it  and  bring  about
 suitable  amendment  cven  at  this  late
 stage

 Thts  «amendment  does  not  cover  re-
 trepchment  reliefs  and  we  do  have
 dirputes  on  it  and  much  rancour  and
 bitterness  could  be  avoided  if  that  is
 done  TI  feel  that  retrenchment  relief
 and  matters  of  bonus  and  gratuity
 should  have  been  included  in  the
 amendment.  That  could  have  made
 the  amendment  comprehensive  and
 met  the  situation  squarely.

 क्री  Go  Go  नायर  (बाढ़ा  दिल्‍ली)  :

 ग्रध्यक्ष  महोदय  में  इस  बिल  के  निये  ६. ह  से

 पहल  पाप  =  ffaat  साहब  की  बंधा
 शता  स्वा  उन्हे  यह  बिल  लाकर  मजदूरों
 का  बहुत  नदें,  उपकार  दिया  ।  लेकित  हसमें
 के.  खादिया  है।  कल  मन  डिप्टों  'मिसिस्टर

 साहब  को  स्पाच  सुनो  |  में  सयनता  हूं  कि

 इस  विल  में  बोतस  को  एक  परिभाणएा  होनी

 आहिये  थी  ।  बोनस  का  मामला  इस  वस्त
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 [at  च०  Ho  were}

 बहुत  जरूरी  मामला  है  खास  कर  हसलियें
 कि  हम  सोशसिस्ट  स्टेट  कायम  करने  को
 कोदिदा  कर  रहे  हूँ  -  यह  बोनस  झाता  कहा
 से  है?  बोनस  प्राफिट  से  आता  है  और  प्राफिट

 कहा  से  आता  है  ?  प्राफिट  बनाने  के  लिये

 इंडस्ट्री  मे  तीन  हिस्से  होते  है,  एक  मैनेजमेंट
 या  सालिक,  दूसरा  सरमाया  और  तीसरा

 मजदूर  t  जो  भी  प्राफिट  झाता  है  वह  सरप्लस
 के  नाम  से  मशहूर  है  झौर  दुनिया  का  सारा
 कैपोटल  इसी  प्राफिट  से  बनता  है  ।  इस  प्राफिट
 में  तीनों  हिस्सों  को  अराबर  हक  हाना  चाहिये
 मैवेजमेट  अपनी  ज्यादा  तनख्वाह  ल  लेता  है
 और  सरमाये  पर  जा  इटरेस्ट  होता  है  वह
 ब्राफित  से  घटा  लिया  जाता  है  मैशिमरी
 को  टूट  फूट  ओर  रिहेबिलिटरेशन  के  लिये  भो

 प्राफिट  से  से  रुपया  काटा  जाता  है  ।  फिर

 जो  बाकी  बचता  है  उसम  न्याय  यन  एड

 हिस्सा  मजदूर  का  भी  मिलना  हो  चाहिय  ।

 में  हैरान  हु  इतने  सालो  से  कि  गवर्नमेट  इसक
 बारे  में  कोर्ड  नीति  कायम  करन  में  क्‍या

 हैमिटेट  करती  है  t  मजदूरों  को  पूरा  हिस्सा
 दिलान  मे  उतकी  क्यों  हैसिटशन  हाना  चाहिय  3

 इसलिये  में  बाहता  था  कि  ग्रगर  इस  बिन

 के  अर्दर  ही  बातस  के  बारे  में  भी  एव  पार

 भाषा  जाइ  दी  जाय  ता  ज्यादा  अच्छा

 रहुता  ।  लकिन  दिक्कत  चह  है  कि  उसम

 ब्राफिट  शेर्यारंग  का  हक  नही  साला  गयाह

 मारे  मजदूरों  का  ।  उससे  कहा  गया  है

 “In  the  establishments  where
 the  wages  have  come  up  to  the
 standards  of  Living  wage  it  १५
 admittedly  a  form  of  profit  shar
 in@  and  ot  wages”

 तलब  यह  है  कि  इसका  वजज

 का  हिस्सा  न  माना  जायगा  |  झगर  सजदूर
 को  पझपने  वतन  से  जीवन  का  पर्याप्त  साथन

 सिल  जाता  2  तो  उसे  ज  नहीं  कहा  जायेगा

 उसे  प्राफिट  शेयरिंग  कहा  जायगा  ।  यह
 गलत  है!  समान  लीजिये  कि  एक  झादमी  को

 सौ  रुपया  वेज  मिलता  है  झौर  उसके  स्टेंड
 के  लिये  वहे  काफी  है।  उसके  बाद  भी  जब
 प्राफिट  का  भद्दा  बचेगा  उसका  भी  हिस्सा  क्यों
 न  हो  भगर  उस  में  मजदूरों  का  हिस्सा  है
 ता  यह  कहना  गलत  है  कि  इस  सौ  रुपये  को
 प्राफिट  शर्यारेग  भाना  जाय  i  प्राफिट  शेयरिंग
 तो  सचमुच  उस  वक्‍त  होगा  जब  उसका  एक
 हिस्सा  कानूनी  तौर  पर  मजदूरों  के  लिए  रखा
 जाय  i  wa  हर  जगह  में  देखता  ह्  कि  बोनस
 के  लिए  मजदूरों  को  मालिक  की  तरफ  देखना
 पडता  है  खुशामद  करनो

 पड़ती  है  झोर  स्ट्राइक  वगेरह  करनी  पढ़ती  है
 जिससे  इडमस्ट्रियल  रिलेशस्स  में  बहुत  बड़ा

 नुकसान  हांता  है  में  समाता  हू  कि  हमारी
 गवनेमेट  का  इन  बातो  की  वावफियत  है

 फिर  बॉनस  के  बारे  में  एव  निशलणय  क्‍या  न

 किया  जाय  भ्रीर  क्या  न  उसके  लिए  एक  फार-

 मूला  बनाया  जाय  कि  जा  भी  प्राफिट  होगा
 उसका  एक  हिस्सा  इसके  पिए  मुकरर  करना

 चाहिये  ।  सत्र  स  बड़ा  नुक्स  इस  काज॑न  मे  है  ।

 इसमे  कई  फायद  का  चाज  भो  है  जंसे

 पहले  वेजेश  का  मिनिमस  रखा  था  २००

 ाव  इसका  ४००  किया  जा  रहा  है  |  यह

 बहुत  अच्छी  चीज  है  क्योकि  आजकल  मट्

 ञ्ाफ  लिविंग  बढ़  गया  है  1  इसलिए  यह

 बहुन  जरूरी  है  |  इससे  वजड़  पाल  बालों  का

 भी  फायदा  होंगा.  झौर  यूनियन्स  का  भी  फायदा

 होगा  1

 दूसरी  चीज  इसमें  यह  बहुत  भ्रच्छी  की

 गयी  है  कि  कस्ट्रक्शाल  लेबर  को  भी  शामिल

 कर  लिया  गया  है।  यह  बहुत  बड़ी  खुशी  की

 बाम  है।  ग्राज  कल  लाखो  मजदूर  तामीरी  काम

 में  लगे  हुए  हे  आजकल  डेवेलपर्मेट  के  जमाने  मे

 करोड़ो  रुपया  तामीर  में  लगाया  जा  रहा  है
 शौर  हाउसिंग  स्कीम्स  वगैरह  चल  रही  हैं  a

 इन  स्कीम्स  में  बहुत  रुपया  लगाया  जा  रहा  है

 इस  वक्‍त  इन  मजदूरों  को  भी  इस  बिस  के
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 बन्दर  जामा  गया  हसके  लिए  हम  गवर्ममेंट  को

 बचाई  देते  हैं।  हमारे  भ्रपोजीश्षन  के  मेम्बर  ने
 भी  गवर्नमेंट  को  इसके  लिए  बधाई  दी  है
 अह  सचमुच  इसके  लायक  है  1

 झापको  मालूम  होना  चाहिए  कि  दिस्ली
 में  कितने  बड़े  बड़े  कस्ट्रवदान  हुए  हैं।  इतकी

 बजह  से  छोटे  छोटे  सरमायेदार  बडे  बड़े
 सरमायेदार  बन  गये  हैं।  इस  नई  दिल्‍ली  को
 बसाने  वाले  ज्यादातर  पूर्वी  शौर  राजस्थान  के

 भजदूर  थे  ।  उनकी  हालत  दझाज  यह  है  कि

 उन्हें  सिर  छिपाने  के  लिए  जगह  तक  नहीं  है  ।
 उनको  क्षोंपड़ी  में  मी  रहने  का  हक  नहीं  है  t

 wet  से  भी  उनको  हटाया  जाता  है।  जो  सरमाये-
 दार  थे  उन्होंने  मुनाफे  से  भाज  ऐसी  इमारतें
 बना  की  हे  कि  जिनका  महीने  में  तीत  चार  ल्नास्व

 श्पया  किराया  प्राता  है  t  जैसे  कि  सरदार
 झोभा  सिह  है  और  दूसरे  हे  ।  इत  लोगों  को

 लाखों  रुपया  किराया  मिलता  है  जब  ये  तमाम

 तामीर  करने  वाले  मजदूर  ध्ाज  भी  सड़कों  पर

 पड़े  हुए  है  ।  उनकी  हालत  बिल्कुल  नही  सुधरी
 है  ।  जिन्होंने  पैसा  लगाया  उन्होंने  पसीना

 लगाने  वाले  मजदूर  को  बिल्कुल  परवाह  नहीं
 की  ।  यह  बहुत  बडा  जुमे  था  1  लेकिन  झाज

 हमें  खुशी  है  कि  इन  मजदूरों  को  भी  इसमें
 लाया  गया  है  |  इस  कानून  में  शौर  भी  कुछ
 फायदेमन्द  चीजें  हैँ  t

 कुछ  चीजें  ऐसो  श्भी  हे  जिनको  झाने  वाले

 कानून  में  बनाने  की  जरूरत  है  ।  हम  देखते  हैं
 कि  मजदूर  लोग  जो  मेहनत  करते  है  ये

 गरीबी  में  रहते  है  झभौर  बाकी  लोग  घनी

 बनते  जा  रहे  हे  गधनंमेंट  में  इस  कानून  में

 मजदूरों  के  लिए  जो  कुछ  किया  है  उसके

 लिए  में  उसको  बधाई  दूगा  ।

 मे बोनस  के  बारे  में  फिर  एक  दफा

 दरकशास्त  करूँगा  कि  जसद  से  जल्द  कोई

 कामूस  सरकार  लाये  क्‍योंकि  हमें  सोझलिस्ट

 पैटने  को  जाने  में  यहँ  बहुत  जरूरी  है  1  जब

 सारे  हिन्दुस्तान  में  लाखों  करोड़ों  रुपये  का

 काम  हो  रहा  है  तो  मजदूरों  को  उसमें  उनका

 हिस्‍सा  जिस्ता  चाहिए  ।  जितनी  भाप  इस

 कानून  को  लाने  में  केरी  करेंगे  उतना  ही  हमारे
 इंडस्ट्रियल  रिलेशन्स  के  लिए  नुकसानदेह
 होगा  ।  श्राज  मजदूरों  में  इतनी  चेतना  भा

 चुकी  है  शोर  वे  समझते  हें  कि  मासिक

 इससे  धनी  बलते  जा  रहे  हें  हम  भी  क्‍यों  गरीबी
 की  हालत  में  पड़े  रहें,  हमें  मुनाफे  का  हिस्सा
 मिलने  का  पूरा  हक  है।  इसलिए  में  उम्मीद

 रखता  हूं  कि  गननंमेंट  इस  सिलसिले  में  एक

 कानून  जल्दी  से  जल्दी  लायेगी  ताकि  बोनस

 के  बारे  में  जो  भी  झगड़ा  है  उसको  दूर  किया

 जा  सके  t

 इन  शब्दों  के  साथ  में  इस  बिल  की  ताईद
 करता  हूं  ।

 Shri  Keshava  (Bangalore  City):
 Mr.  Speaker,  Sir,  I  was  carefully
 hearing  the  speeches  delivered  here
 in  respect  of  this  Bill  sa  far.  I  am
 very  happy  to  note  that  Shri  Menon
 was  pleased  to  express  some  words
 of  welcome  for  this  Bill.  Of  course,
 it  is  one  step,  big  or  small,  towards
 the  betterment  of  the  conditions  of
 our  workers.  In  that  respect  he  has
 welcomed  the  Bill,  and  I  heartily
 agree  with  him.

 But,  Sir,  he  was  pleased  to  mention
 that  there  are  some  forces  at  work
 here  in  our  country  which  almost
 nullify  all,  the  benefits  of  this  legis-
 lation.  He  made  a  particular  refe-
 rence  to  it  and  dwelt  at  length  on
 that  pormt.  He  suggested  that  the
 interference  of  courts  very  much
 muilitates  against  the  benefits  that
 are  pointed  out  in  favour  of  the  wor-
 kers  under  this  legislation.

 I  beg  to  bring  to  the  notice  of  this
 august  House  that  there  are  other
 forces  also  at  work  in  our  country
 which  do  not  permit  these  questions
 to  be  considered,  connected  with  the
 relationship  of  the  labour  and
 management,  entirely  by  the  two
 parties  concerned.  The  labour  forces
 in  our  country  are  not  yet  so  well
 and  sufficiently  organised,  and  they
 have  not  yet  been  able  to  be  abso-
 lutely  conscious  of  the  political  res-
 ponsibility  in  our  country.  Such  be-
 ing  the  case,  great  harm  is  likely  to



 $7al  Payment  of  Wages

 (Shri  Keshava]
 ensue  if  we  leave  these  matters  to
 be  settled  only  between  the  parties,
 the  labour  and  the  management  con-
 cerned.  We  have  been  seeing  seve-
 ra]  instances  in  our  country  how  the
 labour  fall  an  easy  prey  in  the  hands
 of  people  who  are  likely  to  manipu-
 late  their  minds  and  draw  them  ast-
 ray.  Such  being  the  case,  it  is  a  very
 salutary  feature  that  the  courts  in-
 terpret  the  Jaws  and  give  suggestions
 80  far  as  the  implementation  of  the
 several  enactments  passed  by  this
 House  in  favour  of  the  workers  are
 concerned.  Therefore,  the  time  has
 not  yet  come  when  we  should  en-
 tirely  leave  it  to  the  labour  and  ma-
 nagement  themselves.  As  I  pointed
 out,  there  have  been  some  instances
 of  that  kind  in  some  sections  of  our
 labour,  and  that  itself  is  sufficient
 reason  for  me  to  point  out  that  it  is
 too  early  to  leave  the  matter  entirely
 in  the  hands  of  both  the  parties.

 Then,  my  friend  Shri  Rajendra
 Singh  also  referred  to  that  matter
 and  said  that  it  is  an  unequal  fight,
 as  matters  stand  now,  between  the
 labour  and  management,  and  the
 labour  always  find  it  very  hard  to
 engage  lawyers  and  fight  their  bat-
 ties  in  courts  of  law.

 So  far  as  this  matter  is  concerned,  I
 would  like  to  suggest  a  remedy.  The
 remedy  is  by  not  solving  the  matter
 entirely  as  between  the  parties,  to  be
 settled  in  a  trial  of  strength,  but  is
 eme  which  should  be  taken  by  the
 Government.  It  is  for  the  Govern-
 ment  to  come  forward  and  provide  any
 sort  of  provisions  for  a  legal  aid  for
 the  helpless  workers  and  their  or-
 ganisations.  That  is  the  way  to
 vender  redress  for  their  grievances.
 Otherwise,  even  as  it  is,  as  Shri
 Rajendra  Singh  mentioned,  the
 lawyers  could  only  be  engaged  on
 concurrence  of  both  the  parties.  Even
 there,  there  is  a  loophole.  Even  as
 matters  stand  now,  the  employers
 engaged  very  intelligent  and  power-
 ful  lawyers  on  their  side.  They
 ploy  them  in  their  service  and  then
 they  could  conduct  their  cases.  We
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 have  been  seeing  such  instances  grow-
 ing  in  our  country  and  that  will  not  in
 anyway  benefit  the  workers  in  the
 least.  Therefore,  the  only  way  that  we
 could  help  the  workers  and  redress
 their  grievances  is  by  evolving  some
 sort  of  ptocedure  where  the  Govern-
 ment  itself  can  provide  for  legal  aid
 for  the  workers  and  their  organisa-
 tions.

 Apart  from  this,  I  also  feel  very
 strongly  on  the  several  omissions  in
 this  Act.  Our  learned  colleague  has
 been  promising  us  time  and  again  that
 he  will  bring  forward  a  comprehensive
 enactment  for  labour  matters.  That
 is  still  to  come  and  we  are  having
 small  instalments  of  this  type,  some
 relief  or  the  other—-whatever  it  is.  To
 whatever  extent  it  is,  it  has  been  a
 salutary  feature,  and  I  wholeheartedly
 welcome  it.  But  so  far  as  bonus  is
 concerned,  I  am  also  inclined  to  be-
 lieve  that  the  Government  is  feeling
 shy  to  come  forward  with  a  specific
 legislation  in  this  matter,  clarifying
 the  entire  matter  and  defining  what
 bonus  is.

 The  bonus  could  be  related  to,  and
 based  on,  two  factors  First  is,  the
 profits  earned  by  the  concern,  and  in
 this  respect,  the  workers  are  already
 contributing  their  quota  and  they  are
 therefore  legitimately  entitled  to  some
 share  of  it.  The  other  factor  on  which
 it  could  be  based  is  by  relating  it  to
 production.  It  could  be  tacked  on  to
 production.  In  any  of  these  ways,
 it  could  be  settled  and  some  solution
 could  be  arrived  at.  I  do  not  see  why
 my  learned  colleague  should  put  off
 this  day  for  bringing  a  legislation  con-
 nected  with  bonus  any  further.

 In  fact,  several  companies  in  the
 public  sector  have  declared  their  pro-
 fits.  We  are  faced  with  enormous
 difficulties,  The  companies  declare
 profits  and  announce  their  balance-
 sheets  and  publish  them,  and  still,
 bonus  is  not  given  to  the  workers  and
 they  give  some  reason  or  other  for
 not  giving  it.  That  is  creating  a  very
 great  commotion  in  the  minds  of  the
 workers.  Naturally,  the  Government



 4723  «Payment  of  Wages

 also  will  come  to  trouble  in  these
 matters.  When  such  is  the  case,  the
 Government  should  not  lose  any  more
 time  in  clarifying  this  matter  and
 bringing  about  the  promised  Bill  con-
 nected  with  bonus.

 So  far  as  other  matters  connected
 with  this  Bili  are  concerned,  I  am  very
 happy  to  note  that  improvements  have
 been  brought  about.  In  fact,  for  any

 the  recoveries  that  the  worker  is
 titled  to  form  the  management,  he

 @as  absolutely  going  without  any  re-
 medy.  Now,  this  Bill  provides  a  re-
 medy.  Even  an  attachment  of  the  em-
 ployer’s  property,  to  whatever  extent
 it  is  legitimately  due,  could  be  effected
 under  the  enactment.  That  is  a  very
 great  relief  to  the  worker.

 So  far  as  deductions  are  concerned,
 hitherto  it  was  all  a  one-sided  matter.
 A  fine  could  be  deducted  or  a  penalty
 eould  be  deducted  for  a  damage
 caused  by  the  worker  in  respect  of
 any  tool.  The  cost  of  tools  could  be
 deducted  in  those  cases.  It  was  only
 those  things  that  could  be  deducted
 legitimately  against  the  wages.  But
 now,  we  have  provided  deductions
 connected  with  the  insurance  pre-
 mium.  There  are  several  other  points
 which  would  certainly  go  to  the  bene-
 fit  of  the  workers,  and  to  that  extent,
 it  is  a  most  welcome  feature.

 So  far  es  other  provisions  are  con-
 cerned,  this  Bill  has  enlarged  the
 scope.  I  do  not  want  to  retterate  the
 several  matters  that  have  already  been
 referred  to.  This  Bill  has  enlarged
 the  scope  of  the  persons  to  whom  this
 enactment  should  apply.  It  has  raised
 the  mit  from  Rs.  200  to  Rs.  400.  It
 is  quite  a  welcome  feature,  and  we  are
 out  to  establiah  a  socialist  pattern  of
 society  and  a  welfare  State.  What-
 ever  small  step  it  may  be,  even  then,
 it  is  certainly  a  welcome  feature.

 Of  course,  the  Bill  has  set  aside
 some  of  the  conflicts  and  contradic-
 tiona  on  account  of  the  decision  that
 was  arrived  at  in  respect  of  the
 awards,  and  even  there,  it  is  a  matter
 which  waz  most  welcome.  The  Bill
 also  has  brought  into  this  category
 several  other  kinds  of  lahour.  We  are
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 building  up  our  country  and  enor-
 mous  labour  is  engaged  in  the  build-
 ing  industry  and  several  cther  allied
 industries.  These  workers  are  also
 brought  within  the  purview  of  this
 enactnent.  Even  that  feature  is  wel-
 come,  even  though  these  workers  are
 not  yet  organised.  This  measure  will
 induce  them  to  organise  themselves
 and  fight  their  battle  for  the  removal
 of  their  grievances.

 Formerly,  an  appeal  was  never  al-
 lowed  in  respect  of  dismissal  of  a
 claim.  Now,  that  has  been  provided
 by  this  enactment.  Several  features
 are  there.  १  certainly  congratulate  the
 Labour  Minister  on  having  brought
 forward  this  Bill.  But,  at  the  same
 time,  I  earnestly  appeal  to  him  that
 he  should  also  bring  forward  another
 similar  legislation  even  though  it  may
 be  another  instalment,  as  I  could  put
 it,  in  respect  of  bonus.

 With  these  few  words,  I  heartily
 welcome  this  measure.

 Mr.  Speaker:  Shri  Sarju  Pandey.  I
 find  he  is  not  here.  Then,  Shrimati
 Parvathi  Krishnan:

 Shri  K.  N.  Pandey  (Hata}  rose-—

 Mr.  Speaker:  I  shall  call  Shri  K.  N.
 Pandey  after  Shrimati  Parvathi
 Krishnan.

 Shrimati  Parvathi  Krishnan  (Coim-
 batore):  Mr.  Speaker,  I  would  like  to
 state  at  the  outset  that  I  agree  with
 the  stand  that  has  already  been  put
 forward  by  my  colleague  Shri
 Narayanankutty  Menon.  I  do  welcome
 this  measure  although  it  is  a  very
 delayed  measure.  I  would  like  to
 draw  attenfion  to  one  particular
 amendment  that  is  given  and  to  paint
 out  how  important  it  is,  and  to  request
 that  the  Government  and  the  Minis-
 try  should  guarantee  that  that  parti-
 cular  section  in  the  amending  ‘Bill  is
 put  into  force  and  implemented  as
 speedily  as  possible  in  the  light  of  the
 happenings  today.

 At  the  time  of  the  discussion  om  the
 Life  Insurance  Corporation  Bill,  both
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 on  the  floor  of  this  Parliament  and
 an  the  Joint  Select  Committee,  it  was
 pointed  out  that  an  amendment  of  the
 Payment  of  Wages  Act  was  very
 necessary  and  should  be  brought  in
 very  urgently  to  enable  the  deduc-
 thon  of  prema  from  salary  bills,
 There  was  also  a  suggestion  that  it
 should  be  included  in  the  Life  Insur-
 ance  Corporation  Act  But  at  that
 tame,  the  Government  gave  an  assur-
 ance  that  very  speedily  and  in  85
 short  a  time  as  possible  such  an
 amendment  would  be  brought  up
 But  what  really  happened?  What
 has  happened  3s  that  this  particular
 amendment  has  been  celayed  for  so
 long  that  :t  has  meant  considerable
 loss  of  money  to  the  Corporation  and
 it  has  affected,  therefore,  also  those
 funds  that  are  very  necessary  for
 investment  purposes,  necessary  for
 the  development  programmes,  neces-
 sary  for  the  fulfilment  of  the  Second
 Five  Year  Plan

 Today,  we  are  talking  in  terms  of
 pruning  the  Plan  because  of  the  lack
 of  resources,  talking  in  terms  of  eco-
 nomising  And  it  is  astonishing  that
 there  should  have  been  delay  mm
 bringing  in  an  amendment  that  was
 very  simple  Other  excuses  have
 also  been  given  by  the  Labour  Minis-
 ter  and  by  Government,  trying  to  link
 this  up  with  other  things  and  trying
 to  make  out  that  it  was  the  Oppos:-
 tion  or  other  sections  who  were  obs-
 tructing  a  speedy  amendment  and
 obstructing  the  bringing  in  of  this
 particular  clause

 33  brs.

 I  would  hke  to  put  before  the  House
 certain  figures.  In  the  Railways  alone,
 tall  the  3lst  December,  1954,  business
 worth  Rs  2  crores  was  already  there
 as  regards  insurance  ५३  1956,  when
 life  insurance  was  nationalised,  the
 total  amount  was  Rs.  16  crores  This
 was  possible  and  this  happened  at  a
 time  when  premia  could  be  deducted
 from  the  salary  bills  But  since  then
 there  has  definitely  been  a  decrease
 in  the  amount  that  m  given  to  the
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 Insurance  Corporation  from  the  rail-
 way  employees  and  at  a  time  when
 those  who  are  doing  this  work,  going
 about  getting  the  workers  to  insure,
 themselves  say  that  certainly  the
 railway  workers  today  are  becoming
 more  and  more  insurance-conascioua.
 In  fact,  the  rough  estimate  that  we
 get  from  those  who  have  been  work-
 ing  in  that  field  and  who  are

 expend enced  in  that  fleld  is  that  today
 l§  per  cent.  of  our  3  lakh  ralweyt
 men  are  insured  and  25  per  cent  af
 above  the  insurable  age  and  at  least
 60  per  cent  more  can  be  insured.  It
 would  mean  a  considerable  income
 for  the  Life  Insurance  Corporation
 and  the  considerable  amount  that  will
 come  from  premia  can  be  utilised  for
 various  development  programmes
 For  mstance,  the  rough  estimate  is
 about  Rs  3  crores  a  year  in  the  form
 of  premia,  if  this  particular  amend-
 ment  is  carried

 Why  I  am  referring  to  this  and  why
 I  put  these  figures  before  this  House
 १8  that  now  that  the  amendment  has
 been  brought  about,  delayed  though
 it  has  been,  there  is  only  one  guaran-
 tee,  one  assurance  that  I  request  from
 the  hon  Deputy  Labour  Minister  and
 I  hope  he  will  be  70  a  position  to  give
 it  As  long  back  as  September  14  ‘1956,
 the  Railway  Board  stated  that  no
 longer  can  premia  be  deducted  from
 salary  bills  and  from  that  time,  repre-
 sentations  have  been  made  to  the
 Government  and  to  the  Railway  Board
 and  in  whatever  manner  possible
 those  who  are  interested  in  it  have
 been  bringing  :t  before  the  authori-
 ties  to  try  and  see  that  such  an  amend-
 ment  is  brought,  there  has  been
 considerable  delay  Of  course,  the
 usual  traditional  reply  fs  there  that
 the  matter  is  being  considered:  it  Is
 under  consideration,  it  will  be  speed-
 ed  up  and  so  on  and  so  forth.

 Now,  the  assurance  I  ask,  and  I
 hope  we  will  be  given  that  assurance,
 is  that  as  soon  as  this  Bill  becomes
 an  Act,  at  the  earliest  possible
 moment,  instructions  will  be  iseued  to
 the  various  authorities,  particularly
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 to  the  railways  to  ensure  that  they
 deduct  all  insurance  premia  from  the
 salary  bills  with  immediate  effect,
 because  every  minute  will  count  and
 the  sooner  it  is  done,  the  more  will
 be  the  income.  You  will  find  that  the
 number  of  pecpie  who  will  be  insured
 will  be  increasing.  Otherwise,  with
 every  month  you  will  find  that  all  this
 money  that  could  and  should  come  to
 the  Life  Insurance  Corporation,  will
 be  going  to  waste.  Because  it  has
 been  the  practice  and  custom  in  the
 Past  for  such  deductions  to  be  made
 from  the  salary  bills,  you  find  that
 mostly  railway  workers  are  reluctant
 or  are  not  in  a  position  to  go  them-
 selves  constantly  to  the  various  Insur-
 ance  Corporation  branches  to  pay  the
 premia  themselves,  whereas  they  are
 quite  willing  and  not  in  the  least
 averse  to  the  insurance  premia  being
 deducted  from  their  salary  bill.  That
 is  why  I  would  like  that  at  least  in
 this  matter,  after  all  this  dilatory
 action  on  the  part  of  the  Government,
 at  least  now  we  will  see  some  speed-
 ing  up  of  the  juggernaut  of  Govern-
 ment  procedure,  that  the  slow  jugger-
 naut  will  be  speeded  up  in  keeping
 with  the  atomic  age.

 I  would  like  to  refer  to  one  or  two
 other  clauses  in  the  Bill.  I  find  that
 in  this  Bill,  as  far  as  public  transport
 is  concerned,  it  is  left  rather  vague.
 Truck  drivers—those  who  are  in  the
 public  sector—are  not  specifically
 mentioned.  In  this  Billi  that  is  here,
 I  find  that  in  section  2  of  the  principal
 Act,  there  is  a  substitution:  “(0)
 inland  vessel,  mechanically  propell-
 ed”.  I  would  appeal  to  the  hon.
 Deputy  Labour  Minister  that  he
 should  also  include  those  who  are
 working  as  truck  drivers  and  who  are
 in  the  public  sector.  Why  I  say  it  is
 this,  Of  course  he  may  reply,  trans-
 port  is  there,  omnibuses  are  there  and
 so  on.  But  today  in  my  part  of  the
 country,  for  instance,  because  of  the
 lack  of  railway  transport,  there  are
 various  companies  running  roadways
 services  and  goods  are  transported  by
 trucks  from  one  end  of  the  State  to
 the  other  and  also  from  our  State  to
 Korala.  They  certainly  demand  that
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 they  should  have  the  same  _  rights,
 safeguards  and  privileges  that  wor-
 kers  in  other  industries  and  other
 sections  have.  Therefore,  it  is  very
 necessary  that  they  should  be  includ-
 ed.  They  are  those  who  are  employ-
 ed  as  permanent  employees  in  those
 concerns  and  they  have  every  right
 to  have  the  benefit  of  whatever  legis-
 lation  Government  brings  forward.

 Not  only  that.  I  learn  that  in  U.P.
 even  those  who  are  employed  in  the
 public  sector  do  not  have  these  bene-
 fits  and  only  recently,  an  employee  of
 the  roadways  which  is  a  Government
 concern  in  U.P.  was  punished,  because
 he  had  the  temerity  or  should  I  say
 the  courage,  to  go  to  court  on  one  of
 these  issues.  They  need  these  safe-
 guards  also.  It  is  very  necessary  that
 this  very  important  section  should  he
 included,  because  our  railways  do  not
 really  fulfil  the  total  requirements  of
 transport  that  are  there  in  the  coun-
 try.  A  large  part  of  our  country,
 particularly  in  the  South,  does,  as  I
 said  earlier,  depend  on  road  transport
 and  therefore  it  is  necessary  that  these
 workers  also  should  be  given  these
 benefits.

 I  am  trying  to  be  as  brief  as  pos-
 sible.  Lastly,  with  regard  to  the
 various  execeptions  that  are  there  on
 pages  2  and  3,  I  would  agree  with  the
 speakers  who  have  preceded  me  and
 who  have  dealt  with  in  detail  the
 question  of  bonus.  Since  they  have
 dealt  with  in  detail,  I  do  not  promse
 to  take  up  the  time  of  the  Huuse.
 But  there  is  one  point  I  would  like  to
 draw  attention  to  and  that  is  on  page
 3,  it  is  said,  “any  travelling  allow-
 ance  or  the  value  of  any  _  travelling
 concession”  should  also  be  exempted.
 The  question  of  travelling  allowar.ces
 and  travelling  concessions  is  a  very
 big  headache,  particularly  in  the  ratl-
 ways  and  in  regard  to  plantation  wor-
 kers.  It  takes  months  and  months
 sometimes  for  the  recovery  of  travel-
 ling  allowances  for  the  railway  wor-
 kers.  For  six,  seven  or  even  twelve
 months,  these  T.A.  bills  are  left  pend-
 ing  and  the  workers  are  definitely
 put  to  a  great  deal  of  -diffculty
 and  hardship  and  suffering  at  a
 result  of  this.  In  spite  of  repeated
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 reminders,  even  when  the  recognised
 unions  take  up  these  representations,
 there  is  great  deiay.

 What  it  means  is  this  that  in  the
 case  of  those  who  have  got  a  very
 limited  income,  who  do  not  have  any-
 thing  to  fall  back  upon,  when  they
 spend  out  of  that  ttle  income,  it
 inevitably  means  that  they  have  to
 go  to  the  money-lender  or  other
 sources  for  making  both  ends  meet.
 Obviously  they  cannot  spend  that
 money  from  their  salary;  from  the
 money  that  goes  towards  running  the
 household  and  meeting  the  household
 expenses.  Therefore,  they  have  to  go
 to  some  other  sources.  Therefore,  I
 fee]  that  travelling  allowances  should
 be  taken  away  from  this  list  of  exemp-
 tions.

 This  problem  is  there  both  amongst
 plantation  workers  and  also  amongst
 railway  workers  to  my  knowledge,
 but  I  feel  that  most  probably  it  is
 there  in  so  many  other  cases  also,
 because,  after  all,  as  things  are  today,
 the  manifestations  of  these  various
 lacunae  and  difficulties  may  take  a
 different  form;  and,  they  certainly  are
 there  in  some  form  or  the  cther  in
 various  sectors  in  public  and  private
 enterprise.  As  far  as  the  Minister’s
 reply  is  concerned,  we  have  heard  it
 so  often  that  there  tends  to  be  a  cer-
 tain  familiarity  about  the  manner  in
 which  he  replies.  He  will  talk  about
 the  intentions,  how  the  intention  is
 there,  the  spirit  is  there,  and  so  on
 and  so  forth.  But  we  do  have  experi-
 ence  of  the  various  judgments  that  are
 there,  of  the  various  interpretations
 that  are  there.  And  we  have  experi-
 ence  of  the  over-burdening  weight  of
 the  British  system  of  law  and  the
 interpretation  of  the  law  with  comma,
 the  full  stop  and  the  semi-colon.
 Therefore,  it  is  not  sufficient  that  we
 should  just  rest  content  with  the
 intention.  It  is  very  necessary  that
 certain  issues  have  to  be  made  more
 explicit  in  a  piece  of  legisiation.
 Because,  certainly  the  courts  do  not
 give  judgment  on  the  basis  of  what
 the  intention  of  the  Legislature  may
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 be  or  what  is  in  the  mind  of  the  ह... अ
 ernment,  which  is  very  often  very
 dificult  to  follow  and  very  intricate
 and  very  tortuous  in  its  working.
 When  the  courts  give  their  judgment,
 they  do  give  their  judgment  on  the
 wording  of  the  law  and,  therefore,  it
 is  necessary  that  the  meaning  §  and
 the  intention  should  be  very  plain  and
 very  explicit,  and  not  left  to  the  ima-
 gination  of  people  or  to  whatever
 inspiration  they  may  have,  because
 that  inspiration  and  that  imagination
 may  not  necessarily  coincide  with  the
 imagination  and  the  inspiration  of
 our  Deputy  Labour  Minister,  because
 the  courts  are  not  concerned  with  the
 questions  of  policy.  They  are  there
 to  administer  the  law,  as  they  find  it.

 Therefore,  welcoming  the  Bil  with
 these  few  words,  I  would  request  our
 Deputy  Labour  Minster  to  be  a  bit
 more  imaginative,  to  be  a  bit  more
 accommodating  and  to  see  that  he
 includes  these  very  important  factors
 that  are  necessary.  I  once  more  empha-~
 size  the  point  regarding  deduction  of
 insurance  premia  from  the  salary.  !
 welcome  this  Bill.

 Shri  K.  N.  Pandey:  I  am  very  much
 thankful  to  you  for  giving  me  an
 opportunity.

 Mr.  Speaker:  May  है  interrupt  the
 hon.  Member  for  a  minute?  There
 are  3  hours  and  48  minutes  left  for
 this  Bill.  So,  we  have  to  conclude
 all  the  stages  of  the  Bill  by  four
 o'clock.  Now,  how  long  will  we  take
 for  clause  by  clause  consideration?
 There  are  28  amendments  and  7
 clauses.  Will  it  take  an  hour  and  a
 half  for  that  stage?

 Shri  Narayanankutty  Menon:  One
 hour  will  do.

 Mr.  Speaker:  Therefore,  we  will
 conclude  the  general  consideration
 stage  by  three  and  then  dispose  of  it
 in  an  hour.  How  long  will  the  hon.
 Minister  take  for  replying?
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 Mr.  Speaker:  So,  I  shall  conclude
 the  discussion  by  2.35.  Now  it  is  1.15,
 So  we  will  have  one  hour  and  twenty
 minutes.  I  therefore,  request  hon.
 Members  to  restrict  their  remarks
 within  the  time  of  ten  minutes.

 Shri  K.  N.  Pandey:  I  am  very  much
 thankful  to  you  for  giving  me  an
 opportunity  to  express  my  views  on
 this  Bill.  The  old  Act  required  modi-
 fication  long  before.  Even  though  it
 has  come  at  this  late  stage,  I  welcome
 it.

 There  is  no  doubt  that  by  introduc-
 ing  this  Biil,  the  scope  of  the  Act  is
 going  to  be  enlarged  so  as  to  cover
 workers  working  in  bwidings,  cons-
 truction  of  roads  and  repairs  and  aiso
 workers  connected  with  generation  of
 electricity  and  distribution  of  the
 same.  There  is  also  another  impor-
 tant  thing.  In  this  Act  there  is  a
 provision—in  the  old  Act  there  was
 no  such  provision—that  if  the  payment
 of  wages  is  delayed,  then  it  can  be
 realised  from  the  employers.  That
 will  come  into  force  after  this  Bil
 takes  the  shape  of  an  Act.  If  the
 wages  are  refused  or  delayed,  there
 35  a  procedure  to  realise  it  as  land
 revenue.

 While  appreciating  the  Bill,  I  beg
 to  point  out  something  which  has  been
 lost  sight  of  by  the  Ministry,  and  that
 is  very  important.  First,  I  will  draw
 the  attention  of  the  House  to  the
 definition  of  ‘workmen"  in  the  Indus-
 trial  Disputes  Act.  Then  my  point
 will  be  very  easily  understood.  In
 the  Industrial  Disputes  Act,  the  defi-
 nition  says:

 “‘workman’  means  any  person,
 including  an  apprentice  employed
 in  any  industry  today  in  skilled
 or  unskilled,  manual  or  super-
 visory,  technical  or  clerical  work
 for  hire  or  regard  .  but  does
 not  include  any  such  person...”

 Then,  in  sub-clause  (4)  it  is  stated:

 “who,  being  employed  in  a
 supervisory  capacity,  draws  wage
 exceuding  Ra.  800  per  ह... अ
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 Now  there  is  a  contradiction.  There
 is  an  inconsistency  if  you  take  into
 consideration  the  Industrial  Disputes
 Act  and  the  Bill  introduced  in  this
 House.  The  present  Bill  deals  with
 wage  up  to  Hs.  400  and  the  Indus
 trial  Disputes  Act  deals  with  a  man
 who  gets  Rs.  500  per  month.

 If  a  person  governed  by  the  Indus-
 trial  Disputes  Act  is  discharged  or
 dismissed  and  he  remains  unemploy-
 ed  for  two  years  and  if  the  matter  is
 referred  to  a  court  and  the  award  is
 given  in  his  favour,  that  is,  an  order
 reinstating  him,  then  a  person  getting
 Rs.  500  will  be  entitled  to  be  reinstat-
 ed  along  with  wages  for  the  period  he
 has  remained  unemployed.  In  the
 case  of  the  same  man,  if  the  wages
 are  delayed  or  denied,  then  he  cannot
 go  to  the  court  under  the  new  Act
 because  he  is  getting  more  than
 Rs.  400,  that  is,  Rs.  500.  So,  there
 is  a  lacuna  in  this  Bill  and  hope  the
 Ministry  will  take  into  consideration
 this  fact  and  try  to  correct  it.

 My  next  point  is  about  the  Pay-
 ment  of  Wages  Act  itself.  In  the
 principal  Act  there  ia  a  provision  that
 when  the  wages  are  refused  or  delay~
 ed,  then  the  matter  may  be  referred
 to  a  court,  appointed  by  the  authority
 under  that  Act.  And  that  authority
 may  be  the  SDM  or  any  man  who  is
 just  equal  to  a  civil  court  judge  or
 holding  a  lower  post  than  that.  When
 the  Industrial  Disputes  Act  was  being
 considered,  in  order  to  simplify  the
 procedure  and  in  order  to  have  less
 expensive  litigation,  courts  were
 established  under  that  Act.  Now,  a
 similar  provision  could  have  been
 repeated  here.  But  this  Act  is  silent
 about  it.  Here  the  Bill  says  about  an
 authority  appointed  under  this  Act.

 When  there  are  so  many  tribunals
 consisting  of  retired  High  Court
 Judges  and  District  Judges,  why
 should  a  matter  under  the  Payment  of
 Wages  be  referred  to  some  other
 authority  appointed  under  this  Act.
 That  matter  can  be  referred  to  tais
 tribunal  and  they  can  deade  #  as
 early  as  posable.
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 The  next  point  is  about  filing  of

 appeals.  That  comes  under  section  1%.
 It  says  that  an  appeal  against  a  direc-
 tion  made  may  be  preferred  within  30
 days  of  the  date  on  which  the  direc-
 tien  was  made  in  the  Presidency
 Town  and  so  on.  Here  there  is  silence
 as  to  who  will  file  the  appeal.  Is  it
 the  aggrieved  party,  or  the  union?
 In  the  principal  Act,  in  section  15,
 there  is  a  provision  that  when  there
 is  a  complaint  about  delay  in  payment
 of  wages  or  refusal  of  wages,  the
 union  also  is  authorized  to  file  that
 case  to  the  appointing  authority.
 Under  section  l7,  when  there  is  a
 provision  for  appeal  against  the
 judgment  of  the  appointed  authority,
 there  is  silence  as  to  who  will  be  the
 right  persons  or  agency  to  file  that
 appeal  to  the  appellate  authority.  In
 the  amendment  that  is  sought  here,
 there  is  provision  in  section  I7A
 which  also  says:

 “Where  at  any  time  after  an
 application  has  been  made  under
 sub-section  (2)  of  section  15,  the
 tuthority  or  where  at  any  time
 after  an  appeal  has  been  filed  by
 an  employed  person  under  section
 7१  the  court  referred  to  in  that
 section,  is  satisfied...  a”

 Only  the  name  of  “employed  person”
 has  been  given  here.  My  experience
 ig  this.  There  were  two  factories,
 Padrunna  Raj  Krishna  Sugar  Works,
 Pedrunna  and  the  Jagdish  Sugar
 mills,  Kathkingan.  Payment  was
 refused  for  the  last  four  months.
 Hither  the  employed  persons  may  go
 and  file  the  case.  If  there  is  total
 closing  of  factory  or  strike,  the
 employed  persons  may  go  to  the  court
 and  file  thelr  case  or  file  the  appeal.
 The  agency  provided  there,  that  is,
 the  trade  union  may  also  go  to  the
 court.  That  is  a  single  body.  It  is
 not  necessary  to  close  the  factory.
 There  will  be  no  strike  at  all.  In
 thet  case,  if  the  union  is  authorised,
 it  is  better.  Here,  the  employed  per-
 son  has  been  given  the  right  of
 appeal  My  request  is  that  the  hon.
 Minister  may  take  this  salient  point
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 into  consideration  and  accept  my
 suggestion.  I  have  given  an  amend-
 ment  that  the  trade  union  should  also
 be  authorised  to  file  an  appeal,  if
 there  is  any  decision  on  trial  or  where
 the  parties  are  aggrieved  by  the  deci-
 sion.

 Shri  Naushir  Bharucha  (East
 Khandesh):  That  is  implied.

 Shri  K.  N.  Pandey:  The  employed
 Person  is  mentioned.  Where  there  is
 body  of  workers,  the  union  should  be
 authorised  to  go  there,  so  that  the
 work  may  also  continue  and  there
 may  not  be  any  strike  in  the  factory.
 The  procedure  also  may  be  simplified.
 This  is  my  request.  Along  with  the
 employed  person-—lIct  it  remain  there—
 the  trade  union  of  which  he  is  a  mem-
 ber  of  the  workers  are  members,
 should  also  have  the  right.

 Although  I  have  brought  this  point
 to  the  notice  of  the  House  and  of  the
 Minister,  I  say  that  this  Bill  which
 has  been  brought  before  the  House  is
 towards  progress.  I  request  the
 Minister  again  that  a  comprehensive
 Act  amending  all  the  defects  that  are
 still  existing  should  be  brought  in  the
 near  future  so  that  the  workers  may
 get  relef  as  early  as  possible  and
 there  may  not  be  any  discontentment
 among  the  workers.  With  these
 words,  I  support  the  Bull.

 Shri  Naushir  Bharucha:  This  Bill  is
 welcome  in  some  parts  as  far  as  {t
 goes  But,  to  our  mind,  it  does  not
 go  sufficiently  far.  I  quite  appreciate
 that  the  range  of  salaries  has  been
 mereased  to  Rs.  400.  May  I  ask  the
 hon.  Deputy  Minister  to  consider  the
 fact  that,  Lf  it  is  intended  that  the
 poor  worker  should  benefit  by  the
 Payment  of  Wages  Act,  why  is  it  that
 the  employees  under  the  Shops  and
 Establishments  Act  are  excluded  from
 the  acope  of  this  Act?  The  Act  Is
 made  applicable  only  to  certain  speci-
 fic  industries.  I  would  appeal  to  the
 hon.  Minister  in  charge  to  take  into
 consideration  the  fact  that  a  man  who
 earns  Re.  200  as  an  employee  in  a
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 commercial  establishment  is  as  much
 poor  and  deserves  relief  under  the
 Payment  of  Wages  Act  as  any
 employee  mentioned  in  any  of  the
 specific  industries.  Therefore,  I  would
 suggest,  a  next  amendment  by  way  of
 enlarging  the  scope  of  the  Payment
 of  Wages  Act  should  be  made  by
 bringing  all  persons  getting,  say,
 Rs.  200,  even  if  they  are  employed  in
 commercial  establishments.  There-
 fore,  while  welcoming  this  feature,  I
 make  this  suggestion.

 Of  course,  the  inclusion  of  the  cons-
 truction  workers  within  the  scope  of
 the  Act  is  very  welcome,  and  also  the
 provision  with  regard  to  appeal.  The
 hon.  Member  who  spoke  before  me
 has  expressed  an  apprehension  that
 this  provision  is  not  clear.  It  is
 obvious  that  a  party  to  the  proceed-
 ings—in  particular  cases  the  union
 has  got  the  right  to  file  an  applica-
 tion-——that  party  becomes  a  party  who
 can  prefer  an  appeal.  To  my  mind,
 no  amendment  is  required  in  that
 direction.  The  enlargement  of  the
 provision  for  appeal  is  certainly  wei-
 come.

 3.27  hrs.

 (SumxatTr  Renu  CHAKRAVARTTY
 wn  the  Chair}

 There  are  two  or  three  points  on
 which  attention  requires  to  be  focus-
 sed.  First,  the  exclusion  of  any
 bonus,  whether  under  8  scheme  of
 profit-sharing  or  otherwise,  which
 does  not  form  part  of  the  remunera-
 tion  under  the  terms  of  employment
 is  doubtful.  Because,  after  all,  what
 ts  it  that  we  refer  to  in  the  terms  of
 employment?  Suppose  there  is  a
 profit-sharing  scheme.  The  profits
 have  been  determined  already.  Then,
 a  claim  is  made  for  a  particular  share
 of  that  declared  profit.  Under  the
 Present  Act,  even  when  profits  are
 declared,  still,  the  man  cannot  claim
 it  in  the  form  of  a  bonus  because  this
 has  been  excluded.  I  fail  to  see  the
 reason  for  this.  After  all,  it  means
 any  term  of  employment.  In  the  case
 of  a  scheme  of  prefit  sharing,  all
 workmen  are  getting  a  part  of  it  and
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 that  becomes  a  term  of  employment.
 To  exclude  that  from  the  definition  of
 wages  is  certainly  not  correct.

 The  second  point  to  which  I  desire
 to  draw  attention  is  that  a  very  mis-
 chievoug  provision  has  crept  in  on
 page  4:  deduction  for  house  accommoa-
 dation.  Where  a  workman  stays  in
 a  tenement  constructed  by  the  Hous-
 ing  Board,  then,  his  rent  can  be
 deducted  without  his  consent  from  the
 wages.  In  the  Bombay  State,  we
 have  passed  the  Housing  Board  Act,
 where  we  have  given  them  extra-
 ordinary  powers.  The  Housing  Board
 need  not  go,  after  the  determination
 of  the  arrears,  to  a  court  of  law.  Only
 a  Competent  Officer  certifies  that  so
 much  is  due.  That  would  be  deduct-
 ed  from  the  wages  even  if  it  is  not
 really  due.  A  tenant  under  the
 Housing  Board  Scheme  has  no  oppor-
 tunity  whatsoever  to  take  the  matter
 to  a  court  of  law.  Vast  powers  have
 been  given  to  the  Housing  Boards.
 There,  the  Competent  Officer,  as  he  is
 called  there,  whether  the  money  is
 due  or  not,  certifies  that  this  much  is
 due  from  A,  and  that  amount  is  auto-
 Matically  deducted  from  his  wages.
 This  is  a  most  mischievous  provision.
 I  oppose  that  provision.

 There  is  one  more  matter  to  which
 T  invite  attention,  namely,  the  new
 clause  7A  for  conditiona!  attachment
 of  property  of  the  employer  or  other
 persons  responsible  for  payment  of
 wages.  The  idea  underlying  this  is  to
 secure  the  arrears  of  wages  in  the
 event  of  closmg  down.  But,  what
 does  the  new  clause  actually  say?  It
 says,  after  giving  the  employer  or
 Other  person  an  opportunity  of  being
 heard,  direct  conditional  attachment.
 What  is  the  result?  When  the  can-
 cern  is  about  to  close  or  when  notice
 of  closure  has  been  given,  the  first
 thing  that  the  proprietor  of  the  can-
 cern  does  is  to  do  away  with  all  the
 property.  By  the  time  the  wage
 eamer  goes  to  the  court,  and  makes
 the  application,  by  the  time  notice  is
 issued  by  the  Payment  of  Wages
 Authority  to  the  eppasite  sides,  dzte
 fixed,  adjournments  are  gtven,  parties
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 are  heard  and  conditional  order  is
 issued,  all  the  property  of  the  concern
 can  be  disposed  of  and  the  party  may
 be  left  with  a  conditional  attachment,
 there  being  nothing  to  attach.  These
 things  have  happened.  In  the  State
 from  where  I  come,  a  particular  con-
 cern  was  closed  down  at  Pachora,
 Bharat  Vanaspati.  When  the  Mam-~
 latdar  sent  an  order  of  attachment  to
 secure  the  arrears  of  wages,  it  was
 found  that  everything  was  mortgaged
 to  the  bank  and  practically  every-
 thing  was  finished.  In  such  cases,
 what  should  be  the  procedure?  The
 Payment  of  wages  authority  should  be
 authorised  to  issue  an  ex  parte  prohi-
 bitory  order  prohibiting  the  owner
 from  disposing  of  or  dealing  with  the
 property  until  the  application  is
 heard.  Then,  the  application  should
 be  heard:  Once  the  property  is  dis-
 posed  of,  conditional  attachment  has
 no  meaning.

 This  procedure  is  not  s  new  pro-
 cedure.  It  is  being  followed  in  ex-
 ceptional  cases.  If  the  payment  of
 wages  authority  is  given  that  power
 to  issue  a  prohibitory  order,  ex  parte
 prohibitory  order—merely  an  appli-
 cation  has  to  be  made,  and  it  could
 be  got  within  ten  minutes—on  the
 owner  of  the  concern,  then  the  ar-
 rears  of  salaries  would  be  safeguard-
 ed.  Otherwise,  I  am  afraid,  the  poor
 workers  will  lose  their  arrears.  I  am
 making  this  appeal  because  it  has
 been  my  experience  that  in  many
 cases,  not  only  the  arrears,  but  even
 the  provident  fund  has  been  entirely
 swallowed,  and  the  law  is  virtually
 helpless.  The  man  may  be  nomi-
 nally  prosecuted  and  convicted  also.
 But  what  happens  to  the  provident
 fund?  In  one  case,  in  my  constituency
 provident  fund  to  the  tune  of  nearly
 Rs.  3  lakhs  was  swallowed.  There-
 fore,  if  the  law  is  to  provide  a  reme-
 dy,  I  suggest  thet  it  should  not  only
 be  effective  but  it  should  also  be
 prompt.

 Therefore,  I  do  appeal  to  the  Mi-
 nister,  and  while  congratulating  him
 to.the  extent  that  he  has  made  some
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 effort  to  liberalise  the  provisions  of
 the  Payment  of  Wages  Act,  that  he
 should  go  further  and  be  a  little  more
 courageous  and  see  that  the  remedies
 which  are  provided  for  the  benefit
 of  the  workmen  are  really  prompt
 and  effective.

 tt  स०  भ०  बमडी  (कानपुर):  समापति

 महोदय,  यह  जो  बिल  इस  सदन्‌  के  सामने  है,
 उसका  में  स्वागत  करना  आ्ञाहता  हूं  झौर  मंत्री

 महोदय  को  इसके  लिए  धन्यवाद  देना  चाहता

 हूँ  कि  उन्होंने  कम  से  कम  २००  रुपये  की  जो
 बात  थी  उसको  ४००  रुपये  तक  कर  दिया
 लेकिन  कुछ  चीज़ें  ऐसी  हें  कि  झाज  इस  देक्ष
 में  पेमेंट  भाफ  बेजेज  ऐक्ट  के  धन्दर  क्‍या

 हमारे  मजदूर  ले  सक  रहे  हैं  या  नहीं  यह  एक
 सवाल  हमारे  सामने  है  ।

 जिस  तरह  से  मेरे  पूर्व  बकक्‍्ताधों  ने  कहा  कि
 झक्सर  यह  देखा  गया  है  क्‍योंकि  हमारे  देश  में

 मजदूरों  की  हालत  काफ़ी  खराब  है  बौर

 मुकहमेबाज़ी  करना  उनके  हक  में  हो  सकता  है
 कि  फ़ायदेमंद  हो  लेकिन  उसके  करने  की
 उनमें  जुरंत  नहीं  है  भौर  अगर  जुर्त है
 भी  तो  मुकहमेबाज़ी  करने  के  लिए  उनके  पात
 पैसा  नही  है  स  लिए  हमें  देखना  यह  है  कि
 प्रालिर  किस  तरीके  से  एस!  हम  इंतजाम  करें
 कि  हमारे  मजदूर  लोग  कम  से  कम  पैसे  में

 मुकहमे  लड़  सकें  1

 मेरे  दोस्त  थ्री  राजेन्द्र  सह  ने  कहा  कि
 लीगल  ऐडवाइस  या  सीगल  ऐड  दी  जानी

 चाहिए  |  उत्तर  प्रदेश  की  बात  में  झापको  कहूं
 कि  लेबर  कमिश्नर  उत्तर  च्रदेधा  ने  कुछ  लीगल

 ऐडबाइजर्स  नियुक्त  किये  हूँ  झौर  तमाम

 यूनियनों  को  उन्होंने  लिखा  भी  है  कि  उस
 लीगल  ऐडवाइजर्स  का  फायदा
 उठाया  जाय  ।  लेकिन  में  अपने  जाती  तजुर्े
 से  मंत्री  महोदय  को  कहना  चाहता  हूं  कि
 उसका  फ़ांयदा  उठाना  तो  दूर  रहा  सौगल

 ऐडबाइडर  साहब  के  दत  भी  शक्रोबन
 ईद  के  चांद  से  हो  मये  भौर  उससे  कुछ  ऋयरा

 गहीं  होता  ।  इसका  गतीजा  यह  ह  कि
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 जिस  सज़दूर  के  पास  पैसा  है  या  जो  यूनियन
 काफ़ी  पैसा  खच  कर  सकती  है  बह  तो  मुक़ह-
 मेजाज़ी  कर  लेगी  लेकिन  एक  मामूली
 गरीब  सज़दूर  के  पास  सिवाय  इसके  कि  बह
 अपनी  तकदीर  को  कोस  कर  झौर  सरकार
 और  मिल  मालिक  दोनों  को  कोसता  हुमा
 चृपचाप  बैठ  जाय  और  कोई  दूसरा  चारा

 नहीं  है

 oe  में  एक  मिसाल  आपके  सामने  देना

 चाहता  हूं.  कि  यह  सरमायेदार  भौर  बड  बढ़े
 मिलशोनर्स  बेजेख  के  सिलसिले  में  मजदूरों
 पर  कितना  भत्याचार  कर  र  हें  हें।  मंत्री  महोदय
 को  मालूम  है  कि  कानपुर  में  एक  म्योर  मिल

 है  ।  उस  मिस  में  तकरीबन  ६  हार  मजदूर
 काम  करते  है  |  इस  मिल  के  दो  सरमायेदारों  में
 झापस  में  कुछ  लड़ाई  चल  रही  है  भौर  उसका
 खमियाज़ा  हमारे  मजदूरों  को  मुगतना  पढ़
 रहा  है।  ६  हजार  मजदूरों  की  पूरे
 अक्सूबर  महीने  की  सनल्‍वाह्‌  दाज  तक
 मिलझोनर  ने  नहीं  दी  है  ।  इससे  पहले  भी  एक
 सवाल  करते  हुए  इस  सदन  में  मेने  मंत्री  महोदय
 का  ध्यान  झाकथित  किया  था  4  उन्होंने  कहा
 कि  यह  तो  प्रान्तीय  सरकार  की  बात  है  झौर
 उनको  इसके  लिए  प्रासीक्‍्यूट  किया  जा  सकता

 है  या  नही  किया  जा  सकता  है,  यह  तो  प्रान्तीय

 सरकार  हो  देख  सकतो  है।  लेकिन  में  घापको

 कहना  चाहता  हूं  कि  अगर  झाज  रिजिड्ली
 इस  ेक्ट  को  फौलो  किया  जाता  झोर  भ्रगर

 हम  कोछक्षिद  करते  कि  इसमें  झाज  सरमायेदार

 इस  तरीके  से  मजदूरों  की  गाढ़े  पसोने  की  कमाई
 को  इस  तरीके  से  यह  हडप  ने  कर  सके  तो

 बेहतर  होता  q  में  यह  निर्बेदन  करना  चाहता

 हैं  कि  ६  हजार  मजदूरों  को  उत्तर  प्रदेश  के

 मुख्य  मंत्री  महोदय  के  पास  कानपुर  से  लखनऊ

 vy  मील  पैदल  चल  कर  जाना  पढ़ा,
 ये  लोग  कासपुर  से  खखतऊ  पैदल  गये

 ौर  मुख्य  मंत्री  जी  से  नियेदन  किया  कि  बह
 इस  चीख  का  फैसला  कर  दें  ।  लेकित  मुख्य
 मंत्री  जी  मे  उनको  भपने  महां  से  यह  कह  कर
 उलते  बापिश  कर  दिया  कि  थे  लोग  इसके  लिए
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 उत्तर  प्रदेश  के  लेबर  कमिएनर  के  पास  जायें
 और  ये  इसका  फ़ैसला  करेंग  q  कानपुर  में
 सश्मायेदारों  क ेसिरताज  श्री  पदमपत  सिहा-
 निया  ने  साफ़  तरीक  से  कहा  कि  २  नवम्बर
 जिस  दिन  यह  फ़सला  हुआ  कि  में  इस  मिल
 को  लाऊंगा  हांलाकि  यह  मिल  के  हकदार
 थे  वहूं  उस  मिल  के  मालिक  हूँ  उस  मिल  के

 दो  मालिक  &  बागला  साहब  झौर  पदमपत

 सिहानिया,  दोतों  उसके  जायज  हकदार  हूं
 उन्होंने  कहा  कि  २  नवम्बर  से  जब  से  कि  मिल
 चली  है,  पहले  ले  औफ़  चल  रहा  था,  वह  तो
 में  पेमेंट  करूंगा  लेकिन  अक्तूबर  महीने  को

 तनख्वाह  शझाज  तक  उनको  नहीं  मिलो  2  भोर
 उसको  लेकर  श्राज  भो  वहां  पर  मड़दूरों  को

 हड़ताल  चल  रही  है  ।  कानपुर  में  सड़दूर
 परिस्थिति  काफ़ो  गम्मीर  हो  चुको  है  लेकिन
 झभाज  भी  उसके  बारे  में  यहां  कोई  कानूत  इस
 तरीके  से  हम  लागू  नहीं  कर  सकते  चाहे  वह
 प्रात्तीय  सरकार  हो  या  हमारे  बकम  की

 हुकूमत  हो,  ताकि  एक  बड़े  सरमायेदार  को

 हम  सखा  दे  सकें  और  उसको  कह  सक  इस
 तरीके  से  मजदूरों  को  रोड़ो  भोर  मजदूरों  को
 रोटो  छोनो  न  जाय  यह  मंने  एक  सिसाल

 देकर  झापकों  बतलाया  कि  इस  कानून  में
 कौनसी  ऐसी  कमज़ोरियां  भौर  खामियां  हैं
 जिनके  कि  रहते  हम  सरमायेदारों  का  दामन
 थाम  नहीं  सकते  और  उनको  ऐसो  हरकत
 करने  से  रोक  नहीं  सकते  ।

 दूसरी  चोड़  जो  में  निदेदत  करना  चाहता

 हुं  बहू  उस  चोख  से  सम्बन्ध  रखती  है  जिसके

 लिए  कि  मेरे  भाई  श्री  ठी  सौ०  एन०  मेनन

 ने  एक  संशोधन  पेश  किया  है  भौर  उन्होंने

 कहा  है  कि  सारी  सोजे  इसमें  नानी  चाहियें

 जैसे
 “any  contribution  paid  by  the

 employer  to  any  pension  or  pro-
 vident  fund,  and  the  interest
 which  may  have  accrued  thereon;”

 ट्रैवलेग  एलाउन्स  के  बारे  में  मेरी

 मुधय्यिज  बहन  औमती  पा्षती  कृष्णन्‌  ने

 खपनी  स्पीच  में  कहा  ।  उसके  बाद  हे  बूटी  का
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 [ai  wo  म०  अनर्जी]
 सवाले  है  झौर  प्राविडेंट  फंड  का  सबास  है  ।
 में  इनके  सम्बन्ध  में  पयलिक  सैक्टर  की  बात

 कह  रहा  हूं  प्राइवेट  सैक्टर  की  तो
 बात  हो  क्‍या  है।  पबलिक  सेक्टर  में  डिफेंस
 इस्टेब्लिषमेट  मे  हालत  यह  है  कि  एक  इंसान
 चाहे  वह  नौकरी  से  बरखास्त  कर  दिया  गया,
 रिटायर  हुआ,  सुपरऐन्युएटेड  हुआ,  ५५  साल
 के  दाद  बह  गया  झौर  मुमकिन  हैं  कि  उसके
 प्राविडेंट  फंड  के  हिसाब  में  २,३  हार  रुपया
 जमा  ही  सकता  है  भौर  भगर  बह  झ्यया  उसको
 जल्दी  मिल  जाय  तो  वह  इाराम  से  झपनी
 जिन्दगी  बसर  करने  के  काबिल  हो  सकता  है
 लेकिन  झापको  यह  सुन  कर  साज्जुब  होगा
 कि  रिटायरमेंट  के  बाद  और  उस  इंसान  के
 मर  जाने  के  बाद  भो  कुछ  केसेज  ऐसे  हूँ  जिनमें

 कि  प्राथिडेट  फ  का  मसला  हस  नहीं  हुमा
 क्योंकि  मालिकान  को  साफ  तरीके  से  मालूस
 है  शौर  जो  भधिकारीगण  हैँ  उनको

 मालूम  है  कि  भ्रासिर  कौन  सा  ऐसा  कानून  है
 जो  उनको  इसके  लिए  बाध्य  कर  सकता  है
 ये  इसको  जानते  है  कि  यह  चीज़  तो  पेमेंट  झाफ
 वेजेंड  ऐक्ट  में  झाती  नही  है,  ज्यादा  से  ज्यादा

 हू  नोटिस  देगा,  सिविल  कोर्ट  में  जायेगा  भौर

 उसके  बाद  देखा  जायगा  और  उस  हालत  में  जो
 पेमेंट  होंगा  वह  पेमेंट  हमारे  पास  As  जायेगा
 झौर  वह  सरकार  की  तिजोरी  में  चला  जायेगा

 और  हो  सकता  है  कि  वह  रुपया  दूसरी  पंच-

 बर्यीय  योजना  में  चला  जाये  ।  इस  तरीके  से
 शाप  देखेंगे  तो  आपको  पता  चलेगा  कि

 प्राविदेंट  फंड,  भेवुटी  भौर  ट्रेवलिंग  एलाउन्स
 सम्बन्धी  काफी  रुपया  डिफ़ेंस  इंडस्ट्रीज
 में,  रेलवेज  में  ऐसा  निकलता  है  जो  कि

 डिस्बस॑  नहीं  होता  है  झौर  इस  तरह  पर  साखों
 रुपये  अ्नडिस्वस्ड  हर  साल  रह  जाते'  है  ।

 श्ाज  कोई  भी  क्रानून  ऐसा  नहीं  है  जिसके
 कि  ब्ते  पर  हम  बह  चीख  चला  सके  या  हासिल
 कर  सके  ।  इसी  लिए  जो  संझोषन  रक्खा
 गया  उसको  मंजूर  किया  जाय  झौर  उन  चीज़ों
 को  भी  उसके  मातहत  लाया  जाय  ताकि  जो

 गड़बड़ी  ऋण  हो  रही  है  उसको  हम  रोक  खर्क  |

 सीसरी  चीज़  जो  में  शापके  सामने  इस
 झलसर  पर  रखना  चाहता  हूं  nf  बोनस  से
 सम्बन्ध  रखती  है  बोगस  का  सवाल  बढ़ा
 टेड़ा  सवाल  रहा  है  भौर  यह  भफ़सोस  को  बात

 है  कि  इस  देश  के  सरमातेदारों  ने  हमेशा  यह
 कोशिश  की  है  कि  किसी  तरीके  से  जैसे
 भी  हो  मजदूरों  को  बोनस  न  दिया  जाय  ।

 झाज  जिस  सरमायेदार  से  बात  करो  बहू
 कहता  है  कि  झाजण  उद्योग  चलाने  में  विषेष
 फ़ायदा  नही  है  शौर  हम  तो  यह  बड़े  बढ़े  उद्योग

 झौर  कारखाने  धादि  ग्ब्ला  कर  देधा  की  सेवा

 कर  रहे  है  बरना  हमे  वहा  कुछ  मुनाफ़ा  तो

 होता  हो  नहीं  केवल  किसी  तरह  से  जिन्दगी

 बसर  कर  रहे  हूँ  धौर  झगर  देश  का  छ्याल  न

 हो  तो  हम  मिलें  और  कारखाने  ही  दद  कर

 दे  भौर  के  कहते  है  कि  जब  मुनाफ़ा  ही

 नहीं  हो  रहा  तो  बोनस  कहा  से  दें  ।  इस  बोनस

 के  सवाल  को  हल  करने  के  लिए  कितनी
 परेशानी  लोगो  को  उठानी  पड़ती  है  यह
 माननीय  मंत्री  को  मालूम  है  |  वर्कर्स  को

 बोनस  प्राप्त  करने  के  लिए  हाईकोर्ट  शभौर

 सुप्रीम  कोर्ट  लक  की  धारण  लेनी  पड़ती  है
 झौर  काफी  मुकहमेबाज़ी  करनी  पड़ती  है
 और  उसके  बाद  भी  बोनस  नसीद  नही  हीता  t

 भगर  ह्क्क  में  फैसला  ही  जाता  है  तो  बहू  फ़ेसला

 लागू  नहीं  होता  है  भौर  झगर  हम  उस  फैसले

 को  लागू  करने  के  लिए  कहते  हें  तो  ये  हमको

 कहते  हैं  कि  हम  मिल  ही  बन्द  किय  देते  है
 झौर  मझदूरों  के  सामने  तब  वह  परिस्थिति

 हो  जाती  है  कि  गये  थे  भीख  मागनते,  कुता
 छोड़  दिया  और  लाचार  होकर  कहना  पड़ता

 है  कि  कुत्ते  को  हटाथों  हमें  मील  नहीं  चाहिये
 कम  से  कम  मिल  तों  खुली  रहेगी  |  इसलिए
 में  चाहता  हूं  कि  इस  बोनस  के  ईयू  को  ठीक

 तौर  पर  टैकिल  किया  जाय,  बोगस  को

 तनख्याह  में  शामिश्र  कर  दिया  जाग

 झौर  अगर  तनस्यथाह  को  ढेफीत  शान  में  इसको

 करीक्र  नहीं  कर  सकते  तो  मेश  कहना  है  कि

 गर  झाप  चाहते  हैं  कि  झत्फ्की  हूसरी  पंच-

 वर्षीय  बोजना  सक्तलतापूर्यक  चलें  और  सर्व



 4743  «Payment  of  Wages’  77  DECEMBER  3087  (Amendment)  Bill  4744

 इंडस्ट्रियल  पीस  रहे  तो  यह  खरूरी  हो  जाता

 है  कि  मैनेजमेंट  मिल  मासिक  मजदूरों  के
 साथ  इस  सवाल  को  मिल  कर  सन्तोधजनक
 रीति  से  सदा  के  लिये  हुल  कर  लें  और  बोनस
 को  भी  इसमें  इनक्लूड  कर  लें  ।  बोनस  को
 झगर  हम  झलग  रखते  है  झौर  मिलमालिक
 की  मर्जी  पर  छोड़ते  हैं  तो  में  कहूंगा  कि  हम  इस
 बोनस  के  सबल  को  कमी  हल  नहीं  कर  सकेंगे  ।
 में  श्रापफो  उदाहरण  के  तौर  पर  बतलाऊं
 कि  कानपुर  में  साल  ईमली  बूलन  मिस्स  जो
 कि  ब्रिटिदा  इंडिया  कारपोरेशन  मुंदरा  साहब
 की  संस्था  है  और  वे  करोड़पति  भ्रबापति

 हैं,  जब  उनसे  बोनस  के  लिये  मजदूरों  ने  मांग
 की  तो  उन्होंने  कहा  कि  बोनस  का  ष्यू
 नहीं  हा  है  झौर  बैलेंस  शीट  रेडी  नहीं  है  ।

 इसका  नतीजा  यह  ह्झा  कि  उस  मिल  में
 काम  करने  वाले  एक  मजदूर  को  बूनियनत
 के  एक  कार्यकर्ता  को  ऊपर  से  कूद  कर  खुद-

 कुशी  करती  पड़ी  और  बोनस  के  ईश्यू  को

 लेकर  बह  दाहीद  हो  गया  इस  उम्मीद  को
 दिल  में  लेकर  कि  शायद  मेरी  हाहादत  के

 बाद  यह  बोनस  का  मसला  हल  हो  जाय
 लेकिन-  बोनस  का  मामला  तो  खटाई  में  पड़
 गया  झौर  सरे  कानपुर  में  दो  पालियामेंट
 के  मेम्बरों  पर  इस  बात  को  लेकर  मुक्कहमे
 भलामे  जा  रहे  हें  कि  उन्होंने  उसको  लुद-
 कुक्षी  करने  के  लिये  प्रेरित  छिया  ।  इस  तरीके
 की  ब्योज  चल  रही  हैं  में  मंत्री  महोदय  से

 निवेदन  करूंगा  कि  हर  एक  इंडस्ट्रियल  वर्कर

 जो  जहां  भी  काम  करता  है  वह  पेमेंट  भाफ

 बेजेज  ऐक्ट  में  कबर  होना  चाहिये  -  उसमें

 पहु  बंदिदा  सहीं  होती  चाहिये  कि  इसमें

 प्रेचुइटी,  बोनस,  प्राविडेंट  फंड  झौर  दैबलिग
 एलाउंस  शामिल  नहीं  होंगे,  जेसा  कि  इस
 बिल  @  लिखा  गया  है  -  झगर  इस  तरीके

 से  काम  किया  जायगा,  तो  हम  इस  एक्ट  के

 मातहत  कहां  तक  मजदूरों के  हितों  की  रक्षा

 कर  सकेंगे,  मुझे  इस  में  कक  है  भौर  में  समझता

 हूं  कि  माननीय  मंत्री  जी  को  भी  ज़रूर  दाक

 होगा  4

 जहां  तक  कंस्ट्रक्यान  ब्कर्ड  धौर  विस्डिंग

 बेंज  का  सवाल  है,  में  यह  निवेदन  करना

 चाहता  हूं  कि  बिल्डिंग  शौर  रोड  बस्ट्रबदान
 में  जो  मजदूर  कन्ट्रैक्ट  सिस्टम--टठेकेदारी
 प्रथा--के  माठतहत  काम  करते  हैँ,  उन  पर
 पेमेंट  भाफ़  बेजेज  एक्ट  लागू  नहीं  होता  है  ।

 इस  सदन  में  में  पहले  मी  कह  जुका  हूं  कि  सिनि-
 मम  बेजिज  एक्ट  भी  किसी  किसी  जगह  लागू
 नहीं  है  ।  उस  के  उसर  में  माननीय  मंत्री  जी
 ने  कहा  था  कि  जहां  वह  लागू  नहीं  है,  वहां
 उस  को  सागू  करने  की  कोछिदा  की  जायगी  ।

 लेकिन  आज  भी  एम०  fo  एस०  के  महकमे
 में,  सी०  पी०  बन्स्यू ०  डो०  झौर  रेलबेज़  में,

 जहां  कि  ठेकेदारी  प्रथा  के  मातहत  जो  मजदूर
 काम  करते  हैं,  पेमेंट  झाफ  वेजिश  एक्ट  से
 उन  की  कोई  गड्ड  नहीं  है  |  भ्रगर  वे  लोग

 कहते  हें  कि  तोस  दिन  के  बाद  सतनख्याह  दे

 दीजिये,  9  तारीख  हो  गई  है,  तनख्वाह
 दीजिये,  तो  ठेकेदारों  की  तरफ़  से  उन  को

 जवाब  दिया  जाता  है  कि  अगर  तुम  एक्ट
 की  बात  करते  हो,  तो  इस्तीफ़ा  दे  दो  और

 जाधो,  भ्रपना  काम  करो  ।

 हकीकत  यह  है  कि  हमारे  देश  में  मजदूरों
 की  बेकारी  और  गरीबी  का  नाजायज  फायदा
 उठाया  जाता  है  झौर  इस  वजह  से  जिस

 एक्ट  से  उन  लोगों  की  भलाई  हो  सकतो  है,
 उससे  वे  लोग  फायदा  नहीं  उठा  पाते  हैं  ।

 मुझे  आशा  है  कि  मानतीय  मंत्री
 जी  इन  बातों  पर  संजीदगी  से  विचार  करेंगे

 यह  में  मानता  हूं  कि  उनके  इन्टेन्ा  ज  ग्रच्छी

 हैं  झौर  उन  के  इरादे  मुसमम  हें--भौर  में

 उन  का  स्वागत  करता  हूं--लेकिन  ने  सिर्फ

 नेक  झौर  भच्छे  इरादे  रखें  झौर  उनको  झमसो

 जामा  न  पहनायें,  तो  काम  नहीं  अल  सकता

 है।  इसलिये  झगर  श्री  टी०  सी०  एन०  मैनन

 की  भरमेंडभेंट  को  मान  लिया  जाय,  तो  झच्छा

 हो ।

 मुमकिन  है  कि  कानपुर  की  स्पूर  मिल

 का  मामला,  जिसका  कि  मेंने  झभी  िक

 किया  है,  इस  बिल  के  अन्तगंत  न  झालता  हो,
 लेकिन  में  निवेदन  करना  चाहता  हूं  कि  उसके
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 कारण  सारे  धाहर  की  फिदा  लशाब  हो  रही
 है  झर  हो  सकता  है  कि  ae  झौर  ज्यादा

 खराब  हो  जाय  ।  लोग  चाहते  हे  कि  ये  खराब

 न  हो  और  इस  सिससिले  में  कोशिए  भी
 की  जा  रही  है,  लेकिन  एक  सरमायादार
 से  हां  पर  छः:  हजार  मजदूरों  की  जिन्दगी  को

 खराब  कर  रला  है--उन  मजदूरों  के  बाल-

 बच्चों  को  मिला  कर  तकरीबन  तीस  हुजार
 प्राणियों  को  मुसीबत  में  डाल  रखा  है  और

 उस  को  फाकाकक्नली  की  नौबत  भा  गई  है
 झगर  हिन्दुस्तान  में  एक  सरमायादार  की  इतनी
 मजाल  है,  तो  इस  कानून  का  फायदा  ही  कया

 है?

 इस  बिल  का  स्वागत  करते  हुये  में  यह
 निवेदन  करूंगा  कि  जो  बातें  मेने  कही  हैं,
 उन  पर  माननीय  मंत्री  विचार  करें  और

 कानपुर  के  मामले  पर,  जो  कि  तमाम  लोगों

 के  सामने  है  धौर  जिस  के  बारे  में  में  सदन

 में  गुजारिश  कर  चुका  हूं  भपने  विचार  प्रकट

 करें  ।  पब्लिक  सैक्टर  में  प्राविडेंट  फंड  को

 जो  डिफोकस्टीज़  हैं,  उन  पर  भी  बहू  विदयार

 करे  ।

 यह  बिल  काफी  देर  से  धाया  है,  लेकिन

 देर  झायद  दुरुस्त  शायद  ।  बहरहाल,  यह  बिल

 झाया  तो  i  में  उस  का  स्वागत  करता  हूं
 झौर  झाझा  करता  हुं  कि  माननीय  मंत्री  हमारे

 सुझावों  पर  विचार  करेंगे  ।

 Shri  Ghosal  (Uluberia)}:  Mr.  Chair-
 man,  at  the  time  of  the  discussion  of
 the  Demands  for  Grants  of  the  La-
 bour  Ministry  last  budget  session,  I
 along  with  my  colleagues  demanded
 amendment  of  the  Payment  of  Wages
 Act  in  three  respects.  One  is  that
 the  pecuniary  limit  of  the  Act  should
 be  raised;  secondly,  the  jurisdic-
 tion  of  the  Act  should  be  broadened,
 and  thirdly,  the  definition  of  ‘wage’
 must  be  properly  given.

 As  regards  the  pecuniary  Hmit,  we
 welcome  the  raising  of  it  to  Rs.  400.

 ह? स  DECEMBER  2957  (Amendment)  Biil  4746

 As  regards  jurisdiction,  only  cons-
 truction  workers  have  been  includ-
 ed,  but  we  wanted  that  this  Act
 should  be  extended  to  cover  other
 workers  also,  plantation  and  mine
 workers  and  also  the  clerical  section
 of  the  working  clase.  As  regards  the
 last,  we  know  that  the  only  remedy
 to  realise  the  wages  due  is  to  go  to
 the  civil  court,  and  it  is  impossible
 for  this  clerical  staff  to  pay  huge
 court  fees  under  the  Court  Fees  Act
 and  to  get  justice  after  a  long  delay.
 At  least  hundreds  of  clerks  have  got
 to  file  their  claims  for  due  wages  in
 the  civil  court  for  realisation.  There-
 fore,  in  order  to  obviate  that  diffi-
 culty,  we  wanted  that  the  provisions
 of  this  Act  should  be  extended  at
 least  to  cover  the  clerical  section  of
 the  working  class.  Now  that  has  not
 been  done.

 As  regards  definition  of  ‘wages’,  I
 would  like  to  submit  that  in  succes-
 sive  Acts  it  has  been  gradually  nar-
 rowed  down.  The  Payment  of  Wages
 Act  was  enacted  in  49386  previous  to
 the  Industrial  Disputes  Act  which
 was  passed  in  1947.  The  provisions
 of  the  Industrial  Disputes  Act  have
 been  extended  to  the  clerical  sec-
 tion.  When  the  Payment  of  Wages
 Act  was  passed,  there  was  no  ques-
 tion  of  the  inclusion  of  the  clerical
 section.  Later,  tf  we  examine  the
 definition  of  ‘wage’  in  the  Industrial
 Disputes  Act,  we  find  it  was  further
 extended  to  cover  DA,  housing  ac-
 commodation,  supply  of  light  and
 water,  medical  attendance  and  other
 amenities  or  service  or  any  other
 concessional  supply  of  foodgrains  ete.
 But  since  ‘1947,  this  definition  has
 been  gradually  narrowed  down.  In
 3948  when  the  Employees’  State  In-
 surance  Act  was  brought  into  force,
 in  the  definition  of  ‘wages’  given  in
 section  2(22),  the  word  ‘bonus’  was
 dropped,  though  in  the  original  Pay-
 ment  of  Wages  Act  there  was  a  men-
 tion  ef  bonus  in  that  definition.  In
 the  Employees’  State  Insurance  ह
 ह 1 अ  द 4 अ  neither  specifically  exctuded
 nor  specifically  included.  The  deftni-
 tion  of  ‘wages’  in  this  Act  also  did



 बाबा  Payment  of  Wages

 not  mention  whether  house  allowance,
 light  and  water  allowance  or  medi-
 cal  allowance  would  be  included  or
 excluded.  It  was  kept  vague.

 The  definition  of  ‘wages’  was  fur-
 ther  restricted  in  the  Employees’
 Provident  Fund  Act,  under  which
 DA,  house  allowance,  overtime  al-
 lowance,  medical  allowance  etc.  have
 been  specifically  excluded  from  sec-
 tion  2.

 In  this  Bill,  as  was  in  the  Payment
 of  Wages  Act  in  1936,  the  definition
 of  ‘wages’  has  been  narrowed  down
 and  stripped  of  all  other  attendant
 amenities,  in  order  to  serve  the  in-
 terests  of  the  employers.

 As  regards  Explanation  II,  it  has
 been  incorporated  to  give  further
 freedom  to  the  employers  to  deduct
 the  wages  on  the  basis  of  rules  to  be
 framed  by  the  employers.  We  know
 the  fate  of  these  rules  that  are  fram-
 ed  by  the  employers  under  the  Indus-
 trial  Employment  Standing  Order.
 They  always  frame  these  rules  which
 are  sent  to  the  Government  without
 the  copy  being  served  on  the  register-
 क्षत  unions  and  these  are  certified.
 And,  on  the  basis  of  these  rules,  if  the
 employers  are  allowed  to  deduct  the
 wages,  then,  it  will  be  injustice  for
 the  workers  who  will  suffer  the  most.
 This  Explanation  is  not  of  much
 importance  but  it  is  quite  detrimental
 to  the  interest  of  the  workers.

 It  has  been  pleaded  by  some  of  my
 hon.  friends  that  the  definition  of
 bonus  should  be  there  and  much  af
 the  disputes  had  been  raised  in  the
 past  and  there  is  a  likelihood  of  dis-
 putes  being  raised  in  the  future  on  the
 definition  of  bonus.  It  has  not  been
 defined  in  any  Act  so  far  passed  by
 Government.  That  point  is  also  a
 Moot  point  which  is  to  be  considered
 by  the  hon.  Deputy  Minister.

 Therefore,  I  beg  to  submit  that
 while  I  welcome  this  because  it  has
 been  extended  to  the  building  wor-
 kers  also,  and  the  limit  has  been
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 extended  to  Rs.  400,  I  feel  tha!  ame-
 nities  which  are  essential  are  being
 excluded  by  this  Bill  The  provisions
 of  this  Bill  should  have  been  extend-
 ed  to  the  clerical  section  of  the  work~-
 ing  class  also.  I  beg  to  draw  the
 attention  of  this  House  to  these
 aspects  and  say  that  it  should  include
 the  clerical  section  within  the  pur-
 view  of  this  and  include  bonus  also  in
 the  definition  of  ‘wages’  without  drop-
 ping  all  the  amenities.

 Shri  Osa  (Zalawadl):  Madam
 Chairman,  I  welcome  the  Bill  so  far
 as,  it  goes  and  heartily  congratulate
 the  Ministry  for  the  same.  Wage  is
 the  most  important  item  in  labour
 relations.  The  workmen  hire  out  their
 labour  so  that  they  may  earn  some-
 thing  for  themselves  and  for  their
 family  members.  It  is  not  only  the
 question  of  the  amount  of  wages  but
 also  the  mode  and  method  of  pay-
 ment  that  is  very  important  We
 know  so  many  cases  where  industrial
 disputes  have  arisen  because  of  the
 difference  of  opinion  or  rather  dispute
 on  the  question  of  the  mode  and  man-
 ner  of  payment.

 This  Bill,  to  my  mind,  to  a  large
 extent  solves  those  difficulties.  We
 should  keep  in  mind  that  this  Bill  is
 not  substantive  in  character.  It  is  a
 sort  of  procedural  law.  It  lays  down
 how  the  wages  which  are  earned  by
 the  workmen  shall  be  recovered.  So,
 while  criticising  this  Bill,  I  think,  we
 should  keep  in  mind  this  aspect  of  tht
 very  scheme  of  the  parent  Act  which
 this  Bill  tries  to  amend.

 The  main  thing  which  this  Bill
 wants  to  amend  is  the  definition  of
 ‘wages’.  And,  i  am  very  happy  to
 note  that  it  has  been  rightly  amend-
 ed  so  as  to  include  remuneration  not
 oniy  which  is  to  be  paid  under  the
 terms  of  employment  but  also  remu-
 neration  which  becomes  due  because
 of  settlements  or  awards  or  orders  of
 the  court.  Till  now  what  happened
 was  this.

 Wages  which  had  to  be  paid  by  the
 employers  only  in  terms  of  employ~
 ment  could  be  recovered  through  the
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 appropriate  authorities  by  the  work-
 men.  In  many  cases  there  were  dif-
 ferences  of  opinion  or  rather  disputes
 as  regards  wages.  The  matter  went
 up  for  conciliation  and  the  matter
 went  up  further  to  Industrial  Tribu-
 nals.  There  were  awards  and  these
 things  could  not  be  recovered  through
 the  appropriate  authority  till  now.
 In  case  an  employer  refused  to  pay
 remuneration  which  becomes  due
 under  such  awards  or  orders  of  the
 Tribunal,  the  workmen  concerned  had
 to  go  to  Government  and  apply.  ‘That
 was  the  beginning  of  the  trouble  and
 not  the  end  of  the  trouble.  One  might
 have  hoped  that  these  awards  and
 orders  of  court  would  be  the  end  of
 the  trouble  and  they  will  be  com-
 plied  with  and  there  will  be  peaceful
 relations  between  the  parties.  On  the
 contrary,  it  has  been  our  experience
 that  it  has  been  the  beginning  of  the
 trouble.  When  the  workers  apply  to
 Government  for  the  enforcement  of
 the  awards,  the  employers  raise  so
 many  points  of  dispute  as  regards
 interpretation  of  terms,  of  agreement
 arrived  at  awards  given  by  the  courts.
 १३  was  also  difficult  for  Government
 to  interpret  the  terms  of  the  award,
 complicated  as  they  were  some  times.
 The  matter  went  up  to  civil  courts,  the
 Supreme  Court  or  High  Courts.

 Now,  I  would  refer  to  clause  3(ini),
 which  proposes  to  amend  the  defini-
 fion.  It  says:

 ‘““Wages”  means  all  remunera-
 tion  (whether  by  way  of  salary,
 allowances  or  otherwise)  express-
 ed  in  terms  of  money  or  capable
 of  being  so  expressed  which  would,
 if  the  terms  of  employment,
 express  or  impHed,  were  fulfilled,
 be  payable  to  a  person  employ-
 ed  in  respect  of  his  employment
 or  of  work  done  in  such  employ-
 ment,  and  includes—

 (8)  any  remuneration  payable
 under  any  award  or  settlement
 between  the  parties  or  order  of  a
 court;’

 This  remuneration  wilt  also  be
 recoverable  through  the  appropriate
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 authority.  The  workers  shall  not
 have  to  go  to  Government  or  an  offi-
 cer  of  Government.  The  judicial
 authorities  will  immediately  proceed
 to  enforce  the  order  and  see  that  all
 these  remunerations  which  are  now
 payable  under  these  awards  and  set-
 tlements  are  paid  to  the  workers.

 1  think  this  is  a  very  good  step  that
 the  Ministry  has  taken  and  I  have
 nothing  but  congratulations  to  the
 Ministry  for  the  amendment  of  this
 definition  in  this  respect.  I  am  sure
 that  the  hue  and  cry  which  is  now
 being  raised  and  rightly—I  do  not
 say  that  it  is  unjustifiable—against
 the  non-implementation  of  awards  by
 the  employers  will  not  be  there  and
 the  wind  will  be  taken  out  of  the  sail,
 and  the  parties  will  be  at  liberty  to
 approach  the  appropriate  authority
 at  least  so  far  as  the  remunera-
 tion  under  the  awards  are  concerned.

 33.59  hrs.

 (Sarx  C.  R.  Patrasnr  Raman  in  the
 Chatr.}

 Another  point  which  has  been  rais-
 ed  on  the  floor  of  the  House  is  as
 regards  bonus.  I  also  agree  that
 something  shall  have  to  be  done  in
 respect  of  the  issue  of  bonus.  Today
 we  have  got  the  position  that  the
 Supreme  Court  has  laid  down  a  sort
 of  formula  according  to  which  bonus
 can  be  paid  to  the  workers.  More  or
 less  in  the  whole  country  the  Indus-
 trual  Tribunals  and  the  appropriate
 authonmties  follow  this  formula  and
 award  the  bonus  accordingly.  I  am
 giad  that  it  is  urged  here  that  we
 should  proceed  to  define  what  is
 bonus  or  in  what  circumstances  or
 under  what  conditions  bonus  shall  be
 payable  to  the  workers.  I  think  this
 is  however  not  the  proper  Bill  under
 which  we  can  proceed  to  do  it.  ५4
 will  perhaps  lead  to  further  compli-
 cations.

 ह ह ३  hrs.

 To  my  mind  the  question  of  bonus
 is  linked  up  with  the  definition  of  a
 fatr  wage.  Til  now  we  have  not  on
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 our  statute-book  a  definition  of  fair
 wage.  It  is  left  to  the  tribunals  to
 interpret  that  word  in  the  Hght  of
 their  sense  of  social  justice  which
 may  vary  from  person  to  person.  So
 long  as  we  have  not  got  that  defini-
 tion,  it  will  be  very  difficult  to  lay
 down  what  and  how  the  bonus  will
 be  paid  to  workers.  We  know  of  so
 many  industries  in  which  there  are
 differences  in  wage  structures.  Some
 industries  are  paying  fairly  good
 wages;  others  are  not  paying  even
 minimum  wages  and  they  are  paying
 almost  starving  wages.  To  lay  a  defi-
 nition  or  a  statutory  formula  for
 bonus  which  will  be  applicable  alike
 to  industries  which  are  not  paying
 even  a  minimum  wage  and  to  indus-
 tries  which  are  paying  fair  wage
 would  not  be  equitable.  So  that,  so
 Jong  as  this  question  of  fair  wage  is
 not  ultimately  decided  and  set  at  rest,
 I  do  not  think  we  can  proceed  statu-
 torily  into  the  question  of  bonus.

 Ancther  question  that  was  raised
 was  about  the  payment  of  bonus.  It
 was  urged  that  bonus  which  35  pay-
 able  under  the  terms  of  employment
 will  be  recoverable.  Sub-clause  (c)
 of  clause  (vi)  says—

 “any  additional  remuneration
 payable  under  the  terms  of  em-
 ployment  (whether  called  a  bonus
 or  by  any  other  name)  Pid

 If  I  interpret  this  Bill  correctly  it
 is  covered.  Now  any  bonus  which  is
 awarded  by  a  Tribunal  will  be  reco-
 verable  like  any  other  wages.  It  is
 covered  by  sub-clause  {a)  which
 reads-—

 “(a)  any  remuneration  payable
 under  any  award  or  settlement
 between  the  parties  or  order  of
 a  court;”

 I  think  the  bonus  which  will  be
 payable  under  the  awards  of  indus-
 trial  tribunals  will  be  covered  by  this
 sub-clause.  If  I  am  wrong,  the  hon.
 Minister  will  correct  me.  If  my  inter-
 pretation  is  correct,  the  doubts  raised
 by  some  hon.  Members  that  the  bonus
 which  tg  now  awarded  should  be
 included  is  set  at  rest  and  we  should
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 be  satisfied  that  now  we  have  got  a
 forum  from  which  we  will  be  able  to
 recover  all  the  dues  that  are  legiti-
 mately  due  to  the  workers  from  the
 employers.

 Mr.  Chairman:  I  welcome  the  Bill
 as  far  as  it  goes  and  I  am  sure  it  will
 be  very  helpful  to  the  working  classes
 in  recovering  their  dues.

 Shri  L.  Achaw  Singh  (Inner  Mani-
 pur):  Sir,  this  Bill  seeks  to  amend
 the  Payment  of  Wages  Act,  which  was
 passed  in  February  936.  The  original
 Act  provides  for  regulation  and  pro-
 tection  of  wages  of  workers  as  well
 as  regulation  of  deductions  from
 wages  of  the  employees  by  the
 employers.  The  measure  was  enacted
 by  the  then  British  Government  and
 it  was  passed  under  fire  of  criticism
 from  the  Congress  Benches.

 Now,  twenty  years  after  the  passing
 of  the  original  Act,  the  Deputy  Minis-
 ter  of  Labour  has  come  forward  with
 an  amending  Bill.  All  labour  orga-
 nisations,  trade  unions  in  India  as
 well  as  international  labour  organi-
 sations,  have  suggested  and  recom-
 mended  far-reaching  changes  on
 labour  legislation  and  on  the  subject
 of  wages.  I  am  sorry  the  main  defect
 of  the  Act  has  not  been  remedied  by
 this  amending  Bill.  The  Bill  proposes
 to  ‘extend  the  Act  to  construction  in-
 dustry.  I  am  of  the  opinion  that  this
 Bill  is  halting  and  haphazard;  it  is
 also  incomplete.  It  does  not  go  far  in
 those  directions  where  the  interests
 of  workers  could  have  been  promoted.
 It  covers  only  a  small  part  of  the
 labour  population  in  the  country.  It
 covers  only  the  big  industries,  the
 organised  industries,  the  regulated
 factories,  mines,  railways  and  planta-
 tions.  It  does  not  really  cover,  and
 really  seek  to  help  the  interests  of
 millions  of  workers  in  the  unregulat-
 ed  factories,  workers  in  the  agricul-
 tural  sector,  workers  in  commercial
 establishments  and  also  workers  in
 domestic  services.

 The  Act  applies  only  to  a  small
 fraction  of  the  labour  population.  Is
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 my  humble  opinion  the  Act  should
 have  been  made  applicable  to  all
 categories  of  workers,  to  workers  in
 all  industries  and  necessary  amend-
 ments  also  should  have  been  provided
 in  this  Bill.  Sir,  there  is  legislation  in
 Great  Britain  called  the  Truck  Acts
 which  generally  deals  with  deductions
 from  wages.  These  Acts  are  applica-
 ble  to  all  classes  of  industrial  workers
 There  is  no  reason  why  this  measure
 should  be  restricted  to  a  smal!  class
 of  workers.

 The  Royal  Commission  suggested
 that  legis'ation  regarding  the  periods
 of  payment,  namely,  monthly  pay-
 ments,  fortnightly  payments,  and
 weekly  payments,  should  be  applied
 to  industries  like  factories,  mines,
 railways  and  plantations.  They  also
 proposed  that  the  measure  should  be
 extended  to  other  industries  in  course
 of  time.  But  this  Bill  has  not  gone
 so  far.

 Coming  to  the  definition  of  wages
 in  clause  3.  this  Bill  seeks  to  exclude
 certain  parts  of  bonus  from  the  defi-
 nition  of  wages  I  think  it  is  not
 desirable.  In  the  original  Act,  wages
 included  the  whole  of  bonus,  and  I
 am  of  the  view  that  bonus  always
 forms  part  of  the  remuneration  of  the
 workers  and  no  artificial  difference
 between  potential  and  earned  wages
 should  be  created.  This  division
 would  only  benefit  the  employers  and
 would  deprive  the  workers  of  their
 due  share.  After  all  bonus  comes  out
 of  profits  Profits  do  not  fall  from
 the  sky.  Labour  makes  its  contri-
 butions  towards  the  accrual  of  profits

 Bonus  is  nothing  but  part  of  the
 wages,  earned  by  the  sweat  of  the
 brow  of  the  workers.  Therefore,
 there  should  be  no  deduction  from
 ‘wages.

 Moreover  in  India  workers  are  not
 given  proper  wages,  fair  wages.  They
 bave  no  adequate  living  standard  and
 wages  are  generally  low  and  inade-
 quate  in  most  industries.  So  in  the
 interest  of  the  workers,  bonus  along
 with  the  wages  should  be  paid  in  cash
 and  some  way  must  be  devised  so
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 that  bonus  may  not  be  deducted  at
 the  time  of  payment  of  wages.

 I  would  now  like  to  come  to  clause
 5  of  the  Bill.  It  is  an  amendment
 regarding  deductions  consequent  upon
 punishments  under  service  rules.  In
 case  of  imposition  of  such  punish-
 ments,  it  is  necessary  that  the
 aggrieved  person  should  be  allowed
 to  represent  his  case.  Otherwise,  the
 employer  in  many  cases  may  act  in
 an  arbitrary  manner.  I  would  like
 to  suggest  an  amendment  to  the
 effect  that  there  may  be  some  machi-
 nery  by  which  the  employer  and  the
 representatives  of  labour  may  come
 to  some  agreement  to  see  whether  the
 penalty  imposed  is  in  conformity  with
 the  requirements  and  also  the  ru'‘es
 framed  by  the  employer.  In  that  case,
 there  should  be  a  way  for  mutual
 consultation  and  agreement  on  such
 vital  matters  which  affect  both  the
 employer  and  the  worker.  This  is
 very  important  because  it  concerns
 the  service  conditions  of  the  workers.
 It  concerns  the  withholding  of  pro-
 motions,  and  increments,  suspension  of
 the  workers  and  so  on.  There  should
 be  some  way  effective  in  which  the  re-
 presentatives  of  labour  can  have
 and  say  in  the  matter.  If  possible
 some  agreement  may  come  after
 mutual  discussion  as  to  the  nature  or
 manner  of  penalty  which  may  be
 imposed.  In  this  connection,  I  should
 like  to  say  that  courts  also  held  con-
 flicting  views.  In  one  case,  it  was
 held  that  any  reduction  in  pay  by
 way  of  pena'ty  whether  for  a  short
 period  or  a  permanent  reduction  in
 pay  was  a  deduction  and  illegal  under
 the  Act.  That  is  why  I  would  like
 to  propase  an  amendment.

 जम  would  like  to  make  a  few  obser-
 vations  on  fines.  They  are  very  हानि
 tating  to  the  workers  and  it  is  a  great
 injustice  to  the  workers.  We  have
 some  experience  of  maintaining  dis-
 cipline  without  the  imposition  of  fines.
 Better  relations  also  might  prevail
 between  labour  and  the  employer.
 The  practice  of  deduction  by  way  of
 fines  should  be  abolished.  There  may
 be  deductions  for  some  services  ren-
 dered  to  the  workers  but  not  by  way
 ef  fines.
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 The  fund  created  by  the  realisation
 of  fines  must  be  administered  by  a
 joint  committee  of  labour  and  manage-
 ment.  In  many  cases  we  have  found
 that  the  employers  have  mismanaged
 the  funds.  I  am  toid  that  in  the  Rail-
 ways  these  funds  are  jointly  adminis-
 tered  by  representatives  of  labour  and
 management.  So,  there  should  be
 such  a  committee  to  administer  that
 fund  in  all  other  industries  as  well.

 In  Section  8(3)  of  the  Act,  there
 is  some  provision  that  the  workers
 should  be  given  a  chance  to  explain,
 when  they  are  fined.  Here  too,  the
 representative  of  the  trade  union  to
 which  the  aggrieved  worker  belongs
 must  be  given  an  opportunity  to
 represent  his  case.  In  many  cases,
 fines  are  imposed  arbitrarily  as  a
 result  of  the  actions  of  commissions
 or  omissions  on  the  part  of  the  super-
 visory  staff  in  many  workshops  and
 factories.  These  fines  have  resulted
 in  many  cases  in  a  great  deal  of  dis-
 content  on  the  part  of  the  workers.
 In  the  interest  of  the  workers  and  of
 the  industry,  the  employees  should  be
 given  a  full  opportunity  to  p!ace  their
 grievances  before  the  employer,  in
 respect  of  any  matter  involving  the
 payment  of  fine.

 Lastly,  I  would  refer  to  question
 of  enforcement  and  application  of  this
 Act.  There  is  a  wide  gulf  between
 the  provisions  of  the  labour  laws  and
 their  actual  implementation.  Some  of
 the  labour  laws  enacted  have  not
 come  into  force  in  many  parts  of  India
 while  others  are  app'ied  only  to  a
 limited  extent.  In  many  of  the  Gov-
 ernment  undertakings,  especially
 transport  undertakings,  workers  have
 been  penalised  in  many  ways  but
 most  of  these  labour  laws  do  not  apply
 to  them.

 In  my  own  territory  of  Manipur,  the
 running  staff  as  well  as  the  mechani-
 cal  staff?  are  fined  without  any  rhyme
 or  reason,  long  after  the  commission
 or  omission  on  the  part  of  the  work-
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 er.  We  are  also  getting  many  cases
 of  dismissals  and  suspensions.  When
 one  seeks  the  protection  of  the  Court
 not  to  dismiss  any  particular  worker,
 the  Government  or  the  management
 would  dismiss  him.  So,  in  many  parts
 of  India  all  these  labour  laws  do  not
 apply  and  are  not  given  any  effect.
 So,  I  would  ask  the  Minister  to  look
 into  the  condition  of  labour  in  such
 territories,  especially  in  Manipur
 where  there  is  no  legislative  assembly
 to  look  after  the  interests  of  the  work-
 ers,  where  the  administrators  some-
 times  act  in  an  arbitrary  way  and  do
 not  pay  any  heed  to  the  demands  of
 the  workers.

 पंडित  ठाहुर  दास  मार्गच  (हिंसार)  :

 जनाब  जेयरमैन  साहब,  मेरे  इस  बिल  के  बारे  में,
 तकरीर  करने  की  एक  छोटी  सी  एपालाजी  है  ।

 वह  यह  कि  जब  में  ने  इस  बिल  को  पढ़ा  तो

 में  इस  बिल  के  दफा  ८  में  जो  सैक्शन  १७  ए

 है.  उस  को  ठीक  से  नहीं  समझ  सका  भौर  में

 &.*( ह  भी  चाहता  हूं  कि  आनरेबिल  मिनिस्टर

 साहब  इस  को  मेहरबानी  फरमा  कर

 एक्सप्लेन  कर  दें  a

 दफा  ८  में  जो  १७-०  के  तौर  पर  है  उस  में

 मुमको  लाइन  १३  झौर  १४  के  दरमियान

 में  मालूम  होता  है  कि  कुछ  झल्फाज  दर्ज  करते

 से  रह  गये  हें  क्योंकि  प्रंग्रेजी  का  ठोक  फिकरा

 ही  नहीं  बनता  झौर  सेंस  को  भी  जब  पांटं  रे

 से  मिलाथा  तो  वह  भी  साफ  नहीं  रहता  1

 जनाब  वाला  मुलाहिजा  करमायें  इस  में  दर्ज

 है.  —

 “Where  at  any  time  after  an
 application  has  been  made  under
 sub-section  (2)  of  section  18,  the
 authority,  or  where  at  any  time
 after  an  appeal  has  been  filed  by
 an  employed  person  under  sec-
 tion  7  the  court  referred  to  in
 that  section,  is  satisfied  that  the
 employer  or  other  person  =  res-
 ponsible  for  the  payment  of
 wages  under  section  3  is  likely  to
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 evade  payment  of  any  amount
 that  may  be  directed  to  be  paid
 under  section  45  or  section  47
 the  suthority  or  the  court,  as  the
 case  may  be,  after  giving  the
 employer  or  other  person  an  op-
 portunity  of  being  heard,  direct
 the  conditional  attachment......

 में  अझदवब  से  अर्ज  करना  चाहता  हूं  कि

 हर  किसी  ॥ 1 ह  में  यह  लिखा  होता  है  कि
 “दी  कोर्ट  बैल  डाइरेक्ट  या  दी  कोर्ट  में

 डाइरेक्ट”  लेकिम  ऐसा  बहुत  कम  देखने  में
 झाया  है  कि  हां  “बैल  झौर  'े”  की  ध्रदम

 मौजूदगी  में  सीधा  लिखा  हो  :

 “the  authority  or  the  court  direct
 the  conditional  attachment  of  ३०
 much  of  the  property  of  the  emplo-
 yer".  मुझे  मालूम  होता  है  कि

 यहां  पर  दिल”  था. “में”  गलती

 से  रह  गया  है  झौर  इस  को  मुक्कम्मल
 किया  जाना  जाहिमे  ।  बेहतर  यह  होगा  कि
 झानरेबिल  सिनिस्टर  साहब  यहां  लफ्ज
 “मे”  बढ़ा  दें  |  खेर  यह  तो  लफ्जी  बात  है  |
 लेकिन  इस  की  झदम  मौजूदगी  में  दिक्कत  पैदा

 हो  जायेगी  ।  झगर  झाप  “होल”  रखेंगे  तो
 कोर्ट  का  यह  फर्ज  हो  जायेगा  कि  वह  कंडीपानल
 झटेचमेंट  जारी  कर  दें  -  झगर  “मे”  रखेंगे
 तो  उस  को  डिस्क्रीधन  होगा  ।  प्राप  जिस

 तरह  से  च्याहें  रखें,  लेकिन  मेरी  माकिस  राय

 यह  है  कि  झाप  में  रखें  तो  प्रच्छा  होगा
 क्योंकि  इस  में  कोर्ट  को  डिस्क्रीशन  रहेगा  ।

 लेकिन  जिस  खास  चीज  की  तरफ

 में  शाप  की  तबज्जह  दिलाना  चाहता  हूं  वह
 थोड़ी  सी  मुल्तलिफ  &  में  यह  मानने  को  तैयार

 हूं  कि  भाप  जो  यह  बिल  साये  हैं  यह  पाप  गरीब
 झादमियों  की  इसदाद  के  लिये  लाये  हैं  -  जिन
 चरकस  के  लिये  ाप  के  दिल  में  दर्द  है  उन  की
 इसदाद के  लिये  पाप  यह  बिल  लाये  हैं  ताकि
 उन  के  बेजेज  का  पेमेंट  टीक  तरीके  से  हो  सके

 झौर  उस  को  उन  के  हक  से  महरूम न  किया  खाये

 लेकिज  ताहम  भाप  इस  झगा  को  मानेंगे  कि  यह

 हक  डिस्करिमिनेटरी  ला  है  |  जो  धाडिनरी
 सिविल  राइट्स  का  हक  एक  झादइमी  को

 हासिल  है  उस  के  मुक्तेनिगाह  से  यह  एक
 डिस्किमिनेटरी  खा  है  लेकिन  में  इस  के
 बर्खिलाफ  नहीं  हूं  में  तो  कहता  हूं  कि  झाप

 इस  बिल  को  ठीक  लायें  क्योंकि  बर्केर  का  जो

 हक  है  वजह  उसे  मिलना  चाहिये  ।  लेकिन  में

 समझता  हूं  कि  झाप  का  यह  मंधां  हरगिज

 नहीं  है  कि  एम्प्लायर  को  या  किसी  झादमी  को

 जिस  की  तरफ  देजेज  बाजिब  है  झाप  मिट्टी
 में  मिला  दें,  उस  का  बकार  लत्म  कर  दें  ।

 झाप  का  मंशा  सिर्फ  यह  हैं  कि  जिस  झादमी

 के  बेजेज  वाजिब  हैं  उन  से  बह  सहूरूम  तन  रह
 जायें।  तो  कानून  यह  होता  चाहिये  था  कि

 जहां  कोई  कोर्ट  या  भषारिटी  समझे  कि

 एक  शस  पेमेंट  वेड  करना  चाहता  है  तो

 कोर्ट  यह  हुस्‍म  दे  दे  कि  या  ती  वह  दाक्स

 उतना  रुपया  दाखिल  कर  दे,  या  जमानत

 देदे  जो  कि  कोर्ट  को  भौर  दूसरे  दाख्स  को  भी

 तसल्लीबल्दा  हो,  झगर  ये  दोनों  चीजें  न  की

 जा  सकें  तो  कोर्ट  यह  हुक्म  दे  कि  बह  दाल्स

 कुछ  जायदाद  झलग  कर  दे  झौर  ठस  को  हाथ
 ने  लगाये  शौर  उस  जायदाद  को  कोर्ट  में  पेश

 कर  दे  I  ये  अहकाम  मुनासिय  हें  झौर  होने

 ही  चाहियें  झौर  में  ग्दब  से  भर्ज  करना  चाहता

 हूं  कि  श्राप  का  भी  मंदा  वही  है  जो  कि  में

 झर्ज  कर  रहा  हूं।  क्योंकि  झाप  ने  झाखिर  में

 सेक्शन  १७  ए  (२)  भी  दिया  है  जिस  में

 लिखा  है  :

 “WA(2).  The  provisions  of  the
 Code  of  Civil  Procedure,  1908,
 relating  to  attachment  before
 judgment  under  that  Code  shall,
 so  far  as  may  be,  apply  to  any
 order  for  conditional  attachment
 under  sub-section  (l).”

 लेकिन  फर्ज  कीजिये  कि  दाप  वहां  पर

 लैल  या  “पे”  नहीं  सगाते  तो  उस  सूरत
 में  कोर्ट  को  साजिमी  तौर  पर  कंडीशन
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 एटेचमट  का  द््क्म  पास  करना  होगा  ।  हर
 सूरत  में  यह  हुक्म  करना  होगा  कि  उस  की
 जायधाद  की  कुर्की  कर  शी  जाये  |  झब  भाष

 जानते  हैं  कि  किसी  के  लिये  भी  कुर्की  दुःख
 का  कारण  होता  है।  जिस  को  रापया  दाखिल
 करने  का  हुगम  दिया  जा  सकता  है  भ्गर  उस  की
 कच्ची  कुर्की  हो  जाये  तो  उस  में  डिसपग्रेस
 इन्बात्प्ड  होती  है  भोर  में  समझता  हूं  कि

 महू  भाप  का  संक्षा  नहीं  है  में  ने  इस  सेक्शन  को

 पढ़ने  के  बाद  अझारईर  ३८  मंगा  कर  देखा
 जिस  में  एटेचमेंट  बिफोर  जजमेंट  का  प्राविजन

 है  n  में  इन  झहकाम  की  तफसील  में  नहीं  जाना

 चाहता  ।  लेकिन  इस  में  यह  है  कि  पहले  कोर्ट

 हुगम  देगी  कि  तुम  इतनी  चीज  हमारे  पास
 दांखिल  कर  दो,  या  जमानत  दे  कर  तसल्खी
 कर  दो  कि  तुम  इतना  रुपया  रखोगे  कि  उस
 शादमी  को  दिलाया  जा  सके  ।  झगर  ये  दोनों
 चीजें  फेल  हो  जायें  तो  कोर्ट  यह  हुक्म दे  सकती  है
 कर्ची  कुर्की  कर  ली  जाये।  यही  आप  की
 भी  मंशा  है।  लेकिन  जब  में  सेक्शन  को  पढ़ता

 हैं  ।  आप  का  यह  मंशा  उन  हलफाज  से

 दा  नहीं  होता  ।  इस  सेक्शन  के  मुताबिक
 क्यो  कुर्कों  करता  साजिमी  हो  जाता  है
 जब  कि  सूरत  यह  होनी  चाहिये  थी  कि  प्रगर

 कोई  इस  कानून  के  सृताबिक  रुपया  न  2,
 शोर  जमानत  भी  न  दे  जिससे  कि  तसत्ली

 हो  सके  जब  तलब  किया  जायेगा  तो  रुपया  मिल

 जायेगा,  तब  कच्ची  कुर्की  का  हुक्म  दिया
 जा  सकता  है।  लेकिन  जैसा  यह  सैब्दान  है  इसको

 पढ़ने  से  कम्परजन  हो  जाता  है  ।  में  चाहता, हूं
 कि  जो  झाप का  मंत्ञा है  उस  को  पूरा  करें।
 में  जानता  हूं  कि  भाप  का  मंदा  निहायत  ठीक

 है  1  शाप  चाहते  हें  कि  जो  झादमी  पेमेंट

 बेड  करता  चाहता  हैं  उस  को  पहले  यह  हुब्म
 दिया  जायेगा  कि  तुम  रुपया  दाखिल  कर  दो

 जो  में  समझता  हूं  कि  एक  एस्प्सायर  के  लिये

 झासान  होगा  t  मालिक  की  हालत  भझच्छी  होगी
 शौर  उस  के  लिये  श्पया  जमा  करना  भासान

 होगा  ।  इसलिये  झव्यल  तो  हुक्म  यह  दिया

 जायेगा  कि  वह  पला  दाखित  कर  दे  ।  रुपया
 7  दाखिल  करते  कौ  सूरत  में  उस  को  बह

 जमानत  देने  का  मौका  दिया  जाना  चाहिये
 जब  बह  इन  में  से  कोई  बात  न  कर  सके  तो
 फिर  भदालत  को  कोई  चारा  नहीं  होगा
 सिया  इस  के  कि  यह  कच्ची  कुर्की  का  हुकम

 दे  पौर  इस  हालत  में  किसी  को  शिकायत का
 मौका  भी  नहीं  होगा  ।  लेकिन  इस  गगत
 जैसे  यह  दोनों  सैक्सन  हें  इन  को  पढ़ने  से

 कन्प्यूजन  होता  है  I  यह  साफ  होना  चाहिये

 कानून  तो  ऐसा  होना  चाहिये  कि  पढ़ते  ही
 किसी  को  पता  सग  जाये  कि  एक  दास्स  के

 राइट्स  क्यो  हैं  भौर  लाशइबिलिटीज  क्‍या  हैं  1

 तो  मेरी  गुजारिश  यह  है  कि  एक  तो

 लफ्ज  बढ़ा  दिया  जाये  और  यह  कंडीशनल

 एटैचमेंट  किस  सूरत  में  किया  जायेगा  यह
 दर्ज  कर  दिया  जाये  ।  इस  से  यह  नहीं  मासूम
 होता,  कि  भाप  ने  कंडीदानल  अटैचमेंट  को

 क्या  दर्जा  दिप्रा  है  और  इस  सैक्शन  को

 पढ़ने  से  कन्फ्यूजन  होता  है।  कोर्ट  में  डिपाजिट
 झौर  जमानत  यह  दोनों  चीजें  तो  भाई  लेकिन

 इस  सारे  सेकदान  को  पढ़ने  से  ऐसा  मालूम  होता
 है  कि  एक  कन्फ्यूजन  सा  है।  में  समझता  हूं
 कि  रुपया  दाखिल  न  करने  को  सूरत  में
 उस  को  जमानत  देने  का  मौका  दिया  जाता

 चाहिये  ।  मे  यह  नहीं  कहता  कि  दाप  का  यह
 मंशा  है  कि  कच्ची  कुर्कों  लाजिमी  तौर  पर

 होनी  चाहिये  लेकिन  इस  का  रिजल्ट  यही  होगा
 इसलिये  मेरी  गुजारिश  है  कि  वह  कंडीक्षनस

 एटैचमेंट  किस  सूरत  में  किया  जायेगा  यह
 साफ  तौर  पर  दर्ज  कर  दिया  जाये  ताकि

 कोई  कन्फ्यूजन  ही  पैदा  न  हो  t

 दूसरी  खीज  जो  में  झापकी  इजाजत  से

 झर्ज  करना  चाहता  हूं  वह  यह  है  कि  आप  ने

 २००  से  सिमिट  बढ़ा  कर  ४००  कर दी
 क्योंकि  घाज  के  जमाने  में  जो  सन्‌  १९३९  में

 २००  था  बहू  ४००  ही  नहीं  किन्सु  उस  की
 कीमत  ४००  से  भी  ज्यादा  है  |  झाप  बकस

 झौर  वर्कस्‌  में  क्‍यों  समीज  करते  हैं  चाहे  उस

 की  वेज  कुछ  ही  क्‍यों  न  हो  ?  यहू  २००  से  बढ़ा
 कर  जो धाप  ४००  की  तमीज  रलने  जा  रहे

 हैं  वो  झगर  तमीज  रखनी  है  तो  मेरा  कहना  है
 कि  ४००  के  बजाय  बहु  लिमिट  ५००  क्यों नम
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 रक्ली  जाये।  धगर  भाप  हिसाब  जगा  कर  देखें
 तो  पायेंगे  कि  सन्‌  १६६६  के  २००  की  कीमत
 दाज  coo  तक  पहुंच  जायेगी  |  में  समझता

 हूं  कि  हर  एक  को  इस  से  फायदा  पहुंचना  चाहिये

 में  इस  के  झासे  जा  कर  यह  कहूगा  कि

 जहां  झप  बरक्स  को  यह  रिभायत  दे  रहे  है
 हां  ऐसे  लोग  जिन  की  स्वेटेड  लेबर  है,
 रूरल  बकस,  जिनको  कि  एकोनोमी  वलनरेबिल

 है  उन  को  भी  जब  आप  को  फुरसत  हो  तो

 इस  का  फायदा  देने  की  तरफ  रूयाल  फरमा  इये  या
 भौर  मुझे  उम्मीद  है  कि  भाप  इस  मसले  की

 तरफ  झपनी  तवज्जह  देंगे  शौर  यह  देग्बेंगे  कि
 झाया  उन  को  (ई  फ़ायदा  दिया  जा  सकता  है
 या  नहीं  दिया  जा  सकता  है  भौर  कुछ  भाप
 उस  के  लिये  हल  निकालेंगे।  अ्ौर रूरत  बकस

 के  बास्ते  भी  तो  कोई  इस  किस्म  का  एक  कानून
 सायेंगे  जिस  से  उन  की  बेजेज  का  मसला

 डीक  तौर  पर  हल  हो  सके  और  ऐसा  होते  से

 जो  उन  की  मेहनत  की  कमाई  है  उस  से  वे  भी

 वृंचित  नही  रहने  पायेंगे  t  मझे  सिर्फ  इतना  ही
 अर्ज  करना  था  1

 Shri  Barman  (Cooch  Behar-Reserv-
 ed—Sch.  Castes)—rose.

 Mr.  Chairman:  I  think  the  hon.
 Minister  wanted  to  be  called  at  4.35
 and  he  wanted  25  minutes  for  his
 reply.

 Shri  Abid  Ali:  Yes.

 Mr.  Chairman:  Then,  I  think,  Shr
 Barman  can  have  ten  minutes.

 Shri  Barman:  I  am  just  tempted,
 Sir,  to  speak  a  few  words  in  this  con-
 nection.  I  generally  congratulate  the
 hon.  Minister  that  he  is  always  alert
 to  safeguard  the  interests  of  workers.
 As  I  find,  this  Bill  is  a  simple  Bill,
 and  there  was  a  great  necessity  for  it.
 In  the  first  place,  I  find  from  the
 Statement  of  Objects  and  Reasons  that
 there  was  some  difficulty  created  by
 the  High  Court  decisions  regarding  the
 definition  of  wages.  50,  when  tiis
 Bill  is  vitally  interested  in  the  wages
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 of  labourers,  until  that  definition  was
 made  clear,  confusion  remained  and
 many  uncertainties  were  bound  to
 remain.  Due  to  that  confusion,  work-
 ers  may  meet  with  many  harasaments
 as  regards  their  just  rights.  So,  when
 the  definition  in  the  Bill  has  been
 made  clear,  difficulties  will  disappear.
 It  is  a  quite  welcome  measure,  namely,
 that  this  Bill  makes  the  definition  of
 wages  clear.  Henceforward  there
 shall  be  no  confusion  about  the  inter-
 pretation  of  it.

 Secondly,  there  is  another  thing  that
 this  Bill  has  incorporated.  Formerly,
 it  was  only  Rs.  200,  as  wages,  that
 was  fixed  as  the  limit  in  the  enact-
 ment.  But,  by  the  lapse  of  time,  the
 value  of  Rs.  200  in  those  days  is
 equal,  if  not  more,  to  Rs.  400  now.
 So,  according  to  the  estimate  of  the
 Ministry,  they  have  raised  that
 amount  from  Rs.  200  to  Rs.  400.  That
 is  also  a  necessary  piece  of  amend-
 ment.

 Thirdly,  there  have  been  included
 many  other  categories  of  industries
 in  the  definition  of  establishment.
 Many  other  things  have  been  brought
 in  there.  That  is  also  quite  appropri-
 ate  and  very  necessary,  because,  after
 we  attained  Independence,  large-
 scale  developments  in  the  industrial
 sector,  both  in  the  private  and  public
 fields,  have  taken  place  and  they  will
 continue  to  go  up  gradually.  So,
 unless  that  also  is  made  clear  by
 defining  the  word  “establishment”  and
 ‘ancluding  in  it  some  other  categories,
 both  in  the  private  and  the  public
 sector,  much  confusion  would  remain
 and  the  wage-earners  in  those  esteb-
 lishments  might  be  left  in  the  lurch
 as  to  whether  this  Act  of  936  applies
 in  their  case  or  not.  So,  the  amend-
 ment  in  that  respect  is  also  a  neces-
 sary  one,  and  it  is  right  that  the
 Government  have  come  at  the  right
 moment  to  amend  this  Act  of  2938.

 I  want  to  just  emphasise  that  ulti-
 mately  it  is  the  workera  who  produce
 the  wealth,  and  all  the  rest  is  just  &
 structure  super-imposed  upon  the
 workers’  labours.  So,  I  not  only  com-
 mend  the  action  of  the  Ministry  but



 4763  Payment  of  Wages

 would  ask  them  to  be  always  on  the
 alert  to  safeguard  the  interests  of
 workers  in  ali  respects.

 I  support  this  Bill  who‘eheartedly.

 Shri  Abid  Ali:  I  am  happy  to  find—

 Shri  Narayanankutty  Menon:  There
 is  no  quorum,  and  the  hon.  Minister
 will  have  to  address  empty  benches.

 Mr.  Chairman:  Yes;  the  bell  may
 be  rung.

 4.85  hrs.

 [Mr.  Depury-Speaker  in  the  Chair]

 Mr.  Deputy-Speaker:;  Now,  there
 ig  quorum.  The  hon.  Minister  may
 continue.

 Shri  Abld  AH:  Jl  was  saying  that
 I  was  glad  to  find  that  everyone  whe
 spoke  from  every  section  of  the  House
 has  welcomed  this  measure  and  there
 has  been  not  a  word  said  against  any
 provisions  which  have  been  proposed
 to  be  enacted  under  this  Bill.  How-
 ever,  opportunity  has  been  taken,  as
 it  is  usual,  by  some  hon.  friends  oppo-
 site  to  say  things  which  had  nothing
 to  do  with  the  Bil)  under  discussion.

 The  hon.  friend  from  Kerala  chose
 to  say  that  there  was  chaos  and
 anarchy.  It  may  be  in  his  mind;  it
 may  be  in  h's  party  or  group.  But
 so  far  as  the  country  is  concerned,  50
 far  as  the  workers  are  concerned,
 they  know  that  much  is  being  done
 for  the  good  of  everyone  and  for  the
 good  of  all  the  workers.

 Shri  Narayananknutty  Menon:  May
 I  make  one  point  of  Personal  exp'a-
 nation?  The  hon.  Minister  replies
 when  some  criticism  is  offered  on  the
 Biull.  He  refers  to  anarchy  in  my  own
 party.  Of  course  anarchy  may  be
 there  and  therefore  he  seems  to  speak
 about  it.  But  we  are  not  interested
 about  party  anarchies.

 Shri  Abid  Ali:  He  said  anarchy
 and  chacs,  Ido  not  know  where
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 there  is  anachy  or  chacs.  It  was  not
 known  to  me  at  least.  It  may  be
 known  to  him  and  that  might  have
 influenced  him.  Why  should  he  make
 reference  to  that?  Therefore  I  do
 ask  him:  “Where  is  the  anarchy”?

 Mr.  Deputy-Speaker:  There  should
 not  be  any  surprise  that  there  is  some
 difference  of  opinion.  That  is  all

 Shri  Narayanankntty  Menon:  That
 is  why  we  are  sitting  on  this  side.

 Shri  Abid  Ali:  But  not  to  the
 extent  of  anarchy  and  chaos.  Then,
 what  he  said  is,  things  are  serious.
 Again,  I  would  like  to  know  in  which
 section  and  for  what  purpose  it  is
 so.  Is  it  because  some  people  have
 gone  to  the  High  Courts  and  the
 Supreme  Court?  These  courts—indeed
 our  judiciary—-are  pillars  of  demo-
 cracy.  It  is  not  only  the  legislature
 or  the  Government  aid  its  administra-
 tion  that  mean  democracy.  It  is  judi-
 ciary  also.  Our  judiciary  has  been
 very  zexlously  doing  its  part  to  give
 protection  also  so  far  as  the  liberty
 of  the  citizen  is  concerned.

 Now,  the  hon.  Member  there  chose
 to  take  objection  to  some  of  the  judg-
 ments  of  the  judiciary  which  is  so
 high  in  our  country.  I  am  very  sorry
 that  a  person  of  his  education  and
 from  the  place  where  he  is  sitting
 should  have  made  such  remarks  with
 regard  to  our  judiciary.  He  said  on
 the  one  hand  that  all  these  enact-
 ments  concerning  labour  are  useless.

 Shri  Narayanankutty  Menon:  Why
 should  he  talk  about  education?

 Shri  Abid  AH:  I  did  not  speak  a
 word  during  all  those  discussions  and
 now  I  would  request  the  hon.  Mem-
 ber  to  hear  me.  They  were  irrelevant.
 I  am  relevant,  because  I  shall  be
 replying  to  the  points  that  they  have
 been  trying  to  make  out.  Though
 they  were  unpalatable  things,  the  hon.
 Members  know  that  I  had  been  keep-
 ing  quiet.  So,  if  they  do  not  want
 to  hear  what  I  say  in  return,  they
 should  please  not  make  those  charges
 against  us.
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 Shri  Narayanankutiy  Monon:  I  have
 not  made  any  charges  against  the  Min-
 ister.

 Shri  Abid  Ali:  If  they  made  those
 charges,  they  should  be  prepared  to
 heer  the  replies.  I  am  not  going  to
 accept  the  charges  that  the  hon.  Mem-
 bers  wanted  to  make.  There  was  no
 occasion  for  it.  The  Bull  is  such  an
 innocent,  decent  and  acceptable  one
 that  it  has  been  accepted  unanimously
 by  this  House.  Still,  there  has  been
 Giscussion  on  the  lines  that  I  am  refer-
 ring  to.  I  do  not  know  why  the  hon.
 Members  there,  one  after  the  other,
 are  trying  to  interrupt.

 The  hon.  Member  there  said  that  as
 soon  as  the  worker  gets  Rs.  50  from
 the  Payment  of  Wages  authority,  there
 is  the  Supreme  Court  and  there  are
 the  High  Courts  and  the  civil  courts
 to  come  and  take  it  away,  and  so  the
 workers  do  not  get  a  pie.  How  many
 cases  have  gone  to  the  Supreme  Court
 and  the  High  Courts?  Not  even  one
 per  cent  He  shou:d  try  to  take  a
 little  trouble  of  finding  out  statustics.
 Not  even  one  per  cent.  of  the  deci-
 sions  of  the  conciliation  authority,  of
 the  industrial  court,  of  the  labour
 courts,  national  Tribunal,  have  gone
 to  the  High  Courts  and  the  Supreme
 Court.  Why  is  the  fuss  made  about
 it?  More  than  99  per  cent.  of  the
 cases  in  which  judgment  has  been
 delivered  by  the  authorities  that  I
 have  just  mentioned  have  been  imple-
 mented.  It  is  not  that  only  the  employ-
 ers  go  to  the  Supreme  Court  and  High
 Court.  Workers  also  have  taken  re-
 course  to  these  measures.  If  they  have
 found  something  which  they  felt  could
 be  remedied  in  the  Supreme  Court  or
 the  High  Court,  they  have  gone  there.
 Simply  because  a  very  small  percent-
 age  of  these  parties  go  to  the  Supreme
 Court  or  High  Court,  how  can  we
 amend  the  Constitution  and  take  away
 the  authority  of  the  Supreme  Court?
 We  are  not  going  to  do  that.  I  have
 made  it  clear  several  times  and
 repeat  it  here  that  no  occasion  has
 arisen,  at  least  so  far  as  we  are  con-
 cerned,  to  come  before  Parliament  to
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 take  away  these  powers  of  the  High
 Court  and  the  Supreme  Court.

 A  suggestion  has  been  made  that
 these  appeals  should  not  go  to  civil
 courts,  but  to  the  industrial  courts.
 Havé  hon.  Members  tried  to  under-
 stand  what  will  be  the  implication  of
 it?  How  many  industrial  or  labour
 courts  are  there  situated  in  each
 State?  Take  the  State  of  his  own.

 Shri  Narayanankutty  Menon:  We
 have  got  seven.

 Shri  Abid  Ali:  I  know  you  have
 got  7;  it  is  not  necessary  for  you  to
 tell  me.  Every  district  and  sub-divi-
 sion  has  got  a  civil  court  or  judicial
 magistrate.  If  these  appeals  go  to  the
 judicial  magistrates  or  civil  courts,
 they  are  situated  very  near  to  the
 piace  where  the  worker  resides.  If
 we  take  away  the  jurisdiction  of  these
 courts,  then  it  will  be  necessary  for
 the  workers  to  go  to  labour  courts  or
 industnal  courts  which  are  situated
 not  at  a  very  convenient  place  so  far
 as  the  workers’  residences  are  con-
 cerned,  because  the  number  of  such
 courts  35  small.  There  can  be  no  ob-
 jJectuon  that  these  cases  should  not  go
 to  the  industrial  courts  or  labour
 courts.  The  reason  is  that  it  38  20  the
 interests  of  the  workers  themselves
 that  justice  should  be  available  to
 them  very  near  to  their  residence  or
 place  of  working.

 The  difficulty  is  that  the  hon.  Mem-
 bers  from  Kerala  and  Kanpur  limit
 ail  that  they  say  based  on  the  experi-
 ence  that  the  hon.  Member  fro
 Kerala  has  obtained  in  Cochin  or  the
 hon.  Member  from  Kanpur  has  obtain-
 ed  from  the  working  of  the  Muir
 Mills  and  Laj-Imli.  They  confine
 themselves  to  those  areas.  Proceed
 further;  your  country  is  big;  it  hes
 got  millions  of  workers.  You  speak
 about  what  happened  about  6,000
 workers  always.  What  about  those
 lakhs  of  workers  who  have  gone  on
 strike  without  any  reason,  simply  for
 party  purposes,  so  that  somebody  may
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 be  elected  to  Parliament...  (Inter-
 ruptions.)

 Shri  s.  M.  Banerji:  He  is  making
 some  personal  remarks.

 Mr.  Deputy-Speaker:  If  the  hon.
 Minister  says  that  some  hon.  Members
 who  have  spoken  have  limited  their
 vision  to  their  area,  there  is  no  harm.
 We  should  listen  to  him.  I  would  also
 request  the  hon.  Deputy  Minister  to
 turn  a  little  to  the  left  and  speak.

 Shri  Abid  Ali:  Whichever  side  I
 look,  I  see  you  and  nobody  else.

 Mr.  Depaty-Speaker:  He  speaks
 Pointing  to  them;  that  is  were  the
 trouble  arises.

 Shri  Abid  Alf:  <A  _  reference  was
 made  to  some  judgment  in  1952,  Per-
 haps  it  was  concerning  the  bank
 award,  but  the  hon.  Member  should
 remember...  (Interrupt:on.}

 Mr.  Deputy-Speaker:  If  there  is
 something  that  the  hon.  Member  must
 answer,  I  will  give  him  an  opportunity
 of  explaining  himself,  but  why  should
 the  interruption  go  on?

 Shri  Narayanankatty  Menon:  If  that
 is  done,  we  will  be  satisfied.

 Shri  8.  M.  Banerji:  The  hon.  De-
 puty  Minister  mentioned  about
 Kanpur.  I  said  that  6,000  workers  in
 the  Muir  Mills  and  Lal-Imli  have  not
 been  paid  their  wages  for  one  month.
 I  wanted  an  answer.

 Myr.  Deputy  -Speaker:  The  com-
 plaint  is  that  the  hon.  Member  always
 mentions  those  6,000  workers  and
 does  not  take  into  account  lakhs  of
 workers  that  are  there  working  in  the
 whole  of  the  country.  That  was  the
 complaint  and  that  is  how  he  has  put
 it.  Whether  it  is  right  or  wrong  may
 be  a  different  matter.

 Shri  Abid  Al:  !  was  saying,  takhs
 of  workers  went  on  strike  without
 any  rhyme  or  reason  simply  to  benefit
 &  particular  individual  in  his  elec-
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 Shri  8.  M.  Banerji:  I  have  sacrified
 my  job  for  them  Have  a  bye-elec-
 tion  if  you  want.

 Mr.  Deputy-Speaker:  Why  should
 the  Deputy  Minister  ‘himself  invite
 some  trouble?

 Shri  Abid  Ali:  I  am  not  inviting
 trouble.  I  am  thankful  to  you  for  the
 suggestion,  but  I  am  making  a  state-
 ment  of  fact.  It  is  a  fact;  it  happened.
 Wrong  advices  are  given  to  the  work-
 ers  and  a  large  number  of  workers  go
 on  strike.  What  about  their  children?

 Tf  these  enactments  are  not  for  the
 benefit  of  the  workers,  why  should
 hon.  Members  themselves  take  the
 trouble  of  bringing  forward  non-offi-
 cial  Bills?  My  feeling  is  that  the
 enactments  which  we  have  put  on  the
 statute-book  have  helped  the  work-
 ers  immensely.  The  workers  are
 aware  of  it  and  they  are  benefited  by
 it

 One  hon.  Member  has  said  that  no
 mention  has  been  made  in  this  Bill
 about  retrenchment  relief,  etc.  [ft  is
 a  pity  that  my  friend  who  claims  to
 be  working  in  the  labour  field  does
 not  even  know  this  much  that  this  has
 been  taken  care  of  very  well  by  the
 Industrial  Disputes  Act  and  the  pro-
 visions  are  sufficiently  clear,  so  far
 as  this  particular  matter  is  concerned.

 Mention  has  been  made  about  the
 dismissal  of  a  particular  worker  in
 the  U.P.  State  Transport.  I  do  not
 think  any  worker  has  been  dismissed
 simply  because  he  claimed  payment
 of  Wages  under  this  Act.  If  it  is  sa,
 I  would  request  the  hon.  Member  who
 has  made  the  reference  kindly  to  give
 me  details  and  we  shall  certainly  take
 it  up  with  all  earnestness.

 Shrimati  Parvathi  Brishnan:  If
 you  do  not  believe  it,  what  is  the
 point  in  passing  on  information?

 Shri  Abid  Ali:  A  suggestion,  was
 made  that  this  Act  should  be  made  to
 cover  bus  services,  mines  and  planta-
 tions.  I  may  submit  for  the  hon.
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 (Shri  Abid  Ali}
 Member's  information  that  these
 industries  are  already  covered.

 With  regard  to  insurance,  I  may  tell
 the  hon.  Lady  Member,  yes;  it  was
 our  policy  so  tar  not  to  give  authority
 to  employers  to  make  deductions  from
 workers’  wages  for  the  insurance
 Premia,  because  we  knew  that  as  a
 matter  of  fact  quite  a  few  unserupul-
 ous  insurance  workers  duped  the
 workers  by  collecting  insurance  pre-
 mia  and  then  the  msurance  policies
 were  forfeited.  Mushroom  insurance
 companies  also  were  started  There-
 fore,  we  did  not  want  to  encourage
 them.  But  now,  as  I  have  explained
 yesterday,  as  the  Insurance  Corpora-
 tion  is  working  on  good  lines  and  has
 been  appointed  by  an  enactment  of
 Parhament,  I  have  myself  suggested
 that  workers  should  have  the  power
 to  authorise  the  employeis  to  collect
 insurance  premia  and  pay  to  insur-
 ance  companies.  I  do  not  know  what
 was  the  objection  about  that.  of
 course,  so  far  as  the  implementation
 is  concerned,  it  35  left  entirely  to  the
 choice  af  the  workers.  They  are  per-
 mitted  now  under  the  Act  to  autho-
 rise,  but  uf  they  do  not  want  te  autho-
 rise,  then  we  do  not  wan.  to  compel
 them.  If  they  want  to  authorise,  we
 will  encourage  them.

 Shri  K  N.  Pandey  made  a  reference
 to  the  fact  that  we  limit  this  Act  to
 wage-earners  upto  Rs  400  and  the
 Industrial  Disputes  Act  covers  work-
 ers  who  draw  upto  Rs  500  and  there
 will  be  difficulty.  I  may  submit  that
 the  awards  under  the  Industr.al  Dis-
 putes  Act  are  to  be  implemented
 according  to  the  provisions  mentioned
 in  that  Act.  Therefore,  there  is  no
 disability  so  far  as  the  workers  who
 may  be  benefited  by  the  industrial
 disputes  award  in  getting  their  wages
 and  the  amount  due  to  them  in  the
 award,  because  the  Limit  of  Rs.  400
 under  this  Act  is  not  raised  to  Rs.  500.
 About  the  other  suggestion  regarding
 appeals,  I  am  inclined  to  accept  that
 ‘provided  another  amendment,  which
 {  have  submitted,  which  is  consequen-
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 tial  on  that,  is  allowed  by  you  and  is
 accepted  by  the  House.

 Shri  Bharucha  has  made  two  sug-
 gestions.  One  was  with  regard  to
 interim  injunctions.  That  iw  quite
 reasonable  and  I  am  giving  an  amend-
 ment,  as  suggested  by  him.

 But,  with  regard  to  the  shop  assist-
 ants,  the  position  is  that  this  Act  has
 to  be  administered  by  the  State  Gov-
 ernments  and  there  should  be  an  ela-
 borate  machinery  for  the  adminustra-
 tion  of  the  Act.  So,  we  can  provide
 in  the  Act  only  those  which  the  State
 Governments  are  agreeable  to  admin-
 ister,  With  regard  to  shop  assistants,
 as  the  hon  Members  know,  there  is
 8  separate  enactment  in  the  States.
 Then,  we  have  also  drafted  a  model
 Act  for  thts  Purpose  and  sent  it  to  the
 State  Government  In  such  of  these
 States  which  will  accept  this  formula,
 automatically  the  Payment  of  Wages
 Act  aso  will  become  applicable  to  the
 shop  assistants

 My  friend  from  Punjab,  Shri  Bhar-
 gava,  made  a  very  good  suggestion
 and  I  am  thankful  to  him  for  that  It
 is  for  the  insertion  of  the  word  “may”
 before  the  word  “direct”  on  page  5.
 i  will  accept  the  amendment  accord-
 ingly

 With  regard  to  the  other  workers,
 as  I  have  already  submitted,  the  State
 Governments  have  to  administer  this
 law  and  it  is  entirely  left  to  them.
 We  do  not  want  to  do  things  which
 they  will  not  be  able  to  administer.

 Much  has  been  said  here  about
 bonus.  I  do  not  know  what  the  hon.
 Members  meant  by  it.  This  Act  does
 not  specify  what  the  workers  should
 get  or  should  not  get.  The  scope  of
 this  Act  is  that  workers  should  be
 enabled  to  go  before  an  authority
 under  the  Act  to  claim  the  amount
 which  otherwise  they  were  entitled
 to  and  the  employer  is  not  paying.
 That  is  the  scope  of  this  Act.  A  for-
 mu’a  defining  “bonus”  cannot  be  put
 in  this  Act.  An  attempt  has  bean
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 made  even  in  the  Indian  Labour  Con-
 ference  to  find  out  some  acceptable
 formula  as  to  what  is  bonus.  In  spite
 of  the  best  brains  in  the  labour  field
 having  made  an  attempt  to  find  a  for-
 mula,  they  have  not  yet  succeeded.

 So,  hon.  Members  do  not  expect  me
 té  give  another  handle  to  them  for
 going  outside  and  agitating:  look  here,
 government  of  the  Congress  has  cur~
 tailed  the  rights  and  taken  away  what
 you  are  entitled  to.  What  has  hap-
 pened  in  Ahmedabad?  A  formula  has
 been  found  out.  Workers  were  happy.
 In  Bombay  also  it  was  the  same.  But
 the  parties  which  are  not  happy  and
 which  want  the  workers  not  to  be
 happy,  created  trouble.  What  has  hap-
 pened  in  Jamshedpur?  The  same
 thing.  A  formula  has  been  evolved
 and  it  has  been  successfully  impie-
 mented.  But  that  has  given  them
 some  handle  to  create  trouble.

 The  Payment  of  Wages  Act  is
 something  different  from  what  the
 fhon.  Members  have  in  mind.  So  far
 as  the  Government  is  concerned,  s0
 far  as  the  Indian  Labour  Conference
 is  concerned,  so  far  as  the  Standing
 Cornmittee  is  concerned,  they  are
 working  at  it  to  find  out  some  for-
 mula,  acceptable  to  everyone,  not  for
 creating  trouble  but  for  industrial
 peace  in  the  country.  That  attempt
 is  being  continued.

 One  more  attempt  has  been  made  in
 this  direction.  We  propose  to  refer
 this  question  of  the  bonus  to  the  Sugar
 Wage  Board,  which  we  propose  to
 appoint  in  the  near  future

 Shri  Narayanaskatty  Menon:  The
 cement.

 Shri  Abid  All:  One  of  the  terms  of
 reference  will  be:  on  what  basis  bonus
 can  be  fixed?  That  is  one  concrete
 attempt  which  we  have  made  in  this
 direction.  They  will  consider  the
 bonus  to  be  paid  to  the  workers  keep-
 ing  In  mind  bonus  formuia  fixed  by
 settlement  or  by  award  or  decision  by
 the  intustriel  court  or  the  national
 industrial  tribunal.

 ll  DECEMBER  1967  Payment  of  Wages  4772,

 Hon.  Members  should  not  go  away
 with  the  impression  that  because
 bonus  has  not  been  mentioned,  so  the
 workers  will  not  get  it.  No.  If  bonus
 is  due  because  of  the  decision  or  the
 award  of  the  industrial  court  or  the
 national  industrial  tribunal,  it  will  be
 covered  by  the  Industrial  Disputes
 Act,  and  if  an  employer  chooses  not
 to  pay  that,  then  action  can  be  taken
 against  such  employer  and  he  is  liable
 to  pay  heavy  fines  according  to  the
 provisions  already  contained  in  the
 Act  that  I  have  mentioned.  There-
 fore,  the  hon.  Members  should  not  be
 in  doubt  that  any  injustice  has  been
 done  to  the  workers  or  that  workers
 have  not  got  any  other  protection,  ac-
 cording  the  present  legislation,  so  far
 as  that  particular  claim  of  theirs  is
 concerned.

 Ag  I  have  mentioned,  this  Act  is  ad-
 ministered  by  the  States  and  the
 amendments,  which  we  have  proposed,
 are  proposed  after  consulation,  not
 only  with  the  State  Governments,  but
 also  with  the  labour  representatives
 and  the  employers  as  well,  and  accord-
 ing  to  the  decision  that  has  been  reach-
 ed  after  consulation  with  these  inter-
 ests.  So,  I  am  sure  that  the  amending
 Bill  which  has  been  brought  forward
 will  be  accepted  by  the  House  unani-
 mously.

 Shri  Narayanankutty  Menon:  The
 hon.  Deputy  Minister  referred  to
 quotation  I  have  made  about  a  deci-
 sion  of  the  Supreme  Court.  He  said

 ‘that  it  is  the  Bank  Award.  It  is  not
 the  Bank  Award.  It  is  from  the  case
 State  of  Madras  vs.  Sarathy.

 Shrimati  Parvathi  Krishnan  rose.—

 Mr.  Deputy-Speaker:  The  lady
 member  had  a'ready  had  enough  say.

 Now  the  question  is:

 ‘That  the  Bill  further  to  amend
 the  Payment  of  Wages  Act,  1636,
 be  taken  into  consideration”.

 The  motion  was  adopted.
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 Clause  2—  (Amendment  of  section  )

 Shri  Narayanankutty  Menon:  I
 want  to  move  amendment  No.  13.

 Mr.  Depnty-Speaker:  It  is  the  same
 as  amendment  No.  l.  Who  has  given
 notice  of  amendment  No.  ?

 Shri  Narayanankutty  Menon:  Shri
 K.  N.  Pandey.

 Mr.  Deputy-Speaker:  Since  Mr.
 Pandey  is  not  moving  his  amend-
 ment,  this  amendment  can  be  moved.

 Shri  Narayanankutty  Menon:  I  beg
 to  move:

 Page  ,  line  2—
 jor  “four  hundred  rupees”  sub-

 stitute  “five  hundred  rupees”
 It  can  be  seen  from  the  reply  of  the
 hon.  Minister  that  he  was  not  at  all
 giving  any  attention  to  what  was
 mentioned  from  this  side.  Regarding
 this  particular  mstance  of  Rs.  400  and
 Rs.  500,  when  we  asked  the  hon.  Min-
 ister  a  question  why  there  was  this
 difference  of  Rs.  100,  we  were  prepar-
 ed  for  an  answer:  why,  we  have
 introduced  Rs.  500  last  year  when  the
 Industrial  Disputes  (Miscellaneous
 Provisions)  Amendment  Act  was
 introduced?  Then  Rs.  500  was  found
 to  be  the  limit  by  which  a  workman
 was  defined  in  the  Industrial  Disputes
 Act.  Now  all  those  who  are  getting
 Rs.  500  in  the  industries  are  defined
 as  workmen  under  the  Industrial  Dis-
 putes  (Muscellaneous  Provisions)
 Amendment  Act.  Now  the  Govern-
 ment  have  come  out  with  an  amend-
 ment  to  the  Payment  of  Wages  Act.
 Then  what  is  the  objection  for  Gov-
 ernment  to  include  those  workmen
 who  are  getting  upto  Rs.  500,  0  get
 the  benefits  of  the  Payments  of  Wages
 Act.

 When  there  was  criticism  from  this
 side,  we  were  told  that  we  view
 things  from  the  point  of  view  of  a
 small  village  or  a  amall  district.  Un-
 fortunately,  in  the  first  reading  we
 could  not  reply  to  all  those  points
 raised  by  the  hon.  Minister.  Now,
 under  one  Act  Government  says  that
 Re.  500  shall  be  the  limit  for  a  work-
 man.  Next  day  they  come  forward
 ang  say  Rs.  400  shall  be  the  Limit
 under  the  Payment  of  Wages  Act.
 There  should  be  some  sort  of  standar-
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 disation  in  this  matter.  Otherwise,
 there  will  be  some  serious  objection
 to  include  workmen  who  are  getting
 Ra.  500.  When  they  have  mentioned
 Rs.  400  in  one  Act  and  Re.  500  in
 another  Act,  there  should  be  some
 sort  of  explanation  as  to  the  justifica-
 tion  for  this  discrimination.  Why
 should  they  exclude  the  category  of
 workmen  who  are  getting  Rs.  400  and
 above?
 5  hrs.

 Therefore,  even  though  the  opposti.
 tion  on  this  side  has  not  got  abroad
 view,  of  things  on  an  All  India  basis,
 Government  should  have  a  broad
 view  throughout  India  and  also  of  the
 working  classes  and  they  should  not
 make  discrimination  without  sufficient
 reason.  While  the  Industrial  Disputes
 Act  is  applicable  to  all  industries
 and  establishments,  because  of  certain
 imaginary  objection  from  the  State
 Government,  Government  says  that
 it  cannot  be  made  applicable  to  all
 establishments.  Government  is  not
 prepared  for  that.  All  mght.  While
 the  Government  makes  this  applicable
 to  a  particular  industry,  let  this  be
 made  applicable  to  all  the  workmen
 in  that  industry.  Now,  the  result
 will  be,  8  portion  of  the  workmen  in
 a  particular  industry  in  which  the
 Payment  of  Wages  Act  will  be  applic-
 able  will  be  denied  the  benefit  of  the
 previsions  of  the  Payment  of  Wages
 Act.  All  workmen  getting  above
 Rs.  400  and  below  Rs.  500,  if  the
 employer  refuses  to  pay  them  the
 wages,  they  will  absolutely  have  no
 remedy.  If  the  employer  refuses  to
 pay,  persons  getting  more  than  Rs.  400
 will  have  to  have  recourse  to  the
 Industrial  Disputes  Act.  To  have
 recourse  to  the  Industrial  Disputes
 Act  for  a  section  of  the  workmen  for
 the  unpaid  wages,  will  take  a  long
 time.

 The  hon.  Minister  said  that  we  were
 speaking  with  the  experience  of  vil-
 lages  and  towns.  Now,  we  made  a
 suggestion  that  this  collecting
 mechinery  may  be  the  Industrial
 courts.  What  is  the  position?  In  every
 State,  the  District  Collector  is  ret
 ponsible.  The  District  Collector  sits

 in  a  State.  Once  a  petition  is  sent  to
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 him,  the  position  is  this.  The  Col-
 lector,  on  the  one  side,  has  got  exe-
 cutive  responsibilities.  In  many
 States,  the  District  Collector  has  got
 semi-judicial  functions  also.  After
 all  these  things  are  over,  once  in
 six  months,  he  posts  the  petition.  He
 takes  2  or  3  years  to  dispose  of.  The
 Industrial  courts  are  there.  Even
 though  it  may  be  a  bit  difficult
 to  travel  more,  the  Industrial
 court  is  better  able  to  understand
 the  position  of  the  workers  and
 give  a  decision.  There  will  be  no
 justification  in  excluding  persons  get-
 ting  more  than  Rs.  400  and  less  than
 Rs.  500  and  leaving  them  without  a
 remedy.

 Therefore,  without  referring  to  any
 sort  of  political  malice,  which  is  quite
 unwarranted—because  such  an  in-
 nocuous  Bill  was  there  and  we
 unconditionally  supported  the  Bill,
 we  made  only  certain  suggestions  to
 make  certain  improvements—it  is
 quite  unwarranted  for  the  hon.  Minis-
 ter  to  call  names  and  provoke.  cer.
 tain  political  animosities.  Without
 any  sort  of  rancour,  without  agreeing
 with  us  that  we  all  stand  for  indus-
 trial  peace,  let  these  suggestions
 which  are  not  political  in  character,
 which  are  not  put  in  any  party
 politics  spirit,  be  accepted  because
 there  is  no  other  reason  why  it  should
 not  be  accepted.

 Shri  Abid  Ali:  It  is  said  Rs.  400.
 Somewhere,  the  limit  is  fixed.  Hon.
 Member  said,  why  not  Rs.  500  or
 Rs.  600  or  Rs.  700.  This  Act  is  very
 much  inter-related  with  the  Emp-
 loyees  State  Insurance  Act.  These
 have  to  be  taken  we  have  fixed  §  the
 Hmit  of  Rs.  400.  Because  of  that,
 limit  of  Ra.  440.  That  is  the  reason.
 Not  that  those  who  draw  wages  over
 Rs.  400  are  pust  now  cared  for,  They
 also  have  other  remedies.  These
 are  available  to  them  as  to  others.

 With  regard  to  the  civil  court  and.
 the  industrial  court,  what  I  have  sug-
 gested  in  this.  If  the  hon.  Member
 review  for  a  moment  the  situation  of
 these  courts,  the  places  where  they
 are  situated,  they  will  agree  with  me
 i00  per  cent.  that  the  suggestions
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 should  not  be  accepted  to  take  away
 the  powers  of  the  civil  courts  Which
 has  been  mentioned  in  the  Act.

 About  the  other  things,  I  am  the
 last  man  to  enter  into  such  discus-
 sions.  But,  very  unfortunately,
 while  discussing  even  this  innocent
 and  welcome  Bill,  I  would  request
 the  hon.  Member  to  read  his  speech
 at  night.  Perhaps,  he  does  not
 remember  what  he  has  spoken  in  the
 morning.  After  he  reads,  if  he  tells
 me  that  what  I  have  said  was  not  in
 reply  to  what  he  has  said,  if  he  is
 convinced  that  I  have  gone  beyond
 that,  then,  of  course,  I  will  say,  I  am
 sorry.  I  know  that  there  won’t  be
 any  occasion  for  me  to  say  that

 Shri  Narayanankutty  Menon:  The
 reading  should  be  done  by  you.

 Mr.  Deguty-Speaker:  Order,  order.

 I  shall  now  put  amendment  No.  Ww
 to  the  vote  of  the  House.

 The  question  is:

 Page  1  line  2,—
 for  “four  hundred  rupees”  substi-~

 tute—
 “five  hundred  rupees”

 The  motton  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  2  stand  part  of  the
 Bill”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  3—(Amendment  of  section  2)
 Shri  Ghosal:  I  beg  to  move:

 Page  2,—

 after  line  9,  add:

 ‘th)  “industry”  means  any  busi-
 ness,  trade  undertaking  which
 includes  mercantile  firms  and
 organisations.’

 Page  2,  line  36,—
 (i)  for  “(l)"  substitute  “(";  and

 (i)  after  “bonus”  insert  “if  dec-
 lared”
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 Shri  Narayanankatty  Menon:  I
 beg  to  move:

 (i)  Page  l—

 for  lines  ३76  and  17,  substitute:

 ‘(i)  “factory”  means  a  factory
 as  defined  in  clause  (m)  of  sec-
 tion  2  of  the  Factories  Act,  1948;
 Mines  as  defined  in  Mines  Act,
 1952;  Plantations  as  defined  in
 Plantation  Labour  Act,  1951;  and
 workers  in  the  Motor  Transport’.

 (ii)  Page  i,  line  1I—

 add  at  the  end:

 “and  includes  any  establish-
 ment  as  defined  by  the  Industrial
 Dispute  Act,  1947".

 (ui)  Page  3—

 omit  lines  6  to  8.  *

 (iv)  Page  3—

 omit  Lines  9  and  10.

 (v)  Page  3—

 omit  lines  !  to  33

 (vi)  Page  3—

 omit  lines  I4  to  16.

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 Page  i—

 after  line  i8,  add:

 “(l)  for  item  (a),  the  following
 shall  be  substituted,  namely: —

 “Ca)  tramway  or  any  motor
 transport  service  including
 buses  and  lorries  both  in
 public  and  private  sectors”

 Mr.  Deputy-Speaker:  These  amend-
 ments  are  before  the  House.

 Shri  Narayanankutty  Menon:  Sir,
 the  main  point  of  these  amendments
 is  a  bit  related  to  the  other  amend-
 ment  The  hon.  Minister,  while
 speaking,  indicated  that  the  State
 Governments  were  consulted.  ह (अ
 may  be  very  difficult  for  the  State
 Governments  to  administer  this  Act
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 if  certain  other  industries  are  also
 included  in  the  Payment  of  Wages
 Act.  That  is  exactly  why  I  suggested
 that  the  States  could  afford  to  settle
 disputes.  When  the  workman  has
 disputes  about  wages,  and  the  matter
 is  referred  to  an  industrial  tribunal
 and  the  tribunal  gives  an  order  or
 award  in  which  the  wages  are  defined
 or  other  amenities  are  defined,  if  all
 the  establishments  are  not  included,
 I  might  ask  from  the  hon.  Minister,
 what  is  the  remedy  left  for  the  work-
 men  to  collect  these  wages.  If  the
 Payment  of  Wages  Act  is  made  appli-
 cable,  that  creates  a  summary
 remedy  for  the  workmen,  a  relatively
 easier  remedy  than  going  to  a  civil
 court.  In  an  estabichment  in  which
 the  Payment  of  Wages  Act  is  not
 applicable,  the  only  remedy  for  a
 workman  to  collect  the  waves  if  the
 employer  refuses'  to  pay  the  wages,
 is  to  go  to  a  civil  court  Everybody
 knows,  but  the  hon  Minister  does  not
 know  what  is  the  difficulty  to  a  work-
 man  in  going  before  8  civil  court.
 He  will  have  to  pay  the  court  fee
 All  the  formalities  and  paraphernalia
 of  a  civil  suit  are  there  It  will  be
 decided  after  years  The  workmen
 will  have  to  wait  till  a  decision.  For
 the  recovery  of  wages,  perhaps  a
 summary  remedy  is  justified  In  the
 case  of  collection  of  wages.  why  not
 this  be  made  applicable  to  all  indus-
 tries  so  that  the  definition  of  factory
 is  taken  away  and  establishment  sub-
 stituted?

 Even  if  it  is  a  question  of  princi-
 ple,  when  the  Government  has  decid-
 ed  to  define  establishment  in  the
 Industrial  Disputes  Act  to  cover  all
 sorts  of  establishments,  certainly,  all
 the  benefits  that  accrue  from  the
 Industrial  Disputes  Act,  which  termi-
 nate  In  an  award,  there  should  be
 a  further  remedy  of  collection
 for  example  I  pointed  out  the  difficulty
 of  the  workmen.  What  is  the  use  of
 disposing  of  so  many  awards.  First
 of  all,  it  is  very  troublesome.  Other-
 wise,  we  have  given  remedies.
 The  Government  have  the  Journe-
 lists  Wage  Board.  The  hon.  Minis-
 ter  was  saying,  we  do  not  ex-
 Ppertence  any  difficulty  with  the
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 Supreme  Court.  But,  if  the  hon.
 Deputy  Minister  will  ask  the  Labour
 Minister  what  the  trouble  was,  with
 tegard  to  the  coal  industry  when  the
 Supreme  Court  granted  stay  for  giv-
 ing  award,  he  will  say  how  the
 Lebour  Minister  went  there  and  had
 the  matter  settled.  To  avoid  this
 trouble,  once  an  award  is  passed  bya
 tribunal,  immediately  for  the  imple-
 mentation  of  the  award  should  be
 there.  The  machinery  of  the  Indus-
 trial  Disputes  Act  may  be  there.  But,
 in  the  case  of  the  recurring  right  to
 get  these  wages,  what  will  the  other
 workmen  do?  For  example,  in  the
 Transport  industry,  it  has  not  been
 possible  to  apply.

 Therefore,  if  the  State  Governments
 feel  that  it  will  be  very  difficult  to
 administer  the  Act,  a  proper  admini3-
 trative  machinery  will  have  to  be
 found  out  so  that  the  workmen  could
 collect  the  wages  To  the  Industrial
 court,  all  industrial  disputes  from  all
 industries  are  referred.  Similarly,
 decisions  on  industria!  disputes  should
 be  implemented  by  the:e  industrial
 courts.  There  will  be  absolutely  no
 trouble  at  all,  The  workmen  will  be
 prepared.  It  is  far  better  not  to
 have  a  remedy  at  all  than  to  go  to  a
 civil  court,  wait  for  three  years.  ह
 will  be  easier  to  travel  4  or  5  miles,
 go  to  the  industrial  courts  and  get
 this  done.  Therefore,  even  if  it  is
 dificult  at  this  stage,  Government
 should  decide  that  the  Payment  of
 Wages  Act  should  ७०  made  applicable.
 He  reminded  us  that  the  Payment  of
 Wages  Act  is  only  a  procedural  Act.
 We  did  not  say  that  it  is  a  substan-
 tive  Act.  When  I  spoke  in  the  first
 reading,  I  made  it  clear  that  the
 Payment  of  Wages  Act  does  not  give
 any  substantive  definition  or  canfer
 any  right  upon.  the  workers.  It  is
 only  to  enable  the  workers  to  get
 their  rights  redressed  from  the  emp-
 loyers  that  the  Payment  of  Wages  Act
 is  there.  So,  there  is  no  question
 of  conferring  any  rights  here.  Here,
 it  is  only  a  question  of  Government
 deciding  that  the  remedy  to  get  those
 tights  implemented  should  be  given
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 by  this  Act.  I  hope  Government  will
 consider  this  position  and  will  make
 this  Act  applicable  to  as  many  indus-
 tries  as  possible.

 Shri  Ghosal:  I  have  moved  my
 amendment  in  order  to  extent  the
 provisions  of  the  Payment  of  Wages
 Act  to  all  the  workers  who  are  cov-
 ered  by  the  Industrial  Disputes  Act,
 especially,  the  middle  class  employees
 of  the  big  cities.  They  have  got  only
 two  remedies  open  to  them.  One  is
 to  gu  to  a  tribunal:  and  a  reference
 ean  be  made  to  a  tribunal  only  by
 Government  and  not  at  the  initiative
 of  the  workers.  The  other  is  that
 they  can  go  to  a  civil  court.  This
 would  mean  that  for  realising  a  sum
 of  Rs.  200  they  shall  have  to  spend
 Rs.  50  or  more  even  in  the  initial
 stages.  I  know  of  one  case  at  least
 where  in  order  to  realise  Rs.  200,  the
 man  had  to  spend  Rs.  4i5-9-0.

 So,  in  order  to  avoid  this  difficulty
 at  least  in  the  case  of  the  middle
 class  employees  in  the  big  cities  like
 Calcutta,  Bombay  etc.  where  they
 are  hard  hit  at  the  present  moment,
 I  have  brought  forward  this  amend.
 ment,  and  I  would  request  the  Minis-
 ter  to  include  the  middie  class  emp-
 loyees  also  within  the  scope  of  this
 Act.

 Shrimati  Parvathi  Krishnan:  I  have
 already  referred  to  my  amendment
 when  I  spoke  in  the  first  reading.
 When  amending  this  Act  and  trying
 to  include  a  larger  number  of  work-
 ers  by  extending  the  provisions  of
 the  Act  to  workers  of  other  establish-
 ments  alco,  I  would  request  the
 Deputy  Minister  to  accept  my  amend-
 ment  which  seeks  to  extend  the  pro-
 visions  of  the  Act  so  as  to  apply  them
 also  to  those  workers  who  are  work-
 ing  today  in  transport  services  other
 than  tramway  and  motor.  As  far
 as  motor  omnibus  and  tramway  are
 concerned,  they  are  already  there  in
 the  old  Act.  Just  as  the  provision
 with  regard  to  the  workers  in  the
 inland  water  transport  is  being
 amended  to  bring  it  up-to-date,  like-
 wise,  with  the  increased  road  trans-
 port  in  regard  to  lorries  which  are
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 now  used  to  transport  food,  to  trans-
 port  developmental  goods,  and  ४0७
 transport  various  other  commodities,
 it  is  very  necessary  that  this  large
 number  of  workers,  that  is  growing,
 should  also  have  the  benefits  of  this
 Act,  and  they  should  be  =  included
 within  this  Act.

 So,  it  is  a  very  simple  amendment,
 and  at  the  same  time  a  very  import-
 ant  and  far-reaching  one.  I  am  sure
 the  Deputy  Minister  who  seems  to  be
 so  interested  and  devoted  to  taking
 a  much  broader  and  a  much  wider
 point  of  view  will  have  no  objection
 to  accepting  this  amendment  in  his
 broad-minded  and  wide  view  of
 things.

 Shri  Abid  Ali:  I  not  only  take  a
 broader  view  but  also  act  accordingly.
 The  Payment  of  Wages  Act  already
 enables  Government  to  extend  the
 provisions  thereof  to  mines,  planta-
 tions,  tramway  or  motor  omnibus  ser-
 vices.  The  Central  Government  have
 extended  the  Act  to  mines.  The  State
 Governments  of  Assam,  West  Bengal.
 Madras,  Kerala,  Bihar,  Mysore,  Punjab
 and  Tripura  have  applied  the  Act  to
 plantations.  The  Governments  of
 Assam,  Bihar,  West  Bengal,  Madras,
 Delhi,  Andhra,  Mysore,  Tripura  and
 Punjab  have  extended  the  Act  to
 motor  omnibus  services.  The  Govern-
 ment  of  Punjab  have  also  extended  it
 to  governmental  transport  and  private
 transport  services.  Delhi  has  extended
 the  Act  to  motor  goods  transport  ser-
 vices,  and  Orissa  to  motor  vehicles
 plying  under  stage  carriage  permits
 and  public  carriers.  There  is,  there-
 fore,  no  necessity  for  accepting  these
 amendments.  The  Act  ६  already  ap-
 plicable  and  has  been  made  applicable,
 as  hon.  Members  will  be  =  convinced
 from  the  list  which  I  have  just  read
 out.

 As  regards  the  question  of  civil
 court,  tribunal  etc.,  the  hon.  Member
 has  made  a  mention  about  that.  It  is
 not  a  question  of  four  or  five  miles.  In
 some  instances,  it  is  a  question  of  one
 hundred  or  two  hundred  miles,  and  It
 is  a  question  of  the  workers  walking
 all  that  distance  to  seek  redress,  if  the
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 jurisdiction  of  the  civil  court  is  with-
 drawn.  Therefore,  !  insist  on  not  ac-
 cepting  these  amendments.

 Shri  Narayanankutty  Menon:  Thst
 was  not  the  point.  What  is  the  remedy
 then  for  a  worker  who  has  to  get
 Rs.  400  or  Rs.  500?

 Shri  Abid  AH:
 replied  to  it.

 Mr.  Deputy-Speaker:  Does  any  hon.
 Member  want  that  his  amendment
 should  be  put  to  vote  separately?

 I  have  already

 Shri  Narayanankutty  Menon:  ‘You
 can  put  all  of  them  together,  because
 the  Minister  is  so  broad-minded.

 Mr.  Deputy-Speaker:  I  shall  now  put
 amendments  No.  3,  5,  4,  16,  16,  17,  18,
 39  and  25  to  the  vote  of  the  House.

 The  question  is:

 Page  2—

 after  line  9,  add:

 ‘th)  “Industry”  means  any
 business,  trade,  undertaking
 which  includes  mercantile  firms
 and  organisations.’

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  2,  line  36

 {i}  for  “(CL)”  substitute  “(f)";  and

 (il)  after  “bonus”  insert  “if  dec-
 lared”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  I~

 for  lines  6  and  1%,  substitute:
 *(i)  ‘factory”  means  a  factory

 as  defined  in  clause  (m)  of  sec-
 tion  2  of  the  Factories  Act,  1048;
 Mines  as  defined  in  Mines  Act,
 ‘1982;  Plantations  as  defined  in
 Plantation  Labour  Act,  1051;  and
 workers  in  the  Motor  Transport’.
 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:

 Page  l,  line  I~

 add  at  the  end—

 “and  includes  any  establizh-
 ment  as  defined  by  the  Industrial
 Dispute  Act,  1947",

 The  motion  was  negatived.

 Mr.  रफा -ठिडल्नोय  The  question
 is:

 Page  3,—
 omit  lines  6  to  8.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  3,—
 omit  lines  9  and  10.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  3,—
 omit  lines  i!  to  13.
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  3,—
 omit  lines  ह उ  to  16.

 The  motion  was  negatwved.
 Mr.  Deputy-Speaker:  The  question

 is:

 Page  1—

 efter  line  I8,  add:

 “ay  for  item  (a)  the  following
 shall  be  substituted,  namely:—

 “{a)  tramway  or  any  motor
 transport  service  including
 buses  and  lorries  both  in
 public  and  private  sectors.”  *

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is;

 “That  Clause  3  stand  part  af  the
 Bin”,

 The  motion  was  adopted.
 Ciause  3  wee  added  to  the  Bill.

 (Amendment)  Bui  4754

 Clause  4  was  added  to  the  Bill.

 Clause  B—(  Amendment  of  section  7)
 Pandit  Thakur  Das  Bhargava:  ६  have.

 got  an  amendment.  It  has  not  yet
 been  cyclostyled.  I  suggested  it  when
 I  spoke  earlier,  and  the  Minister  was
 pleased  to  accept  it.  It  runs  thus:

 Page  5,  है 1,  24.

 Mr.  Deputy-Speaker:  That  is  to
 clause  8.  Now,  we  are  on  clause

 Shri  Narayanankutty  Menon:  I  beg
 to  move:

 (i)  Page  3—
 after  line  40,  add:

 “Provided  that  any  deduction
 from  the  wages  shall  be  consider-
 ed  as  deduction  from  wages  under
 this  Act,  if  such  deduction  has
 been  made  without  giving  reason-
 able  opportunity  to  show  cause
 against  such  deduction,  and  ex-
 ceeds  half  of  the  wages.”

 (ii)  Page  4,  line  20—

 add  at  the  end:

 “or  contributions  to  Mutual
 Benefit  Schemes  approved  by  the
 State  Governments.”

 Shri  L.  Achaw  Singh:  I  beg  to  move:

 Page  3—
 for  lines  35  to  40,  substitute:

 “shall  not  be  deemed  to  be  a  de-
 duction  from  wages  in  any  case
 where  the  rules  framed  by  the
 employer  and  agreed  to  by  the
 representative  union  of  the  em-
 ployees  or  the  elected  representa-
 tives  of  the  employees  in  the  ab-
 sence  of  a  union,  for  the  impoai-
 tion  of  any  such  penalty  are  in
 conformity  with  the  requirements,
 if  any,  which  may  be  specified  in
 this  behalf,  by  the  State  Govern-
 ment  by  notification  in  the  official
 garette.”.

 The  rules  framed  by  the  employers
 may  be  prejudicial  to  the  interests  of
 the  workers,  and  these  rules  would
 concern  promotion,  withhokding  of
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 promotions,  withholding  of  increments,
 demotion,  and  suspension.  So,  they
 should  be  scrutinished  by  the  repre-
 sentatives  of  the  trade  unions,  and
 they  should  also  agree  to  the  rules
 framed  by  the  employer  before  those
 rules  are  enforced.

 Shri  Abid  Ali:  Under  the  service
 rules,  action  will  be  taken,  and  cer-
 tainly,  the  workers  will  be  given  an
 opportunity  to  expiain.  The  standing
 orders  are  there.  If  the  standing
 orders  are  not  acceptable  to  the
 workers,  then  as  we  have  already
 amended  the  Industrial  Disputes  Act,
 the  union  or  the  workers  can  go  to  a
 Jabour  court  and  have  the  decision  of
 the  court  for  amending  the  standing
 orders.  So,  it  is  not  necessary  to  find
 @  place  for  this  amendment  here.

 Mr.  Depaty-Speaker:  I  shall  now
 put  amendments  Nos.  20,  2]  and  28  to
 vote:

 The  question  is:

 Page  3—

 after  line  40,  add:

 ‘Provided  that  any  deduction
 from  the  wages  shall  be  consider-
 ed  as  deduction  from  wages  under
 this  Act,  if  such  deduction  has
 been  made  without  giving  rerzson-
 able  opportunity  to  show  cause
 against  such  deduction,  and  ex-
 ceeds  half  of  the  wages.”

 The  motion  was  negatived

 The  Deputy-Speaker:  The  question
 is:

 Page  4,  line  20,—

 add  at  the  end—

 “or  cuutributions  to  Mutual
 Benefit  Schemes  approved  by  the
 Btate  Governments.”

 The  motion  war  negatived

 ll  DECEMBER  957  (Amendment)  BU  4786

 is
 Mr.  Deputy-Speaker:  The  quection

 Page  3,—

 for  lines  35  to  40,  substitute:

 “shall  not  be  deemed  to  be
 a  deduction  from  wages  in  any
 case  where  the  rules  framed  by
 the  employer  and  agreed  to  by  the
 representative  union  of  the  em-
 polyees  or  the  elected  representa-
 tives  of  the  employees  in  the
 absence  ofa  union  for  the  imposl-
 tion  of  any  such  penalty  are  in
 conformity  with  the  requirements,
 if  any,  which  may  be  specified  in
 behalf,  by  the  State  government
 by  notification  in  the  official
 gazette.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 48:

 ‘That  clause  5  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  5  wos  added  to  the  Bill.

 Clause  6  was  added  to  the  Bill,

 Clause  F-<0(Amendment  of  section  १7)

 Amendment  made:

 Page  4,—

 after  line  36,  add:

 ‘(c)  for  clause  (b),  the  following
 clause  ahal!l  be  substituted,  namely: —

 “(b)  by  an  employed  person  or
 any  Official  of  a  registered  trade
 union  authorised  in  writing  to  act
 on  his  behalf,  if  the  total  amount
 of  wages  claimed  to  have  beet
 withheld  from  the  employed
 person  or  from  the  unpaid  group
 to  which  the  emploféd  person
 belonged  exceeds  fifty  rupees,  or”  ’.

 —{Shri  Abid  All
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 Mr.  Deputy-Speaker:  The  question
 iss:

 “That  clause  7,  as  amended,
 stand  part  of  the  Bil”.

 The  motion  was  adopted.

 Clause  7,  as  amended,  waz  added
 to  the  Bill.

 Clause  है  (Insertion  of  a  new
 section  I7A)

 Shri  Abid  Ali:  l  beg  to  move:

 Page  5,  lines  7  and  8,--

 for  “by  an  employed  person
 under  section  wv  substitute
 “under  section  77  by  an  employed
 person  or  any  official  of  8  regis-
 tered  trade  union  authorised  in
 writing  to  act  on  his  behalf”.

 Pandit  Thakur  Das  Bhargava:  १
 beg  to  move:

 Page  5,  line  14—

 for  “direct”  substitute  “may
 direct”.

 Mr.  Deputy-Speaker:  Is  this  amend-
 ment  acceptable  to  Government?

 Shri  Abid  Ali:  Yes

 Pandit  Thakur  Das  Bhargava:  iI
 Imay  just  explain  this  amendment  If
 ben.  Members  look  into  the  proposed
 section,  they  will  find  that  after  the
 words  “the  authority  07  the  court”
 ete.  there  is  no  word  as  ‘shall’  or
 ‘may’  before  the  word  ‘direct’.
 Usually,  we  find  that  the  word  used  is
 either  ‘shall’  or  ‘may’.  Here  there  is
 no  biatus  between  ‘court’  and  ‘direct’.
 So  unless  the  word  ‘may’  is  there,
 there  is  bound  to  be  very  great  diffi-
 culty  in  ectual  working,  because  then
 the  court  is  bound  to  order  condition-
 al  attachment  of  the  property  of  the
 employer,  whereas  according  to  the
 provisions  of  clause  8(2),  the  provi-
 ions  of  lew  relating  to  attachment
 before  judgment  are  made  applicable.
 According  to  those  provisions,  the

 ll  DECEMBER  1987  (Amendment)  Bill  4788

 first  thing  that  the  court  should  do  is
 to  ask  the  person  against  whom  such
 attachment  is  directed  to  deposit  the
 money  in  court.  The  second  thing  is
 to  get  surety.  Only  if  either  is  not
 possible  that  the  court  should  direct
 conditional  attachment.  So  ४४  the
 word  ‘may’  is  not  here,  the  court  may
 be  bound  to  issue  a  conditional  order
 of  attachment,  which  is  not  a  proper
 thing.  And  we  do  not  know  what
 conditional  attachment  means.  As  I
 826  it,  conditional  attachment  means
 that  there  should  be  this  attachment
 only  if  he  does  not  deposit  the  money
 in  court  or  does  not  give  surety.  So
 unless  the  word  ‘may’  is  there,  the
 court’s  powers  will  not  be  defined  and
 the  employer  will  find  himself  in  un-
 necessary  difficulty,  because  in  spite
 of  the  fact  that  he  may  be  prepared
 to  pay  the  money  in  court  or  he  may
 be  prepared  to  give  surety,  there  may
 be  conditiona}  attachment  order
 issued  by  the  court.

 In  order  to  avoid  this  contingency
 and  to  make  the  meaning  absolutely
 clear,  to  make  up  for  the  omission  or
 gap,  I  have  moved  this  amendment.

 Shri  Abid  Ali:  I  have  also  to  move
 another  amendment.  This  has  been
 drafted  according  to  the  suggestion
 made  by  Shri  Naushir  Bharucha.

 I  beg  to  move:

 Page  5,  lines  32  to  !4—

 for  “after  giving  the  employer
 or  other  person  an  opportunity  of
 being  heard.  direct  the  conditional
 attachment”  substitute  “except  in
 cases  where  the  authority  or
 Court  is  of  opinion  that  the  ends
 of  justice  would  be  defeated  by
 the  delay,  after  giving  the  em-
 ployer  or  other  person  an  oppor-~
 tunity  of  being  heard,  may  direct
 the  attachment”.

 (ii)  Page  5,  line  20,—

 काव  “conditionel”.

 Mr.  Depoty-Speaker:  All  these
 amendments  are  before  the  house.
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 In  view  of  amendment  No.  32,  need

 I  put  Pandit  Thakur  Das  Bhargava's
 amendment  No.  ड  to  vote?

 Pandit  Thakur  Das  Bhargava:  My
 amendment  will  become  redundant
 if  the  Government  amendment  is
 accepted.

 Mr.  Deputy  -Speaker:
 ment  No.  3  is  barred.

 So  amend-

 I  shall  now  put  amendments  Nos.  30,
 $2  and  33  to  vote.

 The  question  is:

 Page  5,  lines  7  and  8,—

 for  “by  an  employed  person  under
 section  5 Viaa  substitute—

 “under  section  MV  by  an  em-
 ployed  person  or  any  Official  of  a
 registered  trade  union  authorised
 in  writing  to  act  on  his  behalf.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  5,  lines  42  to  4—

 for  “after  giving  the  employer
 or  other  person  an  opportunity  of
 being  heard,  direct  the  conditional
 attachment”  substitute—

 “except  in  cases  where  the  autho-
 rity  or  Court  is  of  opinion  that
 the  ends  of  justice  would  be  de-
 feated  by  delay,  after  giving
 the  employer  or  other  person  an
 opportunity  of  being  heard,  may
 direct  the  attachment”.

 The  motion  was  adopted.

 ts
 Mr.  Deputy-Speaker:  The  question

 Page  5,  line  20—

 omit  “Conditional”.

 The  motion  was  adopted.

 il  DECEMBER  957  (Amendment)  Bill  =  4790

 Mr.  Depaty-Speaker:

 The  question  is:

 “That  clause  है,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clouse  6,  os  amended,  was  added
 to  the  Bill.

 Clause  1  the  Enacting  Formula  and
 the  Title  were  added  to  the  Biil.

 Shri  Abid  Ali:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed”.

 Mr.  Deputy  -Speaker:
 moved:

 Motion

 “That  the  Bill,  as  amended,  be
 passed”

 Shri  Narayanankautty  Menon:  What-
 ever  has  to  be  said  on  the  Bill  has
 been  said  and  I  would  not  have  risen
 but  for  clearing  up  a  misunderstand-
 ing  raised  by  the  hon.  Minister  re-
 garding  the  debate.

 When  we  were  putting  our  view-
 points  regarding  the  various  provi-
 sions  of  the  Bill,  the  hon  Minister
 misunderstood  us.  He  understood
 that  we  were  criticising  the  Govern-
 ment  for  anything  contained  in  the
 Act  I  was  only  suggesting  then  that
 various  difficulties  were  created
 because  of  interference  by  the  High
 Courts  and  the  Supreme  Court  with
 the  decisions  of  industrial  tribunals
 and  various  authorities  constituted
 under  these  Acts.  If  the  Government
 also  consider  that  a  serious  difficulty
 has  been  created  by  means  of  this
 interference,  certainly  that  will  have
 to  be  removed  by  amending  the  Cons-
 titution,

 The  hon.  Minister  took  this  occasion
 te  pay  a  compliment  to  the  adminis-
 tration  of  justice  by  the  High  Courts
 and  the  Sugreme  Court.  By
 might  appear  that  we  were  eriticixing
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 the  administration  of  justice  in  the
 country  when  directing  our  criticism
 on  the  working  of  these  Acts.  I  wish
 to  make  it  clear  at  this  stage  that  we
 were  not  criticising  the  administra-
 tion  of  justice  in  this  country  either
 by  the  Supreme  Court  or  the  High
 Courts.  But  way  back,  three  or  four
 years  back,  when  article  3l  was  to  be
 amended  by  this  House,  when  Gov-
 ernment  found  it  impossible  to  have
 any  legislation  towards  land  reform,
 I  only  read  in  the  papers  what  the
 hon.  Prime  Minister  said  about  inter-
 ference  by  the  High  Courts  and  the
 Supreme  Court.  Afterwards,  certain
 data  were  furnished  regarding  the
 percentage  of  total  awards  made  by
 industrial  tribunals  taken  to  the
 Supreme  Court.  I  cannot  term  that
 ignorance.  But  when  the  hon.
 Deputy  Minister  was  speaking,  he
 was  speaking  without  data,  actual
 data.  He  might  consider  for  the  last
 one  month  alone  the  total  number  of
 awards  passed  by  the  Delhi  State  Tri-
 bunal  right  under  his  nose,  how  many
 awards  have  been  taken  to  the
 Supreme  Court  and  how  many  awards
 have  been  granted  and  what  is  the
 subject-matter  of  those  awards.

 Mr.  Deputy-Speaker:.  What  is  the
 percentage  according  to  the  hon.
 Member?

 Shri  Narayanankutty  Menon:  More
 than  $3-1/3  per  cent  till  1956.  Let  me
 cite  one  instance.  A  lady  typist  was
 dismissed  by  a  company  and  she  re-
 mained  without  employment  for  8
 months.  The  industrial  tribunal,
 after  considering  the  facts  of  the  case,
 found  the  disrnissal  to  be  illegal  and
 directed  reinstatement  and  payment
 of  back  wages.  Now,  we  find......

 Mr.  Depaty-Speaker:  He  need  not
 bring  the  lady  typist  now  at  the
 third  reading  stage.

 ]  DECEMBER  957  (Amendment)  Bill  4792

 were  so  much  convinced  that  because
 of  the  interference  of  the  Supreme
 Court  there  is  so  much'trouble  that
 the  hon.  Labour  Minister  went  and
 tried  for  a  settlement.  I  was  point-
 ing  this  out  not  as  a  criticism  of  Gov-
 ernment;  but  it  is  the  actual  state  of
 affairs  which  prevails  in  the  indus-
 trial  sector.  As  the  Government  is
 very  much  interested  in  industrial
 relations—~and  we  are  also  interested
 —we  are  only  making  suggestions
 how  industrial  relations  could  be
 maintained,  how  these  troubles  could
 be  avoided.

 Aliso  in  the  case  of  the  Journalists
 Wage  Board,  so  many  questions  have
 been  asked  and  answered  on  the  floor
 of  this  House  and  the  Government,  at
 least,  found  it  impossible  because  of
 the  interference  of  the  High  Court  in
 bringing  a  settlement.  The  employers
 took  advantage  of  the  Supreme  Court
 judgment.  If  these  are  really  obstacies
 in  the  way  of  Government  in  reach-
 ing  a  settlement  and  implementing
 certain  decisions  and  policies  of  Gov-
 ernment,  if  the  Government  is  con-
 vinced  on  the  point,  we  are  making
 suggestions  to  Government  that  the
 Constitution  may  be  amended  and  the
 jurisdiction  will  have  tobe  taken
 away.

 In  passing  this  Bill,  I  reiterate  that
 the  provisions  are  supported  by  us.
 We  only  make  certain  suggestions.
 But  I  was  unhappy  that  the  hon.
 Minister  has  brought  certain  political
 rancour.  We  are  not  accustomed  to

 and  Pianning  (Shri  L.  N.  Mishra):
 You  started  it.

 Mr.  Deputy-Speaker:  Now,  we  need
 mot  make  it  more  unhappy.

 let  us  not  go  from  here  with
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 understanding  that  there  is  no
 remedy  left  in  this  jand  for  collection
 of  bonus.  He  was  not  stating  the
 exact  point.  What  we  were  pointing
 aut  was  that  there  should  be  legisla-
 tion  to  define  whet  bonus  is.  Instead
 af  excluding  bonus  from  the  Payment
 of  Wages  Act,  we  said  that  bonus
 should  be  defined  by  8  substantive
 Act  and  then  it  should  be  included  in
 the  Payment  of  Wages  Act.  It  is
 clear  to  us  as  to  everyone  that  bonus
 in  every  industry  could  not  be  includ-
 ed  in  this  Act  because  it  is  procedural.
 What  we  suggested  was  that.  it
 should  be  defined  instead  of  =  giving
 the  power  to  define  to  each  Tribunal
 in  each  industry  90  that  there  is  a
 sort  of  anarchy  which  I  repeat.

 Now,  in  the  case  of  bonus,  it  should
 be  defined  by  4  formula;  it  should  be
 by  statute  so  that  there  should  be  a
 fixity  in  the  bonus  and  then  that
 should  be  made  applicable  under  the
 Payment  of  Wages  Act.  Therefore,  I
 submit  and  I  request  the  hon.  Minis-
 ter,  that  whenever  it  is  a  question  of
 suggestion  from  the  Opposition,  giving
 a  bit  more  tolerance  will  not  take
 away  either  his  dignity  or  the  dignity
 of  Government.  He  need  not  find
 political  colour  in  it.  When  we  talk,
 it  may  be  the  experience  of  I0
 labourers  or  100  labourers  or  even  209
 labourers—we  might  not  have  the
 experience  of  millions  of  ljabourers—
 but  still  the  experience  of  one  or  ten
 or  400  could  be  used.  I  submit  that
 experience  comes  from  every  Mem-
 ber,  however  small  or  tiny  it  may  be
 and  he  should  be  able  to  take  it  with
 patience.  Then  he  would  be  able  to
 understand  that  we  are  not  to  attack
 him,  we  are  not  to  non-co-operate
 with  him  but  we  are  to  co-operate
 with  him  in  the  common  goal  of
 establishing  industrial  peace.

 Shri  Ranga  (Tenali):  Mr.  Deputy-
 Speaker,  Sir,  I  wish  to  congratulate
 the  Government  on  this  Bill  I  am
 weary  glad  now  that  they  have  taken
 this  apportunity  to  extend  the  scope
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 of  the  Bill  to  several  thousands  af
 people.  Possibly,  very  soon  thay
 may  come  to  be  nearly  100,000  toa,
 those  who  would  be  employed  in  all
 these  great  constructional  projects
 going  up  all  over  the  country.

 Secondly,  I  am  also  glad  that  they
 have  introduced  a  very  interesting
 provision  in  this  of  asking  us  to  con-
 sider  a  man  who  is  getting  Rs.  400  a
 month  also  as  @  wage-earner.  It
 means  that  it  is  not  to  be  the  maxi-
 mum  income  for  anybody  in  this
 country  because,  apart  from  wage-
 earners,  all  those  officers  and  others
 holding  responsibie  positions  are
 naturally  expected  to  get  very  much
 more.

 Sometime  ago  when  8  resolution
 was  being  discussed  in  one  of  the
 Houses  of  Parliament,  we  were  told
 that  we  should  not  think  in  terms  of
 distributing  poverty  and,  therefore,
 we  should  not  think  of  putting  a  ceil-
 ing  even  on  an  annual  income  of
 Rs.  30,000.  It  is  in  line  with  that
 spirit  that  this  Rs.  400  wage  is  also
 considered  to  be  a  normal  one  and
 therefore  ought  to  be  brought  within
 the  scope  of  this  Bill.  I  hope  the
 game  consideration  will  be  given  by
 our  friends  in  the  Opposition  and  also
 our  friends  on  the  Treasury  Benches
 when  they  come  to  discuss  and  consi-
 der  agricultural  incomes  also.

 It  is  not  long  ago  that  our  friends
 were  asking  us  to  consider  Rs.  300  per
 Month  or  Rs.  3,600  per  annum  not  as
 the  average  income  for  an  agricul
 turist—certainly  not  the  minimum—
 but  as  the  maximum  income  for  any
 agriculturist  anywhere  in  the  whale
 of  this  great  land.  We  were  then
 telling  them  that  with  this  Rs.  3,600
 as  the  ceiling  income  to  be  admitted
 by  Government  would  be  too  low  a
 i  But  i  i



 4795  Payment  of  Wages

 They  wanted  us  to  accept  that  arbi-
 trary  figure  of  Rs.  3,600  per  annum,
 that  is,  Re.  300  a  month  as  a  reason-
 able  enough  maximum  income  to  be
 derived  by  arry  self-employed  peasant
 proprietor  in  this  country.  Now,  our
 friends  from  the  communist  party
 come  forward  and  ask  the  Govern-
 ment  not  to  be  satisfied  with  this
 Rs.  400  as  the  wage  for  a  wage-
 earner  but  to  go  right  up  to  Rs.  500
 also.  Iam  glad  they  have  seen
 wisdom  in  this  direction,  that  Rs.  6000
 should  be  the  annual  wage  earnings
 of  a  wage-earner.  Judging  from  that
 standpoint,  I  hope  our  friends  on
 both  sides  of  the  political  arena  as  I
 put  it  would  be  able  to  see  reason
 behind  what  we  have  said  that  those
 who  are  self-employed,  who  are  not
 wage-earners  should  be  expected  to
 have  a  better  income  and  8  bigger
 income,  not  merely  ag  an  average  one
 but  as  merely  the  maximum  possible
 that  might  be  admitted  by  Govern-
 ment  in  the  States  as  well  as  in  the
 Centre  We  hope  that  the  Planning
 Commission  will  take  these  facts  into
 consideration  and  will  see  that  there
 is  some  kind  of  parity  between  the
 maximum  income  that  they  fix  for
 agriculturists  and  this  maximum
 wage  that  they  are  prepared  to  consi-
 der  to  be  paid  by  the  employers
 under  the  protection  of  legislation
 that  we  are  passing  today.  After  all,
 there  must  be  some  uniformity,  some
 sense  of  conformity  and  harmony
 between  the  justice  meted  out  to  the
 agriculturists  and  the  justice  meted
 out  to  wage~-earners  in  the  proletariat
 of  this  country  according  to  the  plans
 Government  would  be  making.

 Heving  said  these  things,  in  con-
 clusion,  I  would  like  to  make  one
 more  suggestion  to  my  hon.  friend.
 I  would  like  him  to  consider  the
 poeaibility  of  getting  it  discussed
 at  the  appropriate  moment,  either  the
 Tripertite  Labour  anference  or
 at  the  conference  of  Labour  Minis-
 ू... क  or  Agriculture  Ministers,  the
 possibility  and  advisability  of  ex-
 tending  the  scope  of  this  Bill  to
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 farm  servants  employed  by  big  indi-
 vidual  landholders  in  different  parta
 of  the  country.  I  am  sure  they  would
 be  100,000  in  the  entire  State,  and
 surely  over  a  million  in  the  whole  of
 India,  who  are  being  employed  =  as
 servants  on  annual  contracts  where
 payments  are  inclusive  of  both  pay-
 ment  in  grain  and  paymentin  cash  to
 be  paid  at  the  end  of  the  year  or  in
 course  of  tzme  during  the  year,  from
 month  to  month  and  soon.  These
 conditions  vary  from  State  to  State;
 but,  nevertheless  these  people  are  em-
 ployed  over  a  prolonged  period  of
 time.  They  should  be  given  some  pro-
 tection  even  under  this  Act.  I  have
 been  making  this  plea  for  more  than
 a  quarter  of  a  century,  in  this  House,
 its  predecessors  and  also  outside  in  the
 country.  I  hope  the  time  has  come
 when  my  hon.  friend  should  take
 some  steps  to  get  this  question  pro-
 perly  discussed  and  take  some  suitable
 steps  either  by  way  of  arnendment  or
 by  way  of  separate  legislation  in
 order  to  ensure  proper  harmonious
 relation  between  the  employers  and
 the  employed  on  the  agricultural
 front,  at  least  to  the  extent  I  have
 suggested.

 Shri  EK.  N.  Pandey:  Sir,  I  congratu-
 late  the  Deputy  Labour  Minister  that
 the  Bill  which  was  before  the  House
 is  going  to  be  passed.  I  am  _  grateful
 to  him  for  accepting  my  amendment.
 But  the  one  amendment  which  was
 left  is  also  very  important.  To  the  hon.
 Member  who  has  just  spoken,  I!  may
 say  that  this  principle  of  considering
 aman  who  is_  getting  more  than
 Rs.  500  as  a  normal  wage  earner  was
 accepted.  In  future,  if  some  amend-
 ments  are  coming  to  this  Act,  this  will
 be  borne  in  mind  and  due  considera-
 tion  will  be  given  to  the  other  sugges-
 tions  made  here  in  the  House.  With
 these  words,  I  thank  the  hon.  Minister.

 Shri  Abid  Ali:  Sir,  IT  assure  my
 friend  from  U.P.  that  whenever  an
 occasion  arises  for  amending  this  Act
 the  discussions  and  suggestions  made
 here  will  receive  due  consideration.
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 The  difficulty  with  regard  to  agricul-
 tural  labour,  ag  Prof,  Ranga  himself
 realises,  is  that  a  very  large  number
 of  workers  are  engaged  =  in  agricul-
 ture  in  our  country  and  it  will  be
 very  difficult  to  bring  in  legislation
 and  administer  it.

 I  welcome  the  assurance  of  co-
 operation  -from  the  hon.  Member  from
 Kerala.  I  again  assure  him  that  I
 do  not  want  to  hurt  him  but  he  should
 not  also  try  to  hurt  me.  On  a  previ-
 ous  occasion  also  we  had  this  discus-
 sion  and  talks  of  co-operation.  These
 talks  of  industrial  peace,  progress  and
 success  of  the  Five  Year  Plans  were
 followed  by  something  else  in  the
 field  particularly  when  the  workers  of
 the  Communist  Party  went  to  shoot
 the  leaders  of  the  INTUC  with  arrows
 by  removing  tiles  of  the  roof  of  the
 rival  Union's  office  room.  That  is  the
 action  outside.  It  should  not  be.
 Otherwise,  it  loses  all  meaning.  I
 would  ask  the  hon.  Members  to  follow
 what  the  Labour  Minister  in  Kerala
 has  been  saying.  If  that  is  followed,
 there  would  be  certainly  no  occasion
 for  him  to  quarrel  with  me.  Read  that
 and  follow  that  which  has  been  said
 by  the  Chief  Minister  and  the
 Labour  Minister  in  Kerala  as  to  how
 the  workers  should  behave.  If  that
 is  accepted,  then  certainly,  I  accept
 all  that  the  hon.  Member  said  was
 with  sincerity.

 Shri  Narayazankutty  Menon:  The
 INTUC  also  should  follow  its  maxim.

 Shri  Abid  AH:  INTUC  has  been
 behaving  and  doing  things  in  the
 interest  of  the  nation  and  it  will  con-
 tinue  to  do  so.  Nation  is  supreme  and
 the  rest  is  subordinate;  that  is  their
 No.  |  principle.

 The  hon.  Member  said  that  the
 administration  of  justice  was  good  in
 respect  of  non-industrial  matters  but
 are  not  good  in  industrial  matters.  If
 they  are  good,  they  are  good;  if  they
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 are  bad,  they  are  bad.  Everybody
 believes  that  they  are  good.  They
 are  certainly  Supreme  Court  Judges
 and  their  judgments  are  not  only
 supreme  but  also  correct......
 (An  Hon.  Member:  And  more  learned
 than  the  Ministers’).  Yes,  of  course
 more  than  that.  There  is  no  intention
 to  take  away  the  powers  given  by  the
 Constitution  to  the  Supreme  Court  or
 the  High  Court.  The  hon.  Members
 have  a  right  to  agitate  for  it,  but  asat
 present  the  position  stands  we  are  not
 inclined  to  amend  the  Constitution  ‘on
 that  line.  About  bonus  and  profit
 sharing  being  included  in  wages,  there
 is  an  amendment  here.  But,  what  is
 profit  sharing?  That  is  to  be  defined.

 Mr.  Deputy-Speaker:  Amendment  ts
 aiso  a  suggestion.

 Shri  Abid  All:  Yes,  Sir.  First,  it
 has  to  be  decided  as  to  what  is  profit
 sharing.  Unless  that  formula  is  defin-
 ed,  we  cannot  put  it  into  the  Act.  It
 is  not  so.  simple.  Therefore,  our
 attempt  is  to  fix  up  some  formula  and
 once  it  is  done,  it  will  find  a  place
 wherever  it  is  necessary.  With
 these  words,  I  request  the  House  to
 accept  the  Bill,  as  amended.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 DELHI  DEVELOPMENT  BILL

 The  Minister  of  Gtate  im  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Sir,  I  beg  to  move:*

 “That  the  Bill  to  provide  for
 the  development  of  Delhi  अर्द
 ing  toplan  andfor  matters  ancil-
 lary  thereto,  as  reported  by  the
 Joint  Committee,  be  taken  inte
 consideration.”

 ~"sMoved with  the  recommendation  of  the  President
 oe  marine
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 Str,  this  Bill  was  introduced  in  the
 हि! 1  session  of  Partament  in  =  this
 House  and  was  referred  to  the  Joitit
 Committee.  The  Cammittee  consider-
 ed  the  matter  and  made  certain  =  re-
 commendations.  Before  I  deal  with
 the  provisions  of  the  Bill  I  would
 very  briefly  give  the  history  and  the
 circumstances  that  have  led  to  the
 formulation  of  this  Bill.

 In  1950,  there  was  a  committee  ap-
 pointed  by  the  Government  consisting
 of  certain  hon.  Members  of  Parliament
 as  also  others  under  the  Chairman-
 ship  of  Shri  Birlafor  the  purpose  of
 finding  out  how  the  Delhi  Improve-
 ment  Trust  was  going  on,  what  were
 the  difficulties  they  felt  and  what
 steps  were  necessary  for  improving
 that  machinery  with  a  view  to  carry
 on  the  work  of  development  in  as
 effective  and  satisfactory  manner  as
 possible.  They  submitted  their  re-
 port  in  April  and  thereafter  they
 made  certain  recommendations.  One
 recommendation  was  that  so  far  as  the
 developmental  bodies  were  concerned,
 the  machinery  ought  to  be  one  and
 the  work  of  development  should  go
 on  through  one  machinery.  They
 also  suggested  what  could  be  called  a
 Five  Year  Plan.  Government  consi-
 dered  that  question  and  wanted  to
 bring  a  Bill  even  then.

 As  you  are  aware,  a  number  of  cir-
 cumstances  intervened  and  in  1955,
 by  way  of  a  short  term  measure,  Gov-
 ernment  first  issued  an  Ordinance
 known  as  the  Delhi  Development  Pro-
 visional  Authority  Ordinance  for  the
 purpose  of  preventing  the  construc-
 tion  of  houses  in  a  highly  haphazard
 and  unsystematic  manner.  That
 Ordinance  was  followed  up  by  an  Act
 that  was  passed  in  i955  and  it  was  to
 remain  in  force  till  3ist  December,
 1086.  About  that  time,  there  was  the
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 pire  at  the  end  of  this  month,  that  is
 at  the  end  of  this  year.

 Shri  Jadhav  (Malegaon):  There  is
 no  quorum.

 Mr.  Deputy-Speaker:  Let  the  Bell
 be  rung.  Now  there  is  quorum.

 Shri  Datar:  By  that  time  the  Gov-
 ernment  considered  the  whole  ques-
 tion  of  the  civic  needs  of  Delhi,  and
 the  second  question  as  to  what  parti-
 cular  form  the  constitution  60  far  as
 the  civic  needs  were  concerned  should
 take,  Ultimately,  Government  deci-
 ded  that  there  ought  to  be  a  Muni-
 cipal  Corporation  for  Delhi.  <A  Bil!
 in  that  respect  was  presented  to  this
 House.  It  was  also  the  subject  matter
 of  a  consideration  by  a  Joint  Com-
 mittee.  This  hon.  House  has  passed
 the  Bill  already,  and  it  is  now  before
 the  other  House.

 Now,  at  that  time  a  decision  was
 taken  that  there  ought  to  be  one
 developmental  body  called  the  Delhi
 Development  Authority.  The  object
 of  this  would  be  to  bring  in  all  other
 developmental  or  improvement  bodies
 under  one  Corporation—that  is  object
 No.  I—so  that  there  would  be  one
 machinery  which  would  look  to  the
 question  of  development  in  addition
 to  what  the  Delhi  ‘Municipal  Corpo-
 ration,  under  the  Bil)  which  has  been
 passed,  will  also  be  doing.

 Secondly,  Sir,  as  you  are  aware,
 Delhi  has  been  developing  in  ali  direc-
 tions.  The  population  has  mcreased
 almost  in  a  phenomenal  manner.
 Therefore,  a  question  arose  as  to
 whether  it  would  not  be  advisable  to
 have  all  this  development  carried  on

 development  of  the  capital  of  India,
 Therefore,  it  was  considered  neces-
 sary  that  there  ought  to  be  a  Master
 Plan  so  far  as  the  development  of
 Delhi  was  concerned,  and  for  that
 purpose  an  interim  body  was  appoint-

 by  the  Health  Ministry  last  year a
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 [Shri  Datar]
 known  as  the  Town  Planning  Orga-
 nisation.  They  carried  on  their  work
 so  far  as  the  Master  Plan  was  concern-
 ed  and,  ultimately,  now  the  present
 Bill  has  been  brought  forward  before
 this  House  for  the  purpose  of  having
 <  Delhi  Development  Authority  which
 would  carry  on  its  work  in  a  syste-
 matic  manner  in  connection  with
 Delhi  development.

 As  the  House  is  aware,  when  this
 matter  was  taken  up  for  considera-
 tion  during  the  last  session  a  point
 was  raised  and  very  exhaustively
 debated  upon,  as  to  whether  there
 ought  to  be  a  separate  machinery
 like  the  Dethi  Development  Authori-
 ty,  or  whether  all  these  functions  that
 are  to  be  carried  on  in  connection
 with  the  development  of  Delhi  should
 be  entrusted  exclusively  to  the  new
 Delhi  Municipal  Corporation  that
 is  going  to  come  into  being.
 In  regard  to  this  question
 varied  views  were  expressed  on
 the  floor  of  this  House  as  also  the
 other  House.  We  have  also  a  dissent-
 ing  note  by  four  Members  out  of  45
 Members  of  the  Joint  Committee,
 wherein  they  have  stated  amongst
 others  that  so  far  as  this  question  is
 concerned  there  ought  not  to  be  a
 seperate  Delhi  Cevelopment  Autho-
 rity,  but  that  all  this  work  and  the
 functions  in  connection  with  the  deve-
 lopment  of  Delhi  should  be  exclusi-
 vely  entrusted  to  the  Delhi  Corpo-
 Tation.

 That  is  a  point  which  was  raised
 then,  and  it  is  also  likely  to  be  taken
 up  by  certain  hon.  Members.  But
 on  this  question  I  should  like  to  make
 it  elear  at  this  stage  that  the  Delhi
 Municipal  Corporation  would  be  com-
 ing  into  being  for  the  first  time,  let
 us  hope,  from  the  next  year.  If,  for
 example,  the  Delhi  Municipal  Corpo-
 ration  is  in  addition  to  its  normal
 functions  also  burdened  with  the
 greet

 fe reper
 of  development  which  iz

 of  huge  ons,  then  it  is  quite
 Hikely  that  the  Delhi  Corporation
 would  have  started  on  its  career  with
 eartain  handicaps.

 il  है; ब + 1:+ +- श  3857  Delhi..Devslopment  4803
 Buy

 This  Delhi  development  requires
 large  sums  of  money,  perhaps  in
 terms  of  crores.  Therefore,  the  work
 of  the  Delhi  Municipal  Corporation
 also  would  be  fairly  heavy  and  mani-
 fold,  As  you  are  aware,  we  have
 got  various  civic  authorities  in  diffe-
 rent  stages  of  development  so  far  as
 Delhi  area  is  concerned,  We  have  the
 Delhi  Municipal  Committee,  the  New
 Delhi  Municipal  Committee,  Town
 Committees,  Notified  Areas  and  a
 number  of  others.  All  these  have  to
 be  unified  in  the  form  of  one  Corpo-
 ration,  and  their  work  is  likely  to  be
 very  heavy  and,  as  I  have  stated,
 manifold.  In  the  course  of  the  dis-
 cussion  it  was  also  pointed  out  that
 the  Delhi  Municipal  Corporation  will
 have  to  tackle  numerous  problems
 including  problems  which  are  of  a
 compulsory  nature.  There  are  also
 other  matters,  as  you  are  aware,
 where  it  would  be  open  to  the  Muni-
 cipal  Corporation  in  its  discretion  to
 take  up  other  items  as  well.  Under
 these  circumstances,  it  was  considered
 necessary  in  the  interests  of  the  Delhi
 Municipal  Corporation  itself  not  to
 overburden  it  with  certain  other
 activities,  and  for  that  purpose  Gov-
 ernment  have  considered  it  necessary
 that,  through  this  Bill,  there  ought  to
 be  one  Delhi  Development  Authority
 which  would  look  to,  all  these  matters
 not  in  a  general  way.

 Another  point  in  this  connection
 may  also  be  noted.  So  far  as  the
 Delhi  Municipal  Corporation  is  con-
 cerned,  they  have  got  a_  general
 authority  to  carry  on  development  or
 to  develop  certain  areas  85  they
 please.  Therefore,  as  you  will  see,
 the  nature  of  the  work  of  the  Delhi
 Development  Authority  has  been
 circumscribed  by  the  consideration
 that  ly  case  the  Delhi  Municipal
 Corporafion  desires  to  carry  out  itself
 certain  developmental  activitles  then
 it  would  be  entirely  open  to  them  to
 do  s0,  provided  they  find  they  have
 got  funds,  provided  they  can  finance
 the  schemes  Therefore,  In  prepar-
 ing  the  present  Bill  one  important
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 point  that  has  been  kept  before  it  is
 this,  that  it  is  not  that  all  the  area
 in  Belhi  or  round  about  Delhi  will
 be  the  subject  matter  or  object  of
 development.  The  Delhi  Develop-
 ment  Authority  will,  in  consultation
 with  the  Municipal  Corporation—
 these  words  may  kindly  be  noted—
 decide  certain  areas  or  settle  certain
 areas  for  development,  and  they  will
 be  known  as  developmental  areas.
 In  these  respects  only  the  Delhi
 Development  Board  will  carry  on  its
 work,  leaving  it  open  in  its  discre-
 tion  to  the  Municipal  Corporation  to
 earry  on  other  developmental  sche-
 mes  within  the  framework  of  the
 Master  Plan  which  is  to  be  prepared
 and  which,  ultimately,  has  to  be  duly
 implemented.

 Therefore,  the  House  will  kindly
 note  that  in  providing  for  the  scope
 of  work  of  the  Delhi  Development
 Authority  under  this  Bill  a  sufficient
 margin  has  been  left  for  the  Delhi
 Municipal  Corporation,  if  they  are  so
 minded  to  have  their  own  develop-
 Mental  programmes,  so  far  as  deve-
 lopment  of  their  area  is  concerned,

 Secondly,  Sir,  as  I  shall  further
 explain  to  this  House,  the  constitu-
 tion  of  the  Delhi  Development  Autho-
 rity  has  been  so  made  as  to  have  not
 only  a  complete  co-ordination  but  co-
 operation  also  between  the  Dethi
 Municipal  Corperation  on  the  one
 hand  and  the  Delhi  Development
 Authority  on  the  other.  In  the
 Delhi  Development  Authority  there
 will  be  two  bodies.  One  would
 be  the  authority  itself.  Even  in  this
 aythority  there  has  been  a  represen-
 tation  given,  as  I  shall  shortly  point
 out,  to  the  Municipal  Corporation
 itself.  In  addition  to  this  there  will
 also  be  an  advisory  Council  which
 will  advise  the  Authority  so  far  as
 this  work  is  concerned,  and  therein
 also  not  only  the  Members  of  Parlia-
 ment  but  also  the  Delhi  Municipal
 Cerporation  and  the  advisory  body
 for  the  Delhi  territory  will  also  have
 &  representation.  Thus  you  will  find
 that  so  far  as  these  two  bodies  ere
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 concerned,  they  will  work  in  perfect
 co-ordination,  because,  after  all,  what
 is  the  object  behind  the  formation  or
 the  establishment  of  a  Delhi  Develop-
 ment  Authority?  The  object  is  that
 there  are  certain  schemes  which  have
 to  be  immediately  brought  into  ope-
 ration  for  the  purpose  of  making
 Delhi  the  city  worthy  of  its  being  the
 capital  of  India,  and  as  a  premier
 city.

 Secondly,  as  you  are  aware,  Delhi
 has  to  be  developed  as  expeditiously
 as  possible  because  the  Delhi  popu-
 lation  is  increasing  beyond  all  limits.
 The  number  is  increasing  and  a  num-
 ber  of  people  from  the  surrounding
 areas  have  been  coming  in.  We  have
 a  large  refugee  population  also  al-
 ready  settled  here.  The  House  is
 aware  of  the  numerous  problems  of
 rehabilitation  that  the  Government
 had  to  tackie,  Under  these  circum-
 stances,  this  very  important  and
 highly  expensive  work  of  develop-
 ment  has  to  be  carried  out  by  the
 Delhi  Development  Authority  sub-
 ject  to  certain  exceptions  and  limits
 in  the  interests  of  the  Municipal
 Corporation  itself.  That  is  the  rea-
 son  why  it  was  considered  necessary
 to  have  another  body  sc  far  as
 immediate  development  is  concerned.

 Another  point  also  should  be  noted.
 This  Delhi  Development  Authority
 will  not  necessarily  be  a  permanent
 authority.  After  it  has  been  found
 that  it  has  carried  on  its  work  effec-
 tively  and  to  a  very  substantial
 degree,  then  provision  has  been  made
 in  this  Bill  itself  for  the  purpose.
 The  Delhi  Development  Authority
 will  then  cease  to  exist  and  naturally
 whatever  development  is  there,  all
 the  advantages  or  benefits  of  deve-
 lopment  will  go  te  the  Delhi  Munici-
 pal  Corporation.

 Thus,  in  a  certain  way  you  will
 find  this  would  be  an  interim  body
 for  a  certain  number  of  years  wntil
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 this.  abnormal]  problem,  this  extraor-
 dinarily  difficult  problem  of  the
 development  of  Delhi  has  been  sub-
 stantially  solved.  For  these  purposes,
 it  was  considered  necessary  to  have  a
 separate  Authority.  All  that  could  be
 stated  against  having  a  separate
 Authprity  has  been  more  than  sub-
 stantially  met  by  the  various  provi-
 sions  to  which  I  have  just  now  made
 reference  They  have  been  incorpo-
 rated  in  this  Bill.  Therefore,  I
 conceive  that  so  far  this
 Authority  is  concerned,  the  Delhi
 Development  Authority,  as  also  the
 Delhi  Municipal  Corporation,  will
 carry  on  their  work  in  as  satisfac-
 tory  and  as  congenial  a  manner  as
 possible  sd  that  ultimately  the  object
 of  both,  namely,  the  development  of
 Dethi,  will  be  achieved.

 A  time  might  come  after  some
 years  when  the  Delhi  Development
 Authority  need  not  function  further.
 ¥t  might  be  disbanded  and  all  the
 advantages  that  have  accrued  from
 its  work  will  naturally  go  to  the
 Delhi  Municipal  Corporation.

 So,  these  are  the  various  conside-
 rations  that  weighed  with  ,Govern-
 ment,  and  I  am  confident  that  the
 House  will  agree  that  these  are  fairly
 weighty  considerations  on  account  of
 which  it  has  been  considered  neces-
 sary  to  have  the  Delhi  Municipal
 Corporation  and  the  Delhi  Develop-
 ment  Authority.  I  am  quite  confident
 that  both  of  them  will  work  in  such
 @  way  that  the  interests  of  the  resi-
 dents  of  Delhi  will  be  advanced  to
 the  fullest  extent.

 Then  I  would  very  briefty  explain
 or  describe  the  various  provisions  of
 this  Bill  in  order  to  understand
 what  it  is  about.  In  Chapter  II,  we
 have  mentioned  the  Delhi  Develop-
 ment  Authority  and  its  composition.
 So  far  as  the  main  Authority  is  con-
 cerned,  you  will  see  that  the  Autho-
 rity  will  have  an  increased  namber
 of  representatives.  Formerly,  there
 were  only  seven  members  in  this
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 Authority.  Now,  out  of  regard  for
 the  views  of  many  a  Member  of  the
 Joint  Committee,  the  number  has  fur-
 ther  been  increased  to  l,  Thus  the
 Authority  will  consist  of  ]  members
 including  the  chairman.  So  far  as
 the  chairman  is  concerned,  he  himself
 will  be  a  co-ordinating  authority.
 He  will  be  the  administrator  or,  if
 you  would  like  to  call  it.  a  Chief
 Commissioner.  Using  the  general
 expression,  he  would  be  the  chairman
 of  this  body.  There  will  be  a  vice-
 chairman  and  a  finance  end  accounts
 member  to  be  appointed  by  the
 Central  Government.  So  far  as  this
 work  is  concerned,  there  are  two
 aspects  which  have  to  be  noted.  One
 is  that  it  is  a  highly  technical  work
 where  you  must  have  persons  who
 have  experience  in  the  engineering
 or  on  the  technical  sides.  That  is
 the  reason  why  a  finance  and  accounts
 member  is  also  there.  An  engineer
 member  will  also  be  there.  This  is
 a  very  important  thing.  When  the
 Municipal  Corporation  of  Delhi  is
 established.  two  representatives  of
 the  Corporation  will  be  elected  by  the
 councillors  and  aldermen  of  the
 Corporation  from  among  themselves.
 In  addition  to  this.  there  will  be
 representatives  of  the  advisory  Com-
 mittee  also

 Now,  so  far  as  the  present  Delhi
 territory  is  concerned,  there  is  an
 advisory  committee.  Therefore,  on
 this  Development  Authority,  we
 should  have  also  representatives  of
 the  advisory  committee  of  the  Delhi
 territory.  For  that  purpose.  two
 representatives  of  the  advisory  com-
 mittee  in  respect  of  the  Union  terri-
 tory  will  also  be  there  to  be  elected
 by  the  members  of  that  committee
 from  among  themselves.

 Thus  you  will  find  that  the  mem-
 bera  from  the  Delhi  Municipal  Cor-
 poration  will  be  elected  by  that  body.
 The  members  of  the  Delhi  advisory
 committee  will  also  be  elected.  Then
 there  wil]  be  two  other  persons  to  be
 nominated  by  the  Central  Govwern-
 ment,  and  then  there  is  the  comimis-
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 sioner.  The  Commissioner  of  the
 Municipal  Corporation  will  be  a
 member  of  the  Authority,  ex-officio.
 Thus  you  will  find  that  the  minimum
 number  of  representatives  of  the
 Delhi  Municipal  Corporation  will  be
 three.

 Then  their  functions  have  been  des-
 eribed.  Thereafter  we  have  a  larger
 body  known  ag  the  advisory  council.
 This  advisory  council  is  to  be  estab-
 lished  for  the  purpose  of  tendering
 advice  to  the  Delhi  Development
 Authority.  So  far  as  this  body  is  con-
 cerned,  it  is  naturally  a  larger  body
 comprising  various  interests.  There
 fore,  the  number  is  fixed  at  2i.  In
 this,  the  chairman  of  the  Authority
 would  be  the  president.  Two  persons
 with  knowledge  of  town-planning  or
 architecture  will  be  nominated  by  the
 Central  Government:  one  represen-
 tative  of  the  health  services  of  Delhi
 will  be  there;  four  representatives  of
 the  Municipal  Corporation  are  to  be
 elected  by  the  councillors.

 I  am  laying  stress  on  this  point,
 namely,  of  having  elected  members.
 The  object  is  that  they  are  to  be  elect-
 ed  by  the  Municipal  Corporation.  Four
 representatives  of  the  Municipal  Cor-
 poration  of  Dethi  will  be  elected

 Shri  Braj  Raj  Singh  (Firozabad):
 Do  not  emphasise  on  nominations.

 Shri  Datar:  I  would  request  the
 hon.  Members  to  wait.  What  is  the
 use  of  asking  questions  when  I  have
 started  explaining  the  whole  position?
 Four  representatives  of  the  Municipal
 Corporation  of  Delhi  are  to  be  elect-
 ed  by  the  councillors  and  aldermen.
 Three  persons  are  to  represent  the
 three  bodies.  The  Delhi  Municipal
 Corporation  has  certain  statutory  bo-
 dies  as  you  are  aware.  One  is  the
 Dethi  Electricity  Suppiy  Committee,
 the  second  is  the  Delhi  Transport
 Committee  and  the  third  is  the  Delhi
 Water  Supply  and  Sewage  Disposals
 Committee.  They  will  also  have  their
 representatives—one  cach  so  far  as
 these  committees  are  concerned.

 Then,  there  will  be  three  persons  to
 be  nominated  by  the  Ceneral  Govern-
 ment  for  the  purpose,  firstiy,  of  re-
 presenting  the  interests  of  commerce
 and  industry  and  then  of  the  interests
 of  labour.  Now,  this  nomination  is
 sometimes  necessary  to  make  up  for
 the  deficiency  in  the  representation.
 Certain  classes  and  interests  are  not
 properly  represented,  and  that  is  the
 reason  why  this  power  has  been  taken
 by  the  Government.  There  will  be
 four  persons  from  the  technical  de-
 partments  of  the  Central  Government
 and  three  Members  of  Parliament.
 So,  this  hon.  Parliament  alse  will  bave
 due  representation  on  this  body.

 The  functions  of  this  body  are  these.
 As  I  have  stated,  they  will  prepare  8
 master  plan  not  only  for  Delhi,  but
 for  the  different  zones  into  which
 Delhi  has  been  divided.  Further
 powers  have  been  conferred  on  this
 body  for  the  purpose  of  enabling  [ft
 to  carry  on  its  work.  जि  the  first
 Place,  it  must  have  the  power  te
 acquire  lands,  the  power  tc  prevent
 unsystematic  or  haphazard  develop-
 ment  or  construction  of  buildings  and
 a  mumber  of  other  powers  also  have
 to  be  given  if  the  work  of  the  Delhi
 Development  Authority  is  to  be  effec-
 tive.  This  has  been  stated  in  Chapter
 ITI  where  the  whole  question  has  been
 discussed

 One  point  was  raised  before  the
 Joint  Committee  and  in  the  light  of
 what  the  hon.  Members  of  the  Com-
 mittee  decided,  a  clause  has  been  re-
 cast  and  we  have  now  inserted  clause
 १0  containing  the  procedure  that  is  to
 be  followed,  so  far  as  the  Master  Plan
 is  concerned.  Though  it  has  to  be
 prepared  by  experts,  still  ultimately,
 it  is  a  plan  to  be  submitted  to  the
 people.  How  a  provisional  plan  has
 to  be  prepared  and  published,  how
 the  comments  of  the  people  have  to
 be  called  for.  how  these  comments
 have  to  be  considered  to  the  extent
 that  they  are  reasonabie  or  necessary,
 and  after  going  through  all  this  what
 we  call  democratic  process  of  finding
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 out  the  desire  of  the  people,  how  it  is
 te  be  fitted  in  the  plan  which  has  been
 prepared  by  experts  and  technical
 persons,  are  very  clearly  and  to  a  cer-
 tain  extent  very  elaborately  provided
 for  in  this  particular  Bill.

 In  the  next  chapter,  it  has  been
 very  clearly  stated  what  I  have  al-
 ready  told  this  House,  namely,  thar
 the  Delhi  Development  Authority  will
 not  have  a  roving  authority  over  the
 whole  of  the  Delhi  territory.  Certam
 areas  will  have  to  be  settled  as  deve-
 lopment  areas  and  that  has  been  made
 clear  in  clause  l2  where  it  is  statea
 that  the  Central  Government,  after
 consultation  with  the  Authority,  may,
 by  notification  in  the  Official  Gazette,
 @eciare  any  area  in  Delhi  to  be  a  deve-
 lopment  area  for  the  purpose  of  this
 Act.  The  House  wil!  kindly  note  tne
 proviso:

 “Provided  that  after  the  estab-
 lishment  of  the  Municipal  Corpp-
 ration  of  Delhi,  no  such  declare-
 tion  shall  be  made  except  after
 consultation  with  that  Corpors-
 tion  also.”

 The  way  in  which  it  has  to  be  car-
 ried  on  has  been  fully  explainea  im
 this  chapter.

 In  the  next  chapter,  the  question  otf
 acquisition  and  disposal  of  land  has
 been  dealt  with.  In  clause  i5,  it  5
 stated  that  it  is  open  to  the  Authority
 to  acquire  lands.  Clause  6  deals  witn
 the  question  of  compensation.  When
 this  question  was  before  the  Joint
 Committee,  certain  considerations
 were  taken  into  account  and  they  put
 it  down  in  a  very  general  manner.
 As  you  will  see,  sub-clause  5(b)  of
 clause  6  provides  that

 “the  value  of  the  land  shall,
 subject  as  hereinafter  provided,
 be  taken  to  be  the  amount  which
 the  land  if  sold  in  the  open  mar-
 ket  by  a  willing  seller  might  be
 expected  to  realise.”

 So,  rather  general  instructions  have
 been  given  there.  It  was  then  consl-
 dered  that  this  provision  was  rather
 wide  and  it  ought  to  be  very  precise.
 For  this  purpose,  the  Government
 considered  the  whole  matter  again
 and  the  Government  are  proposing  an
 amendment  in  this  respect  notice  of
 which  has  been  given  in  list  4,

 I  would  invite  the  attention  of  the
 House  to  that  amendment  at  this  time
 only  in  a  general  way  in  which  the
 question  of  compensation  has  to  be  ap-
 proached  by  Parliament.  What  has
 been  stated  here  is  that  it  would  not  be
 sufficient  merely  to  put  it  in  this  gene-
 ral  way;  it  would  not  be  fair  either  to
 the  acquiring  authority  or  to  the  per-
 suns  who  own  a  particular  plot  of  land
 or  building.  For  that  purpose,  it  was
 necessary  to  put  down  the  value  of  the
 land  at  a  particular  date.  In  other
 words,  this  question  has  to  be  pegged
 to  a  particular  date  or  a  particular
 year  For  that  purpose,  the  year  that
 the  Government  took  into  account  was
 955  when  the  Provisional  Authority
 was  first  established.  So,  in  the  new
 amendment  which  has  been  placed  be-
 tore  this  House  the  Government  have
 put  in  two  alternatives.  One  is  to
 take  into  account  the  value  as  it  exist-
 ed  in  1955.

 When,  for  example,  the  Delhi  Pro-
 visional  Authority  was  established,
 these  people  were  naturally  thinking
 that  the  permanent  authority  might
 come  in  and  therefore  they  would  spe-
 culate  and  put  higher  prices  for  the
 lands,  etc.  Therefore,  when  the  notice
 of  the  proposed  acquisition  is  given
 today,  for  example  naturally  both  the
 parties  would  be  at  a  disadvantage.
 The  other  party,  namely  the  person
 whose  property  is  to  be  acquired,  will
 claim  inore  than  what  he  is  legitimate-
 ly  entithd  to,  if  this  criterion  alone  is
 kept.  Therefore,  it  was  stated,  “the
 market  price  in  1958".  After  ‘1985,  it
 is  also  common  ground  that  the  deve-
 lopmental  activities  have  proceeded
 very  fast  even  in  the  private  sector.
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 Therefore,  to  some  extent,  a  certain
 fraction  of  the  increase  in  the  value
 should  also  be  given  to  them.  This
 question  has  to  be  considered  in  the
 larger  interests  of  the  State  or  the
 nation  and  subject  to  this  larger  over-
 riding  interest,  also  in  the  interests  of
 the  private  people  to  a  small  extent.
 Therefore,  I  have  proposed  in  the
 amendment  that  the  market  price  in
 938  plus  one-fourth  of  the  increase,
 if  any  in  the  value  of  the  land  over
 1955,  plus  the  cost  of  development  or
 construction  will  be  taken.  This  is  one
 principle.

 The  second  atemative  principle  laid
 down  is  this.  In  certain  cases,  there
 might  have  been  no  development  of  the
 land.  All  people  have  not  got  the
 money  and  all  people  may  not  develop
 their  land.  So,  either  the  formula
 which  I  have  just  mentioned  or  the
 present  market  value,  which  ever  is
 less,  will  be  taken.  Thus,  you  will
 find  that  in  amendment  No.  3]  which
 I  have  proposed,  these  two  principles
 have  been  stated  quite  clearly.  I  am
 sure  they  will  meet  with  the  justice  of
 the  case  not  only  so  far  as  the  acquir-
 ing  Authority  is  concerned,  but  also  so
 far  as  the  persons  whose  properties  are
 acquired  are  concerned.  Thus,  we
 have  decided  to  place  before  this  House
 this  new  scheme  which  will  meet  with
 the  ends  of  justice.  This  is  a  point
 which  will  be  further  considered  when
 the  clause-by-clause  consideration
 comes  before  this  House.

 Thereafter,  we  have  put  in  other  pro-
 visions  for  the  purpose  of  stopping,  as
 I  have  stated,  unsystematic  or  unautho-
 rised  construction  of  houses.

 The  greatest  danger  in  such  cases  is
 this.  Finding  that  Government  or
 certain  cuntituted  authorities  are  going
 to  takc  up  certain  programmes,  with  a
 view  to  defeat  or  foil  that  attempt  of
 the  authority  private  persons  cr  pri-
 vate  individuals  or  owners  are  likely  to
 carry  on  certain  work  either  with  a
 view  to  defeat  the  scheme  of  this  au-
 thority  or  with  a  view  to  claim  larger
 compensation.

 And  there  are  instance  where  this
 unauthorised  occupation,  unauthorised

 construction,  not  minding  what  is  ab-
 solutely  essential  in  the  interests  of
 the  country,  these  things  are  going  on
 here  and  there.  That  is  the  reason
 why  in  certain  cases  the  problem  of
 unauthorised  occupation  or  encroach-
 ment  or  even  unauthorised  construc-
 tion  is  a  very  serious  problem.  For
 that  purpose,  the  Corporation  has  been
 given  certain  powers  to  deal  with  this
 matter,  first  with  a  view  to  avoid  un-
 authorised  occupetion  and,  secondly,
 with  a  view  to  prevent  such  occupa-
 tion  or  construction,  wherever  it  takes
 place.  That  is  what  has  already  been
 provided.

 Then  other  provisions  have  also  been
 put  down  here  for  the  purpose  of
 making  the  provisions  as  comprehen-
 sive  as  possible.  Then,  so  far  as  fin-
 ance,  accounts  and  audit  are  concern-
 ed,  the  usual  provisions  have  been
 made  and  as  you  will  find,  naturally
 Government  will  have  to  advance
 large  sums  of  money  for  this  purpose.

 Lastly,  so  far  as  the  levying  of  tax
 is  concerned,  one  point  has  been  made
 clear  and  that  is  where  the  Joint  Com-
 mittee  made  a  suggestion,  which  was
 accepted  by  the  Government.  The
 suggestion,  was  that  this  authority
 should  be  empowered  to  levy  what  is
 known  as  betterment  tax.  Under  the
 original  provision,  this  betterment  tax
 could  be  levied,  not  only  at  the  start,
 but  for  years  to  come.  Now,  what
 has  been  done  in  this  case  is  that  at  the
 time  when  the  betterment  tax  is  going
 to  be  levied,  it  will  be  levied  once  and
 for  all.  So,  a  new  principle  was  laid
 down  by  the  Joint  Committee.  It  was
 considered  that  in  the  interests  of  all,
 this  question  of  betterment  levy  should
 not  go  on  year  after  year  to  the  great
 inconvenience  or  hardship  or  harass-
 ment  of  all  other  persons.  Therefore,
 it  has  been  stated  that  this  tax  should
 be  levied  once,  and  it  is  possible  to
 make  the  payments  by  instalments  in
 proper  cases.  That  has  also  been  duly
 dealt  with  in  this  case,

 There  are  other  supplemental  and
 miscellaneous  provisions  with  which
 at  this  stage  I  need  not  deal.  But  I
 would  point  out  to  this  House  that  so
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 far  as  the  Jaint  Committee  is  concer-
 ned,  they  have  done  all  that  was  neces-
 eary.

 Lastly,  I  would  deal  with  the  ques-
 tion  as  to  whether  there  ought  to  be  or
 ought  not  to  be  a  development  authori-
 ty  at  all.  We  have  cases  in  India
 where  there  are  too  many  trusts  where
 this  work  is  being  carried  on  by
 independent  bodies.  The  case  of
 Bombay  has  often  been  brought  in.
 But  you  will  kindly  understand  that
 so  far  as  Bombay  is  concerned,  there
 was  an  Improvement  Trust  for  a
 number  of  years.  It  is  only  recently.

 Shri  Naushir  Bharucha  (East  Knan-
 desh):  Not  recently,  but  long  ago.

 Sari  Datar:  ....it  has  been  merged
 into  the  Bombay  Municipal  Corpora-
 tion.  All  the  same,  I  shall  give  com-
 pliment  to  my  hon.  friend.  The  city  of
 Bombay  has  developed  very  well,  so
 far  as  the  civic  requirements  are  con-
 cerned.  [  am  happy  that  Delhi  will
 develop  along  similar  lines  as  Bombay,
 because,  as  you  are  aware,  the  Delhi
 Municipal  Corporation  is  sought  to  be
 based  on  the  model  of  Bombay.  So,
 Jet  us  also  develop  along  =  similar
 lines,

 “So  far  as  civic  needs  are  concerned,
 Calcutta  is  there  for  example.  We
 have  got  an  Improvement  Trust  there.
 T  would  not  go  into  the  vicissitudes
 of  this  question,  but  so  far  as  Calcutta
 is  concerned,  at  present  there  is  an
 Improvement  Trust.  In  fact,  Cal-
 cutta  Corporation  has  not  got  contro!
 over  electricity  and  certain  other  sub-
 jects,  which  have  been  brought  under
 the  control  of  the  proposed  Dethi
 Municipal  Corporation.

 Then  I  would  point  out  that  in
 3946  a  Committee  wag  appointed  by
 the  then  Government  of  India  for  the
 purpose  of  considering  whether  the
 various  municipal  bodies  should  be
 brought  together  and  a  municipal
 ecorporation  established.  Therein  also
 Shey  made  a  recommendation  that
 though  there  ought  to  be  one  muni-
 eipal  corporation,  so  far  as  the  work

 of  improvement  or  the  special  deve-
 lopment  is  concerned,  there  ought  to
 be  a  Special  Improvement  Trust,
 otherwise  called  development  body.
 They  have  given  their  reasons  into
 which  ३3  need  not  go  at  this  stage.
 Thus,  you  will  find  that  we  have  got
 certain  precedents.  ‘We  have  also
 to  take  into  account  the  special  con-
 ditions  of  the  capital  city  of  India.
 Here  large  sums  of  money  have  to  Le
 expended  every  year  over  develop-
 ment.  That  is  also  one  of  the  reasons
 why  we  considered  it  proper  that  the
 Delhi  Municipal  Corporation  should
 not,  at  its  inception,  be  over-burdened
 with  duties  and  obligations  which
 would  cost  them  crores  and  which
 would,  perhaps,  take  away  their  at-
 tention,  which  is  absolutely  requi-
 red,  so  far  as  other  civic  needs  of  the
 Delhi  Municipal  Corporation  are  con-
 cerned.

 These  are  the  various  matters  on
 account  of  which  Government  decid-
 ed  this  in  this  way  and  the  Joint
 Committee  also  agreed  with  this  view.
 Out  of  45  members,  we  have  dissent-
 ing  note  of  only  four  hon.  Members.
 Thus,  it  would  show  that,  not  only
 behind  the  principles,  but  also  behind
 the  details  of  the  Bill,  we  have  got
 the  largest  opinion,  so  far  as  the
 Joint  Committee  is  concerned.  There-
 fore,  subject  to  certain  amendments
 which  Government  are  going  to  move,
 I  request  that  this  Bill  should  be  con-
 sidered  very  sympathetically  by  the
 hon.  House.

 Mr.  Depaty-Speaker:  Motion  mov-
 ed;

 “That  the  Bill  to  provide  for
 the  development  of  Delhi  accord-
 ing  to  plan  and  for  matters  ancil-
 lary  thereto  as  reported  by  the
 Joint  Committee  be  taken  into
 consideration.”

 Raja  Mahendra  Pratap  (Mathure):
 May  !  say  a  few  words?

 Mr.  Deputy-Speaker:  Let  me  first
 say  a  few  words.  We  have  to  set-
 tle  the  time.  Go  far  as  the  Bill  is
 concerned,  we  have  got  Ave  ours.
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 We  started  at  quarter  to  four.  How
 much  time  would  the  hen.  Members
 like  to  have  for  general  discussion?

 Shri  Badha  Raman  (Chandni
 Chowk):  We  can  have  three  hours
 for  first  reading  and  one  hour  for
 clause-by-clause  consideration  and
 third  reading.

 Mr.  Deputy-Speaker:  We  won’t  need
 much  time  for  the  third  reading.  So,
 we  will  have  three  hours  for  general
 discussion  and  one  hour  for  the  clauses.
 Now  Mr  Vajpayee.

 Raja  Mahendra  Pratap:  May  I  say  a
 few  words?

 Mr.  Deputy-Speaker:  I  have  called
 another  hon.  Member.

 ft  बाहपेयों  (बलरामपुर)  :  उपाध्यक्ष

 महोदय,  दिल्‍ली  कारपोरेशन  विधेयक  के
 ऊपर  जब  इस  सदन  में  विचार  हो  रहा  था  तो
 घ्बल  शब्दों  मे ंइस  बात  की  माग  की  गई  थी
 कि  दिल्‍ली  के  विकास  का  दायित्व  भी  इसो
 कारपोरेशन  को  सौंपा  जाना  चाहिये  |  यह

 दुर्भाग्य  की  बात  है  कि  सरकार  ने  इस  सुझाव
 को  जिसे  न  केवल  दिल्‍ली  की  बहुसख्यक
 जनता  का  अपितु  सक्ताख्य  पक्ष  के  भी
 लोगों  का  समर्थन  प्राप्त  था,  ठुकरा  दिया
 दौर  उसी  के  फलस्वरूप  यह  विधेयक  लाया

 गया  है  |

 हंस  विधेयक  का  उद्देश्य,  जैसा  कि  बताया

 गया  है,  दिल्‍लो  के  विकास  को  व्यवस्थित  रूप

 से  और  नियत्रित  ढंग  से  ग्रागे  बढ़ाता  है  ।

 जहा  तक  इस  उहेदय  का  सम्बन्ध  है,  किसी  का

 इस  से  मसभेद  नहीं  हों  सकता  है  t  दिल्‍ली

 भारत  की  राजधानी  है।  कल  वह  एशिया  की

 राजधानी  बनेगी  }  सारे  संसार  की  गति-

 विधियों  का  केन्द्र  होगी  |  इसलिये  यह  झावदयक

 है  कि  हम  दिल्‍ली  का  विकास  सुन्दर  ढग  से

 करें-नियंत्रित  केंग  से  करे  |  लेकिन  होठ  डी ०
 पी०  ए०  ने  जिस  ढग  से  घाज  तक  काम  किया

 है,  उस  को  देख  कर  यह  भाषा  बाभना  कि

 अभिष्य  में  निर्माण  की  जाने  वाली  यह  प्रलग

 संस्था  दढ्स्खी  के  बिकास  में  सहायक  होगी,

 दुराशामात्र  है  ।
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 are  में  उन  तकों  को  दोहराना  नहीं  चाहता
 जो  काश्पोरेदनन  से  अलग  डेवलपमेंट  अथारिटी
 रखने  के  बारे  में  दिये  जा  चूके  हें  -  इस  सम्बन्ध
 में  भोर  कमेटी  ने  क्या  कहा  ?  लोकल  मैन्फ
 बव्सेमेंट  एक्सपर्ट  कमेटी  ने  क्‍या  मठ
 दिया  ?  काले  कमेटी,  बैंकटप्पा  कमेटी  था
 जांडिस  कमेटी  भौर  झन्प  सब  कमेटियों  ने
 जो  कि  देश  के  भिन्न  भिन्न  भागो  में--और
 दिल्ली  में  भी  ---बनी,  यही  मत  प्रकट  किया
 कि  विकास  का  दायित्व  मी  कारपोरेशन  को

 सौंपा  जाना  चाहिये,  वह  उसी  का  काम  है
 और  गर  वह  झलग  किया  गया,  तो  दायित्व

 (रैेसपासिविलिटो  )  बट  जायेगा,  दोनों  में

 मद्  पेश  होगी,  गतिरोध  उत्पन्न  होगे  झलौर

 विकास  रुक  जायेगा  if  दिल्‍ली  में  विश्वुले  कुछ
 सालो  में  जां  कुछ  हुआ  है,  वह  इसका  एक
 जीता  जासता  उदाहरण  है  दिल्‍ली  की  समस्या

 जहा  व्यवस्थित  विकास  को  है,  वहा  निर्माण

 को  भो  है  ।  विकास  ठोक  ढग  से  हो.  यह  तो

 झ्रावश्यक  है  हो,  मगर  विकास  तो  होना  चाहिये  t

 मकान  अच्छे  बने  |  उन  सकानो  में  रहने  वाले

 सभो  ग्राचुनिक  लुविवाओ  का  उपभोग  करें

 इस  में  भा  कोई  मतमेद  नहीं  है.  मगर  मकानों
 का  निर्माग  ता  नहीं  रूकना  चाहिपे  ।  पिछ्ले
 दो  सोन  सालो  में  दिल्नी  में  क्‍या  हुआ *
 दिल्‍्लो  को  प्रावादों  बढ़ो  है,  देश  के  दुर्भाग्य-

 वुणे  पिभाजन  के  कारण  प्राय  तेरह  लाख

 पुरुपायथिपों  को  अपने  घर  बार  छोड  कर  दिल्‍ली

 मे  झानता  पड़ा  है|  यहा  उन  के  लिय  सिर

 छिपाने  को  जगह  नहीं  थो  ।  जिस  गति  से

 यहां  को  शावादो  बह  रहो  है,  उस  का  अगर

 हम  बिचार  करे,  ता  हमें  दिल्लो  में  टर  साल

 पन्‍्द्रह  या  बीस  हजार  नये  मफान  चाहियें  ।

 क्या  यहा  नमे  मकानों  का  निर्माण  ह्प्रा  है?

 डो०  डी०  पो०  हु  जा  बनाई  गई,  उसने  इस

 बात  का  तो  ध्यान  रखा  कि  कोई  सुन्दर
 निर्माण  नही  होता  चाहिये,  मगर  उस  का

 परिणाम  यह  हुआ  कि  मकानों  का  बनना  ही
 बन्द  हो  गया

 The  Minister  of  Rehabilitation  and
 Mincrity  Affairs  (Shri  Mehr  Chand.
 Khanna):  It  is  not  correct.
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 शची  बाजपेयी  भौर इस इस  के  फलस्वरूप

 हजारों  लोग  जो  दिल्‍ली  मे  स्थायी  रूप  से

 बस  गये  हैं  झोर  यहा  अपने  मकान  बनाना  चाहते

 हैं,  वे  मकान  नहीं  बना  सके  हैं  इस  का  रूख

 से  बड़ा  कारण  यह  था  कि  प्राविजनल  प्रथारिटी

 ने  निर्माण  के  लिये--कंस्ट्रवन  के  लिये---

 जो  द्तों  लगाई  जिन्हें  ऐमेनीटीज  कहा
 जाता  है  झौर  जिन  का  उल्लेख  इस  बिल  मे  भी

 है,  वे  छातें  पूरी  नहीं  हों  सकी  ।  साफ  पानी

 घाहिये,  बिजलो  चाहिये,  भंडरग्राउंड  सिउएज

 चाहिये,  सुनने  में  यह  बहुत  अच्छा  लगता  है
 लेकिन  इसके  लिये  जितने  धन  की  प्रावश्यकःता

 है,  स्व-साधारण  झादमी  के  पास  बह  नहीं  है  ।

 नई  दिल्‍ली  मे  जिस  तरह  के  मकान  बन  रहे  हैं,
 क्या  हम  झाशा  करते  हुँ  कि  उसी  तरह  के

 भकान,  जा  दिल्ली  झाज  बीसियो  मील  तक

 फंल  रहो  है,  उस  में  बनेगे  ?  बने,  यह  इच्छा
 लो  ढोक  है,  मगर  उस  के  लिये  साधन  कहा  से
 शायेंगे  ?  दफ्तर  के  कमंचारी--काबू  लाग-

 झोर  मध्यम  वर्ग  के  लोग  जो  तीन,  चाट,  पाच

 हजार  रुपये  में  प्रपना  मकान  चाहते  है
 बिजली  सगर  नहीं  रही,  तो  तेल  का  दिया

 या  लालटेन  जला  सबते  हैँ  और  अगर  फ्लश

 का  लेद्रिन  नहीं  रहा,  तो  उन  का  जीवत  काई

 दुमर  होते  वाला  नहीं  है  1  लेकिन  आज  कहा

 जाता  है  कि  जब  तक  य  सुविधाये  नहीं  होगा,
 निर्माण  नही  होगा  ।  जिन  के  पास  सिर  छिपाने
 के  लिये  जगह  नहीं  है  उन  से  यह  कहना  कि  थे

 इन  सुविधाओं  के  लिये  साधन  जूटाये,  एक

 बड़।  मजाक  मालूम  होता  है  1  शौर  दिल्‍ली  में

 ऐसा  ही  हुआ  है  ।  डी०  डी०  पी०  ए०  ने

 यही  किया  है  प्रौर  मुझ  डर  है  कि  यही  इतिहास
 फिर  से  दोहराया  जायेगा

 इस  का  एक  और  नतीजा  हुआ  है  |

 म  साहते  यर  हे  कि  लोग  थिना  किसी  अधिकार

 के  मरान  न  बनाये,  लेकिन  मकानों  की  जब

 अनुमति  नहीं  दी  गई,  तो  अन-झुघाराइज्ड

 कंस्ट्रक्शन  हुए  झोर  मेरा  दावा  है  कि  पिश्चले
 दो  तोन  साल  से  दिल्‍ली  में  प्चीस  हजार  से

 झषिक  ऐसे  मकान  बने  हैँ,  जिन  के  लियें

 Bil

 झम्‌मति  नहीं  सी  गई,  जिन  के  लिग्रे  अधिकार

 नहीं  दिया  गया  ।  लोग  मकान  बना  कर  बैठ

 गये हूँ  धाप  झब  उन्हें  तोड़ेगे  झौर  तोड़  कर

 उन्हें  दूसरे  मकान  देंगे  या  उन्हें  दूसरे  मकाल

 मिल  जायेगे,  ऐसी  स्थिति  नहीं  है।  मेरा  सुझाव
 यह  है  कि  हम  दिल्ली  की  सुन्दरता  की  चिता

 करें,  यह  तो  ठीक  है,  मगर  उस  के  साथ

 इस  का  भो  विचार  होना  चाहिये  कि  हर  एक
 छोटा  झादमी,  जो  भ्राज  मंहगाई  झौर  टेक्सों  के
 पाटो  में  पिसा  जा  रहा  है,  सिर  छिपाने
 के  लिये  धपना  एक  घर  था  सके,  जिसे  वह  धपना

 कह  सकें,  दस  बात  की  शावश्यकना  है  और

 इस  श्रावश्यकता  को  पूरा  करने  के  लिये  प्रावि-
 जनन  भय रिटी  पूर्णतया  ध्मफल  रही  है
 शोर  जिस  तरह  का  विधेयक  बनाया  गया  है,
 जो  उस  को  धाराये  &,  उन  को  देखने  से  पता

 लगता  है  कि  यह  कठिनाई  दूर  नहीं  हागी  i

 इस  वाठिनाई  को  दूर  बरने  के  दो  ही  रास्ते  है  :

 या  तो  सरकार  रत़्य  मकान  बनाय ,  सस्ते
 मकान  बनाये  बौर  जिन  के  पास  मकान  नही
 हूं,  उन्‍हें  दे  या  वर्जे  के  रूप  मे  उन  को  कुछ
 घन  दे ग्रीर  घीरे  घीरे  उस  से  वह  घल  &  लिया

 जाये  i  लेस्नि  दस  सम्बन्ध  में  यह  झावश्यक

 है  कि  के  सबान  नो  प्राफिट  नो  साख  के

 बेसिस  पर  दिये  जाने  चाहिये  मेरा  झ्रारोप

 है  प्रविभनल  अथारिटी  4  दिल्ली  के  विकास

 को  चिन्ता  कितनी  को,  उस  के  बारे  मे  तो

 मुझे  सन्देह  है  ही,  मगर  उस  ने  मुनाफाखोरी
 बफी  की  है  सस्ते  दायों  पर  जमीन  प्राप्त

 कर  लौ-गएबयायर  कूर  ली  और  कम्पेन्सद्न

 देने  की  जा  व्यवत्था  है

 थी  मजरा  जानकर  (बाहा  दिल्ली--

 रक्षिट--भन  सूचित  जासिया  )  :  भ्रमी  तो  कुछ
 किया  ही  नही  गया  |

 थ्पी  बाजपेयी  :  ऐसी  बात  नहीं  है  ।

 ह, ड  ह । ,. अ  प्रभाकर  :  भाप  की  जानकारी

 अषूरी  है  1

 सी  ered  :  मेरी  जानकारी  पूरी  है

 धौर  में  श्राप  को  बनाऊंगा  कि  झजमेरी  गे
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 एक्सटेंद्षन  में  जो  मकाम  बनाये  गये  है,  वह

 जमीन  क्या  प्राप्त  नहीं  की  गई  है  शझौर  क्या  यह
 गलत  है  कि  हां  जो  जमीन  प्राप्त  की  गई,

 बह  सस्ते  भाव  पर  की  गई  और  बाद  में  उसे

 महंगे  भाव  पर  बेचा  गया  |  २००  रुपये

 जीघा  पर  जमीन  ली  गई  झौर  ३००  रुपये  गज

 पर  बह  दी  गई  |  यह  में  ने  नहीं  दी---जिन  के

 हाथ  में  देने  का  ग्रधिकार  है,  उन्हों  ने  ही  दी  ।

 ची  चल  प्रदाकर  oo  यह  प्रायविजनल

 झथारिटी  ने  नहीं  दी  ।

 औी  बावजपेयी  :  प्राविजनल  झथारिटी

 ने  अगर  नहीं  दी,  तो  भी  यह  सब  दिल्ली  में

 हुआ  झौर  इस  के  लिये  सरकार  उत्तरदायी

 है  भौर  अप  इस  से  बच  नहीं  सकते  है
 क्या  यह  फिर  से  दोहराया  नही  जायेगा  ह

 जिस  तरह  से  श्राज  जमीन  को  विकसित

 करने  का  खर्चा  लगाया  जा  रहा  है,  उस  का  में

 शक  उदाहरण  दगा  ।

 Raja  Mahendra  Pratap:  On  a  point
 of  order.  There  is  no  quorum  in  the
 House.

 Mr.  Deputy-Speaker:  The  bet]  is
 being  rung....  Now  there  is  quorum.

 wa  मानीय  सदस्य,  श्रपना  भाषण  जारी

 रखें  ।

 श्री  बाऊपेयी  :  उपाध्यन  महोदय,  में

 यह  निवेदन  कर  रहा  था  कि  भमि  के

 एक  गज  के  टुकड़े  को  डेवेलप  करने

 के  लिये  ६  या  ७  रुपये  चाहियें।  लेकिन

 जिन्हें  सरकारी  कालोनीज  कहा  जाता  है
 और  जिन  की  संख्या  २६  या  २७  बतायी  जातो

 है  उन  में  जिस  भमि  को  विकसित  किया  गया

 है  उस  की  कीमत  २४  रुपये  गज  वसूल  को  जा

 रही  है  -  जब  विकास  करने  में  ६  या  ७  रुपये

 असि  गज  लगते  हे  तो  उस  जमीन  के  टुकड़े
 को  आम  झादमी  को  देने  में  उस  की  कीमत

 २४५  रुपये  गज  किस  यणित  के  भ्रनुसार  हो
 जाती  है  यह  समझने  में  में  झपने  को  झसम्थ

 चाता  हूं  ।
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 दिल्‍ली  के  ध्रासपास  जिन  किसानों  की
 जमीन  ली  गई  है,  जिन्हों  में  यहां  संसद  भवन
 के  सामने  झौर  प्रधान  मंत्री  की  कोठी  पर
 प्रदर्शन  किया  था,  उन  की  भी  यह  शिकायत  है
 कि  उन  की  जमीन  बहुत  कम  दामों  पर  ली
 गई  है  शौर  जो  कम  दामों  पर  ले  रहे  है  वे
 गर  यह  समझते  हों  कि  हस  ढंग  के  विकास  से
 वे  दिल्‍ली  की  जनता  को  सन्‍्तुष्ट  कर  देंगे  तो

 यह  उन  की  मूल  है  t

 कीति  नगर  की  एक  कालोनो  है  जिस  में
 ४०  फीसदी  रुपया  जनता  का  है  गौर  रे०
 प्रतिशत  बंक  का  है  |  लेकिन  उस  के  सम्बन्ध  में
 भी  यही  नीति  अपनाई  जा  रही  है  ।  राजेन्द्र
 नगर  में  २५  रुपये  गज  पर  जमीन  मिल  रही  है
 जब  कि  राजोरी  गार्डन्स  में  ८  या  १०  रुपये  गज
 पर  जमीन  स्मल  रही  है।  ऐसा  भेद  क्यों  है
 हस  का  एक  ही  उत्तर  है  कि  हम  डढेवेनमेंट
 भ्रथारिटी  अलग  बनाते  हूँ  ।  तो  उस  में  यह  ग्रहीत
 है  कि  जो  भी  काम  किया  जायेगा  बढ़े  खर्च  के
 साथ  कार्य  किया  जायेगा  और  ऐसा  हो  भो
 रहा  है  लेकिन  सरकार  यह  बात  स्वीकार  करने
 के  लिये  तेयार  नही  है  कि  अलग  से  ढेवलपमेंट
 प्रथाररटी  की  जरूरत  नही  है।  मेरा  निवेदन  है,
 ध्गर  आप  कोरपरेशन  पर  इस  बात  के  लये
 विध्वास  करने  को  तैयार  नहीं  है  कि  यह
 दिल्‍ली  का  विकास  ठीक  ढंग  से  कर  सकेगा
 धौर  उस  के  उत्तरदायित्व  को  निभा  सकेगा,
 यद्यपि  बम्बई  कारपोरेशन  यह  काम  कर  रहा
 है,  तो  कम  से  कम  हम  ने  झथारिटी  का  जो
 स्वरूप  बनाया  है  उस  में  हमें  परिवर्तन  करना

 लाहिये

 माननोय  मंत्री  महोदय  ने  डेंदलपमेंट  प्रथारिटी
 किस  तरह  से  बनेगी,  उस  के  कौन  कौन  सदस्य

 होंगे,  इस  का  भी  वर्णन  किया  है  ।  उस  से  स्पष्ट

 है  कि  वह  एक  मनोनीत  काडी  होगी  i  उस  में

 नियक्त  आदमी  होंगे  शोर  अब  कहा  जा

 रहा  है  कि  वह  कारपोरेशन  से  कंसल्टेशन
 करेगी।  कारपोरेशन  जनता  द्वारा  चुना  जायेगा,
 डेवेलपरमेंट  भ्थारिटी  सरकार  द्वारा  बनाई

 जायेगी,  झौर  दोनों  में  विचार  विनिमसक
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 होगा  ।  बिचार  विनिमय  में  मतभेद  भी  हो
 सकता  है।  मतभेद  में  किस  की  बात  चलेगी  ?

 क्या  डेवलपर्मेट  भयथारिटी  कारपोरेशन  की

 बात  सुन  लेगी,  झौर  सुनने  का  यह  अर्थ

 है  कि  कसल्टेशन  करेगी  झौर  फिर  उस  को

 ताक  पर  रख  देगी  जो  झाज  धारायें  हे
 इस  विधेयक  की  उन  से  यह  स्पष्ट  है  कि  विचार

 विनिमय  किया  जायेगा  ।  अगर  कारपोरेशन

 की  बात  झथारिटी  की  समझ  में  झा  गयी  तो

 उसे  मान  लिया  जायेगा  प्रन्यथा  'प्रथारिटी  को

 जो  कुछ  दिखायी  देगा  वह  करेगी  ।  अथारिटी

 में  कारपोरेदान  के  सदस्यो  की  सख्या  बढायी

 जा  सकती  है  -  क्यो  नहीं  बढ़ायी  गयी  ।

 जो  एडवाइजरी  काउसिल  होगी  उस  में  दिल्ली
 से  पालियामेट  के  लिये  निर्वाचित  सभी  सदस्य

 लिये  जा  सकते  हे  i  लेकिन  सब  नही  लिये  गये  ।

 i  छोड  दिये  गये  हे  ।  क्यो  छोड  दिये  गये

 है  ?  वें  तो  जनता  के  प्रतिनिधि  हे  ।  या  शायद

 छोड  देने  का  यह  कारण  है  कि  &  दिल्ली

 डेबेलपमेंट  प्रथारिटों  को  लग  रखने  का  विचार

 से  सहमत  नही  हैं
 ?  में  नही  समझता  कि  इस

 का  क्‍या  कारण  है  |  भ्रमी  भ  समय  है  डेवेलपमेट

 झथारिटी  के  रवरूप  को  बदला  जा  सकता

 है  |  उस  में  चुने  हुए  प्रसिनिधियों  को  भ्रधिक

 स्थान  दिया  जा  सक्‍ता  है  |

 जो  एडवाइजरी  काउन्सिल  बनायी  गई

 है  उस  का  कामसलाह  देता  होगा  qd  क्या  डे  लप-

 मेंट  भ्रथाँ  टी  उस  सलाह  को  मानने  के  लिये

 बाध्य  होगी  ।  क्‍या  दोनो  में  मतभेद  न  होगा  ?

 मतमेद  होगा  तो  उस  का  निर्णय  कौन  करेगा  ?

 कारपोरेशन  झौर  डेबेलपमेट  प्रथारिटी  में

 झगर  गतिरोघध  पैदा  हो  गया  तो  उस  गतिरोध

 में  से कौन  रारता  निकालेगा  ?  किस  का  निर्णय

 झइन्तिम  होगा  ?  अगर  उस  का  निर्णय  भप्रन्तिम

 होगा  जो  सरबार  द्वारा  नियुगत  होगा,  तो  फिर
 कारपोरेशन  में  जो  जनता  द्वारा  चुने  हुए  है
 झौर  डेवेलपमेंट  अथारिटी  उन  में  सघर्ष  होगा,
 झौर  झगर  सघर्ष  होगा  तो  दिल्‍ली  का  विकास
 शक  जायेगा  |

 विधेयक  में  एक  मास्टर  प्लान  का  भी
 उल्लेख  किया  गया  है  |  बहुत  दिनों  से  चर्चा
 की  जा  रही  है  उस  मास्टर  प्लान  की,  झौर
 दिल्‍ली  वालों  की  अझांखें  तरस  रही  है  उस  मास्टर
 प्लान  का  दहन  करने  के  लिये  |  कब  तक  वह
 बनेगा,  कब  प्रकादा  में  झायेगा,  इस  के  सम्बन्ध
 में  कोई  झवधि  निर्धारित  नहीं  की  गमी  है  ।

 कोई  समय  ते  नहीं  किया  गया  है।  मास्टर
 ध्लान  न  बना  इसलिये  दिल्ली  का  निर्माण
 रुका  हुआ  है  |  इस  विधेयक  में  इस  बात  को

 स्पष्ट  रूप  से  बताया  जाना  चाहिये  कि  इतने
 समय  के  भीतर  मास्टर  प्लान  बन  जायेगा।
 लेकिन  इस  सम्बन्ध  में  भी  विधेयक  मौन  है  +

 उपाध्यक्ष  सहोबय  माननीय  सदस्य  को
 बीस  मिनट  होने  वाले  हुए  ।  उन्हें  समाप्त  जल्दी

 ही  करना  चाहिये  i

 sh  वाजपेयी  जी  हा,  श्राप  वानिग  बैल
 बजाये  तो  में  खत्म  कर  दगा  !

 उपाध्यक्ष  महोदय  मेरी  जबान  को  ही
 वानिग  बल  समझ  लीजिये  ।

 श्यी  बाजपेयो  में  क्‍भ्रमी  दो  मिनट  में  खत्म
 करता  है  ।

 जो  भी  इस  विधेयक  के  सम्बन्ध  मे  सशोघन
 रखे  गये  हे  उन  में  ग्रनेक  सशोधन  जो  विरोधी
 पक्ष  की  झोर  से  रखे  गये  हें  महत्वपूर्ण  है,  जैसे
 कारपोशन  के  जो  प्रतिनिधि  शाने  वाले  हे
 उन  में  एक  प्रतिनिधि  रूरल  एरिया  का  भी  होना

 चाहिये,  इस  तरह  का  सशोधन  रखा  गया  है
 और  किया  की  अगर  भूमि  ली  जायेगी
 तो  उस  को  कम्पेन्सेशन  कसे  दिया  जाये  इस
 के  सम्बन्ध  में  भी  सशोधन  है  बिहला  कमेटी
 को  रिपोर्ट  है  कि  जो  जमीन  एक्वायर  की  गई
 उस  में  से  बटुत  सी  सट्टेबाजों  के  हाथ  में  चसो
 गयी  ।  जो  गरीब  किसान  हे  जिन  की  भूमि  सी

 जाती  है  बिकास  के  नाम  पर  वें  उस  के  बदले  में

 उचित  मुआवजा  प्राप्स  कर  सकें  इस  सम्बन्ध
 में  माननीय  दातार  साहब  ने  अभी  जो  संशोधन

 रखा  हूँ  में  उसे  पर्याप्त  नहीं  समझता  ॥
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 उसे  और  झागे  बढ़ाने  की  जरूरत  है  |  इस  दृष्टि
 से  भी  यहां  कुछ  संशोधन  रखे  गये  हैं  भौर  में
 वादा  करता  हूं  कि  उन  संशोधनों  को  स्वीकार
 किया  जायेगा  |

 कारपोरेशन  विधेयक  पर  सरकार  को
 घोर  से  एक  मी  संशोधन  मान्य  नहीं  किया  गया  1
 में  समझता  हूँ  कि  इस  विधेयक  के  बारे  में
 उस  नीति  में  थोड़ा  सा  परिवर्तेन  होगा  झौर
 दिल्ली  डेवलपमेंट  भ्रयारिटी  का  इस  सदन
 में  से  ऐसा  रूप  निकलेगा  जिसे  सभो  लोग
 स्वीकार  कर  सकेंगे,  इस  प्रकार  की  आशा  प्रकट
 करते  हुए  में  भ्रपना  स्थान  ग्रहण  करता

 हूं
 Shri  C.  R.  Pattabhi  Raman  (Kum-

 bakonam):  I  crave  your  indulgence
 to  make  a  few  general  remarks  be-
 fore  I  attempt  to  point  out  what
 amportant  things  or  modifications
 could  be  considered  by  the  Govern-
 ment

 The  twin  legislation  that  we  are
 now  having  satisfies  a  long-felt  need
 Our  minds  go  back  to  the  late
 lamented  Asaf  Ali  who  moved  the
 famous  resolution  in  938  wanting  a
 separate  municipal  corporation  for
 Deiht  Thereafter  there  was  a  Deihi
 Municipal  Enquiry  Committee—two
 committees,  I  should  say,  one  sm  938
 and  the  other  in  946  Then  we  had
 the  Bhore  Committee  also  in  1946.
 Finally,  there  was  the  Loca)  Finance
 Enquiry  Committer  of  95]  to  which
 1  referred  In  the  meantime,  Delhi
 State  was  formed  in  195)  and  abol-
 ished  in  956

 Now,  there  was  a  vacuum,  as  _  it
 were  created  and  we  had  to  grapple
 with  what  is  now  called  the  Old
 Delhi  area  and  the  New  Delh  area.
 When  the  Del:  State  was  abolished,
 just  at  that  time,  we  had  the  famous
 Jaundice  Enquiry  Committee  Re-
 port.  I  am  just  saying  this  huistori-
 eally  to  remind  the  House  as  to  what
 has  been  happening  during  the  last
 20  years  vis-a-vis  Delhi.  As  a  result
 of  all  these  and  promises  made  from
 time  to  time,  the  Government  have
 very  wisely  come  forward  with  the

 twin  legislation  one  dealing  with  the
 Old  Delhi  erea  and  the  other,  what
 is  called  the  Metropolitan  area  or
 the  Rajadhani  of  the  indian  Union.

 Quite  often,  with  regard  to  popu-
 lar  movement  for  municipal  (प
 ernment,  an  analogy  ‘was  drawn  ह .'
 Bombay,  Tokyo  and  London.  With
 great  respect,  I  say  they  were
 wholly  inapt.  The  whole  of  UK  it
 much  smaller  than  many  States  §  in
 India.  London  is  a  great  city  but
 then  it  forms  the  capital  of  a  small
 State,  speaking  in  Indian  terms.
 Tokyo  is  a  very  well  admunistered
 city  and  the  Corporation  there  is
 more  or  less  a  model  for  the  world.
 It  is  usual  for  the  people  to  talk
 about  local  administration  to  refer  to
 Tokyo  as  more  or  less  the  prime
 example  of  good  municipal  admuinis-
 tration.  There  too  the  analogy  falls
 Japan  is  a  very  important  and  great
 country  but  alongside  the  Indian
 Union,  it  is  equivalent  to  5  State.
 When  you  talk  about  Japan,  you
 really  talk  about  Tokyo  without
 meaning  any  disrespect  to  the  other
 important  cities  in  Japan.

 The  analogy.  if  any,  that  we  can
 have  is  Canberra  or  Washington.
 There  you  will  never  have  any  sem-
 blance  of  municipal  administration
 where  more  or  less  federal  or  quasi-
 federal—as  it  should  be  called—in
 India  States  exist  Indian  Union  is
 rightly  said  to  be  quasi-federal.  We
 are  not  stmctly  a  federation.  In
 quasi-federal  conditions,  you  do  not
 have  a  capital  with  a  large  munici-
 pal  admunistration.  Actually,  Sir,
 Washington—it  78  called  Washington
 DC.  (District  Columbia)-——-where  the
 capital  functions  is  surrounded  by
 five  States,  but  it  35  always  possible
 for  you  to  go  into  a  road  and  say  at
 any  time  which  State  you  are  enter-
 ing,  you  can  say  that  you  ere  now
 entering  so  and  so  State,  now  in
 Washington  and  then  again  in  some
 other  State.  That  is  a  very  good
 thing  to  note,  for  example,  when  you
 go  to  Washington.  You  can  always
 have  this  analogy  so  far  as  the  Delhi
 Development  Board  is  concerned.
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 So  far  as  New  Delhi  is  concerned,

 if  I  may  say  so,  the  Government
 have  rightly  said  that  for  the  time
 being,  at  any  rate,  it  is  not  as  though
 they  have  closed  the  door  for  all
 time  to  come,  they  feel  that  party
 politics  or  municipal  politics  have
 not  got  much  scope  so  far  as  the
 metropolis  is  concerned.  Delhi  does
 not  betong  to  the  State  of  Delhi.  Ac-
 tually,  when  Asaf  Ali’s  resolution
 was  passed  in  1946,  Dethi  was  in  the
 Punjab  State.  We  had  a  tussle  with
 the  old  undivided  Punjab.  That  is
 not  the  case  today.  Now  Delhi  is
 not  the  capital  of  Punjab,  or  United
 Provinces  or  any  other  State.  It  is
 the  capital  of  the  whole  of  India.
 Here  you  have  a  texture  of  all  the
 people  of  the  Indian  =  sub-continent.
 Everyone  has  a  right  to  claim  Delhi
 as  his  own.  Therefore,  I  visualise  a
 time  may  come  when  there  may  be
 some  scope  for  some  sort  of  munici-
 pal  administration  and  elections.

 Even  with  regard  to  clections  the
 better  opinion  in  the  world  today  is
 that,  so  far  as  municipal  administra-
 tion  is  concerned  that  should  be  =  as
 far  as  possible  above  party  politics.
 The  man  on  the  spot,  a  qualified  man
 who  is  fit  enough  to  do  educational
 activities,  social  activities,  sewage
 activitics,  he  is  the  man  to  deal  with
 a  Municipal  Corporation  and  not
 merely  a  party  labelled  man.  It  is
 always  better  in  all  these  municipal
 administrations  to  have  the  adminis-
 tration  above  party  politics.  That
 has  been  the  end  and  aim  in  all  good
 municipal  administrations.

 Now,  Sir,  so  far  as  this  capital  city
 is  concerned,  it  concerns  not  only  the
 area  where  most  of  the  offices  are
 Situsted,  and  most  of  the  clerks  are
 working.  It  also  includes  the  Dip-
 lomatie  Enclave.  Just  imagine  what
 will  happen  if  there  is  a  big  party
 election  tussle.  How  is  the  Govern-
 ment  to  carry  on  the  work  of  the
 Indian  Union?  I  can  only  imagine
 that  it  will  result  in  a  catastrophe,
 unless  you  are  banning  government
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 servants  from  even  taking  part  in
 municipal  elections,  which  you  can-
 not  do.  Suppose  one  branch  of  the
 office  of  my  good  friend  the  Minis-
 ter  of  States  votes  for  A  and  another
 branch  for  B,  one  holding  very
 strong  views  on  A  and  the  other
 section  on  B?  That  will  be  catystro-
 phic.  The  capital  does  not  want  to  be
 encumbered  by  municipal  politics,
 and  personal  politics.

 Therefore,  it  is  for  very  good  rea-
 sons  that  they  have  decided  to  take
 it  out  of  the  municipal  administration.
 They  have  not  taken  the  whole,  they
 have  not  been  so  greedy.  It  is  not
 as  if  they  have  taken  all  the  area,
 they  have  only  confined  themselves
 to  what  is  called  the  crux  or  the  core
 as  far  as  Delhi  City  is  concerned.  They
 wish  to  administer  it  by  various  bodi-
 es,  ad  hoc  bodies.

 I  am  giad  to  see  that  the  Delhi
 Municipal  Corporation  that  is  going
 to  come  into  being  will  have  repre-
 sentation  in  many  of  these  bodies
 which  are  forming  part  of  the  Delhi
 Development  Board.

 So  far  as  this  Bill  is  concerned,
 there  are  certain  aspects  of  it  that
 Strike  me,  and  which  I  hope  will  ap-
 peal  to  my  good  friend,  the  Minis-
 ter  of  State  in  the  Mhnistry
 of  Home  Affairs.  Firstly,  I  feel
 that  so  fur  as  acquisition  pro-
 ceedings  are  concerned—I  am  _  not
 talking  as  a  mere  lawyer—the  provi-
 sion  there  is  १5  as  it  now  stands.  I
 quite  agree,  as  I  have  myself  pleaded,
 that  the  various  aspects  of  the  Delhi
 Administration  should  be  Sui  gene-
 ris  and  not  on  the  analogy  of  any
 other  Municipal  Corporation.  But  is
 not  the  Government  taking  too  much
 on  itself  when  it  says  that  with  regard
 to  acquisition  it  will  have  separate
 proceedings?

 37  hrs.
 The  Land  Acquisition  Act  is  a  well-
 established  Act.  There  are  a  number
 of  cases  decided  under  that  Act.  For
 example,  the  word  “owner”  is  not
 defined  in  this  Act.  Supposing  a  man
 says,  ‘I  am  the  owner”  and  some  other
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 man  comes  and  says,  he  is  not  the
 owner,  but  “I  am  the  owner”,  there
 is  a  tussle  whether  ownership  is  con-
 fined  to  persons,  firms,  corporation,
 trusts  or  charitabie  trusts,  institutions
 or  temples.  You  can  go  on  multiply-
 ing  the  instances.  How  are  they  going
 to  be  governed?  Are  you  going  to
 take  to  a  new  path  cf  legal  definitions?
 So  far  as  these  matters  are  concerned,
 there  is  a  well-trodden  path  of  defi-
 nition  of  all  these  various  items.
 They  are  appreciated  and  understood
 in  the  Land  Acquisition  Act  So,
 are  you  going  to  have  a  new,  com-
 plete  system,  so  to  say,  so  far  as  these
 things  are  concerned  here?

 Take,  for  example,  a  thing  like  the
 enforcement  of  land  acquisition.  Sec-
 tion  47  of  the  Act—I  am  obliged  to
 the  Munster  for  I  have  borrowed  his
 Ministry’s  book—deals  with  enforce-
 ment  of  the  land  acquisition  proceed-
 ings.  The  magistrate  comes  in,  and
 his  whole  paraphernala  is.  there.
 Notice  is  given.  All  the  parties  con-
 cerned  are  given  notices.  They  can
 come  and  prote:t.  For  example,  Sec-
 tion  47  of  that  Act  says  that  mutatis
 mutandis,  it  will  stand  adapted  to
 present  conditions.  “If  the  Collector
 is  prevented  or  impeded  का  taking
 possession  under  this  Act,  of  any  land,
 he  shail  *  ete,  and  “if  a  magis-
 trate  enforces  surrender  of  the
 land  it  shall  apply  to  the  magis-
 trate..."  and  so  on  and.  50  forth.
 You  get  the  regular  paraphernalia.
 What  is  to  be  done  in  case  of  acquisi-
 tion  procecdings?  What  is  to  be  done
 with  =  regard  to  enforcement  of
 acquisition  proceedings?  What  are
 the  a  instances  where  the  Govern-
 ment  can  do  away  with  the  normal
 procedure  of  notice,  counter-notice,
 resainder,  rebuttal,  and  all  that?  What
 are  the  cases  where  they  can  dispense
 with  if  and  start  proceedings  straight-
 way  in  urgent  cases,  by  what  is  cal-
 led  the  police  power  of  the  State?
 They  can  always  do  that.  All  that
 procedure  is  available.  I  hope  it  will
 be  found  acceptable  to  Government.
 If  they  say  that  “excepting  as  modi-
 fied  by  the  provisions  of  this  Act,  the
 rest  of  the  Land  Acquisition  Act,  will
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 apply”,  it  will  be  a  great  solace  in  my
 humble  opinion.

 There  is  another  aspect  in  this  con-
 nection.  I  suppose  I  am  _  thinking
 aloud.  I  feel  I  have  not  given  much
 thought  to  it,  and  I  must  confess
 to  that.  But  I  feel  that  consideration
 must  be  given  to  small  landholders,
 poor  peasants,  with  what  are  called
 small  fits  of  land  a  few  btghas  half
 a  ground,  one  ground,  or  two  grounds
 of  land.  If  you  are  going  to  decide
 their  case  by  the  rule  of  thumb  and
 say  ‘2955  basis  or  whichever  ts  tess,”
 it  may  cause  hardship.  So,  a  sort
 of  siab  system  may  be  better  for
 them.

 Finally,  what  is  the  principle  re-
 Garding  betterment  tax?  It  is  very
 interesting  to  study  that  aspect.  Bet-~
 terment  tax  is  a  tax  that  is  available
 to  the  State  or  the  Corporation  as  the
 case  may  be  if,  and  only  if,  they  can
 lay  roads  in  an  area,  make  water  avail-
 able  there,  or  give  drainage  facilities
 there  or  offer  electricity  there.  For
 those  services  which  have  been  given
 to  the  locality,  the  locality  is  increas-
 ed  in  value.  Therefore,  the  people
 who  own  the  locality  or  who  are  les-
 sees  of  the  locality  have  to  pay  a  bet-
 terment  tax,  because  betterment  is
 due  to  the  act  of  the  Government  or
 the  Corporation  as  the  case  may  be.
 That  is  the  prneiple  of  betterment.
 Then,  taking  the  betterment  aspect  of
 it  and  to  say  that  they  will  have  to
 pay  the  tax  because  in  future  they
 will  get  the  services  may  not  be  pro-
 per  For  example,  what  would  be  the
 situation  on  future,  say,  in  the  1965?  I
 am  obliged  to  my  friend  Shri  Radha
 Raman  for  giving  me  the  instance.
 What  would  be  the  situation  m  4965
 or  19707  I  do  not  think  anyone  can
 imagine  what  it  will  be.  It  may  be
 brought  down  to  the  bottom  in  a  new
 conception  of  a  State.  There  may  be
 nothing  like  the  prices  that  we  know
 of.  If  normal  things  go  on,  it  may
 be  totally  different,  because,  every
 move  of  ours  is  to  bring  into  being,
 or  make  our  State,  a  welfare  State.
 If  prices  of  grain  rise,  it  is  better  for
 the  farmer.  That  is  the  idea  now.
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 They  would  not  squeal  if  prices  of
 foodgrains  rise.  If  the  pay  or  the
 salary  and  other  payments  are  also
 rising  alongside  the  rise  in  prices  of
 grains,  my  hon.  friends  on  the  opposite
 side  will  not  complain.  If  there  is  any
 slashing  in  the  pay  or  the  wage-scale
 with  the  rise  in  prices,  then  they  will
 complain.  Otherwise,  I  cannot  ima-
 gine  what  the  situation  will  be  in
 965  or  4970  or  1980.

 To  lay  a  rule  now  in  the  Act  itself
 regarding  that  aspect  may  not  be
 good.  I  was  listening  to  the  amend-
 ment  of  Shri  Datar,  the  Minister  of
 State  in  the  Ministry  of  Home  Affairs.
 I  imagine  that  he  said  that  the  955
 price  plus  something  or  the  present
 market  value,  whichever  is  less,  would
 be  taken.  The  amendment  says,  “the
 Tarkett  value  of  the  land......  such
 market  value  being  determined  on  the
 basis  of  the  use  of  the  land  on  that
 date,  or  the  market  value  of  the  land
 on  the  first  day  of  October,  ‘1955,  such
 market  value  being  determined  on  the
 basis  of  the  use  of  the  land  on  that
 date,  an  amount  equal  to  twenty-five
 per  cent  of  the  increase,  if  any,....”
 and  so  on.  I  am  wondering  whether
 it  is  advisable  to  have  this  cumber-
 some  form  and  tie  yourself  to  a
 difficult  position  which  may  arise  later
 on.  That  struck  me  so  far  as  better-
 ment  is  concerned.

 So  far  as  acquisition  is  concerned,
 I  have  already  had  my  say.  I  do  feel
 that  there  will  be  a  large  number  of
 small  tand-holders  in  the  Delhi  deve-
 lopment  area  and  it  may  be  unfair
 to  deal  with  them  on  the  same  prin-
 ciple  on  which  the  big  landholders
 are  dealt  with.

 In  conclusion,  I  hope  Government
 will  be  able  to  build  up  a  great  metro-
 pols  which  will  represent  not  one
 area,  not  the  north  or  the  south,  but
 I  hope  :t  wil)  represent  the  whole
 of  India  and  I  hope  I  will  be  able  to
 call  myself  a  proud  citizen  of  Delhi.

 Seme  Hon.  Members  rose—
 Mr.  Deputy-Speaker:  Hon.  Mem-

 bers  on  the  Joint  Committee  may  have
 to  wait  a  little.  Mr.  Kodiyan.
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 Shri  Koediyan  (Quilon-Reserved
 Sch.  Castes):  Mr.  Deputy-Speeker,
 I  strongly  oppose  the  basic  scheme  of
 things  underlying  this  Bill,  namely,
 that  town-planning  has  to  come  from
 the  top  rather  than  from  below,  ie.
 the  local  bodies.  The  hon.  Minister
 in  introducing  this  Bill  has  put  for-
 ward  lengthy  arguments  in  favour  of
 &  separate  statutory  body  for  the
 developmental  work  in  Delhi.  But  his
 arguments,  I  am  sorry  to  say,  have
 not  convinced  me  of  the  need  for
 such  a  separate  body  for  the  develop-
 mental  work  in  Delhi  In  my  opi-
 nion,  the  creation  for  of  such  a  sepe-
 rate  statutory  body  is  not  only  un-
 necessary,  but  might  also  lead  to  un-
 necessary  friction  between  the  two
 authorities.  Thus,  it  will  delay  the
 very  developmental  work  of  Delhi
 itself.

 Not  only  the  hon.  Minister,  but
 other  responsible  spokesmen  ता  the
 Government  also,  have  been  talking
 for  a  long  time  of  the  need  for  further
 developing  the  local  self-government
 system  in  our  country  and  of  the
 need  to  give  more  responsibility  and
 powers  to  the  local  bodies.  But  noth-
 ing  has  come  out  of  these  talks  and
 the  basic  structure  of  the  local  setf-
 government  system  remains  as  it  was
 tO  or  2  years  before,  while  the  Bri-
 tishers  were  ruling  the  country.  The
 Government  seems  to  be  thinking  in
 the  same  old  way  as  in  the  past.  That
 is  why  they  have  refused  to  hand
 over  the  responsibility  of  the  deve~-
 lopment  work  in  Delhi  to  the  Munici-
 pal  Corporation  and  have  come  for-
 ward  with  this  Bill.

 The  hon.  Minister  seems  to  be  very
 much  worried  over  the  burden  of  the
 Corporation  in  Delhi  and  he  does  not
 want  to  over-burden  the  Corporation.
 It  is  not  a  question  of  overburden-
 ing  the  Corporation.  It  is  question  as  to
 how  best  the  development  work  in
 Dethi  could  be  carried  out.  Is  it  by
 creating  a  separate  body  consisting
 mainly  of  nominated  persons  and
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 Officials  as  members  that  you  can  carry
 out  this  work  or  by  a  body  fully  re-
 presenting  public  opinion  in  Delhi?

 If  those  people  who  will  get  elected
 themselves  from  the  different  cross
 sections  of  the  people  of  Delhi,  are
 invested  with  the  responsibility  of
 town-planning,  I  am  sure  that  town-
 planning  would  go  far  more  efficiently
 than  if  a  few  officials,  who  are  not
 responsible  to  the  people,  are  invested
 with  those  powers.

 Different  committees,  appointed  both
 by  the  Central  Government  and  the
 various  State  Governments,  to  go  into
 the  function  of  the  local  bodies  and
 Improvement  Trusts  have  recommend-
 ed  against  the  continuance  of  these  se-
 parate  statutory  bodies  in  municipal
 towns  for  the  purpose  of  town-plann-
 ing  and  other  developmental  work.

 Another  argument  that  has  been
 brought  forward  against  the  local!  self-
 government  is  that  local  bodies  have
 failed  miserably  in  the  matter  of
 development  work.  But  we  all  know
 that  the  local  bodies  in  our  country
 today  are  given  only  limited  powers
 and  they  have  got  only  limited  finan-
 tes  at  their  disposal.  So,  they  cannot
 be  expected  to  carry  out  the  develop-
 mental  work  as  efficiently  as  we  desire
 them  to  do.

 So  the  question  is  whether  the  local
 bodies  would  be  provided  with  neces-
 sary  finances  and  adequate  powers
 and  also  technical  know-how  to  suc-
 cessfully  carry  out  town-planning.
 ‘This  is  exactly  the  question  regarding
 the  development  of  Delhi.  If  the
 Government  are  prepared  to  give  such
 aid  as  they  are  prepared  to  give  to
 the  propesed  Delhi  Development
 Authority  then  I  am  sure  that  the
 development  of  Delhi  would  go  far
 more  efficiently  than  at  present.

 The  hon.  Minister  referred  to  the
 Birla  Committee.  But  the  Birla  Com-
 mittee,  in  the  course  of  their  remarks,
 thas  stated  on  page  3  of  their  report:

 “Two  essential  pre-requisites
 of  proper  planning  of  a  town  are:
 ‘(])  a  civic  survey,  and  (2)  ।  mas-
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 ter  plan.  The  Trust  has  been  able
 to  produce  neither  with  the  result
 that  the  growth  of  Delhi  has  been
 proceeding  in  a  haphazard  way
 with  little  foresight  and  imagina~
 tion  and  without  any  co-ordina-
 tion.”

 Further,  on  page  7  of  the  same  report
 they  have  said:

 “Whatever  may  be  the  extenua-
 ting  circumstances,  the  story  of
 the  Trust  is  a  story  of  failure.”

 Similarly,  various  other  committees,
 which  have  looked  into  the  affairs  of
 the  local  bodies  in  different  part  of
 the  country,  have  also  recommended
 against  the  continuance  of  this  sort  of
 separate  bodies.  The  Local  Self-Gov-
 ernment  Enquiry  Committee,  which
 was  appointed  by  the  UP  Government,
 has  recommended  emphatically  that

 “All  Improvement  Trusts  in  the
 provinces  should  be  abolished  and
 the  provisions  of  the  Improvement
 Trust  Act  should  be  incorporated
 in  the  Municipalities  Act.”

 Similarly,  the  Kale  Committee  ap-
 pointed  by  the  Government  of  Bom-
 bay  and  the  Venkatappa  Committee  of
 Mysore  have  recommended  more  or
 less  to  the  same  effect.  The  Delhi
 Municipal  Organisation  Committee
 also  said  that  the  existence  of  sepa-
 rate  ad  hoc  Improvement  Trusts  lead
 to  the  possibility  of  weakening  the
 general  municipal  structure.  As  has
 been  rightly  pointed  out  in  the  Minute
 of  Dissent  to  the  above  report,  the
 existence  of  these  ad  hoc  bodies  mili-
 tate  against  the  popular  contro]  of  the
 functions  that  are  primarily  and
 patently  municipal.

 Reference  has  been  made  by  the
 hon.  Minister  to  the  case  of  Bombay.
 It  is  true  that  a  lot  of  development
 work  has  been  carried  out  in  Bombay.
 But,  after  years  of  experience,  the
 Bombay  Corporation  came  to  the  con-
 clusion  that  the  existence  of  a  sepa-
 rate  Improvement  Trust  was  far  from
 helping  the  Corporation.  Therefore,
 they  decided  to  abolish  the  separate
 Improvement  Trust  and  they  have
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 created  an  Improvement  Committee
 under  the  direct  control  of  the  Cor-
 poration

 Some  hon  Members,  especially  Shri
 C  R  Pattabhi  Raman  referred  to
 Tokyo,  Landon,  Washington  and  other
 cities  In  London,  what  ts  the  position
 In  London,  for  nearly  a  cen-
 tury,  the  local  body  has  been  in  charge
 of  state-aiding  houses  In  other
 foreign  countries  hke  Holland,  France,
 we  can  see  that  the  corporations  or
 municipal  bodies  are  charged  with  the
 responsibility  of  town  planning  and
 other  developmental  work  Therefore,
 my  submission  १५  this  Of  course,  the
 hon  Mini  ter  also  said  that  develop-
 ment  of  Delhi  requires  large  sums  of
 money  Government  are  prepared  to
 spend  large  sums  of  money  for  the
 devclopment  of  the  capital  If  they
 are  prepared  to  spend  large  sums  of
 money  for  the  development  of  the
 capital,  and  if  necessary,  technical
 personnel  are  to  be  placed  at  the  dis-
 posal  of  the  Development  authority
 by  the  Government,  where  35५  the  diffi-
 eulty  m  handing  over  the  responsibih-
 ty  of  development  work  to  the  Cor-
 poration  with  the  same  funds  and  also
 with  the  same  technical  personnel?
 Where  does  the  question  of  over-
 burdening  the  corporation  arise  if
 they  are  prepared  to  hand  over  the
 responsibility  together  with  the  tech-
 nical  personne!  and  necessary  finan-
 ces”  That  is  mv  simple  question  I
 wish  the  hon  Minister  would  reply
 to  this  question?

 If  there  must  be  a  separate  body  for
 development  work  in  Delhi  I  would
 submit  that  such  a  separate  body
 should  be  as  far  as  possible  areal
 representative  body  of  public  opinion
 in  Delhi  But,  in  this  Bill,  I  am  sorry
 to«a\  that  in  the  Development  autho-
 ry  overwhelming  weightage  35  in  the
 hand.  of  nominated  members  The
 hon  Mhinistcr  has  pointed  out  that,  out
 of  the  aL  membcrs  who  constitute  the
 Development  authority,  only  two  or
 three  are  to  be  taken  from  the  Corpo-
 ration  Such  a  body  with  inadequate
 representation  cf  public  opinion  in
 Delhi  and  the  majority  being  in  the
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 hands  of  nominated  members,  and
 officials  cannot  be  expected  to  carry
 out  the  development  work  efficiently
 and  quickly  as  we  desire.

 Therefore,  my  suggestion  is  that  the
 Advisory  Council  as  envisaged  in  this
 Bull  should  become  the  real  Develop-
 ment  authority  by  including  in  it  7
 Members  of  the  Corporation  instead
 of  four  as  proposed  by  this  Bill  and  the
 Advisory  Council,  as  envisaged  in  this
 Bill  should  become  the  executive  com-
 Muittee  to  carry  out  the  decisions  of
 the  Development  authority

 With  regard  to  the  question  of  com-
 pensation,  I  have  to  say  a  few  words.
 There  must  not  be  a  uniform  rate  of
 compensation  There  are  small  agri-
 cullurists,  as  Shri  ८  ह  Pattabhi
 Raman  pointed  out  mghtly,  and  persons
 of  small  means  with  small  pieces  of
 land  and  buildings  which  they  use  as
 their  res:idenccs  or  dwelling  places  The
 eases  of  such  persons  with  small  means
 of  hvelihood  should  be  taken  into
 special  consideration  When  the  ques-
 tion  of  compensation  45  considered.
 Therefore,  in  clause  6,  after  sub-clause
 (5)  a  provision  should  be  =  specially
 added  guarantceing  special  considera-
 tion  in  the  case  of  poor  agriculturists
 and  pcrsons  of  small  means  of  lvelh-
 hood

 Then,  there  is  the  question  of  slum
 clearance  The  pohcy  adopted  so  far
 by  the  Improvement  Trust  for  slum
 clearance  has  been  a  wrong  policy  In
 the  name  of  slum  clearance,  thousands
 of  slum-dwellers  were  forced  to  move
 out  of  the  city,  miles  away  from  the
 city  They  were  uprootcd  from  their
 natural  places  of  livehhood  to  become
 destitutes  in  far  off  places  from  Dethi
 Is  it  the  pohey  of  Government,  in  the
 name  of  «lum  clearance,  to  chuck  out
 all  the  poor  unhappy  sltum-dwellers
 away  from  the  heart  of  the  city?  And
 should  it  be  the  outlook  of  Govern-
 ment  or  the  pubhe  that  only  well-to-
 do  people  can  hive  in  the  heart  of  the
 capital?  Surely,  that  must  not  be  our
 policy,  that  must  not  be  our  outlook.
 Then,  it  s  absolutely  necessary,  when.



 8  Delhi  Development  40  DECEMBER  १57  |  Delhi  Development  4836. 4535
 But

 ie

 the  slums  are  cleared,  that  it  should
 be  made  obligatory  on  the  part  of  the
 Development  Authority  to  provide
 cheap  tenements  within  the  easy  reach
 of  these  poor  people,  or  if  necessary,
 tenements  should  be  given  to  them  at
 subsidised  rates.

 There  is  also  the  question  of  better-
 ment  tax.  In  principle,  I  oppose  the
 levying  of  this  betterment  tax.  Bet-
 terment  tax  is  for  the  future  benefits
 that  could  be  derived  as  a  result  of  the
 betterment  programme.  But  even  be-
 fore  the  actual  benefits  from  the  bet-
 terment  programme  are  afforded,  the
 tax  is  being  levied.  But  where  is  the
 guarantee  that  the  benefits  will  be
 given  to  the  taxpayers,  for  the  tax
 they  have  given  to  the  authorities.
 Therefore,  the  provision  for  levying
 betterment  tax  should  be  removed.

 Now,  I  come  to  the  question  of  the
 finances  of  the  Authority.  Regarding
 this,  I  have  to  submit  that  in  no  cir-
 cumstance  should  the  resources  of  the
 Delhi  Municipal  Corporation  be  reduc-
 ed.  At  the  same  time,  I  have  to  point
 out  that  the  Development  Authority
 should  not  be  placed  in  3  position
 where  it  will  have  to  depend  on  Gov-
 ernment  for  every  single  item  of  work
 that  it  wants  to  execute.  Therefore,
 provision  should  be  made  to  give  a
 portion  of  the  collection  of  taxes  and
 duties  to  the  Development  Authority.

 If  these  changes  were  to  be  made
 in  this  Bill,  this  Bill  will  go  to  a  very
 Great  extent  to  meet  the  requirements
 of  the  day.  and  public  opinion  will  be
 represented  in  the  Authority  as  far
 as  possible.

 लाला  खित  राम  (पटियाला)  :
 उपाध्यक्ष  महोदय,  इस  बयन  ग्राप  के
 सामने  दिल्‍ली  को  वनपमेट  का  शसत्ग
 था  रहा  है  ।  ”स  बिल  1  लिए  सझे  ग्प्यी
 है  कि  ग्  बिल  शागने  गया  i  मिनिस्टर

 साहब  ने  गे  बसलाया  कि  डबलपमेट

 का  काम  इतना  है  कि  जिसके  लिए  काफी

 पये  की  जरूरत  है  भ्ौर  इस  डेवलपमंट  के

 काम  को  करने  के  लिए  इस  डेवलपमेंट

 एथारिटी  को  बनाना  चाहिए।  मुझे  मिनिस्टर

 ६.  Bill

 साहब  की  यह  बात  बहुत  पसन्द  आई  और

 इस  वक्‍त  में  खास  तौर  पर  हिस्प्लेस्ड  चर्पनस
 का  जो  इंटरेंस्ट  है  उसके  मुतात्लिक  में

 आपकी  तवज्जह  दिलाना  < हता  हूं।  में

 महसूस  करता  हूं  कि  इस  वक्‍त  लोगों  क॑  दिल

 में  खयाल  यह  पैदा  हो  गया  है  कि  यह  रैफ्यूजीज
 का  काम  डिस्प्लेस्ड  पर्सनस्‌  का  काम  मुक्कमिल
 हो  चुका  है  भऔौर  इसलिए  इस  तरफ  तवज्जह
 देने  को  बहुत  ज्यादा  जरूरत  नहीं  हैं  1

 रेफ्पूुजीज  का  काम  और  जगह  भले  ही  खत्म

 हो  गया  हो  तो  हो  गया  हो  लेकिन  जहा  तक

 दिल्‍ली  का  ताललुक  है  यहा  पर  अभी  बहुत
 काफी  काम  करने  को  पड़ा  है।  इस  वक्‍त

 जैसे  कहा  गया  कि  यहां  की  श्रावादी  २२  लाख

 है  ग्रौर  इस  २२  लाख  को  आबादी  में  १३
 लाख  रेफ्यूजी  होगे।  ग्वरनमेंट  ने  मुश्किल
 से  उनके  लिए  कोई  2  लाख  या  डेंढ  लाख

 क्वाटटसं  बनाये  होगे  जो  कि  उनके  लिए

 बहुत  ना  काफी  होगे  ।  में  समझता  हूं  कि  जब

 तक  इस  झोर  खास  तौर  से  तवज्जह  नहीं  दी

 जायगी  तब  तक  यह  मसला  ठीक  तौर  पर

 हल  नहीं  हो  सकगा  |

 उपाध्यक्ष  महोदय,  श्रापकों  तो  शायद
 इस  बात  का  इल्म  होगा  कि  इस  बकल  दिल्‍ली
 के  झन्दर  करीब  १०  हजार  स्कुवेटर्स  पटरियों
 पर  पढ़े  है,  3  हजार  को  तो  मकान  नहीं  मिला

 है  और  ३  हजार  ऐसे  हें  जिनको  कि  अभी  तक

 दुवाने  नहीं  मिली  हे।  बाज  कोर्ट  उनकी

 प  वाह  करने  बाला  नहीं  हैं  और  मुझे  शक  हैं
 कि  अगर  यह  काम  ड्न्यी  कारपोरेंयान  थे

 सिपु्द  क्या  जावें  तो  वे  इसको  ठोक  तौर

 पर  पूरा  कर  सकेगी  |  दिल्‍ली

 कारपोरेशन  तो  अपने  काम  में  लग

 जायेगी  और  तब  इस  काम  को  कौन  करंगा  ।

 इस  बारते  'डिसलेसट  प्लेगसु  के  नुक्ते  लजर

 से  मे  इस  बिल  का  स्वागत  करता  हूं  भौर  मंत्री

 महोदय  का  दस  बिल  को  लाने  के  लिए  धन्यवाद

 करता  हैं  ।  यह  जो  एथारिटी  होगी  इसके
 पास  डेवलपमेंट  के  लिए  रुपया  भी  होगा  झौर

 उसके  जिम्मे  काम  भी  यही  होगा  कि  यह
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 | [लासा  भ्रचित  राम
 सीक  से  डेवलपमेंट  करे  और  झगर  ठीक  से

 उन्होंने  प्रोसीड़  किया  तो  मुझे  भाषा है  कि  वह
 इस  मसले  को  हल  कर  ले  जायेंगे  |
 शझाज  भी  ये  इधर  उधर  पड़े  हुए  हें  औौर
 रिक्‍्तेंदारों  क॑  पास  &  झौर  उनकी  किसी  ने
 बात  तक  नहीं  ष्छी  है  भौर  यह  डेवलपमेंट  का
 काम  होने  से  उनकी  भी  सुनवाई  हो  जायगी
 era  हजारों  भादमी  बेसहारा  पड़े  है  भौर
 जिनकी  कि  दाक्ल  भी  भभी  तक  गवर्नमेट
 ने  नहीं  देखी  है  और  उनके  प्रति  लापरवाही
 वर्त्ती  जाती  है।  हम  जब  डा०  युधवीर  सिंह
 से  पूछते  है  कि  डाक्टर  साहब  उन  गरीब
 व्यक्तियों  का  क्‍या  हुभा तो  वे  कहते  हें  कि

 आई  में  क्‍या  कस्  हम  उनके  लिए  कहते  तो

 बहुत  है  लेकिन  कोई  सुनता  ही  नही  और  हमें

 यह  कह  दिया  जाता  है  कि  इसके  लिए  हमारे
 पास  रुपया  नही  है  ।  मेरी  उम्मीद  है  कि

 श्ाज  जो  यह  डेवलपमेंट  एथारिटी  बन  रही

 है  उसका  डेवलपमेंट  का  काम  हे  शोर  उसके

 पास  रुपया  होगा  और  भगर  उसने  ठीक  मे

 काम  किया  तो  यह  मसला  हल  हो  जायगा।

 कल  की  बात  में  आपको  बतलाऊ  कि

 जब  शाम  के  वक्‍त  में  अपने  मकान  पर  था  तो

 मेरे  पास  एक  रेफ्यूजी  झाया  झौर  कहने  लगा

 किलाला  जी  जरा  मेरे  साथ  चलिये  में  ग्रापको

 अपनी  कालानो  दिखाना  चाहता  हू।  मंने

 उससे  कहा  कि  भाई  क्या  बात  है  यही  मुझे
 बतला  दो,  तो  उसने  इसरार  किया  कि  नहीं
 में उसके  साथ  जाकर  बहा  देखू  -  जब  उसने

 जिद  को  झौर  मुझ  यहा  पर  कुछ  नहीं
 क्तलाया  तो  में  उसकी  मुहब्बत  में  उसके  साथ

 चला  गया  ।  वह  शब्स  लोदी  कालोनी  का  रहने

 वाला  था  |  वहा  पर  मेन  देखा  कि  बीसियों

 दुकाने  गिरी  हुई  पड़ी  हैं  झलौर  कही  पर  असवाब

 विग्वरा  पड़ा  हैं  श्रौर  कही  पर  उनकी  दुकानों
 का  सामान  तितर  बितर  बिखरा  पड़ा  है।
 में  तो  वह  माजरा  देख  कर  हैरान  रह  गया  t
 असल  में  बात  यह  थी  कि  उन  लोगों  को

 छोटी-छोटी  दुकाने  एलाट  हुई  थी  भौर

 खूकि  ये  उनके  भन्दर  अपना  सारा  माल

 धौर  झसबाब  नहीं  रख  पाते  थे  इस  बास्ते
 सन  बेचारे  दुकानदारों  ने  बरामदों  को  इस्तेमास
 में  ल ेलिया  था  और  इस  पर  कमेटी  2

 ऐसराज  किया  झौर  उनको  सबको  गिरा
 दिया  v  मेरी  दातार  साहब  से  दरस्यास्त

 है  कि  वे  खुद  जाकर  देखें  कि यह  दिल्‍ली  जो  कि
 तमाम  देदा  भर  की  राजघानों  हैं  और  जो

 नई  दिल्‍ली  का  एक  हिस्सा  है  वहा  पर  लोग

 किस  सरह  पड़े  हुए  हैँ,  किस  तरह  से  हजारों
 रुपये  का  माल  प्रसबाव  इधर  उधर  लिखरा

 पड़ा  है  भौर  कोई  देखने  वाला  नहीं  है  ।

 जिस  वक्‍त  यह  दुकानें  बनाई  गई  थी  उस
 वक्‍त  यह  दुकानें  बहुत  छोटी-छोटी  बनाई
 गई  थी  झौर  सामूली  सा  ५००  झौर  woo
 का  माल  उनमें  ररक्‍्स्था  जा  सकला  था,  झब  जब

 उनका  काम  बढा  झौर  उन्होंने  ज्यादा  सामान

 रखना  साहा  तो  उनको  ज्यादा  जगह  की

 जरूरत  पढी  और  उसकी  वजह  से  वें  बशमदों
 को  इस्तेमाल  में  ले आधे  जिसकी  कि  स्युनिसिपल
 कमेटी  ने  इजाजत  नहीं  दी  झौर  उनको  गिरा

 दिया  ।  जरूरत  इस  बात  की  है  कि  वहा
 शौर  जगह  दी  जाय  और  जायदा  दुकपने
 बनाई  जाय  और  उनका  ज्यादा  जगह  दी

 जाय  -  में  प्र्ज  बतरूगा  कि  जब  ाप  दिल्ली

 का  इंवलपसट  उरन  जा  रहे  है  ता  उसका

 डेक्‍लपमंट  रेफ्यूजीज  के  प्वाइट  झाफ  ब्यू
 से  करना  चाहिए  ।  जिन  भाइयों  को  भ्भी

 तवा  मान  व  दुकाने  नहीं  मिली  हे  उसको

 देने  के  लिए  प्राएग्टी  तो  ऐलाट  हानी  ही

 चाहिए  लकिन  जिनका  दुनान  मिल  चूको  हूँ
 ह 6  उसवः  लिए  नाकाफी  साबित  ही  रहीं  हैं
 ग्रौर  उनकी  थौर  ज्यादा  जगह  दी  जाय  I

 जिसनी  दुबाने  बन  चुकी  हूँ  उनसे  काम  अलने

 बाला  नहीं  है  ौर  उनका  दुगनी  और  लिगुनी

 दुकान  बनानी  पढ़यी  ।

 यह  तो  मैने  आपको  दुकानों  की  हालत
 बतलाई।  मकानों  की  समस्या  कितनी

 गम्मीर  है  इसका  झपको  पता  होगा  हो  !

 जब  लाखो  झादमी  बहां  से  माग  कर  यहां
 चाय  तो  उस  वक्‍त  यह  सबाल  था  कि  उनकी
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 जरूरत  के  मताबिक  जगह  दी  जाय
 लेकिन  यह  कहा  गया  कि  हम  उनकी  जरूरत
 के  स्िहाज  से  तो  एकोमोड्शन  नहीं  दे  सकते
 विर्फ  वे  अपने  गुजर  मर  को  जगह  ले  लें  शोर  एक
 छोटा  सा  कमरा  देते  वक्‍त  साय  में  यह  शर्ते  लगा
 दो  कि  पांच  झादमियों  को  कंबल  एक  कमरा
 मिलेगा  ।  उस  वक्‍त  रेफ्यूजीज  बड़ी  मुर्सीवत
 में  थे,  उन्होंने  कहा  कि  अच्छा  बात  हैं  अभी  चला

 एक  कमर!  हूं  सही  भागे  देवा  जायेगा  लेकिन
 झाज  दस  वर्ष  होने  को  झाये  उनके  लिए  कोई

 माकूल  इन्तआम  नहीं  किया  गया  भौर  झाप

 खुद  समझ  सकते  है  कि  एक  छंटे  से  कमरे  में
 पांच  रेफ्यूज  जु  जिनके  कि  साथ  २,३  या  चार

 बसने  भी  होंगे  वे  कैसे  वहां  पर  रहते  होंगे  ।

 झब भाप  ही  बतलाहयें  कि  वे  बहां  जायें,
 झास्मान  में  जाय,  दाये  जाये,  बाये  जांप  था

 कहा  जाय?

 Shri  Jadhav:  Sir,  there  is  no  quorum
 in  the  House.

 Shri  च  है:  Nayar  (Quilon):  This
 appears  to  be  the  fourth  or  fifth
 time.  It  is  obvious  that  hon.  Mem-
 bers  are  very  anxious  to  attend  the
 House  but  the  number  fixed  for  the
 quorum  seems  to  be  rather  too  high.
 I  may  suggest  that  the  quorum  may
 be  reduced  to  5  or  10.

 Lain  Achint  Ram:  It  is  better  to
 settle  this  afterwards.

 Mr.  Deputy-Speaker:  Can  I  do  it
 or  the  House  can  do  it?

 Shri  V.  ह  Nayar:  The  House  is  to
 discuss  the  rules  of  procedure.  There
 are  several  committees.

 Mr.  Deputy-Speaker:  The  bdell  is
 being  rung.

 Now,  the  hon.
 eontinue.

 Member  may

 लाला  अखित  राम  :  में  यह  भर्ज  कर

 रहा  था  कि  इेवेलपंस्ट  भा  जितना  बास  किया

 यया  है,  वह  बहुत  चडा  हैँ  भौर  जब  तक  कि

 इस  काम  के  लिए  कोई  ऐसी  खास  मणीनरी

 डिवाइज  4  को  जाय,  जो  कि  यहां  के

 RL

 तेरह  लाख  'िस्प्डेल्ट  पर्सन्ज  का  खातिर-
 ख्वाह  इस्तजाम  करें  सके,  तब  तक  इस  सिल-

 सिले  में  कोई  ज्यादा  उम्मीद  नहीं  की  जा

 सकती  है।  इसलिए  जो  यह  अयथारिटी

 बनाई  गई  है,  में  उसको  वैलकम  करता  हूं

 इन  लोगों  के  लिए  न  जाने  कितने  मकान
 झौर  कितनी  दुकानें  बनानी  पड़ेंगे,  लेकिन
 उससे  भी  पहला  सवाल  यह  हैँ  कि  इस  काम  के

 लिए  कोई  लैड  हूढ़ी  जाय  भौर  उस  पर

 कंस्ट्रक्शन  के  लिए  बिल्डिंग  मटीरियल
 दिया  जाय,  लोन  दिया  जाय  और  दूसरी
 फंसिलिटीज  द॑ं/  जायें।

 जैसा  कि  मेने  अभी  कहा  हैं,  में

 इस  अथारिटी  को  वैलकम  करता  ह  और

 इस  पर  मुझे  निहायत  खुशी  हूँ,  वयोंकि  यह

 मुनासिब  ही  हैं  कि  जा  हमारे  पास  हेडी
 मैंट  श्यिल  हैं,  उसको  इस्तेमाल  किया  जाय  ।

 इस  सिलसिले  में  मेरा  सुझाव  यह  हूँ  कि  इस
 अधारिटी  में  कम  से  कम  ाव  दो  रिप्रेजेस्टेटिय

 रीहेविलिटेशन  भिनिस्दी  के  रखे  जांय  |

 आज  का  तो  उसमें  होना  स्प्री  है  ही,  लेकिन
 में  समझता  हु  कि  याडा  बहुत  आपको  अागे

 चलाने  को  जरूरत  हैं।  आपका  बापियों  चतम

 रहते  हैँ,  इ  पैेलिए  उसमे  ऐसे  झादमी  भी  रखे

 जाने  चाहिएं,  जो  कि  हिस्प्नेस्ड  पसंनन्‍्ज

 की  जरूरियाल  और  उनके  मसलो  की  तरफ
 प्रापकी  तवज्जह  दिला  सके  t

 जब  यहा  पर  कार्पोरेघन  बिल  पर

 बहस  हो  रही  थी,  तो  बहुत  में  भाईयों
 नें  कहा  क  पुरानी  शर  नई  दिल्‍ली  को  मिला

 देना  चाहिए  ।  उनके  साथ  मेरो  हमदर्री  थी

 झौर  वह  इस  ख्याल  से  कि  पुरानी  दिल्ली  को

 ही तरह  नई  दिल्ली  में  भी  लाखों  रेफ्यूजी
 रहते  हैँ।  उनमे  बहुत  से  झगर  पुरानी  दिल्ली

 में  रहते  है  तो  उनकी  दुकानें  नई  दिल्‍ली  में  हैं
 और  अगर  बे  नई  दिल्ली  म॑  रहते  है,  तो  उनकी

 दुबास  पुरानी  दिल्ली  में  है।  झगर  इन

 दोनों  इलाकों  के  सिए  एक  ही  अथ।रिटी  होती,
 सो  उसका  काम  झासान  होता  t  बह  नहीं
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 [लाला  वित  राम]

 हो  सका  शौर  वह  बिल  पास  हो  गया  |  मेरा

 सुझाव  यह  है  कि  निई  दिल्ली  से  थालियामेंट

 के  लिए  जो  नुमाउंदे  इलैक्ट  हों,  उनको  भी

 झथ। रिटी  में  रखा  जाए  |  जिन  डिस्प्लेस्ड

 चसन्ज  की  दुकान  या  मकान  लोधी  रोड,

 लाजपतनगर,  कॉोलवाजी,  मालवीयनगर

 या  राजेन्द्र  नगर  बरगेरह  में  है,  उनके  इन्ट्रस्ट्स
 को  नई  दिल्‍ली  &  एम०  पी०  'रिप्रेजन्ट  कर

 सकेंगे  t

 इसके  अलावा  किसी  ऐसे  झादम।  को

 भी  उसमें  जगह  दी  जाय,  जो  कि  'डिस्प्लेस्ड

 'परसन्ज  के  इन्ट्रेस्ट्स  को  रिप्रेजेन्ट  कर  सके।
 झापन  इस  हथारिटी  के  बनाने  में  ्क्ई

 इन्ट्रेस्ट्स  का  रूयाल  रखा  है  ।  यह  भी  जरूरी

 हैं  कि  उसमे  ऐसे  आदमी  भी  रखे  जाये,  जो

 कि  रेफाज  ज्‌  क॑  :सट्रेस्ट्स  को  रिप्रेजेल्ट  कर

 सके।  -स  लिए  मेने  ये  चीन  सुझाव  दिए

 है। मुझे  उम्मीद  हैं  कि  मिनिस्टर  साहब  उन

 श्पर  गौर  बनेगे ।

 श्री  नयल  प्रभाकर  :  उपाध्यक्ष  महोदय,
 जब  यह  प्रस्थायी  अधिकरण  बना,  तो  उस
 समय  बडी  खुशी  जाहिः  की  गई  थी,  क्न्तु
 जब  हम  इस  दो  वर्ष  के  बीच  में  उसकी
 प्रगति  और  उसके  काम  को  देखते  हे,
 तो  हमें  घोर  निराशा  होती  हैं  मे  सोचता

 हूँ  कि  यह  जो  स्थायी  अधिकरण  बनने  जा

 रहा  है,  बहू  क्‍या  करेगा  भौर  क्‍या  नहीं
 करेगा,  यह  तो  भविष्य  ही  बताथगा,  किन्तु
 जो  काम  पिछले  दो  वर्षों  से  किए  गए  हे,  वे
 बडे  विचित्र  हे।  में  आपको  यह  बताना  चाहता

 हूं  कि  पिछले  दो  वर्षों  में  दिल्ली  में  भनधिछृत
 रूप  से  जितने  मकान  बने  हे,  उतने  दिल्‍ली  के

 इनिहास  में  कमी  नहीं  बने  हें  ।  उसकी
 जिम्मेदारी  किस  पर  है  ?  क्या  लोगों  पर

 है  ?  में  कह्रगा  कि  विल्कुल  नहीं।  उसकी
 जिम्मेदारी  इस  डो०  Ho  पी०  ए०  झौर
 उसके  प्रह्मासन  के  ऊपर  है  ।

 होता  यह  है  कि  झभोवरसीयर  जाता  हैं
 झौर  जाकर  लोगों  को  प्रोत्साहित  करता  है
 कि  तुम  मकान  बनाझो  |  जब  मुझे  हस  प्रकार
 की  सूचना  मिली  तो  मेने  स्वयं  दिल्‍ली
 डेबेलपमेंट  प्राविजनल  भ्थारिटी  के  संक्रेटरी
 को  बार  मार  टेलीफोन  किया  और  कहा  कि  जो
 सकान  बन  रहे  हे,  श्राप  इनको  रोकिए  भौर
 लोगों  को  मना  कीजिए,  लेकिन  कोई  सुनवाई
 नही  हुई।  घड़ाधड  मकान  बनते  आ  रहे  हे  q

 लोग  कहते  हें  कि  जब  अधारिटी  बाले---

 उसके  कर्मचार  —ar  कर  कहते  हे  कि  मकान

 बनाभो,  तो  कोई  वजह  नही  है  कि  हम  मकान  न

 बनाये  ।  मेने  देखा  है  कि  इस  पिछले  एक  साल
 में  बहुत  ज्यादा  मकान  बने  हे  झभौर  ब  हालत
 यह  है  कि  उन  लोगों  के  पास  नोटिस  जा  रहे  हे  ।

 होता  यह  है  कि  एक  झोवरसीयर
 जाता  है  शौर  जिसका  मकान  बन  रहा  होता

 है,  उसका  नाम  नोट  करता  है।  उसके  बाद
 बे  लोग--मकानों  के  मालिक---उसके  पास
 जाते  हे  भौर  न  जप्ने  क्‍या  मत्र  फूका  जाता  है,
 क्या  दिया  जाता  है  उसको  कि  वह  नाम  तो

 जरूर  लिख  लेता  है,  बह  झ्रथारिटी  के  दफ्तर
 में  झाकर  रिपोर्ट  भी  दर्ज  करा  देता  है  और

 वहा  से  नोटिस  भी  ले  लेता  है,  लेकिन  वह
 नोटिस  सम्बन्धित  व्यक्ति  को  दिया  नहीं
 जाता  है  कि  तुम  मकान  बताना  बन्द  वर  दो!

 होता  यह  है  कि  वह  मकान  बन  जाता  है,  पूरा
 हो  जाता  है  धौर  उस  अ्रवधि  में  वह  झोवर-
 सौयर  किसी  दूसरे  इलाके  में  बदल  दिया  जाता

 है  बह  झ्लोयरसियर  उन  नोटिसों  के  बंडल

 को  नए  शाने  वाले  श्रोवरसीयर  को  दे
 जाता  है,  जो  कि  उन  नोटिसों  को  बाटना

 दुरू  करता  है  जो  झोवरसीयर  पैसा  लेकर

 दूसरे  हलाक  मे  चला  जाता  है,  उसको  इस
 सम्बन्ध  में  पकड़ा  नहीं  जा  सकता  है,  क्योकि

 वह  उस  इलाके  में  होता  नहीं  है  ।  इसी

 तरह  नया  झोवरसीयर  भी  लोगों  को  मकान
 बनाने  के  लिए  प्रोत्साहित  करता  है  झौर

 झपने  सामने  बनने  जाले  मकानों  के  नोटिसों
 को  दबा  कर  रखता  है  शौर  जब  उसको

 बदला  जाता  है,  तो  वह  उन  नोटिसों  को  उस
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 झादमी  को  द  जाता  है,  जो  कि  उसकी  जगह
 पर  झाता  है।  यह  सिलसिला  चलता  रहता  है
 झौर  इस  वजह  से  दिल्ली  में  चालीस  हजार
 इनछधिकृत  सकान  बने  हुए  हैं  ।  जब  उन

 मकानों  को  तोड़ा  जाता  है,  तो  जाहिर  है  कि
 जिनका  पैसा  लगा  होता  है,  वे  दौड़-घृप
 करते  हैं,  भागतें  हे  झौर  इस  प्रकार  खूब
 हल्ला-गुल्ला  मचता  है  तो  में  कहना
 चाहता  हूं  कि  इस  भ्ााथारिटी  के
 बरदासन  से  पूछा  जाये  कि  यह  जो  ४०

 हजार  मकान  बने  ये  कंसे  बने,  क्यो  बने,
 किस  तरह  से  बने  t  हस  झाधारिटी  ने  जो
 दो  साल  में  काम  किया  है  वह  बिल्कुल
 निकम्मा  काम  है  ।  में  तो  यह  कहना  चाहता

 हैं  कि  पहले  दिल्ली  इम्प्रूवर्मेंट  ट्रस्ट  के  बारे
 में  बहुत  शिकायतें  थी  1  उस  के  बाद  आाथा-
 रिटी  आई  ।  होना  यह  चाहिये  था  कि
 नये  अधिकारी  वर्ग  भाथारिटी  में  बाते  किन्तु
 यही  पुराने  जो  इसम्प्रवमेट  ट्रस्ट  के  समझे

 हुए  और  घिसे  चिसाये  लोग  थे  वहीं  उस
 के  भ्रन्दर  थ्या  गये  शौर  उन्होने  बडी  खबी
 से  यह  नई  कार्रवाइया  शुरू  कर  दी  तो  में
 माननीय  मंत्री  महोदय  से  कहना  चाहता

 हू  कि  झाने  वाले  समय  में  लोगों  के  पैस  से,
 धन  से  और  लोगो  के  विचारों  से  नहीं  खेला

 जाना  चाहिये  ।  एक  तरफ  लोगों  को  इस
 बात  का  बढावा  दिया  जाता  है  कि  मकान

 बनाये,  दूसरी  तरफ  मकान  वनाये  जाने

 पर  उन  को  तोडा  जाता  है  |  एक  तरफ  सानने
 पी  भ्रवह्टेलना  की  जाती  है  उस  समय  तो

 मकान  बनाने  वाले  को  रोका  नहीं  जाता

 सेकिन  वह  कहते  हे  कि  कानून  में  एऐसा
 प्रावीज़न  नहीं  है  ।  पहले  नोटिस  दगें  ।

 नोटिस  देने  के  बाद  उस  को  सुनवाई  होगी,

 सुनवाई  होने  के  बाद  जब  वह  सब  कुछ  कर

 देंगे  तो  उस  कै  दाद  उन  के  मकान  तोड़े
 जायेंगे  t

 कुछ  लोग  एंसे  हे  जो  भनपश्ाथाराइज्ड

 मकान  बनाते  हे  ।  उनके  पड़ोस  वाले  जो

 जा  कर  शिकायत  करते  हें  कि  हमारे  पडोस
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 में  मकान  बन  रहा  है  a  जो  मकान  उस  के
 पड़ोस  में  बन  रहा  है  उसको  तो  तोड़ने  कोई
 नही  जाता  हैं  सेकिन  दूसरे  या  तोसरे  दिन
 शिकायत  करने  वाले  के  यहा  नोटिस  झा
 जाता  है  झौर  ाठवें  या  दसवें  दिन
 उसका  मकान  तोड़  दिया  जाता  है  यह
 हालत  है  ।  तो  में  चाहता  हूं  कि  एक  इस
 लबकी  एनक्वायरी  होनी  चाहिये  और
 उस  के  बाद  हमें  किसी  निर्णय  पर  पहुचना
 चाहिये  t  भगर  इसी  ठरह  से  ये  मकान  बनते
 श्थले  जायेंगे  तो  सरकार  को  उन  को  हटाने
 का  कोई  जरिया  नहीं  रह  जायेगा  ।  भाप
 कहा  तक  उनको  तोडेंगे  ।  कितनों  का  स्लम
 क्लियरेंस  करेगे  ।  पुराना  स्लम  क्लियरेस
 झभी  तक  नहीं  हो  पाया  है  और  यह  नया
 स्लम  बढता  जा  रहा  है  भर  यह  इतनी  बड़ी
 तादाद  में  बढ  रहा  है  कि  इसको  रोका  नहीं
 जा  सकता  ।  इनके  लिये  करोड़ों  नही  झरनों
 रुपये  चाहिमे  t

 जब  पिछली  ग्राथारिटी  बनी  तो  उस
 के  कुछ  समय  पहले  इम्प्रूवमेट  ट््स्ट  ने  कुछ
 ले  आउटस  मजूर  कि  थे  ।  उसने  श्रपना

 एक  स्टेडड  बनाया  था,  उस  के  गअ्नुसार
 उस  समय  मकान  बनते  थे  ।  आयारिटी

 आई,  उसने  वे  सारे  ले  झाउट  रह  कर  दिये,
 कालोनीज  के  ।  उसने  प्रपना  एक  स्टेडड
 कायम  किया  t  लोगो  ने  सोचा  भ्रच्छा  है  ह्सी
 स्टेडडें  के  अनुसार  चलते  रहेगे  ।  लेकिन
 तीन  महीने  में  ही  वह  स्टेंडड  चला  गया
 झभौर  फिर  नया  स्टड  थ्या  गया  और  पुराना
 स्टेडर्ड  रह  हो  गया  ।  लोगों  ने  कहा  कि  चलो

 कोई  बात  नहीं,  यह  नया  स्टेंडर्ड  है,  बेहतर
 है,  चलो  इसके  अनसार  बाम  होगा  ।  कुछ
 लोगों  का  झधिकारी  वर्ग  के  ऊपर  असर

 था,  उस  ग्रधिकारी  वर्ग  के  ऊपर  जोकि  ले
 शाउंट  मजूर  करता  है  1  जब  वह  बात  निकल

 गई  भौर  नई  कालोनोज़  के  ले  प्राउट  शाने
 लगे  तो  उन्होने  स्टेडड  को  और  कड़ा  कर

 दिया,  सड़क  झौर  चौड़ी  हो  गईं,  सरबिस
 लेन्स  भी  चौडी  कर  दी  गईं,  पार्क  ग्वौडे  कर
 दिये  गये  झर  स्कूल  वगेरह  के  लिये  जितनी



 4845  Delhi  Development  !  DECEMBER  957  है 7: क  Development  4hg6 Bint

 [=  लबख  प्रभाकर]

 जगह  चाहिये  थी  उस  को  धौर  बढ़ा  दिया
 झौर  इस  तरह  से  स्टेंडडं  झझौर  बढ़  गया  |

 मुझे  मालूस  है  कि  एक  कालोनी  थी

 उसका  स्टेंडड  पास  किया  गया  q  उस  कालोनी

 के  सोच  में  एक  कोझ्ापरेटिव  सोसाइटी
 के  पचास  साठ  प्लाट  थे  |  जब  में  बेचारे

 झ्राथारिटी  के  सामने  गये  और  कहा  कि  वह
 जो  पुरानी  कालोनी  है  उसको  जिस  स्टेंडई

 से  पास  किया  गया  है  उसी  के  झनुसार  हमारा
 भी  पास  कर  दीजिये,  उन्होंने  कहा  कि  नहीं
 झब  स्टैंडर्ड  बदल  गया  है  |  सोसाइटी  बालों

 ने  कहा  कि  जिस  दिन  कालोनी  बालों  ने

 दरख्वास्त  दी  थी  उसी  दिन  हम  ने  भी  दी

 थी,  जो  स्टेंडड  उनका  है  वही  हमारा  भी  रखा

 जाये  ।  तब  उनसे  कहा  गया  कि  सा  तो  आप

 झाज  की  तारीख  में  इस  स्टेंडर्ड  को  मान

 लीजिये  नहीं  तो  कल  फिर  स्टेडर्ड  बदल

 जासंगा  और  श्रापके  अाठ  दस  प्लान  कट

 जायेंगे  ।  यह  हालत  है  ।

 यहा  पर  टाउन  प्लानिंग  आरगनाइ-

 जेदान  का  जिक्र  किया  गया  |  में  उसके

 बारे  में  बताऊं  ।  टाउन  प्लानिंग  झ्रारगें-

 नाइजडेशन  बनाया  गया  ।  वहां  हमारे  बहुत
 से  भारकिटैक्ट्स  बिठाये  गये  वे  बहुत
 झच्छे  हे,  समझदार  हैं  ।  लेकिन  उन्होंने  इन

 वो  सालो  में  काम  क्‍या  किया  यह  देखने

 की  बात  है  i  पिछले  दो  सालों  में  उन्होंने

 चार  कालोनीज़  के  ले  झाउट  तैयार  किये

 हैं  ।  पिछले  दिनो  इस  सवाल  के  जवाब

 में  मुझे  माननीय  स्वास्थ्य  मंत्रो  जी  ने

 बसाया  था  ।  इससे  पहले  जब  प्रथारिटी

 नहीं  बनी  थी  तब  ही  इम्प्रूवमेंट  ट्रस्ट  ने  दस

 पन्दरह  ले  शझाउट  तेयार  कर  लिये  थे  1  वे  सब

 सरकारी  ले  आउट  थे,  लेकिन  उनको  रह
 कर  दिया  गया  ।

 टी०  पी०  आो०  से  एक  मास्टर  प्लान

 तैयार  किया  ।  उसकी  प्रदर्शनी  भी  हुई  ।

 बह  था  प्रन्तरिम  प्लान  |  उसमें  बड़ी  बड़ी

 है. 114

 ऊंची  उड़ानें  ली  गईं  भी  ।  उसमें  कहा  गया
 था  कि  चांदनी  चौक  का  एक  पूरा  भाव

 उड़ा  दिया  जाये  झौर  उसकी  जगह  भास
 लगा  दी  जाये  ।  बड़ी  विचित्र  सी  बात  है
 लेकिन  यह  नहीं  सोचा  कि  गॉदली  चौक
 के  इतने  बड़े  बड़े  मकानों  का  मुझावजा  सरकार

 कहां  से  देगी,  इतना  रुपया  कहां  से  झावेगा  ।
 तो  हमारा  टाउन  प्लानिंग  धारगेनाइजेशन
 वास्तविकता  को  समझे  झौर  उसके  धनुसार
 कार्रवाई  करे  तभी  यह  काम  सही  तरीके  से

 हो  सकता  है  |

 मकानों  के  नक्दों  को  बात  लीजिये  +

 मकानों  के  क्यों  दिये  जाते  हैं  |  मेरा  दावा

 है  कि  उनसें  से  दस  या  पन्द्ह  प्रतिशत  नक्दो
 तो  खो  दिये  जाते  हैं!  उनका  पता  नहीं
 चलता  t  इस  बारे  में  मेरा  अपना  खुद  का

 भ्रनुभव  है  ।  मेरे  निवचित  होेत्र  कु  एक  व्यक्लि

 नें  मुझ  से  कहा  कि  झाप  जा  &  रहे  हैं  मेरा

 नक्शा  भी  दफ्तर  ले  जाहये  मेने  दफ्तर  में

 अपने  हाथ  से  उसका  नक्शा  दिया  लेकिन

 पसा  नहीं  कि  यह  कहाँ  गया  मेने  दस  दफा

 पश्  कि  वह  नक्शा  कड़ी  गया  |  एक  कहता

 था  कि  उसके  पास  होगा,  दूसरा  कहता

 था  कि  तीसरे  के  पास  होगा  ।  किसी  ने  कहा

 कि  टाउन  प्लानिंग  आरगेनाइजेशन  में  बला

 गया  है  t  उसके  पास  गया  तो  मालूम  हुआ
 कि  एग्जीक्यटिय  इजीनियर  के  पास  होगा.

 एग्जीक्यटिय  इंजीनियर  के  पास  गया  तो

 पता  चला  कि  पता  नहीं,  दायद  इम्प्रवर्मेट

 डुस्ट  के  दफतर  में  होगा  1  वहा  गया  सो  साखूम

 हुआ  कि  यहां  भी  नहीं  है  |  यह  हालत  है

 नकलों  की  ।  पझ्गर  भाप  नकहों  देने  हैं  तो  यह
 भाषा  करते  डे  कि  दो  महीने  में  आप  का

 नक्शा  पास  हो  जायेगा  किन्तु  होता  यह  है

 कि  नक्दां  पास  नहीं  होता  ।  उनको  दुरी
 करने  के  लिये  कोई  न  कोई  नई  बात  निकाल

 दी  जाती  है  ।  में  बिल्डिंग  कमेटी  का  मेम्बर

 रह  चुका  हूं  जिसमें  नकदी  पास  किये  जाते

 है  1  मेने  वहां  देखा  कि  जरा  जरा  सी  बात  पर

 नक्‍धे  फेल  कर  दिये  जाते  हैं  1  मेंने  कई  बार
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 झधिकारी  वर्ग  को  निवेदन  किया  कि  जो

 पुराना  डी०  डी०  पी०  Yo  का  ऐक्ट  है  उसमें
 यह  प्राबीज़न  है  कि  थोड़ा  सा  हेर  फेर  झादमी
 कर  सकता  है,  जैसे  एक  फुट  या  झाधघा  फुट
 दीवार  इधर  के  अजाय  उधर  कर  सकता

 है,  दरवाजा  यहां  के  बजाय  वहां  लगा  सकता

 है।  पर  उन्होंने  बतलाया  कि  उन्होंने  अपना
 नया  रूल  बना  लिया है  और  उसके  प्रनुसार
 कार्य  करते  हैं  -  उस  से  होता  यह  है  कि  जिस
 का  नक्शा  झाया  उसे  रिजेक्ट  कर  दिया  ।

 उसके  प्रोसीडिंग  को  झाप  देख  लीजिये

 कमेटी  की  मीटिंग  में  जितने  नक्शे  पाते  थे

 उनमें  से  ७०  प्रतिशत  ग्जिकट  कर  दिये

 खाते  थे  ।  जब  ऐसी  हालत  हो  तो  किसी  को

 केसे  साहस  हो  सकता  है  कि  वह  मकान  बनाये  |

 मेरा  माननीय  मंत्री  जी  की  सेवा  में  एक

 बहुत  ही  द. 2 ए  निवेदन  है  |  में  कहता  चाहता

 हूं  कि  दिल्ली  ढेवेलपमेंट  झाथारिटी  का

 प्रावीअनल  झाथारिटी  का  बिल  झाया  उस

 से  पहले  सरकार  को  यह  चाहिये  था  कि  वह
 एक  बहुत  बड़ी  जमीन  डढेवेलप  करती  झोर

 उस  के  बाद  वह  बिल  लाती  ।  मेरा  1.6 अ

 निवेदन &  कि  सरकार  जो  कहती  है  वह  ठीक

 है  भौर  हम  भी  उसका  स्वागत  करते  हैं  ।

 लेकिन  सरकार  को  शाहिये  ॥: उ  यह  एक  बड़ी
 रकम  श््च  करके  भूमि  को  विकसित  करे,
 शौर  उसके  बाद  सही  कोमत  पर  लोगो  को

 प्लाट  दे  |  तभी  जाकर  इस  तमाम  समस्याझों

 का  समाथान  हो  सकंगा,  निराकरण  हो
 सकेगा  t  नहीं  तो  जिनके  पास  मकान  नहीं

 हैं  बे  बाध्य  होंगे  इस  बात  के  लिये  कि  वें

 शाप  के  कानून  को  तोड़ें  जेंसा  कि  वह  भ्राज

 कर  रहे  हैं  ।

 भरे  इलाके  में  एक  तिहाड़  कालोनी  है  ।

 इस  इलाके  में  रिहेबिलिटेशन  मिनिस्ट्री  से

 सोगों  को  सौ  सो  गज़  जमीन  दे  दी  थीं  भौर

 Yoo  erat  दिया  था  ।  उन्होंने  एक  एक

 कमरा  बना  लिया  शौर  उनसे  कहा  गया  कि

 बाद  में  शौर  बना  सकोगे  ।  उस  वक्‍त  बहू

 इलाका  प्रामीण  जेसा  ही  इम्प्रूवमेंट  ढ्र्स्ट  में

 समझा  जाता  था  ।  यहां  पर  डेबेंलपमेंट  का

 Bill

 कोई  सवाल  ही  नहीं  था  ।  बह  गांव  की  तरह
 था  ।  श्ाज  तिहाड़  कालोनी  नम्बर  १  भौर
 २  के  लोग  जब  नक्या  देते  हें  तो  उनको

 दूसरा  कमरा  बनाने  नहीं  दिया  जाता  हालांकि
 यह  बात  झाथारिटी  द्वारा  तय  हो  चुकी  है  ।
 मोतीनगर  को  लीजिये  मुझे  बहुत  प्रण्छी
 तरह  से  मालूम  है  कि  वहां  पर  पक्‍की  सड़कें
 हैं,  बिजली  है  लेकिन  चूंकि  वहां  पर  पानी  और
 सीवर  नहीं  है  इसलिये  वहां  के  नकदों  रोक
 दिये  गये  हें।  झब ध्राप  समझ  सकते  हूँ  कि  जब

 केथल  एक  छोटा  सा  कमरा  हो  और  यदि  एक
 व्यक्ति  के  चार  बच्चे  हें  और  पिछले  पांच,  सात
 यर्षों  में  सम्भव  है  उनमें  और  बढ़ती  हो  गईं

 हो  तो  यह  जरूरी  बात  है  कि  वे  अपनी  जगह
 में  कुछ  बढ़ोतरी  करने  पर  बाध्य  हो  जाते  हैं
 शभौर  में  समझता  हूं  कि  ऐसी  जगहों  के  लिये

 हमें  जो  श्रपना  एक  स्टैन्दई  है  उसमें  भी  कुछ
 कमी  करनी  पढ़ेंगी  ।  कालोनीज्ध  का  जो

 ण्क  स्टैन्ड  'रबखा  गया  है  में  समझता  हूं
 कि  वह  स्टैन्ड  दाहर  की  बस्तियों  तक  के
 लिये  ही  रक्खा  जाना  चाहिये  जहां
 कि  पानी  और  सोीवर  दिया  जा  सकता  है
 लेकिन  कोई  कालोनाइज़्जर  या  प्लाट  होल्डर
 न  तो  सीवर  डाल  सकता  है  और  न  वह
 पानी  दे  सकता  है  शौर  मेरा  सुझाव  यह  है
 कि  x  या  ७  मील  तक  के  लिये  श्राप  बेशक

 यह  हर्स  लगा  दीजिये  कि  वहां  पर  भूमिगत
 नालियां  होंगी  और  सीवर  सिस्टम  होगा
 झौर  जब  वहां  पर  बिजली  होगी  झौर  पानी

 होगा  सभी  हम  वहां  पर  नकद  पास  करेंगे  ।

 लेकिन  में झाप  से  हाथ  जोड़  कर  प्रार्थना

 करना  चाहता  हूं  कि  उससे  झागे  के  जो

 रहने  वाले  लोग  हें  शोर  जहां  कि  झागाबमी

 १४  वर्षों  में  भी  उन  को  पानी  नहीं  मिलेगा

 झोर  उन  को  जमीदोज़  नातियां  नहों  मिलेंगी.

 उनको  तो  कम  से  कम  इतनी  छट  दे  दीजिये

 कि  बे  मकान  बना  सके  t

 में  मांबों  की  बात  बताना  चाहता  हूं  ।

 पिछली  बार  जब  डेवलपमेंट  शावारिटी  का

 बिल  झाया  तो  में  ने  कहा  था  कि  यांषों  के
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 (ft  नवल  प्रमाकर]
 झन्दर  मकान  नहीं  बनने  दिये  जा  रहे  हैं
 झौर  झाठ  झाने  प्रतिबर्य  के  हिसाब  से  टैक्स
 लगा  दिया  गया  है  wa  गांवों  के  अझन्दर  कोई
 पक्की  सड़कें  या  सीवर  झादि  की  सुविधायें
 नहीं  दी  जा  रही  हैं  जिसके  लिये  कि  हर
 ब्यक्ति  से  यह  as  झाने  प्रतिवर्ग  गज  के

 हिसाब  से  टैक्स  लिया  जाय  ।  देहली  की

 कंससटेटिव  कमेटी  में  केन्द्रीय  गृहे  मंत्री

 साननीय  पंत  जी  ने  आदइवासन  दिया  झौर

 अधिकारी  बर्ग  को  कहा  कि  भाई  यह  झाठ

 शाने  देने  की  दर्च  से  देहात  बालों  को  छूट
 दे  दी  जाये  |  कंसलटेटिव  कमेटी  में  इस  शोज़

 को  स्वीकार  कर  सिया  गया  किन्तु  उस  के

 मावजूद  भी  झाज  की  तारीख  तक  बहू  भाठ

 आाने  हटाये  नहीं  गये  हैं  ।  इस  सम्बन्ध  में  में

 कल  भी  धाम  को  सेक्रेटरी  साहब  से  मिल

 कर  शाया  हूं  भौर  उन्होंने  मुझे  बतलाया  कि

 झब  धायद  १२  तारीख  को  जो  मीटिंग  होगी
 तब  उस  के  एजंडे  में  यह  चीज़  झायेंगी ।

 उन्होंने  कहा  कि  डेवलपमेंट  ग्रा्थारिटी  की

 मीटिंग  में  इस  को  पास  कर  दिया  है  भौर

 झायन्दा  जो  रुल  बनाये  गये  हैं  उनमें  देहात
 बालों  के  लिये  इस  झाठ  झाने  देने  को  छूट
 की  रिध्रायत  कर  दी  है

 थ्पी  Wo  Yo  मायर  (बाह्य  दिल्‍ली)  :

 दाप  भी  तो  मीटिस्स  में  जाया  करते  हूँ  प्रोर

 झाप  को  पता  होगा  कि  वहा  पर  क्‍या  होता

 है?

 उपाध्यक्ष  भहोदय  :  यही  बात  तो

 बता  रहे  &  कि  मीटिस  में  क्‍या  होता  है  ।

 की  मजल  प्रभाकर  :  उसके  बाद  में

 उन्होंने  स्वास्थ्य  मंत्रालय  को  उस  सम्बन्ध  में

 एक  पत्र  लिखा  और  जो  पत्र  स्वास्थ्य  मंत्रालय

 को  लिखा  था  वह  ६  महीने  तक  कहां  पड़ा

 राष्ट्र  मुझे  पता  नहीं।  उसके  बाद  मेने  स्वास्थ्य

 मंत्री  स ेमिल  कर  इस  के  लिये  प्रार्थना  की  कि

 देहात  वालों  पर  आप  रहूम  करिये  धौर  उन-

 के  मकास  बसने  दीजिये  | ह  यह  कह  कर  कि

 जब  तक  झाठ  पाने  प्रति  बगे  गज  के  हिसाथ
 से  ये  लोग  प्रदा  नहीं  करेंगे  तब  तक  उमके
 नक्धे  मंजूर  जहीं  किये  जायेंगे  तमाम
 नक़कों  को  रोक  लिया  गया  है  भौर  भाज  कौ
 तारीख  तक  किसी  को  नक्षदों  नहीं  दिसे  गये

 हैं।  ६  महीने  तक  बहां  पर  वह  पत्र  पड़ा  रहा
 झभौर  किसी  को  उस  का  पता  नहीं  ।  उस
 सम्बन्ध  में  प्रस्ताव  पात  किया  गया  उसका
 मी  कोई  पता  नहीं  चलता  कि  वह  कहां  पर

 है  ।  यह  सब  बातें  हैं  जिन  पर  कि  में  चाहता
 हूं  कि  मंत्री  महोदय  विचार  करें  ।

 डेवलपमेंट  बिल  में  जो  एक  प्रमेंडमेंट
 किया  जा  रहा  है  उस  के  सम्बन्ध  में  में  कुछ
 दाग्द  कहना  चाहता  हूं  t  गांगों  के  लोग  जिन
 की  कि  जमीने  ग्रामतौर  से  सरकार  झपने
 परपज  के  लिये  ऐक्वायर  किया  करती  है
 उसके  लिये  यह  सुझाया  गया  है  कि  सन्‌
 १६५५  की  १  प्रक्तूबर  को  जो  भी  बाज़ार

 भाव  था  उसके  झनुसार  यथा  इस  समय  के
 बाज़ार  भाव  के  भनुसार,  उनमें  से  जो  मी
 कम  होगा,  उस  भाव  और  उस  कीमत  पर

 हम  गाव  वालो  की  जमीनें  ऐक्काय३  करेंगे  t

 उसमें  यह  भी  कहा  गया  है  कि  यदि  झावइ्यक

 समझा  गया  तो  उसमें  २४  प्रतिदात  की

 बद्ध  की  जा  सकती  है  we  am  इसको
 स्वय  विचार  करके  देखिये  कि  १६५४५  में

 मान  लीजिये  कि  १  रुपये  प्रति  वर्ग  गड्ड  जमीन

 की  कीमत  होती  थी  झौर  १६६०  में  या

 १६९७०  में  जा  कर  उस  की  ५  रुपये  प्रति  वर्ग
 गड़  कीमत  हो  जाती  है  तो  भाप  को  तो  चार

 रुपये  का  मुनाफ़ा  हुआ  लेकिन  भाप  उस

 किसान  को  उसकी  एक  चोयाई  पभर्थात्‌
 १  रुपये  उसको  शौर  देंगे,  २  रुपये  दे  देंगे

 झौर  सरकार  ३  रुपये  अपने  पास  रख  लेगी

 में  माननीय  मंत्री  से  निवेदन  करना  चाहता

 हूं  कि  वे  इस  संशोधन  पर  पुनविचार  करें

 झौर  में  यह  चाहता  हूं  कि  ब्राज  जो  उस  जमीन

 की  क्रीमत  हो  झौर  जो झाज  का  आज़ार

 भाव  हो  उसके  भ्रनुसार  उन  हो  जमीस  का

 मुझाबविडा  मिलता  भाहिये  +  भले  ही  भाप
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 बड़े  बड़े  जमींदारों  को  इस  से  झलग  रख

 दीजिये  भौर  उस  पर  भले  ही  अपना  यह
 संकोभन  लागू  कर  दीजिये  किन्तु  जे  छोटे

 छोटे  अरमीदार  जिनके  कि  पास  ७,  श०्या
 १५  बीचे  जमीन  है,  में  चाहता  हूं  कि  उतको

 इस  संक्षोषन  से  ऐस्जेम्प्ट  कर  दिया  जाये

 पौर  उनको  उस  समय  के  बाज़ार  भाव
 के  हिसाब  से  जमीत  की  कीमत  दी  जाय  !

 में  झादा  रखता  हूं  कि  माननीय  मंत्री  इस
 शोर  पअ्रवस्‍्य  ध्यान  देंगे  शौर  गरीब  किसानों

 का  खयाल  रखेंगे  नहीं  तो  भागे  धाने  वाले

 समय  में  उन  को  विरोधी  लोग  मड़का  कर  यहां
 प्रदर्शन  करवायेंगे

 की  wo  स०  बअनर्ओजी  (कानपुर)
 ाप  भड़का  रहे  हैं  ।

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य
 ब  भपनी  स्पीच  को  खत्म  करें  t

 भी  शबल  प्रभाकर  :  शझन्त  में  मं  माननीय
 मंत्री  से  यह  कहना  चाहता  हूं  कि  जो  भी
 विकास  हो  उसका  लेखा  जोखा  इस  सदन
 में  विया  जाना  चाहिये  भौर  प्रतिवर्ष  यहां
 क्र  उस  को  रिपोर्ट  प्रस्तुत  की  जानो  चाहिये
 घौर  उसके  ऊपर  बहस  होनी  चाहिये  कि
 झापने  कितनी  भूमि  को  विकसित  किया  झौर
 में  यह  जानना  चाहूंगा  कि  पिछले  दो  वर्षों  में
 झाप  रे  कितनी  भूमि  को  विकसित  किया  |  उधर
 से  एक  भाई  ने  कहा  था  कि  कीमतें  जो  बढ़
 गई  हैं  वह  इम्प्रूवमेंट  ढ्स्ट  की  करतृत  थी  t
 अब  धापको  पता  नहीं  है।  भापने  डेंवलप-
 मेंड  अझलारिटी  के  ऊपर  थोप  दिया

 उपाध्यक्ष  महोदय  :  भव  माननीय  सदस्य
 झपना  झासन  ग्रहण  कर  लें  और  अपनी
 बात  खत्म  करें  |  में  इसके  लिये  तीन  बार
 चंटी  बजा  चुका  हूं  ।

 थी  प |  प्रभाकर  :  में  श्राप  का  भादेष
 स्वीकार  कर  के  तत्कास  बैठ  जाता  हूं  ।
 चन्यदाद  ।

 Bill

 की  राजा  रमतत :  उपाध्यक्ष  महोदय,

 ध :3  जो  संशोषन  विधेयक  इस  सभ्य  सदन
 के  सामने  पेश  है  में  उसका  स्वागत  करते  हुए
 ष्ब्न्द  बातों  की  तरफ़  सदन  के  सदस्यों  का
 ध्यान  दिलाना  चाहता  हूं  ।

 यह  बात  इस  सदन  के  सामने  कई  थार

 रक्खी  गई  है  कि  दिल्‍ली  का  यह  दुर्भाग्य  रहा

 है  कि  पिछले  बहुत  वर्षों  से  दिल्ली  में  विकास

 योजना  के  लिये  या  विकास  कार्यों  के  लिये

 कोई  एक  प्राथारिटी  नहीं  थी  कोई  एक  संस्था

 नहीं  थी  बल्कि  बिखरी  हुई  संस्थाझों  के  दरिये

 यहां  का  विकास  कार्यक्रम  चलता  रहा  है  भौर

 इस  बारे  में  एक  बार  नहीं  भनेक  बार  सदन
 के  सामने  विचार  रक्खे  गये  भौर  उसकी

 बुराइयों  पर  भी  प्रकाश  डाला  गया  परन्तु
 कोई  हस्ब  अंचषा  या  कोई  ऐसा  सुझाव  या

 ऐसा  झमल  झभमी  तक  भी  दिल्ली  बालों  के

 लिये  और  दिल्ली  के  विकास  के  लिये  सामने

 नही  आया  है  जिससे  कि  हमें  शाज  यह  प्रेरणा

 मिल  सके  या  भाज  हम  यह  कह  सके  कि  दाने

 वाले  जमाने  में  जो  तकलीफ  हमने  पीछे

 भुगती  हैं  उन  तकलीफ़ीं  को  झागे  मोगना

 नहीं  पड़ेगा  |  यह  ठीक  है  कि  अस्थायी  रूप

 से  डी०  डो०  पी०  ए०  एक  संस्था  कुछ  भर्सा

 हुआ  जब  बनी  थी  झौर  उस  संस्था  से  बड़ी
 उम्मीदें  लगाई  गई  थीं  झौर  यह  भी  भाषा  की

 गई  थी  कि  इन  सारी  बिखरी  हुई  संस्वाशों

 का  एकीकरण  करके  दिल्ली  के  विकास  कार्य

 में  यह  संस्था  लगेगी

 जरान्यका  महोदय  :  में  समझता  हूं
 अभी  मानतीय  सदस्य  बहुत  कुछ  कहना

 चाहेंगे

 की  राघा  रसरत  :  जी  हां  झगर  इजाजत  हो  ।

 डपाप्यक्ष  महोदय  :  ठीक  है,  झ्ाज  यहीं
 तक  रखिये,  कल  जब  इस  बिल  पर  बहस  ध्म्रू
 होगी  तो  अपनी  बात  पूरी  कर  सीजियेगा।

 8  brs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Thursday,  the
 200  December,  1987.
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 ment  to  the  Orissa  Rice
 (Prohibition  of  Export)
 Order,  957

 (ef)  S.R.O.No.  2855,  dated
 the  4th  September,  1957,
 making  certain  amendment
 to  the  Rice  (Southem  Zone)
 Movement  Control  Order,
 5957

 (vi)  S.R.O.  No.  2858,  dated
 the  6th  September,  7957

 (wt)  S.R.O.No.  2861,  dated
 the  gth  September,  39
 containi,

 net
 €  Wheat  Ro

 Fiour  (Licensing  and
 Control)  Order,  1957.

 dix}  S.R.O.  No.  2944-A,  dated
 the  r4th  September,  1957.

 (x)  S.R.O.  No.  3056,  dated
 the  28th  September,  1957)
 making  certain  amendment
 to  the  Rajasthan  Gram
 (Prohibition  of  Export)
 Order,  957

 (xi)  S.R.O.  No.  3087,  dated
 the  26th

 Septic
 tember,  9575

 cancelling  t  Rajasthan
 Grem  (Prohibition  of  Ex-
 port)  Order,  ‘1957.

 (ti)  S.R.O.  No.  3136,  dated
 the  30th

 September,
 1957,

 containing  the  Punjab  Rice
 (Movement  Control)  Order
 3957

 (x83)  S.R.O.  No.  3277-A,  dated
 the  r4th  October,  1957s
 making  certain  amendmen
 to  the  Orissa  Rice  (Prohi-
 bition  of  Export)  Order
 7957

 (xiv)  S.R.O.  No.  (3522,  dated
 and  November,  7957

 (xv)  S.R.O.  No.  3579,  dated
 the  sth  November,  1957)

 Amritsar

 Order,  957
 (xvi)  S.R.O.  No.  3589,  dated

 the  6th  November,  7957
 soaking  certain  amendment
 to  the  Bombay  Wheat

 oe
 Control)  Order

 igs.  .  .
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 Subject  CoLumns
 (xv)  S.R.0

 श  cra
 3677,  dated

 the
 ae

 th  N  »  1957»

 pect  ho  (Res- trictions  on  bookings.
 Order,  1957

 MESSAGES  FROM  RAJYA
 SABHA  4702

 Secreeary  reported  the  re messages  from  ya
 Sabha  :—

 ()  Thacat  its  sitting  held  on
 the  9th  December,  3957
 Rajya  Sabha  agreed
 without  any  amendment
 to  the  Reserve  Bank  of
 India  (Second  Amendment)
 Bill

 pe
 by  Lok  Sabha

 26th  November,
 2957

 (मं)  That  at  its  sitting  held  on
 the  sth  December,  3957
 Rajya  Sabha  had
 the  Indian  Reserve  Forces
 (Amendment)  Bill.

 BILL  PASSED  BY  RA
 Beas ABHA—LAID  ON

 ABLE  4702

 Secretsry  laid  on  the  Table  the
 Indian  Reserve  Forces  Bill,
 as  passed  by  Rajya  Sabha

 REPORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS
 PRESENTED  $703

 Subject  COLUMNS
 Eleventh  Report  was  presented

 REPRTO  OF  BUSINESS  AD-
 VISORY  COMMITTER
 ADOPTED.  4703-06
 Fifteenth  Report  was  Adopted

 BILL  PASSED|  ‘“  4705—98

 Further  discussion  on  the
 motion  to  consider  the  Pa

 yment of
 Wages

 (Amendment)  Bill  con-
 tin  The  motion  was
 adopted.  After  clause-by-clause
 consideration,  the  Bill  was  passed
 as  amended.

 BILL  UNDER  CONSIDERA
 ON.  मु  419—~  Sz

 The  Minister  of  State  in  the
 ministry  of  Home  Affairs  (Shri
 Datar})  moved  the  motion  for
 consideration  of  the  Delhi  De-
 velopment  Bill  ss  reported  by
 the  Joint  Committee.  The  di
 cession  was  not  concluded.

 AGENDA  FOR  THURSDAY,
 412TH  DECEMBER,  1957.  .
 Further  consideration  and

 pissing  of  the  Delhi  Deve
 ment  Bill  as  reported  by  the  Joint
 Committee  and  consideration  of
 the  Union  Duties  of  Excise
 (Distribution)  Bill  and  Estate
 Duty  and  Tax  on  Railway
 Passenger  Fares  (Disuibu-
 tian)  Bill.  .


